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 LOK  SABHA  DEBATES

 LOK  SABHA

 Monday,  February  26,  979/Phalguna
 7,  900  (Saka)

 oe

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 [Mr.  Speaker  in  the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS

 MR.  SPEAKER:  Q.  No.  8  Shri
 Arivind  Bala  Pajnor,  He  is  not  here.

 चोघरों  बलवोर  सिह:  आपको  जो  पावज
 मिली  हुई  हूँ  उनके  मुताबिक  श्राप  इस  सबाल  को
 एलाउ  करें  ।  जो  आपके  ध्रखत्यार  हैं  उनके
 मुताबिक  आप  इस  सवाल  को  एलाउ  करें  V  शूगर
 कंस  का  लाखों  करोड़ों  रुपया  लोगों  का  बकाया
 झाज  भी  है  जो  उनको  दा  नहीं  हो  रहा  है  7

 MR.  SPEAKER:  6.  No.  82  Shri
 Durga  Chand.  He  is  not  here.  Shri
 Chaudhary  Ram  Gopal  Singh.  He  is
 not  here.  Then  Q.  No.  83  Shri  Sachin-
 dra  Lal  Singha.  He  is  also  not  here.
 Then  Q.  No.  84  Shri  Pius  Tirkey.  He
 is  also  not  here.  Then  Q.  No.  85.

 Agrarian  Reforms  and  Rura)  Deve-
 lopment

 *85.  SHRI  EDUARDO  FALEIRO:
 ‘Will  the  Minister  of  AGRICULTURE

 .  AND  IRRIGATION  be  pleased  to  state
 “the  steps  taken  by  Government  to  give

 a  fillip  to  agrarian  reforms  and  pro-

 AND  IRRIGATION

 grammes  of  rural  development  in  the
 country?

 THE  MINISTER  OF  AGRICULTURE
 (SHRI  SURJIT

 SINGH  BARNALA):  In  agrarian  re-
 475  LS—1.
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 form,  Government  have  been  ‘ry'ng
 to  accelerate  implementation  of  ceiling
 Laws  and  ensure  adequate  relief  for
 cultivating  tenants.  Greater  attention
 has  also  been  paid  to  the  programme
 of  consolidation  of  holdings.  They
 have  formulated  a  comprehensive
 Integrated  Rural  Development  Plan
 with  a  view  to  promoting  fuller
 employment  and  raising  the  income
 leve}  in  rural  areas.  In  addition,  a
 ‘food  for  work’  programme  has  been
 launched  with  a  view  to  generating
 additional  employment  and  creating
 durable  community  assets.

 SHRI  EDUARDO  FALEIRO:  Mr.
 Speaker,  Sir,  he  has  admitted  and  the
 Government  have  admitted  that  there
 were  68.60  lakh  acres  of  estimated  sur-
 plus  land  in  the  country  out  of  which
 44.7l  acres  of  land  have  been  declared
 as  surplus,  but  the  area  taken  posses-
 sion  is  only  about  26  lakh  acres  ard
 that  distributed  only  i5  lakh  acres.
 Now  the  area  distributed  so  far  is  less
 than  25  per  cent  of  the  total  area  es-
 titimated  as  surplus;  and  this  was  also
 the  position  about  a  year  ago.  No  im-
 provement  has  been  made.  It  is  a  very
 serious  position.  It  is  no  good  saying
 that  steps  have  been  taken.  In  this
 very  serious  situation,  now  what  im-
 mediate,  effective  and  specific  steps
 have  been  taken  by  the  Government?

 SHRI  SURJIT  SINGH  BARNALA:
 It  is  not  correct  to  say  that  no  action
 is  being  taken  and  no  land  js  being  dis-
 tributed.  I  will  give  figures  for  1977-
 78  and  upto  December  ‘1978.  In  I877-
 78,  the  area  distributed  was  37626
 acres  of  Land,

 SHRI  VASANT  SATHE:  Out  of  how
 much?
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 SHRI  SURJIT  SINGH  BARNALA:
 This  was  the  area  given  possession  of:
 and  area  distributed  this  year  is  9283)
 acres.  A  lot  of  effort  is  being  made  to
 distribute  area  that  is  becoming  avail-
 able.  Regarding  the  other  area,  litiga-
 tion  is  pending  in  the  court.  That  is
 why  in  most  of  the  cases,  it  has  not
 been  possible  to  distribute  that  area.
 We  are  taking  up  the  matter  with  the
 State  Government  to  expedite  the  mat-
 ter.

 SHRI  EDUARDO  FALEIRO:  The
 figures  as  mentioned  were  on  the  basis
 of  the  letter  written  by  the  Prime  Mi-
 nister.  The  figures  have  been  given  as
 per  the  report  of  the  letter  written  by
 the  Prime  Minister  to  Chief  Ministers
 and  its  contents  were  reported  on  6th
 February  in  several  newspapers  includ-
 ing  the  Times  of  India.  So,  we  do  not
 know  which  are  actually  the  tigures
 they  are  mentioning.  The  main  reason
 which  has  been  attributed  for  this  very
 lack  of  implementation  of  land  reforms
 is  lack  of  political  will.  Now  the  lea-
 ders  of  the  Government  at  present,
 have  specifically  characteriseq  the  land
 reforms  legislation  as  populist  mea-
 sure  of  the  previous  Government,  that
 is  the  word  that  has  been  used,

 MR.  SPEAKER:  Kindly  come  to  the
 question.

 SHRI  EDUARDO  FALEIRO:  In  the
 various  States—in  the  note  of  the
 Prime  Minister  himself....—nothing
 has  been  distributed  as  per  ६  report  in
 the  ‘Statesman’  in  January.  Gujarat
 is  the  only  State  which  has  not  distri-
 buted  a  single  acre  of  land  under  its
 Ceiling  Act:  and  as  far  as  the  Minister
 is  concerned,  Punjab  Government  is
 one  of  the  champions  of  the  vested  in-
 terests  of  the  landlords.

 MR.  SPEAKER:  Are  you  converting
 4६  into  a  speech?

 SHRI  EDUARDO  FALEIRO:  The
 question  is  this.  The  statement  was
 issued  by  the  Prime  Minister  of  course,
 ©n  behalf  of  the  Government  that  these
 Policies  were  populist  measures  of  the
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 previous  Government.  Does  Gove
 ment  maintain  this  position  that  le
 reforms  are  populist  measures?

 SHRI  SURJIT  SINGH  BARNA.
 There  is  no  question  of  being  a  po}
 ist  measure.  Land  reforms  are  ]
 reforms  and  are  meant  for  improv
 the  condition  of  lang  and  we  h
 been  taking  measures  in  this  regi
 It  is  wrong  to  say  that  we  have
 been  taking  measures  for  land  refc
 or  Janata  Party  is  not  inclined  to  wa.
 Jang  reforms,  Prime  Minister  has  be
 writing  letters.  It  means  he  has  be
 asking  to  expedite  the  land  reforms  ६
 expedite  distribution  of  land  where.
 land  is  available,

 SHRI  BALWANT  SINGH  RAMO  ;
 WALIA:  The  hon.  member  has  77876
 a  baseless  attack....

 MR.  SPEAKER:  No,  no,  it  is  not  a
 debate.  It  is  the  difficulty  with  all  the
 questionners....

 SHRI  BALWANT  SINGH  RAMOO-
 WALIA:  About  Punjab,  I  wil]  humbly
 request  the  hon.  Minister,  will  he  be
 kind  enough  to  explain  to  the  House—
 the  steps  being  taken  by  the  Punjab
 Government  in  regard  to  the  lanj  re-
 forms.

 SHRI  SURJIT  SINGH  BARNALA:
 So  far  as  Punjab  is  concerned  these
 measures  were  adopted  in  953  when
 the  first  Land  Reforms  Act  was  brought
 in.  Since  then  land  has  been  acquired
 ang  distributed.  Whenever  land  was
 available  it  was  being  distributed.  After
 this  new  legislation  in  ‘1972,  very  little
 land  was  available  as  surplus.  So,  there
 has  not  been  much  distribution.  But
 still  some  lands  that  were  available
 have  been  distributed.  I  may  mention
 that  297  acres  of  land  were  distributed
 last  year,

 SHRI  HITENDRA  DESAI:  Will  the
 Government  ensure  that  the  States
 strictly  adhere  to  the  objectives  of  land
 reforms?  We  find,  even  in  Gujarat  not
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 single  acre  has  been  distributed.  Some
 ‘States  want  to  thwart  the  objectives  of
 land  reforms

 SHRI  SURJIT  SINGH  BARNALA:
 n  Gujarat  50,000  acres  were  declared

 ‘surplus.  Out  of  that  4,095  acres  were
 ‘taken  possession  of.  But  they  have  set
 up  a  Commission  to  go  into  the  whole
 system  of  land  reforms  because  they

 ‘had  earlier  passed  legislation  in  which
 ‘ail  the  tenants  were  given  all  the  rights
 “of  the  land.  Gujarat  was  one  of  the
 ‘first  States  where  it  was  done  on  large

 scale,  They  are  examining  it.  We  have
 taken  it  up  with  the  State  Government

 *As  soon  as  their  report  is  available.
 further  action  will  be  taken.

 SHR]  HITENDRA  DESAI:  Will  they
 adhere  to  the  national  objective?

 SHRI  SURJIT  SINGH  BARNALA:
 They  are  adhering  to  the  nationa]  ob-
 jective.

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI;  Are  the  ceiling  limits  uniform
 all  over  the  country  or  do  they  vary
 from  State  to  State?

 SHRI  SURJIT  SINGH  BARNALA:
 Guidelines  were  issued  by  the  Govern-
 ment  of  India  in  1973.  These  were
 sent  to  the  State  Governments.  The
 State  Governments  have  passed  legis-
 lation  and  the  legislation  in  various
 States  qiffers  in  so  far  as  the  ceiling  of
 the  land  is  concerned

 SHRI  VASANT  SATHE:  [  would  like
 the  hon.  Ministery  to  tell  us:

 (a)  When  the  Janata  Party  came
 in  power,  what  was  the  total  surplus
 land  available  in  the  country?

 (b)  How  much  land  was  distribut-
 ed?

 (c)  How  many  tenants  got  actual
 possession  of  the  socalled  distributed
 jJand?

 Otherwise  you  tell  us  that  land  has
 been  distributed.  Actual  possession
 has  not  been  got  by  the  tenants,  Is
 there  any  mechanism  for  the  Govern-
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 ment  to  fing  out  whether  the  land  dis-
 tributeg  is  taken  possession  of  by  the
 tenants  and  can  you  give  figures  of
 that?

 SHRI  SURJIT  SINGH  BARNALA®:
 We  collect  figures  from  the  State  Gov-
 ernments.  Whenever  there  is  a  ques-
 tion,  we  write  to  the  State  Govern-
 ments  and  we  receive  figures  from
 them.  The  area  taken  possession  of
 by  the  various  governments  up  ill  now
 is  23,47,407  acres,  and  the  total  aea
 distributed  is  6,07,l836  acres  and  the
 performance  of  the  Janata  Govern-
 ment....

 (Interruptions)

 SHRI  VASANT  SATHE:  My  ques-
 tion  is  out  of  36  lakhs  acres  distribut-
 ed,  how  much  is  in  possession  of  the
 tenants  to  whom  it  has  been  distri-
 buted?

 SHRI  SURJIT  SINGH  BARNALA:
 For  that,  Sir,  probably  a  specific  aues-
 tion  is  needed  so  that  I  can  find  out
 from  each  of  the  States  which  tenant
 Or  landless  person  is  in  possession,  So
 far  as  the  performance  of  the  Janata
 Government  is  concerned,  I  have  men-
 tioned  that  in  1977-78,  3,07,626  acres  of
 land  were  distributeq  amongst  2.06,378
 beneficiaries.  Again,  from  Marc},  to
 December  1978,  192,831,  acres  were  dis-
 tributed  amongst  96,550  beneficiaries.

 MR.  SPEAKER:  Question  No.  86.

 SHRI  VASANT  SATHE:  He  hag  not
 answered  my  question.  Kindly  give
 Me  protection,

 MR.  SPEAKER:  What  is  the  protec
 tion?

 SHRI  VASANT  SATHE:  I  had  first
 asked  about  the  6  lakh  acres  distri-
 buted.  Three  Jakhs  during  the  year,
 one  lakh  more......  (Interruptions).
 Out  of  the  6  lakhs  acres,  how  much
 has  gone  into  the  possession  of  the
 tenants?

 MR.  SPEAKER:  He  says  he  wants
 notice.  (Interruptions).  He  has  not
 got  the  figure,  he  said.  Now,  question
 No,  86,
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 Deposit  Money  for  Installation  of
 Telephones  in  Rural  areas

 *86.  SHRI  S.  R.  REDDY:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 reduce  the  Telephone  Deposit  money
 for  the  installation  of  Telephones
 atleast  in  the  rural  areas;  and

 (b)  ig  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHAR]I  PRASAD  SUKHDEO
 SAI):  (a)  Yes,  Sir.  It  is  proposed  to
 reduce  the  deposit  in  rural  areas,
 where  the  telephone  exchange  capacity
 is  Jess  than  00  lines,  to  Rs.  100/+  oily.

 (9)  Does  not  arise.

 SHRI  S.  R.  REDDY:  In  view  of  the
 very  low  per  capita  income  in  the  ru-
 ral  areas,  will  the  Minister  consider
 reduction  of  deposit  even  to  Rs.  50  or
 even  free?  Secondly,  will  he  also  con-
 sider  the  reduction  of  rentals  in  view
 of  the  poverty  prevailing  in  the  rural
 areas?

 SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI:  We  have  only  consider  the
 advance  deposit  money,  not  the  secu-
 rity  deposit  and  other  things.

 SHR]  S.  R.  REDDY:  Regarding  the
 rentals,  I  would  also  like  the  Minister
 to  reduce  substantially  the  rentals  of
 telephones  in  the  rural  areas?

 SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI:  No,  we  are  not  considering
 it  yet.

 SHRI  A.  SUNNA  SAHIB:  Regarding
 installation  of  telephones  in  the  rural
 areas,  may  I  know  from  the  hon.  Min-
 ister  how  many  more  telephone  con-
 nections  have  been  given  so  far?

 MR.  SPEAKER:  Mr.  Sunna  Sahib,  it
 does  not  arise.
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 SHRI  A.  SUNNA  SAHIB:  Because  of
 the  reduction  being  given,  how  many
 more  applications  are  received?

 MR.  SPEAKER:  Because  of  the  re-
 duction,  how  many  more  applications
 are  received?  Because  of  the  reduc-
 tion  have  there  been  more  applica-
 tions?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):  If
 any  specific  question  is  asked,  I  w.ll  be
 able  to  answer.  I  want  notice,

 MR.  SPEAKER:  He  has  not  got  the
 information.

 श्री  शिवनारायण  सरसूनिया  :  में  यह  जानना
 चाहता  हूं  कि  जिस  तरह  शहरों  में  टेलीफोन  के
 बिलों  में  कुल  लोकल  काल्क  को  एडजस्ट  किया
 जाता  है,  क्या  रूरल  एरियाज  में  भी  उतनी  काल्ज
 को  एडजस्ट  किया  जायेगा  और  वहां  के  लोगों  को  भी
 वही  फेसिलिटी  दी  जायेगी  t

 श्री  गरहरि  प्रसाद  सुखदेव  साथ:  मूल  प्रश्न
 सिर्फ  एडवांस  डिपाजिट  के  बारे  में  है।  माननीय
 सदस्य  जो  प्रश्न  पूछ  रहे  हैं,  उसके  लिए  नोटिस
 चाहिए  ।

 श्री  रणजीत  लिहू  :  में  माननीय  मंत्री  जी  ,से
 जानना  चाहता  हूं  कि  जो  रिडक्‍्शन  की  गई॥ है
 इस  के  आदेश  नीचे  जो  पी  ऐंड  टी  के  सकिल्स  हैँ
 शौर  डिवीजन्स  हैं  उन  में  पहुंच  गए  हैं  या  नहीं  ?

 श्री  नरहरि  प्रसाद  सुखदेव  साथ:  पहले
 प्रोपोजल  है  ।

 Directorate  of  Agricultural  Aviation

 *87,  SHRI  SHIV  NARAIN  SARSO-
 NIA,  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  wen  the  Directorate  of  Agricul-
 tural  Aviatiom  under  the  Ministry  was
 Set  up;

 (b)  the  annual  expena,*ure  incur-
 req  thereon;  and  sO

 (c)  whether  it  is  ६  temporary  De-'
 partment?



 9  Oral  Answers

 THE  MINISTER  OF  AGRICUL-
 ‘TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA);  (a)  to
 (c),  A  statement  is  laid  on  the  Table
 of  the  Sabha.

 Statement

 (a)  The  Directorate  of  Agricultural
 Aviation  under  the  Ministry  of  Agri-
 culture  and  Irrigation  (Department
 of  Agriculture)  was  set  up  w.e-f.  3th
 January,  1971.

 (b)  The  annual  expenditure  incur-
 ‘red  thereon  year-wise  is  as  under:—

 Wear  Revenue  Capital
 Expenditure  Expenditure

 Rs,  Rs,

 4972-73  16,29,803° 00°  Bs  68,0r0-00

 1979-74  28,49,273  00  83,912° 00,

 1974-75  34:36,666° 00  —  47,6r,480°00

 39570  43,03,119°  oo  49,11,672"  00

 1976-77  «».  -49;96,094"00  9%30,903'  00

 1977-78  60,493,104: 00  47707  T0

 1978-79,  नि  50,70,874  00  —
 -(upte  January
 979)

 (९)  Yes,  Sir.

 ht  शिवनारापक्ष  सरसूलिया  :  संत्री  महोदय  ने  जो
 विवरण  सभा  पटल  पर  रखा  है  उस  के  धनुप्तार
 पिछले  9  साल  से  यह  डिपार्टमेंट चल  रहा  है।  प्रीन
 देबोस्यूशन  के  लिए  स्प्रेइंग  एक.  महत्वपूर्ण
 काम  है  t  लेकिन  उस  के  लिए  शायरेकटर  सक
 टोटल  स्टाफ  डेपुटेशन  पद मंगाया  जाता  है  जिस
 के  कारण  बिश्स  सकिल  उस  में  बना

 का डायरेक्टर  दो-दो  बार  प्राते  हैं  ।मैं  एक  अपेसिपिक

 दर्ज
 नाच  करते  हैं,  वह  क्‍या  नेशनल  लास  नहों
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 ऐग्रीकल्बरल  एविएशन  की  द्वेनिंग  दी  जाती  है।
 झौर  कोई  बहुत  जायदा  ट्रेनिंग  उन  को  देने  की
 जरूरत  नहीं  होती।  बाकी  ट्रेनिग  उन  को  दी  होती  है,
 इसलिए  बहू  काम  बेहतर  कर  सकते  हैं

 की  शिवतारायण  सरसूतिया  :  6  महीने  तक
 की  ट्रेनिंग  का  प्रावधान  है  पर  उस  के  साथ  यह
 भी  है  कि  जो  पायलट्स  लिए  जाते  हैं  उस  में
 50  परसेंट  सिविल  लिए  जानें  चाहिए  लेकिन

 एक  सकिल  चूंकि  बना  ह््भा  है  इसलिए  कोई
 सिक्लि  पायलट  नहीं  लिया  गया  ।  इस  के  साथ
 साथ  पर  ईयर  बौर  पर  झवर  कबर  कितना  किया
 गया  पर  पायलट  पौर  पर  क्रैपट,  यह  बताते  की
 कृपा  करें  ।

 थी  घुरजोत  सिह  बरमाला:  कवरेज  के
 बारे  में  झलग  धलग  साल  की  1972-73  से
 ले  कर  फिगर  मेरे  पास  हैं  ।  972-73  में  एकड़
 कवरेज  219036  है,  अगले  साल  334755  हैं
 झौर  77-78  में  422500  है  |  1978-79,  में
 जनवरी  979  तक  4207I0  हमा  हैं  ।

 SHRI  K.  LAKKAPPA:  Though  this
 question  seems  to  be  an  innocent  one,
 it  requires  a  very  thorougn  probe,
 There  are  private  operators  operating
 in  this  field.  The  Government  opera-
 tors  &re  not  trained  and  are  not  func-
 tioning.  Instead,  the  private  people
 are  operating.  Will  the  Minister  look
 into  this  as  to  why  the  private  opera-
 tors  are  being  encouraged?  Will  he
 tell  us  how  many  private  operators
 are  operating  and  spraying  success-
 fully?  Will  the  Minister  see  to  it  that
 the  entire  thing  ig  streamlined  30
 that  the  whole  thing  is  controlled  by
 the  Agriculture  Ministry?

 SHRI  SURJIT  SINGH  BARNALA:
 There  are  private  operators  also,  They
 are  operating  mainly  with  helicopters.
 Helicopters  are  more  popular  than
 our  fixed  wing  planes.  Our  Aviation
 Department  has  got  only  four  heli-
 copters  and  We  are  using  them.  But
 the  private  operators  are  also  using
 helicopters  and  it  would  not  be  possi-
 ble  for  us  to  eliminiate  the  private
 operators.  They  are  engaged  by
 some  States,  corporations  or  even
 gome  private  people  when  they  need
 it  and  whenever  they  require  our
 services,  that  is  also  given  to  them.
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 SHRI  K.  VIJAYA  BHASKARA
 REDDY:  Will  the  hon.  Minister
 recognise  spraying  as  part  of  the
 agricultural]  opeyations  and  will  take
 the  responsibility  of  spraying  by
 aircraft  throughout  the  country  and
 reduce  the  burden  on  the  farmers?

 SHRI  SURJIT  SINGH  BARNALA:
 Sir,  I  agree  with  the  hon,  Member
 that  spraying  is  a  part  of  the  agricul-
 tural  operations.  But  it  is  not  possi-
 ble  for  the  Government  to  take  over
 the  operations  completely  and  do  the
 spraying  of  all  the  areas  throughout
 the  country.  Wherever  there  is  a
 necessity,  when  the  Statement  Gov-
 ernments  and  the  farmers  need  it,  we
 supply  them  the  machines,

 Action  Plan  for  Flood  Control  in  the
 Country

 "88,  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI.

 SHRI  SURENDRA  BIKRAM:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  lay  a  statement  showing:

 (a)  whether  it  ig  a  fact  that  Gov-
 ernment  are  considering  an  action
 plan  of  Rs.  7700  croreg  for  floog  con-
 trol  in  the  country;

 (b)  if  so,  how  this  money  is  to  be
 distributed  in  all  the  States  and  how
 the  plan  is  to  be  implemented;  and

 (c)  have  Government  made  some
 blue  print  for  this  plan  anq  if  40,
 details  of  the  same?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 ‘and  (b).  A  Working  Group  was  set
 up  by  the  Government  to  suggest  a
 programme  of  action  for  flood  control.
 The  Report  of  the  Working  Group  has
 been  received  and  is  under  the  consi-
 deration  of  the  Government.

 (c)  No  Sir.
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 SHR]  SUBHASH  CHANDRA  BOSE
 ALLURI:  My  first  part  of  the  question
 is  not  answered.  My  first  question  is:
 whether  it  is  a  fact  that  the  Govern-
 ment  is  considering  an  action  plan  of
 Rs.  7700  crores  for  flood  control  in  the
 country?  That  wag  the  news  item  in
 the  newsppper.  What  is  the  river-
 wise  break-up  of  allotment  of  funds
 to  the  States  out  of  this  Plan  outlay?

 SHRI  SURJIT  SINGH  BARNALA:
 Sir,  I  could  not  say  definitely  that
 the  action  plan  of  Rs,  700  crores  is
 being  considered.  But  the  report
 submitted  by  the  Working  Group  is
 under  consideration,  that  is,  many
 components  which  are  being  looked
 into  ang  which  would  not  be  required
 right  now,  what  amount  is  going  to
 be  spent  for  each  State,  etc.

 SHRI  SUBHASH  CHANDRA  BOSE
 ALLURI,  In  this  connection,  whether
 Kolleru  Lake  in  Andhra  Pradesh
 which  is  also  affecting  the  neighbour-
 ing  areas  due  to  heavy  rainfall  is  in-
 cludeg  in  the  Plan  Outlay?  When
 you  allot  funds  to  the  State  Govern-
 ments  whether  you  ask  them  to  spend
 that  money  for  any  particular  area?
 Whether  any  blue-print  plan  has  been
 prepared  by  the  Government  for  this
 purpose?

 SHRI  SURJIT  SINGH  BARNALA:
 Normally,  the  flood-protection  and  ir-
 rigation  is  a  State  subject  and  they
 have  to  do  this  work  themselves.
 But  we  make  some  plans  and  the  State
 Governments  are  also  asked  to  sub-
 mit  their  plans  and  then  they  are
 examined  and  some  Central  assistance
 goes  to  the  States.

 SHRI  SUBHASH  CHANDRA  BOSE
 ALLURI:  He  is  saying  that  they  will
 be  giving  some  money  under  this
 Plan.  But  this  amount  of  Rs.  700
 crores  is  for  natural  calamities,  flood-
 control,  etc.  Recently  we  had  _  tidal
 ‘wave  in  Andhra  Pradesh  and  other
 natura]  calamities.  Thig  report  I  have
 read  in  one  of  the  newspapers.  I
 can  produce  it.
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 SHRI  SURJIT  SINGH  BARNALA:
 This  Working  Group  has  taken  into
 consideration  only  the  9  States  in  the
 northern  region  where  floods  had
 been  the  severest  last  time.  They
 had  taken  these  into  consideration  and
 on  that  they  had  presented  a  report
 which  is  under  consideration.

 SHRI  SUBHASH  CHANDRA  BOSE
 ALLURI;  My  question  is  different
 and  he  is  giving  different  reply.

 SHRI  SURJIT  SINGH  BARNALA:
 That  is  a  seplarate  issue,  Here  it  does
 not  arise  at  all.

 थी  शोम  प्रकाश  स्पागी  :  अ्रध्यक्ष  महोंदय,
 अभी  मंत्री  जी  ने  कहा  है  कि  फ्लड  कंट्रोल  के  लिए
 i700  करोड़  रुपया  निश्चित  किया  गया  है  झौर
 हर  स्टेट  में  फ्लड  कंट्रोल  करने  का  दायित्व  स्ट
 गव्नमेम्ट  पर  है--ऐसा  भी  मंत्री  जी  ने  कहा  है।
 द. 4  मंत्री  महोदय  से  जानना  बाहता  हूं  क्या  फ्लड
 कंट्रोल  का  दायित्व  ब्रान्पें  पर  छोड़ने  से  फ्लड
 कंट्रोल  हो  सकेंगे  या  राष्ट्रीय  लेविल  पर  यहां  से
 ही  फ्लड  कन्ट्रोल  किया  जा  सकता  है  ?  कुछ
 नदियां  नैपाल  से  बाती  हैं  इसांलए  वहों  से  कल
 करना  होगा  ।  इसलिए  राष्ट्रीय  लेविल  पर  फ्लड
 कन्ट्रोल  की  कोई  योजना  बनाई  जायेगी  या  स्टेट्स
 पर  ही  शाप  यह  काम  छोड़  कर  रखेंगे  ?

 ह. उ  सुरजित  सिंह  बरनाला  :  यह  राष्ट्रीय
 लेबल  पर  बत  रहा  है  ।  जैसा  मेने  श्र्ज:  किया
 है--वकिंग  ग्रुप  ने  जो  [रिपोर्ट  दी  है  वह  राष्ट्रीय
 लेवल  पर  दी  है  ।  ह: 6  में  पहले  हन्जीनियरिंग
 प्रावीजन  होता  था,  ब  इन्जीयिरिग  के  साथ  हम
 ने  'वाटर-शैड  मैतेजमेल्ट  झर  कन्जर्वेशन  को
 भी  शामिल  किया  है  |  श्राप  जिक्र  किया  कि
 नपाल  में  कुछ  करना  होगा,  उस  के  लिय  भी
 प्रावीजन  किया  जा  रहा  है,  वहां  बाटर-शेडज
 प्रावीजत  किया  जाय,  ताकि  नुकसान  न  हो  सके
 एफारेस्टेशन  किया  जा  सके

 SHRI  A.  C,  GEORGE:  when  Gov-
 ernment  of  India  is  formulating  poli-
 cies  and  programmes  to  meet  natural
 calamities  like  floods  from  rivers,  are
 they  not  taking  into  consideration
 another  type  of  flood  which  may  not
 necessarily  come  from  rivers?  I  am
 referring  to  seg  erosion.  In  the
 begining,  about  400  miles  of  Kerala
 coast  was  being  attacked  by  the  sea,
 but  nowadays  it  is  moving  towards
 Karnataka  and  ‘Tamilnadu  also.  In
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 view  of  the  fact  that  sea  erosion  is
 becoming  a  big  national]  calamity,
 will  the  Government  of  India  think
 of  formulating  a  policy  to  meet  this
 calamity  also,  especially  in  the  three
 or  fovu~  Southern  States?

 SHRI  SURJIT  SINGH  BARNALA:
 This  does  not  arise  from  the  question.
 But  we  are  doing  a  lot  of  work  in
 regard  to  sea  erosion  also.  As  the
 Hon.  Member  must  be  knowing,  a
 large  area  has  been  protected  already.
 Some  work  is  going  on,  and  Central
 assistance  also  is  given  for  protection
 against  sea  erosion.

 SHRI  A.  C.  GEORGE.  This  is  bh
 simple  thing.  Just  like  the  flood
 control,..

 MR.  SPEAKER;  Yours  is  an  impor-
 tant  question,  but  it  does  not  arise
 from  this  question.

 SHRI  SOMNATH  CHATTERJEE:
 The  Hon.  Minister  referred  to  a  study
 being  undertaken  by  a  Working
 Group  and  of  its  Report  being  filed.
 I  would  like  to  know  the  terms  of
 reference  of  the  working  Group  and
 whether  they  consider  prevention  of
 flood  in  future  also,  and  giving  relief
 to  the  flood  affected  areas  and  States
 because,  whenever  8  flood  of  g  severe
 dimension—as  there  was  recently  in
 West  Bengal—takes  place,  there  is
 always  difficult  in  providing  for
 funds,

 So  far  as  the  procedure  for  assess-
 ment  by  the  Central  is  concerned,
 there  is  a  great  deal  of  difference  in
 the  assessment  of  the  States  anq  that
 of  the  Centre,  which  creates  difficul-
 ties,  mis-understandings  and  hurdles
 in  the  implementation  of  relief
 measures.  Therefore,  I  would  like  to
 know  what  is  the  policy  of  the  Gov-
 ernment.

 SHRI  SURJIT  SINGH  BARNALA:
 This  Working  Group  was  constituted
 to  prepare  an  outline  for  an  integrat-
 ed  project  and  a  plan  of  action  for
 controlling  and  meeting  the  effect  of
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 floods  in  the  Indo-Gangetic  Basin,
 mainly.  It  consisted  of  represei.ta-
 tives  of  the  Departments  of  Agricul-
 ture  &  Irrigation  and  Finance,  the

 Planning  Commission,  the  Central
 Water  Commission,  the  Chief  Conscr~-

 vator  of  Forests  and  the  Chief  Engine.
 ers  of  the  States  of  Uttar  Pradesh  ana
 Bihar.  This  Working  Group  had

 gone  into  this  matter.  Thev  had
 worked  on  it  at  many  meetings  and,
 after  that,  they  prepared  this  Report.

 शब्यों  हारा  प्रत्त्योदय  योजमा  कार्यास्ित  करना

 +
 *  89.  ह  श्ोम  प्रकाश  त्यागी  :

 शनी  राज  केशर  सिह:
 या  कृषि  ह... अ  सिच्चाई  मंत्री  निम्नलिखित

 जानकारी  दधनि  वाला  विवरण  सभा  पटल  पर
 रखने  की  कृपा  करेंगे  कि:

 (क)  देश  में  ऐसे  कितने  राज्य  हैं  जिन्होंने
 पिछड़े  वर्गों  तथा  गरीबी  की  सीमा  रेखा  से  नीचे
 रहने  बाले  लोगों  के  उत्थान  के  लिए  झन्त्योदय
 योजना  को  भ्रपनाया  है  ;

 (ख)  योजना  के  श्न्तंत  अब  तक  (राज्य-
 बार)  किलले  परिवारों  का  उत्थान  किया  जा

 चुका  है;  भोर

 (ग)  सरकार ने  झन्य  राज्य  सरकारों  को  उक्त
 योजना  झपनाने  के  लिए  प्रेरित  करने  के  लिए
 क  कदम  उठाये  हें  ?

 कृषि  और  सिलाई  संत्रालय  में  राज्य  संत्रो  (भो
 सा  प्रताप  सिंह)  (क)  झाबे  तक  छः
 राज्यों  मे  झन्त्योदय  योजना  को  प्रपताया  है।

 दु)  लाभभोगियों  का  पता  लगाने  भ्ादि  से

 सम्बन्धित  कार्य  दो  राज्यों  (मणीपुर  तथा  उड़ीसा)
 में  थल  रहा है,  जबकि  शेष  चार  राज्यों  में  योजना

 के  अन्तगेत  पहले  ही|  सहायता  प्रदान  किए
 परिवारों  की  संख्या  निम्न  प्रकार  है  —

 .  बिहार  6,840

 2.  हिमाचल  प्रदेश  (18,110  (लगभग)

 3.  राजस्थान  139,591

 4.  उत्तर  प्रदेश  23,293

 (7)  झन्य  राज्य  सरकारों  को  इस  योजना

 को  अपनाने  के  लिए  प्रेरित  करने  हेतु  कोई  कदम

 नहीं  उठाए  गए  हैं,  क्योंकि मह  केन्द्रीय  मेन  भ्थवा

 केन्द्र  द्वारा  प्रायोजित  योजना  नहीं  हैँ  +

 को  ओम  प्रकाश  त्यागी:  प्रभी  मंत्री  सहीदय
 ने  जो  उत्तर  दिया है,  उस  से  ऐसा  लगता  है  कि

 झाप  ने  इस  प्रकार  का  कोई  स्टेप  दूसरे  ास्तों

 के  लिये  नहीं  उठाया  है  ।  राजस्थान  भौर

 हिमाचल  प्रदेश  आदि  क्षेत्रों  में  भन्त्योदय  योजना
 के  द्वारा  जो  गरोब  लोग  थे,  जो  निर्धन  परिकार

 ये,  ऑ्रपते परों  पर  खड़े  हो  गये।  जब  भाष

 ने  ग्न्योदय  योजना  को  गरीबों  के  लिए  लाभकर

 बताया  है,  तो  ऐसी  दशा  में  क्‍या  दूसरे  प्रान्तों  में  भी

 गरोबों  के  उत्थान  के  लिए  इस  योजना  को

 लागू  करने  की  चेष्ठा  की  है।  तो  मैं  यह  जानना

 चाहता  हूं  कि जब  भन्त्योवय  योजना  को  झाष

 लाभकर  समझते  हैं,  तो  क्या  सरकार  इस

 योजना को  (एक  (राष्ट्रीय  स्वरूप  देकर  सभी  श्वारन्तों

 में  इस  को  लागू  करते  के  लिए  तैयार  है?  यदि
 नहीं,  तो  क्यों?

 बी  बानु  प्रताप सिंह  :  शीमत्‌,  मुख्य  कारण

 तो  गद  है  कि  राज्य  सरकारें  स्वयं  नहीं  चाहती

 है ंकि  बेन्डूली  स्पोस्सड  स्कीम  ब  नये  सिरे

 से  ली  जाए।  उन  का  विचार यहं यह  है  कि  इस
 प्रकार  की  योजना  वे  स्वयं  बलाएं  t

 दूसरी  बात  भो  मैं  कहना  चाहता  हूं  वह  यह
 कि  छः  राज्यों  में  पहले  ही  यह  योजना  लागू

 की  जा  चुकी  है  और  दो  शौर  राज्य  इस  पर

 विचार  कर  रहे  हैं  -  में  यह  भी  कहना  चाहता

 हूं  कि  हमारा  जो  इमट्रेगरेटेड  दरल  बरेजलपरेंट
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 का  प्रोग्राम  है  उस  के  झन्तर्गत  भी यहू  काम  किया
 जा  सकता  है।  अलग  से  कोई  योजना  लाने  की
 आवश्यकता  नहीं  है।  उस  के  लिए  व्यवस्था
 है।  कोई  भी  राज्य  सरकार,  विशेष  रूप  से
 5  प्रियार  या  तोन  परिवार  छांट  कर,  जैसा  कि

 भी  बदू  निर्णय  करे,  इनटेप्रेटेड  रूरल  डेवलपमेंट
 '्रोग्नाम  के  भन्‍्तर्गत  उस  काम  को  कर  सकती  है
 और  कुछ  राज्य  ऐसे  हैं,  जिन्होंने  उस  को  बचपि
 प्रन्योदय  योजना  को  नाम  नहीं  दिया  है,  परन्तु
 काम  वही  कर  रहे  हैं।

 श्न्त  में  इतना  और  कहता  चाहता  हूँ
 कि  काम  जो  हो  रहा  है,  उस  के  महंत्व  को  हम
 स्वीकार  करते  हैं  भौर  जिन  राज्यों  ने  झच्छा
 काम  किया  है,  उसकी  सिराहना.  भी  करते  हैं।

 शो  होम  प्रकाश  ह्थागो:  अध्यक्ष  महोदय,
 में ऋप का  संरक्षण  चाहता  हा  मैंने  सीधा
 अपन  पूछा था  कि  जब  श्राप इस  योजना  को  अच्छा
 मानते  हूँ,  तो  इस  को  राष्टीय  स्तर  पर  एक  योजना
 रूप.  यों  नहीं  देते  ।  भाप  कहते  हैं  कि
 इनटोगरेटेड  क्रल  डेवलपमेंट  में  यह  झाएगा।

 MR.  SPEAKER:  He  saig  about  the
 steps  which  are  mainly  concerned
 with  it.  Second  supplementary.

 थो  बोग  प्रकाश  हबागी ॥  भेरा  दूसरा  प्रश्न
 यहू  हैं  कि  जिस  जिन  प्रास्तों  ने  इस  महत्वपूर्ण  योजना
 को  कने  हाथ  में  लिया है,  क्या  उन  प्रान्तों  का
 उत्साह  बढ़ाने  के  लिए  केन्द्र  की  ओर  से  उन  को
 थिक  दृष्टिकोण  छे  कोई  सहायता  या  कोई  शौर
 विशेष  सहायता  देने  के  लिए  झाप  तैयार  हैँ
 ाक  वे  इस  महत्वपूर्ण कार्य  को  पूर्ण कर  सकें।

 को  धानु  प्रताप  सिह:  में  पहले  ही  निवेदन
 कर  चुका  हूं  कि  रूरल  इनटेगरेटेड  प्रोग्नाम  के
 अन्तर्गत  सहायता  दी  जाती  है।  उसके  प्रतिरिक्त

 =<
 चाहते  हैं  तो  राज्य  झपने  साधनों  से

 मी  करेंगे

 SHRI  D.  D.  DESAI,  In  regard  to
 rural  development  which  the  Govern-
 ment  has  taken  in  hand,  does  it  dis-
 criminate  districts?  Does  it  provide
 the  possibility  of  ‘food  for  work  pro-
 gramme’,  and  if  so,  what  are  the
 arrangements  or  what  are  the  orders
 that  the  Central  Government  have
 issued  to  the  State  Governments  to
 provide  the  food  for  work  programme
 for  the  integrated  rural  development
 in  districts  which  are  considered  by
 those  States  Governments  as  sufficient-
 ly  developed,  but  still  there  are  plenty
 of  poor  people  in  those  districts  also.
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 SHR]  BHANU  PRATAP  SINGH:
 Integrated  rural  development  pro-
 gramme  is  being  implemented  in  a
 number  of  selected  blocks  in  each
 State.  But  this  ‘food  for  work  pro-
 gramme’  is  being  done  throughout
 the  country.  It  can  be  used  in  all  the
 blocks.  There  is  no  restriction  on  a
 number  of  blocks.  The  State  Gov-
 ernments  were  requested  to  send
 their  requirements  of  food,  and  all
 that  they  asked  for  had  always  been
 given  to  them  for  implementation  of
 that.

 लो मु०  एस०  पाटिल:  दृरल  हनठेगरेटेंड
 प्रोग्राम  में  कई  भाइटम्स  जाते  हैं  लेकिन  जो
 गरोब  लोग  हैं  या  मजदूर  हैँ  गा  छोदे  फामस  हूँ,
 जो  पावद्री  लाइन  के  नीचे हैं,  उन  के  लिए
 एप्त०  एफ०  He  जौर  एस०  फल  fo  हूँ।तो
 क्या  उस  लोगों  के  लिए  इस  के  चलते  वे  गोजनाएं
 भी  चाल  रहेंगी  ?  ॥

 की  भानु  प्रताप  सिह:  जी  हां,  वह  कन्टीन्यू
 कर  रहा  है।

 श्री  होरालाल  पदवारो:  में  मंत्री  जो
 से  यह  पूछना  चाहता  हूँ  कि  झगर  कोई  गैर-
 सरकार  संगठन  जेसे  कि  खिल  भारतीय  बाम
 विकास  परिषद्‌  के  माध्यम  से  साधन  जुटाये  जाएँ
 शौर  जुटा  कर  के  ऐसी  स्कीमों  के  लिए  काम  में

 लाएं  तो  उसमें  बरकार  किस  प्रकार  से  सहायता
 देगी  ?

 ओ  भाग  प्रताप  सिह:  श्रीमनू,  जब  तक
 धोजना  सामने  न  हों,  हसका  ब्यौरा  सामने  नहीं,
 तब  तक  किसी  प्रकार  का  कसिटमेंट  नहीं  किया  जा
 सकता  है  ।  लेकिन  मैं  इतना  बताना  चाहता
 किजो  वालिस्टरी  प्रारगेनाइजेशंस  हैं,  भगर
 कोई  स्कीम  बता  (९  देती  है घौर  उत्त  संगठनों
 की  विश्वस  रीयता  है  तो  जरूर  सहायता  की  जा
 सकती  है  ।
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 Committee  on  Alleged  U.G.C.  Building
 Scandal

 +
 *90.  SHRI  M.  GOVINDAN

 NAIR:

 SHRI  v,  ARUNACHALAM;

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  committee  set  up
 under  Shri  N.  0.  Rajan  of  the  Central
 Public  Works  Department  to  go  into
 the  allegeq  iinvolvement  of  the  top
 officers  of  the  University  Grants  Com-
 mission  in  a  Rs.  3.22  crores  building
 scandal  has  submitted  its  report;

 (b)  if  so,  the  findings  of  the  com-
 mittee;  and

 (c)  the  action  taken  thereon?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  The  Inquiry  Committee
 appointed  to  inquire  into  the  circum-
 stances  leading  to  cornering  of  over
 200  building  projects  in  Universities
 and  Colleges  in  several  States  by  two
 Delhi-baseg  Architects  and  connivance
 if  any,  of  U.G.C,  officials  has  submitt-
 eq  its  report  on  6-12-1978,

 (b)  and  (०),  It  would  not  be  in
 public  interest  to  disclose  the  findings
 of  the  Committee,  which  are  of  a
 confidential  nature  and  are  under
 examination  with  a  view  to  determin-
 ing  the  future  course  of  action.

 SHRI  M.  N.  GOVINDAN  NAIR:
 The  Report  was  submitted  in  1978.
 Before  this  Report,  two  Review  Com-
 mittees  of  the  University  Grants  Com-
 mission  went  into  this  question.  Then
 the  Public  Accounts  Committee  looked
 into  this  question  and  finally  the
 Rajan  Committee  was  appointeg  to  go
 into  the  details.  He  is  a  _  technical
 man.  He  is  expected  to  know  all
 aspects  of  the  question.  Instead  of
 taking  action  against  the  officers  and
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 also  blacklisting  the  two  firms,  it  is
 reported  that  you  have  again  gent  it
 to  CBI  for  report.  Why  is  it  that
 Government  have  failed  to  take  action
 against  this?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  The  hon.  member’s  report  is
 not  correct.  It  has  not  been  sent  to
 CBI.  As  I  have  stated,  the  Report
 has  been  submitted  by  Shri  Rajan
 ang  is  under  consideration.  Proper
 action  will  cerfainly  be  taken.

 SHRI  M.  N.  GOVINDAN  NAIR:
 The  statement  of  Minister  himself
 was  reported  in  the  Hindustan  Times
 of  January,  30.  It  is  seen  that  the
 Secretary  of  the  Commission  was
 asked  by  a  previous  Chairman  of  the
 Commission  to  look  into  this  question.
 He  misled  the  Chairman  by  saying
 that  there  is  no  malafide.  The  Report
 has  at  least  proved  that  he  was  wrong
 and  the  Government  had  asked  him  to
 take  leave.  To-day  we  fing  that  he
 was  asked  to  rejoin  duty  and  it  was
 reported  by  the  Clmirman  himself
 that  the  Government  has  not  officially
 communicated  Rajan’s  Report  to  the
 University  Grants  Commission.  It  is
 an  autonomous  organisation.  It  is  not
 the  Government.  Why  is  it  that  the
 Government  have  failed  to  send  the
 report  for  proper  action  to  the  U.G.C.
 and  why  (8  it  that  “action  was  not
 taken  against  the  Secretary?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  It  was  at  the  directive  of  the
 P.A.C.  that  the  Government  gecided
 to  set  up  an  independent  enquiry
 committee  to  investigate  into  this
 matter  and  this  was  duly  done.  The
 report  which  has  been  submitted  is
 under  consideration  of  the  Govern-
 ment.  Whether  it  will  be  sent  or  not
 that  will  also

 (Interruptions)

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  On  the  one  hand  the  hon.  mem-
 bey  says  thiat  the  matter  should  be



 2  Oral  Answers

 referred  to  U.G.C,  on  the  other  hand
 hon,  member  says  that  the  Secretary
 may  be  suspended.  These  do  not
 tally  with  each  other.  That  is  my
 submission.

 SHRI  0.  N.  VISVANATHAN:
 According  to  the  report  in  the  Times
 of  India  dated  26-2-78,  it  is  clearly
 stated  that  this  Rs.  3.2  crores  is  only
 up  to  1972.  But  the  PAC  has  not
 reported  up  to  February  1978.  The
 Times  of  India  stated  that:

 “It  has  now  been  revealed  that
 the  value  of  the  contracts  awarded
 to  the  two  firms  up  to  978  is  about
 Rs.  30  crores.”

 I  would  like  to  know  whether  the
 Minister  ig  aware  of  this  fact  that  the
 contract  is  not  for  Rs.  3.2  crores,  the
 contract  given  to  the  two  firms  is  for
 Rs,  30  crores.  I  would  also  like  to
 know  whether  necessary  action  has
 been  taken  against  these  two  firms.  It
 was  reported  like  this  in  the  Times  of
 India.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  Many  reports  come  out  of  the
 press  and  each  time  we  cannot  con-
 tradict  this.  But  as  I  have  said,  we
 are  proceeding  on  the  basis  of  _  the
 findings  of  the  Public  Accounts  Com-
 mittee  and  wlhiatever  has  been  stated
 here  is  on  the  basis  of  those  findings.

 शोधरी  बलबीर  सह:  शापने  कहा  है  कि
 इसको  बताना  पब्लिक  इंटरेस्ट  में  नहीं  है। |  यह  कोई  डिफेंस  का  मसला  नहीं  है  कि  बाहर
 मे

 सों
 को  खबर  हो  जाएगी  qo  जी०सी०

 में  करोड़  के  गबत  का  सवाल  है।  सरकार
 नेकनीयती  से  करप्शन  दूर  करता  चाहती  है  तो
 इस  किस्म  के  केसिंस  को  पब्लिक  इंटरेस्ट  में
 छिपाने  के  बजाय  उनको  पब्लिश  करना  चाहिये
 ताकि  दोधी  व्यक्तियों  के  खिलाफ  एकशन  लिया
 जा  सके  भौर  दूसरे  लोग  जो)  उसके  बारे  में
 ौर  जानकारी  रखते  हैं  वे  उसको  भी  दे  सकें  भौर
 ऐसा  हुमा  तो  मैं  समझता  हूं  कि  तीन  करोड़
 से  ये  एमाउंट  भौर  भी  ज्यादा  बन  जाएगा  t
 बजाय  इस  को  पब्लिक  इंटरेस्ट  कह  कर  छिपाने
 के  क्या  सरकार  दोषी  लोगों  के  खिलाफ  जल्दी
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 से  एक्शन  लेगी  ?  तीन  महीने  रिपोर्ट  धाए
 हो  गए  हैं  लेकिन  सरकार  ने  कोई  एकशन  नहीं]
 लिया  है।  कब  तक  सरकार  एकशन  ले  लेगी  ?

 डा०  प्रताप  जन्  चला:  छिपाने  की  कोई
 इच्छा  नहीं  है।  करप्शन  दूर  करने  का  इरादा
 हमारा  है।  लेकिन  झ्रापने  देखा  होगा  कि  इस
 में  दो  सौ  प्रोजैक्ट्स  का  सवाल  है।  कुछ  तो
 समय  लगेगा।  रिपोर्ट  भा  गई है  ।  भ्ब  सोचना
 यह  है  कि  क्‍या  करना  उचित  होगा।

 औ  विजय  कुमार  मलहोता  :  इस  मामले
 मे

 बहुत
 सी  यूनिवर्सिटीज  के  वाइस  चांसलस,

 अहुत  से  कालेजिज  के  प्रिसितपपल्‍ज  आदि  इनवाहहुब्ड
 हैं।  क्‍या  भाप  इस  मामले  को  सी०  बी०  भ्राई०  के
 सुपुद्द  करने  के  लिए  तैयार  हैं  ताकि  इसकी  पूरी
 जांच  हो  जाए  प्रौर  भ्च्छी  तरह  से  जो  लोग  दोषी

 हैं  उनका  पता  लग  जाए?

 डा०  प्रताप  चल  चना :  सरकार  भभी
 रिपोर्ट  पर  विचार  कर  रही  है।  इसके  बाद  क्‍या
 कदम  उठाना  है  वह  सरकार  तय  करेगी।

 University  Re:  Sugarcane  Prices

 *92,  SHRI  ANNASAHEB  GOT-
 KHINDE:  Wil]  the  Ministery  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  Government  haq  assur-
 ed  on  18th  December,  978  that  the
 Government  will  “take  other  mea-
 sures”  to  safeguard  the  interests  of
 the  the  cane-growers;  and

 (०)  if  go,  the  details  of  such  mea-
 sures  taken  since  then  80  that  the  un-
 certainty  felt  by  the  cane-growers  Te-
 garding  sugarcane  price  can  be  ended?

 THE  MINISTER  OF  STATE  IN.  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH),  (a)  and  (b).  A  state-
 ment  is  laid  on  the  Table  of  the  Sabha.

 Statements

 (a)  and  (b).  In  reply  to  Starred
 Question  No.  385  answered  on  ‘18-12-78,
 the  steps  taken  by  Government  to
 sbfeguard  the  interests  of  cane
 growers  were  indicated.  These  in-
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 ‘dluded  liberalisation  of  credit  facili-
 ties  to  the  sugar  factories  to  enable
 them  to  clear  the  arrears  of  cane  dues,
 advancing  a  loan  of  Rs,  20  crores  to
 Government  of  Uttar  Pradesh  to  en-

 ‘able  the  sugar  factories  in  public  and
 cooperative  sectors  in  that  State  to
 clear  the  cane  dues  of  the  ‘farmers;
 take  over  of  the  management  of
 sugar  mills  which  had  cane  arrears
 in  excess  of  0  per  cent,  increase  in
 the  statutory  minimum  price  of  cane
 Payable  by  saguar  factories  for  1978-79,
 season  from  Rs.  8.50  to  Rs.  0.00  per
 quintal  linked  to  a  ‘recovery  of  8.5
 per  cent.  While  replying  to  supple-
 mentaries  arising  out  of  that  Question,
 the  Government  had  assured  that  the
 interests  of  the  cane  growers  would

 be  safeguarded  at  all  costs  and  they
 woulq  get  the  price  that  has  already
 been  announced.

 In  the  period  since  the  commence-
 ment  of  the  sugar  season,  the  Gov-
 ernment  have  taken  over  the  manage-
 ment  of  7  sugar  mills  which  had  cane
 ‘arrears  in  excess  of  0  per  cent  under
 the  Sugar  Undretakings  (Taking,
 Over  of  Management)  Act,  ‘1978.  A
 decision  has  also  been  taken  for  crea~
 tion  of  5  lakh  tonnes  of  buffer  stock
 of  sugar  and  the  details  are  being
 worked  out.  The  export  policy  of
 sugar  has  been  announced  in  advance
 for  the  export  of  6.5  lakhs  tonnes  in
 i979  and  export  by  individual  mills
 Has  also  been  permitted.  Action  is
 being  taken  at  the  highest  level  to
 assist  the  sugar  industry  in  obtaining
 eredit  from  commercial  banks.  All
 these  measures  are  intended,  by
 making  the  mills  more  viable  and  im-
 proving  their  financia]  resources,  to
 enable  the  mills  to  repay  ‘cane  price
 ‘dues  to  the  cane  growers  within  a
 short  period.

 SHRI  ANNASAHEB  GOTKHINDE:
 Sir,  |  have  gone  through  the  state-
 ment  laid  on  the  Table  by  the  Min-
 ister.  The  Government  has  assured
 that  they  will  see  to  it  that  the  far-
 mers  get  the  price  that  has  been  875
 nounced,  Is  it  quite  clear  that  the
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 price  of  sugarcane  is  determined  by
 the  market  price  of  sugar?  And  as
 the  prices  of  sugar  have  crashed  be-
 yond  the  level  expected  by  the  Gov-
 ernment,  the  sugar  factories  especially
 in  Maharashtra  are  finding  it  difficult
 to  ensure  the  payment  of  the  statutory
 minimum  price  linked  to  the  recovery
 of  8.5  per  cent.  The  situation  is  that
 the  farmers  who  have  taken  JIoans
 from  the  cooperative  societies  or  banks
 are  not  able  to  repay  the  loans  and
 the  factories  have  not  been  able  even
 today  to  determine  the  final  price  that
 they  will  pay  to  the  cane-growers.  It
 is  reported  that  the  Government  waS
 thinking  that  the  sugar  price  should
 range  between  Rs.  2.50  and  Rs.  2.75
 per  kilo,  so  that  it  would  help  the  fac-
 tories  to  clear  the  dues.  But  it  is  said
 that  this  very  move  which  the  Govern-
 ment  has  taken  is  being  frustrateq  by
 the  highest  authority  in  the  Govern-
 ment  and  the  Government  is  taking
 an  anti-agriculturists  stand.  May  I
 know  from  the  hon.  Minjster  whether
 the  Government  will  see  to  it  that  the
 agriculturists  in  Maharashtra  are  not
 left  in  indebtedness  so  far  as  this  price
 is  concerned?

 SHRI  BHANU  PRATAP  SINGH:
 The  price  that  the  cane  growers  will
 get  for  their  produce  supplied  to  the
 sugar  factories  will  not  depend  on  the
 prices  received  by  the  factories  for
 sugar.  There  is  a  statutory  minimum
 price  of  Rs,  0  per  quintal  for  sugar-
 cane  linked  to  a  recovery  of  8.5  per
 cent.  That  much  is  assured.  As  I
 have  said  earlier,  the  farmers  will  get
 that  price  in  any  case.  But  I  would
 like  to  gay  that  the  cane  arrears  90९
 tion  is  of  course  qa  matter  of  conc
 because  that  has  heen  mounting  ६...
 The  cane  arrears  are  dependent  on
 two  factors  viz.,  profitability  of  the
 industry  as  well  as  the  stock  position
 of  unsold  sugar.  Now  if  we  take  these
 two  factors  into  consideration,  it  will
 be  clear  why  the  cane  arrears  are
 mounting  up.  But  I  am  conscious  of
 this  deteriorating  situation  and  we  are
 proposing  to  take  certain  measures
 and  I  can  assure  the  House  that  by
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 the  end  of  this  sugar  season,  cane
 arrears  will  be  brought  down  within
 reasonable  limits.

 SHR]  ANNASAHEB  GOTKHINDE:
 Now  the  Government  has  announced
 its  export  policy  regaring  sugar,  There
 is  a  necessity  for  undertaking  the
 export.  of  sugar  on  4  priority  basis.  It
 is  quite  clear  that  the  origin  of  sur-
 plus  sugar  for  export  is  Maharashtra.
 l  would  like  to  know  whether  the
 Government  will  assure  thig  House
 that  all  hurdles  in  the  export  of  sugar
 from  Bombay  port  would  be  removed.
 Secondly,  will  the  buffer  stock,  which
 is  now  at  the  level  of  five  lakhs  of
 tonnes  be  increased  substantially?

 SHRI  BHANU  PRATAP  SINGH:  As
 far  as  the  first  question  is  concerned,
 I  am  sure  that  we  will  export  6.5  lakh
 tonnes  of  sugar,  but  that  need  not
 necessarily  be  from  Maharashtra,  The
 total  quantity  will  be  6.5  lakh  tonnes.
 The  modalities  of  exports  are  under
 review.

 SHRI  ANNASAHEB  GOTKHINDE:
 I  was  asking  about  the  exports  from
 Bombay.

 MR.  SPEAKER:  He  was  telling
 about  the  exports  from  the  whole  of
 India...

 SHRI]  ANNASAHER  GOTKHINDE:
 My  question  was  whether  there  are
 hurdles  in  the  export  of  sugar  from
 Bombay  and  whether  they  would  be
 removed.

 SHRI  BHANU  PRATAP  SINGH:  As
 I  have  said,  6.5  lakhs  of  tonnes  of
 sugar  will  be  exported  from  this  coun-

 (उ

 and  all  hurdles  will  be  removed.
 ut  as  I  have  said  earlier,  it  cannot

 only  from  Maharashtra,  it  can  Le
 rom  éther  factories  too.  Regarding

 buffer  stock,  we  have  already  taken  a
 decision  to  create  a  buffer  stock  of  5
 lakh  tonnes.  After  this  has  been
 created,  if  the  situation  so  demands,
 we  will  consider  increasing  that  also.

 at  कंबर  सास  तप्त  ह.  सरकार  ने  केन
 :  श्ोक्स  के  लिए  झौंर  फैक्टरी  पोनर्स  के  लिये.  इस
 :  सम्यन्त  में  कई  बार  कई  कदम  उठाये है!  लेकित
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 यह  सारा  द््शू  एक  'ऐहाक  डिसीजन  लें  कर  के
 उठाया  गया  है,  कभी  एक  बार,  दो  बार,  तीसरी
 बार।  लेकिन  प्राज  भी  स्थिति  यह  है  कि  करोब
 96  करोड़  रु०  प्रभी भी  केन  गोवर्स  का  देना
 बाकी  है।  तो  मैं  मंत्री  जो  से  पूछना

 फि कि  क्‍या  आपने  इस  सवाल  के  ऊपर  कोई
 मेटिक  स्टडी  की  है  कि  क्या  प्रोब्लम  किन  ग्रोजर्स
 की  है  झौर  क्या  प्रो्तम  पौक्टरी  ग्रोनर्स  |  की  है?
 प्रगर  की  है,  तो  उतकी  क्या  प्रोब्लम्स  हैं  भौर  उसको
 सुलझाने  के  लिये  आप  क्या  कदम  उठा  रहे  हैं,
 श्वास  तौर  से  केन  ग्रोवर्स  के  जो  'एश्यस  हैं,  वह
 उनको  दिलाने  के  लिये?

 श्री  भाष्‌  प्रताप  सिह:  सारी  कठिनाई  का
 एक  मुख्य  कारण  यह  है  कि  भ्रावश्यकता  से  प्रश्तिक
 चीनी  का  उत्पादन  हुमा है ?

 एक  माननीय  सदस्य  :  एक्सपोर्ट  =  कितना
 कर  रहे हैं?

 क्री  ज्ञानु  प्रताप  सिह:  एक्सपोर्ट  कर  रहे
 हैं,  फुल  कोटा  वी  आर  यूटिलाइजिम।  एक  बात
 में  यह  निवेदन  करना  चाहता  हैं  कि  डि-कन्‍्द्रोल के  फलस्वरूप  चीनी  की  खपत  तेजी  से  बढ़ी  है।
 मुख्य  समस्या  थी  कि  हम  जितनी  चीनी  पैदा
 करते  थे,  उसकी  खपत  नहीं  हो  पाती  थी,  क्दिशों
 में  भी  कुछ  बेचते  थे,  लेकिन  बहुत  हृद  तक  झब
 समस्या  सुलझ  रही है  -  पिछले  5  महीनों में चीनी  की  झौसत  खपत  लगभग  5  लाख  टन  हुई
 है।  यदि  यही  क्रम  2  महीने
 चलता  रहा  तो  60  लाख  टन  की  खपत  हो
 सकती  है,  कुछ  कम  भी  हो  तो  55,  60  लाख  टन
 के  बीच  होंगी ।  फिर  6.5  लाख  ठन  विदेशों
 में  भेजेंगे।  वहभी  मिलाकर  ऐसी  भ्राशा  की  जा
 रही है  कि  जो  बढ़ता  हुआ  कौरी-प्रोवर  था  वह
 शायद  ठीक  हो  जागेगा।  झर  जो  क्रम  सरप्लम  का
 है,  इसमें  बहुत  हद  तक  फुरसत  मिलेगी।

 SHRI  KANWAR  LAL  GUPTA:  My
 question  was  whether  Government  has
 made  any  study  of  this  problem,  as  to
 what  are  the  problems  of  the  cane
 growers  and  the  factory  owners.

 MR.  SPEAKER:  That  is  a  separate
 issue:  it  is  q  matter  for  debate.

 SHRI  BHANU  PRATAP  SINGH:
 Here,  there  is  only  one  problem,  and
 that  is  over-production.  We  are  study-
 ing  the  problem.  We  are  working  all
 the  time  and  doing  whatever  is  posi-
 ble,
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 DR.  VASANT  KUMAR  PANDIT:
 “The  Hon.  Minister  informed  the  House

 that  a  stock  of  5  lakh  tonnes  will  be
 the  buffer  stock.  On  what  and  whose
 assessment  or  on  what  basis  does
 the  Government  think  that  5  lakh
 tonnes  buffer  stock  is  sufficient?

 As  far  aS  sugar  producers  are  con-
 cerned,  they  think  that  the  minimum
 buffer  stock  should  be  at  least  0  lakh
 tonnes.  There  are  varying  estimates.
 So,  on  what  basis  has  the  Government

 -decided  that  the  buffer  stock  should
 be  5  Jakh  tonnes?

 श्री  भानु  प्रताप  सिह:  झभी  हमने  5  लाख
 टन  लेने  का  फैसला  किया  है,  जैसा  मैंने  कहा
 कि  धगर  उसपर  भी  आवश्यकता  हुई  तो  फिर
 विचार  कर  लेंगे  कि  जसको  बढ़ाने  में  कुछ  फायदा

 हैया  नहीं  ?  झगर  5  लाख  टन  से  भी  कुछ
 फायदा  नहीं  हुभा  तो  उसे  आगे  नहीं  बढ़ायेंगे।

 SHRI  DAJIBA  DESAI:  May  I  ask
 the  Hon.  Minister  whether  the  Govern-
 ment  will  assure  the  House  that  the

 5  lakh  tonnes  of  sugar  will  be  pur
 chased  equitably  from  all  mills—
 cooperative  and  private  sector?

 SHRI  BHANU  PRATAP  SINGH:  I
 think  it  will  be  equitable.

 श्री  नवाब  सिह  चोहान:  क्‍या  मंत्री  महोदय
 चह  बताने  की  कृपा  करेंगे  कि  हमारी  भारतीय
 बीनी  की  विदेशों  में  क्‍या  मांग  है?  क्‍या  यह
 सत्य  है  कि  भारतीय  चीनी  घाटे  पर  बाहर  भेजी
 जाती  है  श्र  दूसरे  देशों  के  मुकाबले  में  यहां  लेज

 'बड़ती  है?  कहां  तक  इसकी  खपत  होती  है,  कहां
 तक  उसकी  मांग  है  श्र  कहा  तक  घाड़ो
 पर  विदेशों  को  भेजते  हैं  भौर  कितती  भेजते
 ही?

 श्री  भानू  प्रताप  सिह:  बेचने  का  इरादातों
 6.5  लाख  टन  है,  यह  धाटे  पर  बेची  जाती  है
 क्योंकि  विदेशों  में  चीनी  की  कीमत  कम  है।
 हमारी  चीती  के  उत्पादन  से  उनकी  चीनी  का  मूल्य

 है,  इसलिये  चाटे  में  बेचा  जाता  है  झपने  सरप्लस
 से  छूट  पाने  के  लिये।
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 Sugarcane  Arrearg

 *8l.  SHRI  A.  BALA  PAJANOR:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  the  magnitude  of  the  arrears
 still  remaining  to  be  paid  to  sugar
 cane  growers;  and

 (b)  the  nature  of  the  steps  to  bring
 about  a  more  satisfactory  situation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  According  to  the
 latest  information  available,  arrears
 of  cane  price  payable  by  sugar  fac-
 tories  for  the  cane  purchased  during
 1978-79,  season  upto  3l-l-979  is  Rs.
 95.48  crores  amounting  to  34.8  per
 cent  of  the  total  price  payable.  In
 addition,  a  sum  of  Rs.  26.24  crores  is
 due  in  respect  of  1977-78  and  earlier
 seasons.

 However,  if  a  sum  of  about  Rs.  54
 crores  representing  cane  purchased
 during  the  last  two  weeks  of  January,
 1979,  for  which  ynder  the  Sugarcane
 (Control)  Order,  payment  would  be-
 come  due  only  after  i4  days  of  pur-
 chase,  is  excluded  from  computation,
 then  the  over  due  arrears  would
 amount  to  8.6  per  cent  for  the  season.

 (b)  In  order  to  impart  greater  liqui-
 dity  and  viability  to  the  sugar  industry
 fo  enable  them  to  discharge  primarily
 their  obligations  towards  cane  grov  “8,
 a  decision  has  been  taken  to  crea
 buffer  stock  of  sugar  of  5  lakh  to  |
 and  further  enhancement  of  cas?  crt.  +
 limit  by  the  Banking  sector  is  also
 under  examination.  A  loan  of  Rs.  20
 crores  has  also  been  advanced  to  Uttar
 Pradesh  Government  for  clearance  of
 cane  arrears  in  respect  of  cooperative
 and  public  sectar  units  in  the  State.
 Sugar  Mills  having  arrearg  in  excess
 of  0  per  cent  of  the  price  payable  for
 cane  purchased  during  ‘1977-78  season
 are  liable  to  be  taken  over  under  the
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 Sugar  Undertakings  (Taking  Over  of

 Management)  Act,  1978.  Export  policy
 for  export  of  6.5  lakh  tonnes  of  sugar
 ‘in  979  has  been  announced  and  export
 by  individual  mills  is  also  being  per-
 mitted.

 National  Policy  on  Education

 *82.  SHRI  DURGA  CHAND:

 CHAUDHARY  RAM  GOPAL
 SINGH:

 Wilt  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  have  fina-
 lised  the  nationa]  policy  on  Educa-
 tion;

 (b)  if  go,  details  thereof;  and

 (c)  when  the  policy  wil]  be  announ-
 ced?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (BR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  No,  Sir.

 ,  tb)  Does  not  arise.

 yo  During  the  current  session  of
 :  &@jament.
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 Functioning  of  Agro-Service  Centres

 *83.  SHRI  SACHINDRA  LAL
 SINGHA:  Will  the  Minister  of  AGRT-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  the  main  features  of  the  report
 of  the  survey  undertaken  about  the
 functioning  of  Agro-Service  Centres
 with  particular  reference  to  Tripura;
 and

 (b)  the  action  taken  so  far  on  the
 basis  of  the  recommendation  of  the
 survey  with  particular  reference  to
 Tripura?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  and  (b).  No
 Agro-Service  Centre  has  been  set  up
 in  Tripura  under  the  Agro-Service
 Centre  Scheme  of  this  Ministry.

 The  Regional  Training  and  Coordi-
 nating  Centres,  Hissar  and  Budni  had
 conducted  surveys  of  the  Agro-Service
 Centres  established  in  the  States  of
 Andhra  Pradesh,  Bihar,  Gujarat,
 Haryana,  Karnataka,  Kerala,  Madhya
 Pradesh,  Maharashtra,  Orissa,  Punjab,
 Rajasthan,  Tamil  Nadu,  Uttar  Pradesh
 and  West  Bengal.

 A  statement  indicating  the  main  re-
 commendations  of  the  survey  and
 action  taken  thereon  is  laid  on  the
 Table  of  the  Sabha.
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 Statement
 A  survey  of  the  performance  of  the

 Agro-Service  Centres  was  conducted
 by  the  Regional  Training  and  Coordi-
 nating  Centres,  Hissar  and  Budni  in
 the  years  1976-77  and  1977-78.
 Hissar  Centre  in  its  survey  covered
 six  States,  namely,  Bihar,  Haryana,
 Punjab,  Rajasthan,  Uttar  Pradesh,
 West  Bengal  and  brought  out  its
 reports  in  March,  977  and  December,
 978  covering  20  and  453  Agro-Service
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 Centres  respectively.  (The  ASCs  in
 Assam  and  Jammu  and  Kashmir  re-
 mained  uncovered  as  there  waS  8०
 response  from  them).  The  Regional
 Training  and  Coordinating  (Centre,
 Budni  surveyed  Andhra  Pradesh,
 Gujarat,  Karnataka,  Kerala,  Madhya
 Pradesh,  Maharashtra,  Orissa  and
 Tamif  Nadu  and  brought  out  its  reports
 in  July,  977  and  December,  4978
 covering  365  and  520  Agro  Service
 Centres  respectively.

 The  main  recommendations  and  action  taken  to  improve  upon  the  pet-
 formance  of  Agro-Service  Centres  are  indicateg  below:—

 MAIN  RECOMMENDATIONS

 Recommendations  Action  taken

 5

 The  road  tax  on  tractors  and  trailors  held  by  the  The  road  tax  on  tractors  and.  trailors  held

 The  period  of  subsidy  on  interest  may  be  increased  It  has  not  b-en

 agro-entrepreneurs  should  95  exempted  by  the
 State  Governments.  by  agro-entrepreneurs  has  been  exempted in  the  States  of  Awam,  Madhya  Pradesh

 and  Tamil  Nadu.  The  remaining  State
 have  been  approached  to  issue  necessary instructions  in  this  regard.

 pele
 to  agree  to  this

 from  3  to  5  years  in  all  areas  and  the  limit  of  recomendation.  owever,  the  Reserve the  loan  may  be  increased  from  Rs.2-5  Jakhsto  Bank  of  India  has  advised  the  financing Rs.  7१5  lakhs  and  the  repayment  period  of  loan  Banks  to  review  individual  cases  on
 may  be  increased  upto  ro  years.  merits  and  rephase  the  instalments  where

 necessary,
 The  dealership  for  petroleum  products,  fertili-  We  have  approached  the  Ministery  of  Petro-
 sers,  pesticides,  etc.  should  be  given  to  the  agro-  leum  Chemicals,  the  Indian  00]
 entrepreneurs  on  preferential  basis.  Corporation  and  the  Fertilizer  Corpora- tion  of  India.  State  Governments  and

 the  have
 been  advised  to  use  the  centres  as  ap-
 proved  outlet  for  the  marketing  of  fer-
 tilisers,  seeds,  pesticides,  implements  etc.  to
 the  maximum  extent  possible.

 Ag
 ro-Industries  Corporations

 Pending  loan  cases  should  be  cleared  by  the  Necessary  instructions  have  been  issued  to  the
 different  banks  within  three  months  from  the  financing  banks  by  the  Department  of
 date  of  receipt  of  project  by  the  banks.  Banking  in  this  matter,

 State  cell  should  devote  more  time  to  follow  up  The  training  programme  has  been  suitabl
 and  liaison  work  than  spending  time  on  training  amended  so  that  the  State  Cell  coul
 of  the  entrepreneurs,  devote  morc  time  to  follow  up  and  the "  liaison  work. a  *

 The  training  sylla'sus  should  be  modified  to  give  The  syllabus  has  been  suitably  modified.
 more  emphasis  on  practical  and  field  aspects and  to  include  business  management,  account-
 ing,  etc.

 The  State  Governments  and  other  semi-Govern-  The  State  Governments/Agro-  Industries ment  organisations  should  utilise  the  service  |  Corporationts  have  be
 20  Leela

 to  mi
 of  the  entrepreneur  by  providing  them  sufficient  special  efforts  to  provide  the  en
 work  during  the  ican  season  as  far  as  possible,

 ५:
 enough  jobs  in  command  areas  and  other

 perenopencytat
 activities  as  far  as  possi- le.

 Sick  units  should  be  given  special  treatment  for  The  Reserve  Bank  of  India  is  advising  eo
 rehabilitating  their  activities.  financing  banks  to  review  individual  case’

 on  merit  and  rephase  the  repayment’
 schedule  and  reduce  instalment  amour
 if  considered

 necewary
 *



 STEPS  TAKEN
 33  Written  Answers

 TO  IMPROVE  THE
 PERFORMANCE  OF  AGRO  SER-
 VICE  CENTRES.

 @  The  present  approach  and  effort
 is  in  the  direction  of  encouraging  them
 to  develop  as  composite-service-and-
 distribution  centres.  This  approach  is
 intended  to  enable  them  to  increase
 the  turnever  and  thereby  become  com-

 mercially  viable,  earning  a  better
 return  on  investment.  This  approach
 wilf  also  help  in  providing  to  the  far-
 mers  as  many  of  the  require  inputs
 and  Services  as  possible  under  one
 single  roof.  Accordingly,  at  various

 forums,  namely  the  training  institu-
 tions,  seminars/workshops  held  from
 time  to  time,  the  entrepreneurs  are
 now  adviseq  to  diversify  their  business
 to  cover  as  many  activities  as  com-
 mercially  feasible  depending  or  the

 local  requirements,  and  not  io  confine
 themselves  to  custom  hiring  of  tractors
 alone.

 (ii)  The  Corporations  were  also  ad-
 vised  to  undertake  e  micra-level
 study  to  identify  precisely  the  factors
 responsible  for  losses /  uneconomic
 returns  and  to  suggest  specific  correc-
 tive  actions  to  be  taken  by  the  entre-
 preneurs  and  others  concerned.

 (iii}  Additionally,  the  Corporations
 have  been  advised  to  held  a  review
 with  the  agro  service  entrepreneurs
 at  the  MD's  level  at  least  once  in  a

 |)

 uarter  to  sort  out  the  problems  that
 hey  may  be  encountering.

 ,Use  of  Surname  by  Teachers  of  Delhi
 Schools

 "84,  SHRI  PIUs  TIRKEY»®  Will  the
 ‘Minister  of  EDUCATION,  SOCIAL
 [WELFARE  AND  CULTURE  be  pleased

 State:  ran

 (a)  whether  the
 en  anions

 Depart-

 |  =
 of  Delhi  A

 वा  7  Sg,
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 jssueq  instructions  to  Government
 Higher  Secondary  schools  in  Delhi
 that  the  teachers  may  not  be  allowed
 io  use  their  surname  with  their  names
 in  official  papers  and  attendance
 register;

 (b)  whether  instructiong  havg  also
 been  issued  that  all  work  may  be
 done  in  Hindi  only;  and

 (९)  if  so,  the  reasons  therefor  and
 at  what  Jevel  this  decision  hag  been
 taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MAT]  RENUKA  DEVI  BARKATAKD:
 (a)  No,  Sir.

 (b)  No,  Sir.  However,  the  Direc-
 torate  of  Education,  Delhi  Administra-
 tion  had  informed  all  the  schools  and
 Branch  officers  by  a  circular  in  Janu-
 ary  978  that  use  of  Hindi  should  be
 encouraged  in  offices  and  it  should  be
 ensured  that  in  the  day  to  day  work
 and  correspondence,  proper  use  of
 Hindi  be  made  and  the  declared  Hindi
 Policy  of  Administration  be  imple-
 mented.

 (c)  Question  does  not  arise.

 Direct  Connection  of  Telephone  bet-
 ween  Industrial  Belt  eg  Adilabad  with

 District  Headquarters

 *9i.  SHRI  G.  NARASIMHA  REDDY:
 Willythe  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 jis  no  direct  telephonic  connection  bet-
 ween  the  Industrial  be  (Mancherial
 to  Sirpur-Khagaznagar)  of  Adilabad
 district  of  Andhra  Pradesh  to  Adila-
 bad,  the  district  headquarter;

 (b)  whether  it  is  also  g  fact  that  on
 6th  January,  979  police  officers  from
 Mandamarri  could  not  contact  Super-
 intendent  of  Police  at  Adilabad  when
 law  and  order  problem  was  created
 and  police  opened  fire;  ang
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 (c)  ig  so,  in  the  interest  of  main-
 taining  law  and  order  im  the  district,
 what  action  is  being  taken  to  connect
 the  industrial  belt  directly  to  Adila-
 bad,  the  district  headquarter?

 THE  MINISTER  OF  STATE  OF
 COMMUNICATIONS  (SHRI  NARHARI
 PRASAD  SUKHDEO  SAI):  (a)  There
 is  no  direct  trunk  circuit  between
 Adilabad  and  the  Industrial  belt  in
 Adilabad  District.

 (b)  No,  Sir.  A  trunk  call  booked
 from  Police  Station  Mandamarri  to
 Collector  Adilabad  on  6-1-1979  matur-
 ed  at  4.55  hrs.

 (०)  Existing  traffic  does  not  justify
 provision  of  a  direct  trunk  circuit.
 Calls  are  however,  routed  via  Hydera-
 bad.

 समिलनाडु  द्वारा  त्रिभाषा  सूत्र  सें  हिस्दो  का  शासिल  न
 किया  जाना

 +  93.  भी  रामघारी  शास्त्री  :
 Sto  विजय  सण्डल  :

 क्या  शिक्षा,  समाज  कल्याण  जौर  संस्कृति
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि;

 (क)  क्‍या  24  जनवरी,  979  के  हिन्दुस्तान
 टाइम्स  में  प्रकाशित  इस  समाचार  की  झोर  सरकार
 का  ध्यान  गया  है  कि  तमिलनाडु  सरकार  ने  तिभाषा
 सूत्र  से  हिन्दी  को  निकाल  दिया  है  ।

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है;  झौर

 (ग)  क्‍या  सरकार  तमिलनाडु  सरकार  को
 ऐसा  ने  करने  की  सलाह  देगी?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  मंत्रालय  में
 राज्य  संत्री  (  श्रोमतो  रेजुका  देवो  बरकटकी)  :
 (क)  जी,  हाँ।

 (ल)  भौर  (ग)  :  सरकार  ने,  तमिलनाडु
 सरकार  सहित  सभी  शज्य  सरकारों  से  तिभाषा
 सूत्र  की  कार्यान्वित  करने  तथा  इस  प्रयोजन के  लिए
 केन्द्रीय  सरकार  द्वारा  दी  जाने  वाली  सभी  सुविधाझों
 का  लाभ  उठाने  का  प्रनुरोध  किया  है।
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 Closure  of  Universities

 *94.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  the  academic  ang  tea-
 ching  work  at  one  or  more  Universi-
 ties  ia  the  country  (both  Centra]  and
 other)  suffered  heavily  during  the
 year  4978  on  account  of  partial,  sub-
 stantiay  or  total  closure  of  the  Uni-
 versities;

 (b)  ig  so,  broad  outlines  thereof;
 and

 (९)  wnat  steps  Government  ere
 taking  to  improve  the  situation  in
 the  year  ‘1979,  particularly  in  regard
 to  the  various  Central  Universities?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER)
 (a)  and  (b),  A  statement  is  laid  on
 the  Table  of  the  Sabha.

 (c)  The  State  Governments  as  well
 as  the  Vice-Chairman  of  Central  Uni-
 versities  have  been  requested  to  set
 up  appropriate  forums  at  different
 levels  to  look  into  the  genuine  grievan-
 ces  of  students,  teachers  and  karam-
 charies  and  to  redress  them,  and  also
 to  give  adequate  attention  to  the  stu-
 dent  welfare  schemes,  admission  pro-
 cedures,  prompt  recruitment  of  tea-
 chers,  etc.  Cooperation  of  leaders  of
 political  parties  has  been  sought  to
 keep  the  campuses  of  educational  in-
 stitutions  free  from  _  political  activity.
 The  matter  was  also  considered  at  the
 Chief  Ministers’  Conference  in  Sep-
 tember,  978  at  which  they  agreed  that
 student  problems  should  be  handled
 with  restraint  and  understanding.
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 47  Written  Answers  PHALGUNA  7,  790  (SAKA)  Written  Answers  38

 Statement

 According  to  information  available,the  normal  functioning  of  the  following
 Universities  (Central  as  well  as  State)  was  affected  during  1978,  for  the  period
 and  reasons,  shown  against  each:—

 SI.  No.  Name  of  the  University  Period  Reasons

 I  2  3  4

 wh  Kakatiya  University  7  .  द  31-8-78.  to  Due  to  tension  between  student
 11-9-78  groups  over  union  elections,

 97-12-78  to  Due  to  strike  by  non-teaching
 30-I-79  staff.

 2.  Jawaharlal  Nehru  Technological  University  23-10-78  to  Student  vandalism  demanding
 grt-78

 roe  ‘aa
 of  the  University  by

 D.G.C.

 3.  A.  P.  Agricultural  University  «  28-10-78  Tension  between  student  groups.
 4.  Nagarjuna  University  °  .  .

 98.28
 to  Clashes  between  student  groups.

 29-7
 5.  Patna  University  .  .  33-3-78  to  Agitation  against  job  reservation,

 19-6-78,
 from  4-9-78  Agitation  against  job  reservation.
 for  7  week

 6.  Bihar  University,  .  .  .  .  Mid-March,)}  The  universities  remained  inter-
 7978  till  mittently  closed  during  March-

 7.  Magadh  University  .  +  «the  end  June  78  due  to  agitation  for  and
 of  summer  against  job  reservation  and  for 8.  Bhagalpur  University  .  .  vacation  +  vacations.

 .  K.S.D.  Sanskrit  University  .  the  end  of
 to.  Ranchi  Univesity  si  June,  7926

 tt.  Mithila  University  ,  +  न  .  .  —
 82

 to  4  Job  reservation  agitation.
 3-4-78  an
 April,  7-8,
 1978,

 ३.  Jamia  Millia  Islamia  6-11-78,  to.  —  Student  agitation  for  fulltime
 (0-11-78  Vice-Chancellor,  etc.

 3g.  M.  S.  University,  Baroda  &
 ay!

 7-78  Stone-throwing  in  the  campus
 (Partial)  ainst  expulsion  of  Mrs.

 andhi  from  Lok  Sabha.
 .  »  33-78  to  Agitation  against  alleged  police

 5-3-78  excesses  a  students  at  Gohana.
 We  Kurukshetra  University  .

 5  Jammu  University,  .  .  ,  .  6-12-78  to  Student  agitation  aginst  Police \  1512-78  firing  at  Poonch. |
 16.  Mysore  University  rr

 bated  si
 दि  a.

 declared  muidteren  holidays r  for  ~=—s«  to  scuttle  antici)  trike,
 sepenten  pated  stri

 |  ter.
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 I  2  3  4

 3१.  Jiwaji  University  (Teaching  Department)  10-1-78  to  Work  in  Teaching  departments
 2-78  suspended  due  to  strike  by

 ‘partial  )  teachers.

 18.  Utkal  University  .  A  .  >  .  24-4-78  to  Agitation  against  introduction
 23-5-78  of  Semester  system.

 tg.  Punjab  Agricultural  University  .  8-11-78  to  As  a  precauti  measure  in
 Agri  10-11-78  view  of  Akali-Nirankari  cla- shes.

 20.  Punjab  University  .  6-12-78  to  Student  unrest.
 10-12-78,

 Qa.  Rajasthan  University  24-10-78  to  Student  agitation  over  various
 3-11-78  demands.

 22,  Udaipr  University  .  611-78  to  Student  unrest  over  murder  of  as
 अन! 9-78.  jat  student.

 23.  Lucknow  University  .  .  3-2-78  to
 4-2-78  Tension  due  to  Union  Elections.
 28-2-78  to
 3-3-7

 6-4-78  to  }  Agitation  against  job  reservation.
 8-4-78

 54
 -98

 38%  |
 (Summer  vacation  advanced)

 G,  5.  Pant
 ied  Technol

 University  of  Agriculture  and
 logy

 28.  Sampoornanand  Sanskrit  University  .

 a6.  Gorakhpur  University

 27.  Allahabad  University

 a8.  Banaras  Hindu  University

 9-2-78  to  Labour  unrest.
 3-4-78

 5-5-78  to  Clashes  between  student  groups.
 15-5-78.

 9०478  to  Do.
 ‘1s1207

 61-78  to  Clashes  between  student  groups.
 8-3-78

 i9--78  to}.
 25--78  |  Agitation  forlowering  of  pas

 marks  etc.
 5-2-78  to
 24ra-98

 16-29-78  to  Agitation  for  increase  in  seats.
 29-2-78  etc.

 14478  to  Anti-job  reservation  agitation.
 29-4-78.

 प्र-३-३७  to  “Reservation  of  seats  in  Medical
 305-78  College.
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 t  2  $  4

 ag.  Kanpur  University  नि  .  डे  +  2ge4-78  to  Agitation  on  job  reservation  issue
 256-78.

 go.  C.  8,  Azad  Agri-University  I-I-78  to  Arrest  of  a  student  and  a  lec-
 28-2-78  turer.

 gt.  Visva  Bharati.  (2  colleges)  t-8-78  to  Student  agitation  demanding I
 pe  training  allowances  during

 (Partial)  farm  training  etc.

 ‘B2.  Burdwan  University  24-t-78  to  Student  agitation  demanding  76०
 25-i-78  view  of  answer  books.

 Nore  :—All  the  educational  institutions  in  Andhra  Pradesh  were  closed  by  an  order  of  the State  Government  from  December  22,
 79  78

 to
 agitation  against  expulsion  of  Smt.  Gandhi

 January  r
 ५  7979  due  to  Congress  t from  Lok  Sabha,  *

 ५0

 fees  मे  प्रपचार  आवास  समितियां

 gs,  हरी  झनस्त  राम  जायसवाल  :  क्या  निर्माण
 और  श्रावास  तथा  पूर्ति  झौर  पुनर्वात  मंत्री  निम्तलिखित
 जानकारी  दशानेवाला  एक  विवरण  सभापटल  पर
 रखने  की  कृपा  करेंगे  कि:

 (क)  क्या  ऐसी
 ल्

 प्रुप-जार  धभ्रावास
 समितियां  हैं  जिन्हें  दिल्‍ली  प्राधिकरण  द्वारा
 मकानों  के  निर्माण  की  भनुमति  नहीं  दी  गई  है
 जिसके

 ह
 दन  झाबास  समितियों  के  सदस्य

 छुन्ध  हू  ;

 ख)  यदि  हां,  तो  ऐसी  भ्राषास  समित्तियों
 के  नाम  पर  पते  क्‍या  हैं  जिन्हें  मकानों  के  निर्माण
 के  लिये  ai  जनवरी,  i979  तक  दिल्‍ली  विकास
 प्राधिकरण  द्वारा  प्रनुमति  नहीं  दी  गई  थी  ;

 (ग)  क्‍या  सरकार  को  पभ्रावास  समितियों  के
 फैडरेशन  के  बब्यकष  से  कोई  शापन  प्राप्त  हुआ  है

 िम
 मकानों  के  निर्माण  के  लिये  भ्रनुमति  मांगी

 गई  है  ;

 द
 यदि  हां,  तो  उस्त  पर  सरकार  द्वारा

 क्या  की  गई  है;  भौर

 8)  उपरोक्त  सम्तितियों  को  ऐसी  पनुमति
 न  जाने  के  क्या  कारण  हैं?

 a

 —

 हो  तो  आझावेदन  पत्न  देने  पर  उन्हें  मकानों  के  निर्माण
 की  प्रनुमति  दें  दी  जाती  है।  दिल्‍नों  विकास
 प्राध्रिकरण  ने  सूचित  किया  है  कि  ऐसी  किसी  भी
 समिति  को  मकानों  के  निर्माण  की  भ्रनुमनि  देने
 का  कोई  मामलों  निलम्बित  नहीं  है  जिसने  सभी
 अपेक्षित  शर्तें  पुरी  कर  दी  हों।

 (ग)  से  (ह)  :  जी,  हाँ।  समितियों
 द्वारा  भ्रपेक्षित  शर्ते  पुरी  करने  पर  उन्हें  मकानों  के
 निर्माण  की  प्रनुमति  दे  दी  जाएगी  1

 Opening  of  Post  Offices  in  Jind  City

 *96.  SHRI  G.  M.  BANATWALLA:

 SHRI  MUKHTIAR
 MALIK:

 SINGH

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  only  one  Post  Office  in  the  Jind
 City  of  Haryana;

 (b)  if  so,  the  reasons  thereof;

 (०)  whether  for  want  of  post  offices

 there  is  a  great  inconvenience  and  even

 the  post  is  delivered  late;  and
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 (d)  whether  Government  propose
 to  open  some  more  post  offices  in  the
 city  of  Jing  and  if  not,  the  reasons
 thereof?

 THE  MINISTER  OP  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARAHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  and  (b).  There  is
 ‘one  delivery  Heag  Post  Office  and
 five  non-delivery  Town  sub-post  offi-
 ces  in  Jind  City.

 (c)  No  such  inconvenience  is  expe-
 rienced  and  there  is  no  complaint  re-
 garding  late  delivery  of  mails,

 (d)  No,  Sir.  There  is  no  justifica-
 tion  for  more  post  offices  in  Jind  City.

 Legislation  for  protection  of  Traditjo-
 nal  Fishermen

 १97.  SHRI  P.  M,  SAYEED:
 SHRI  R.  V.  SWAMINATHAN:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  the  National  Forum
 for  Catamaran  and  Country  Boat
 Fishermen's  rights  has  deplored  that
 a  legislation  has  not  yet  brought  in

 to  protect  the  rights  of  6.5  million
 traditional  fishermen  in  the  country;

 (b)  if  so,  whether  Government  are
 proposing  any  legislation  to  project
 and  assist  the  neglecteq  fishermen
 who  contribute  75  per  cent  of  India's
 fish  catch;

 (c)  if  so,  when  the  same  is  likely  to
 be  introduced;  and

 (d)  the  steps  being  considered  to
 help  and  assist  these  fishermen?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a):  Yes,  Sir,
 The  National  Forum  for  Catamaran  and
 Country  Boat  ‘Fishermen  has  been
 pressing  for  legislation,
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 (b)  and  e).  Yes,  Sir.  As  the  legis-
 lation  will  concern  the  territorial
 water  it  is  necessary  that  such  legisla- tion  should  be  enacted  by  the  State
 Legislatures.  The  State

 Governments, are  being  requested  accordingly  and  _
 model  bill  is  also  being  sent  to  them.

 (d)  Pending  legislation,  guidelines have  been  sent  to  State  Governments
 for  demarcation  of  operational  zones
 for  fishing  vesels  of  different  Categories,

 Filling  up  of  vacant  posts  of  Lecturers
 by  Delhi  University

 *98.  SHRI  R.  L.  P.  VERMA:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased to  state:

 (a)  whether  the  Ministry  are  aware
 that  a  number  of  posts  in  various  cate-
 gories  of  Lecturers  in  Deihi  Univer-
 sity  have  been  kept  vacant  for  the  last
 two-three  years  without  any  valid  rea-
 sons;

 (b)  whether  it  is  a  fact  that  though
 there  are  adequate  number  of  qualifi-
 ed  anq  eligible  candidates  for  the  posts
 available  in  Delhi  University,  the
 posts  have  not  been  filled  go  far;

 (c)  if  so,  the  reasons  therefor;  and

 (d)  whether  it  is  also  a  fact  that  the
 students  are  agitating  for  filling  up
 the  vacant  posts  and  if  ‘80,  what  action
 has  been  taken  or  is  being  taken  in
 the  matter?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 (a)  to  (ce).  According  to  the  policy  ad-

 opted  by  the  University  of  Delhi  on  the
 advice  of  the  University  Grants  Com-
 mission,  posts  of  lecturers  which  fall
 vacant  in  departments  other  than  those
 conducting  under-graduate  studies  are
 proposed  to  be  converted,  according  to
 need,  into  higher  positions  with  a  view
 to  strenthening  post-graduate  and  re-
 search  programmes.  Such  posts  até
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 therefore,  not  filled  till  their  conver-
 sion.  Vacant  posts  of  lecturers  in  de
 partments  conducting  under  graduate
 studies  are,  however,  being  filled  up
 from  time  to  time.

 (d)  No,  Sir.

 Payment  of  Telephone  Bills  in  Instal-
 ments

 *99.  SHRI  NAWAB  SINGH  CHAU-
 HAN:  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  635  on  23rd  November,  978  re-
 garding  payment  of  telephone  bills  in
 instalments  and  state:

 (a)  whether  payment  of  the  bills
 pertaining  to  the  period  prior  to  Ist
 October,  1978  which  were  no;  sent
 within  the  prescribeg  time  wil]  be
 allowed  to  be  made  in  instalments;

 (9)  ig  not,  the  reason,  therefor
 when  there  is  no  fault  on  the  part  of
 the  subscribers;

 (c)  whethe,  Government  propose  ६0
 receive  the  payment  in  instalments  in
 respect  of  those  billg  which  have  been
 considerably  delayed  viz.  which  sre

 being  sent  after  a  period  of  one  year;
 and

 (d)  the  specific  reasons  for  not  Pro-
 viding  this  facility?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-

 DEO  SAI):  (a)  No,  Sir.

 (b)  Due  to  non-availability  of  Com-
 puter  time  from  Government  Compu-
 ter  Centre,  R.  K.  Puram,  the  villing
 work  of  Delhi  Telephone  fell  into
 arrears  by  about  3  months  at  the  end
 of  Mareh,  1978.  Arrears  for  these  3
 months  were  pulled  up  during  the
 period  from  April,  978  to  September,
 ig

 in  a  phased  manner  ang  not  all 8६  atime,  Though  the  Telephone  Ser-
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 vice  is  to  be  with  held  after  5  days
 of  issue  of  the  bills  if  payment  ig  not

 made  within  that  period,  yet  in  Delhi
 Telephone  District  this  step  was  taken
 after  about  45  days  of  issue  of  bills  and
 that  too  after  reminding  the  subscri-
 bers.  Requests  from  individual  sub-
 scriber(s)  to  make  payment  of  tele-
 phone  bills  in  instalments  concerning
 these  bills  issueq  late  were  also  acced-
 ed  to  on  merits.

 Since  i-l0-78  the  pills  are  being  is-
 sued  in  time.

 (c)  and  (d),  No,  Sir,  The  delay  was
 in  Delhi  only  and  was  of  an  occasional
 character.  Bills  are  now  being  issued
 on  due  dates.

 Government,  therefore,  do  not  find
 it  possible  for  providing  the  facility  of
 realising  bills  issued  late  in  instalments
 when  the  service  is  billed  for  after  it
 is  rendered.

 Changes  in  Present  System  of  Educa-
 tion

 *100.  SHRI  ABDUL  AHAD  VAKIL:
 Will  the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  Government  are  con-
 templating  changes  mn  the  present
 educational  system,  if  80,  what  are
 the  main  features  of  the  new  system;
 and

 (b)  how  much  financeg  the  change-
 over  would  involve?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 (a)  Yes  Sir,  the  draft  National  Policy
 on  Education  is  being  finalised.

 (b)  An  estimate  of  the  finances  re-
 quired  can  be  made  only  when  pro-
 grammes  are  drawn  up  to  implement
 the  National  Policy.
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 Percentage  Rise  of  Procurement  Price
 for  Paddy,  Wheat,  Mustard,  Jowar

 and  Jute
 *0l.  SHRI  RAJ  KRISHNA  DAWN:

 SHRI  M.  A.  HANNAN  ALHAD:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 State:

 (a)  what  ig  the  percentage  rise  of
 procurement  prices  for  paddy,  wheat,
 mustard,  jowar  and  jute;

 (9)  whethe;  the  percentage  increase
 of  paddy  price  is  less  than  that  pro-
 posed  fer  wheat  ang  mustard  recent-
 ly;

 (९)  ig  so,  what  are  the  reasons  for
 fixing  comparatively  less  price  rise
 on  paddy;  and

 (d)  whether  Government  are  going
 to  refix  the  procurement  price  of
 Paddy  keeping  in  view  more  expendi-
 ture  involyed  during  production  and
 less  profit  by  the  farmers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SI!IRI  BHANU  PRATAP
 SINGH):  (a)  A  statement  showing

 the  increase  in  1978-79  as  compared  to
 1977-78  is  laid  on  the  Table  of  the
 Sabha.

 (b)  No,  Sir.

 (c)  and(d).  It  ig  not  correct  that
 the  rise  in  paddy  price  is  comparative-
 jy  less  than  that  of  wheat.  On  the
 other  hand,  the  percentage  increase  in
 the  price  of  paddy  has  been  more  than
 in  wheat.  The  Government,  while
 taking  a  decision,  on  the  procurement
 prices  take  into  consideration  the
 latest  available  data  on  cost  of  pro-
 duction,  change  in  input  prices,  changes
 in  the  prices  of  competing  crops,  and
 the  likely  impact  of  procurement
 prices  on  the  general  prices  level.  The
 Government,  therefore,  do  not  propose
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 to  review  during  this  season  the  pro-
 curement  price  for  paddy  already  an-
 nounced.

 Statement

 Statement  showing  the  increase  in
 1978-79  as  compared  to  ‘1977-78

 (Rs.  per  quintal)

 1978-79  Percentage 1977-78
 crop  crop  increase

 Paddy  77°00  85:  00  0°4
 Wheat  r42°50  not  decided  *

 Mustard@.,  225°00  [245°  00  8-9

 Jowar  74°00  85°  00  I4°o

 Jute@  145  00  775"  00  Bg

 Demand  and  Supply  of  Fertilizers

 80i.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state,
 State-wise  demand  and  supply  of  fer-
 tilizer  during  the  last  three  years,  year
 wise?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  The  agronomic
 requirements  of  fertilisers  of  each
 State  are  assessed  before  each  crop-
 season  in  consultation  with  the  State
 Governments.  A  coordinated  ang  ara-
 tional  supply  plan  _  indicating  the
 quantities  of  fertilisers  to  be  supplied
 to  different  States  by  domestic  manu-
 facturers  and  from  imports  is  then
 drawn  up  to  meet  the  above  require-
 ments  in  full.  Actual  consumption
 would,  however,  depend  on  the  offtake
 by  various  distributing  agencies  in  the
 States.  The  figures  of  assessed  State-
 wise  requirements  and  _  actual  con-
 sumption  for  each  of  the  three  years
 ie.  1976-77,  ‘1977-78  and  1978-79  are
 given  in  the  statement  enclosed.

 @  Support  prices.
 “Even  if  the  price  of  Rs,  lrBl=  recommended  by  the  APC  is  adopted,  the  percentage

 increase  would  be  only  ४९५,
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 National  Talent  Examination

 802.  SHRI  A.  MURUGESAN:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  the  pass  percentage  of  the  public
 school  students  is  higher  than  that  of
 the  Government  School  students  in
 the  “National  Talents  Examination”;

 (b)  whether  the  students  are  allow-
 ed  to  write  the  examination  in  region-
 al  languages;

 (०)  why  the  Government  are  not

 allowing  the  regiona]  languages  to  be
 used  in  the  examination  while  the
 Government  are  willing  to  introduce
 regional  languages  for  other  higher
 services;  and

 (d)  whether  the  Government  pro-
 pose  tO  raise  the  age  from  il-2  to
 ‘11-13,  to  enable  more  students  to  ap-
 pear  for  the  examination?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):

 (a)  An  analysis  of  National  Talent
 Search  Examination  date  for  1977
 awards  shows  that  the  pass  percentage
 of  Government  school  students  is
 4.6  per  cent  ang  that  of  public  school
 students  2.6  per  cent,

 (b)  Yes,  Sir.

 (९)  Does  not  arise.

 (d)  NCERT  conducts  the  National
 Talent  Search  Examinations  at  the  end
 of  classes  X,  XI  and  XII  (wherever
 there  is  a  Public  Examination)  है...
 bective  of  the  age.
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 सैंडल  0  डिजाइन  इंस्टोट्यूट,  हैबराबाद  का  दूल  तथा
 डाई  डिलाइमिंग  भें  इंजीनियरी  पाट्यकरम

 803.  भी  दयाराम  omer:  क्या  शिक्षा,
 समाज  कल्याण  बौर,  संल्कृति  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि:

 (क)  क्या  दूल  डिजाइन  उत्पादन  के  क्षेत्र  में
 ऊंचे  पदों  तथा  सेवाप्रों  में  भर्ती  के  लिए  सेंद्रल
 दूल  डिजाइन  हस्टीट्यूट,  हैदराबाद  के  दूल  तथा
 डाई  डिजाइनिंग  में  इंजीनियरिंग  कोर्स  को  केन्द्रीय
 सरकार  में  स्नातकोत्तर  के  बराबर  माम्यता  दी  है;
 शौर

 ु)  यदि  हां, तो  कब  शौर  यदि  नहीं  तो
 विलम्ब  के  क्या  कारण  हैं?

 शिक्षा,  समाल  wearer  site  संस्कृति  संत्री  (डा0

 प्रताप  बा  चखा)  :  (क)  सेंट्रल दुल टूल  डिजाइन

 इंस्टीट्यूट,  हैदराबाद  के  टूल,  डाई  भौर  मोल्ड
 डिजाइन  में  इंजीनियरी  पाद्यक्रम  को  टूल  दविजाइन
 भौर  उत्पादन  के  क्षेत्र  में,  केस्ीय  सरकार  के  पन्तर्गत
 उच्च  पदों  जौर  सेवाओं  में  भर्ती  के  प्रयोजन
 के  लिए  उच्च  स्नातकोत्तर  पहता  के  रूप  में  पहले
 ही  मान्यता  दे  दो  गई  है।

 (=),  प्रपैल,  978  में  1

 Compulsory  Physical  Education  in
 Delhi  Schools

 804.  SHRI  AGHAN  SINGH  THA-
 KUR:

 SHRI  BHAGIRATH  BHAN-
 WAR:

 SHRI  NATHU  SINGH:

 Will  the  Minister  of  UCATION,
 SOCIAL  WELFARE  AND  CULTURE

 be  pleased  to  state:

 (a)  whether  Physical  Education
 Teaching  is  compulsory  in  VI,  VII  &
 VIII  classes  in  Delhi  Schools;  and

 (b)  if  not,  what  steps  Government
 propose  to  introduce  the  same  in
 Middle  Classes?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKA-
 TAKI):  (a)  No,  Sir,  According  to  the
 information  furnished  by  Delhi  Ad-
 ministration  only  physical  training
 like  P.  T.  drill  and  other  minor  games
 etc.,  has  been  introduced  in  classes  VI
 to  VIII  in  schools  under  Delhi  Ad-
 ministration,

 (b)  There  is  no  proposal  under  con-
 sideration  of  Delhi  Administration  to
 introduce  Physical  Education  as  a
 teaching  subject  in  Classes  VI  to  VII.

 कुकुरमुत्ता  को  शती

 805.  श्ली  श्रोम  प्रकाश  हवागी :  क्‍या  कृषि
 श्र  सिचाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  समझती  &  कि  देश  में
 कुकरमत्ता  की  कती  को  बढ़ावा  दिया  जाना  चाहिये
 ताकि  देश  की  प्रावश्यकता  झौर  निर्मात-प्रावश्यकता
 को  पूरा  किया  जा  सके  ;  भौर

 (ख)  यदि  हां,  तो  कुकुरमुत्ते  भी  खेती  में
 प्रशिक्षण  देने  और  उसकी  खेती  को  बढ़ावा  देने
 के  लिए  सरकार  द्वारा  क्‍या  कार्यवाही  की  जा  रही
 है  अथवा  करने  का  प्रस्ताव  है  ?

 कृषि  शौर  सिकाई  संत्रो  (ओ  सुरजोत  सिह
 बरताला)  :  (क)  जी  हां,  श्रीमान्‌  ।

 ख)  खुम्भी  फी  खेती  के  लिए  प्रशिक्षण  की
 नियमित

 डु
 हिमाचल  प्रदेश  कृथि  विश्व-

 विद्यालय,  परिसर  में  उपलब्ध  हैं  ।  इसके
 झलावां,  खुम्भी  उगाने  के  विभिन्न  पहलप्नों  पर
 झनेक  स्थानों  पर  कार्य  किया  जा  रहा  है--जैसे
 कि  भारती  कृषि  भनुसंघान  संस्थान,  नयी  दिल्‍ली;
 भारतीय  बागबानी  भ्रनुध्ांघान  संस्थान,  बेंगलौर;
 पंजाब  कृषि  विश्वविद्यालय,  लुधियाना  क्षेत्रीय  भ्रनु-
 संघान  प्रयोगशाला  (सीत0एस0प्रारतश्राई0)  श्रीनगर

 ह  ्
 कश्मीर)  ;  चन्द्रसेखर  झाजाद  कृषि  व

 प्रोोगिकी  विश्वविद्यालय,  कानपुर  ;  तमिलनाडु
 कृषि  विश्वविद्यालय;  कोयम्बत्र  तथा  कलकत्ता  विश्व-
 विद्यालय,  कलकता  में  i  इसके  प्रलावा;  भारत  सरन
 कार  विश्व  बैंक  तथा  मू0  एन0  to  पी0  की  सहायता
 से  खुम्भी  की  देसी  छपत  तथा  उसके  निर्यात  के
 लिए  सामान्य  रूप  से  तथा  विशेष  रूप  से  “बटन”
 खुम्भी  के  भनुसंधान  तथा  विकास  कार्यक्रमों  के
 लिए  हिमाचल  प्रदेश  तथा  जम्मू  कश्मीर  राम्यों  को
 सहायता  प्रदान  कर  रही  है।
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 हाल  हो  में  बुम्भी  ,  उत्पादन,  संसाधन
 तथा  विपणन  पर  नयी.  दिल्ली,  में  20  मौर  2
 जनवरी,  979  को  एक  राष्ट्रीय  विचार  भोष्ठी
 का  भायोजन  किया  गया  है।  उक्त  विचार  गोघ्टी
 को  सिफारिशें  सरकार  के  विचाराधीन  हैं।

 Akhil  Bharatiya  Vidyarthi  Parishad
 Charter  of  Education  Reforms

 806.  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  dele-
 gation  of  Akhil  Bharatiya  Vidyarthi
 Parishad  met  the  Prime  Minister  end
 Union  Education  Minister  on  9th
 August,  978  and  presenteg  a  National
 Charter  of  Educational  Reforms;

 (b)  what  are  the  main  features  of
 the  said  charter;  and

 (९)  what  action  Government  have
 taken  Or  propose  to  take  in  regard  to
 the  said  charter;  and

 (d)  whether  Government  have  in-
 formed  the  concerned  and  when?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):

 (a)  Yes,  Sir.

 (b)  The  Charter  inter  alia  stipulates
 that  0  per  cent  of  the  plan  and  the
 Central  Budget  expenditure  must  be
 spent  on  Education  every  year.  It
 envisages  a  total  harmonious  and  inte-
 grated  approach  to  educational  change.
 It  wants  the  system  to  be  related  to
 our  social]  and  national  needs  and  as-
 pirationg  and  integrated  with  our  de-
 velopment  plans.  It  goes  on  to  empha-
 sise  contents  of  Education,  vocationali-
 sation,  educational  structure,  agricul-
 tural  and  agro-industrial  bias  mural
 orientation  due  place  for  teaching  of
 history,  lessening  of  academic  burden,
 improvement  of  educational  adminis-
 tration,  association  of  people  in  the
 formulation  of  policy  and  implemen-
 tation,  reform  of  the  administrative
 structure,  abolition  of  pubblic  schools
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 in  the  present  form,  de-linking  of
 degrees  from  employment,  integra-
 tion  of  sports  in  Education,  encourage-
 ment  of  Yoga  and  the  Indian  games,
 regulation  of  educational  Calendar,
 assistance  to  weaker  sections  and
 other  matters  of  detail.

 (०)  and  (d).  The  Education  Minis-
 ter  has  met  the  representatives  of  Pari-
 shad.  Government  are  taking  into
 consideration  the  views  expressed  by
 the  Parishad  in  regard  to  the  National
 Policy  on  Education  in  formulating  the
 draft  National  Policy.  These  views
 have  been  conveyed  to  the  Parishad
 authorities  at  the  time  of  their  meet-
 ing  with  Education  Minister.

 Ho  डीए  0  द्वारा  निभित  कुछ  कालोनियों  में  ऊंचो
 दर  पर  जल  सप्लाई

 807.  धी  श्यामलाल  हुच :  क्‍या  निर्माण
 शौर  आवास  तथा  पृति  और  पुनर्वास  मंत्री  यह
 बताने  की  कृपा  करेंगे कि  :

 (क)  क्‍या  यह  सच  है  कि  भनेक  कालोनियों
 मे  जल  सप्लाई  के  लिए  दिल्‍ली  विकास  प्राधिकरण
 द्वारा  निर्धारित  50  पैसे  प्रति  किलो  सीटर  की  दर
 नगर  निगम  द्वारा  निर्धारित  दर  से  बहुत  अधिक

 गे

 ब)
 यदि  हां,  तो  उन  कालोंनियों  के  ताम

 क्या  हैं  झौर  क्‍या  इन  कालोनियों  के  निवासियों
 ने  हसके  खिलाफ  विरोध  प्रकट  किया  है;

 ()
 क्या  झ्लाटियों  को  फ्लेटों  का  आझ्लावंटन

 करने  दिल्ली  विकास  प्राधिकरण  उन्हें  यह  बता
 देता  है  कि  उन्हें  नगर  निगम  द्वारा  निर्धारित  दर  से
 धिक  दर  पर  भुगतान  करना  होगा  ;  झौर

 ध)  उपर्युक्त  दर  किस  ध्राधार  पर  निर्धारित
 की  गई  झौर  उसका  ब्यौरा  कया  हैं?

 (oot  ae *

 (स्व)  सूचना  प्रमुलग्तक  में  में  दी  गई है।

 (+)  जी,  नहीं  ।

 (घ)  दिल्‍ली  नगर  निगम  प्रथम  20  किलो
 लिटर  पानी  पर  25  पैसे  प्रति  किलो  लीठर  के
 हिसाब  से  झौर  20  कली  लिटर  के  बाद  प्रत्येक
 किलो  लिटर  पासी  पर  50  पैसे  के  हिलाव  से
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 बसूल  करता  है।  दिल्‍ली  विकास  प्राधिकरण  भी
 इन्हीं  दरों  पर  बसूली  करता  है  7  तथापि,  जहां
 पानी  को  पम्प  द्वारा  ऊपर  चढ़ाना  होता  है  बहां
 अलाटियों  से  30  पैसे  प्रति  किलो  लिटर  की  दर  से
 वसूल  किया  जाता  है।  यह  राशि  इस  प्रणाली  को
 चलाने  झौर  उसके  प्रनुरक्षण  पर  किय  गये  वास्तविक
 व्यय  के  झाधार  पर  निश्चित  की  गई  हैं।

 विवरण

 उन  कालोनियों  के  नाम  जहां  पानी  को  पम्प
 द्वारा  ऊपर  चढ़ाया  जाता  है  या  जहां  पानी  नल
 कृपों  से  सप्लाई  किया  जाता  है।

 क्रम  कालोनी  का  नाम  क्या  निवासियों
 संख्या  ने  विरोध

 किया  है

 l.  राजौरी  गार्डन  जी-8  क्षेत्र  में
 युप  हाऊसिंग  कालोनी  जी, हां

 2.  शेक्ष  सराय  .  जी, हां

 3.  मालवीय  नगर,  जी, हां

 4.  जी-8  क्षेत्र,  राजौरी  गार्डन  में
 976  जनता  तथा  56  निम्न  भाय
 बग  मकान  t.  ,

 5.  प्रसाद  नगर  जी, हां

 cs
 wi

 नगर  निम्न  प्राय  बर्ग
 जी,  हां

 7.  वजीरपुर  बरण-117,  i80
 निम्न  प्राय  वर्ग  मकान  जी, हां

 Wetland  Birds  of  Kashmir

 808.  SHRI  S.  S.  SOMANI:  Will  the
 Minister  of  AGRICULTURE  AND  IR-
 RIGATION  be  pleased  to  State:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  news  item  in
 ‘Times  of  India’  gated  6th  January,
 i979  that  gone  are  the  colour  and
 music  from  the  skies  of  Kashmir  with
 drastic  decline  of  numerous  wetland
 birds;
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 (b)  whether  the  house  crow,  the
 sparrow,  the  pariah  kite  and  common
 mynah  have  started  outnumbering  the
 indigenous  species  jn  the  valley;  and

 (c)  if  so,  whether  Government  have
 conducted  any  survey  in  this  regard?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  and  (b).  Ac-
 cording  to  the  report  received  from  the
 State  Government,  there  is  no  evidence
 to  suggest  that  a  drastic  decline  of
 numerous  wetland  birds  has  taken
 place  in  recent  times  or  that  the  house
 crow,  the  sparrow,  the  pariah  kite  and
 common  mynah  have  outnumbered
 other  species  in  the  valley.

 (c)  Does  not  arise,

 B.HLU,  and  D.U,  Ordinances  pending
 for  Assent  of  President

 809.  SHRI  VIJAY  KUMAR  MALHO-
 TRA:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state:

 (a)  how  many  statutes  and  ordi-
 nances  of  Banaras  Hindu  University
 ang  Delhi  University  are  pending  be-
 fore  the  Government  for  the  assent  of
 the  President  in  his  capacity  88  visitor
 of  the  University;  and

 (b)  which  of  these  ordinances  and
 statutes  have  been  pending  for  assent
 for  over  last  six  months  and  the  rea-
 sons  for  delay  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER)

 (a)  Fifteen,

 (b)  Amendments  to  the  following
 Statutes  ang  Ordinances  have  been
 pending  for  over  last  six  months,  as
 these  are  under  consideration  in  con-
 gultation  with  other  concerneg  Miais-
 tries,  ete.:—
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 l.  Statute  25  of  Banaras  Hindu  Uni-
 versity  for  creation  of  a  new  Depart-
 ment  of  Radio-therapy  and  Radiation
 Medicine;

 2.  Statute  6  of  Delhi  University  for
 delegation  of  powers  to  Principals  of
 maintained  institutions  to  sign  agree-
 ments  on  behalf  of  the  University;

 3.  Statutes  9  and  2  and  Ordinance
 XXIII  of  Delhi  University  regarding
 appointment  of  Heads  of  Departments
 and  Deans;

 4.  Ordinance  XXII-A,  E  and  F  of
 Delhi  University  regarding  revision  of
 pay  of  Pro-Vice-Chancellor,  Director,
 South  Delhi  Campus  and  Dean  of  Col-
 leges;

 5.  Statute  9B  of  Delhi  University
 for  setting  up  of  a  new  Lepartment  of
 Physical  Education;

 6.  Statute  282—A  (Appendices)  of
 Delhi  University  regarding  retirement
 benefits;

 7,  Ordinances  V,  VII  and  XXVII  and
 Appendice  of  Delhi  University  regard-
 ing  revision  in  the  value  of  certain  re-
 search  scholarships;

 8.  Ordinance  XXIV  of  Delhi  Univer-
 sity  regarding  qualification  for  recruit-
 ment  of  teachers;  and

 9.  Statute  5  of  Delhi  University  re-
 lating  to  teachers’  representation  on
 the  Executive  Council.

 Assistance  to  States  under  Adult
 Education  Programme

 810.  SHRI  MADHAVRAO  SCINDIA:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  percentage  of  educated  people
 throughout  the  country  upto  the  end
 of  1977-78;

 (b)  its  break  up  for  different  States
 particularly  Madhya  Pradesh;
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 (c)  whether  in  a  bid  to  increase  the
 percentage  the  Government  provided
 or  propose  to  provide  assistance  to  the
 States  under  the  Adult  Education
 Programme;  and

 '

 ‘  (d)  if  so,  total  assistance  provided
 during  the  last  two  years  and  propos-
 ed  to  be  provided  in  the  next  year  to
 the  State  of  Madhya  Pradesh?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER)  (a)  and  (b):  Statement  is  attach-
 ed.  Literacy  figures  are  compiled  as
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 a  part  of  the  Census
 hence  the  figures  of
 available.

 operations  and
 97]  only  are

 (ec)  Under  the  National  Adult  Edu-
 cation  Programme,  Central  assistance
 to  States  would  be  given  for  running
 Rural  Functional  Literacy  Projects  the
 schemes  of  Farmers  Functional  Liter-
 acy  Projects  and  Non-formal  Education
 for  15-35  age  groups  have  been  merg-
 ed  in  this  scheme  and  for  strengthen-
 ing  of  administrative  structures  for
 Adult  Education  Voluntary  agencies
 would  also  be  assisted  for  taking  up
 Adult  Education  Programmes,  on  the
 recommendation  of  State  Governments.

 (d)  The  assistance  given  to  the  Stateof  Madhya  Pradesh  is  as  follows:—

 Name  of  the  Scheme  1977-78  1978-79, |
 Rs,  Rs,

 t.  Farmers  Functional  Literacy  Projects  and  Non-Formal  ‘4,74,550  32,10,  600
 Education  for  youth  in  the  age  group  15°35.

 2.  Strengthening  of  Administrative  Structures  For  Adult  14,000
 Education  in  States/UTs,

 3.  Assistance  to  Voluntary  Organisa:ions  141,300,  12,37,860

 For  the  year  ‘1979-89  the  exact  amount
 cannot  be  determined  but  assistance  7  2  3
 would  be  provided  keeping  in  view  the
 Proposals  received  from  the  State  Gov-
 ernments.  5  Haryana.  26°89

 6.  Himachal  Pradesh  .  37  96
 a  Statement
 i  37.  Jammu  and  Kashmir  18°58 58

 Percentage  of  Literates  including  o—4
 ape  grows  tinge  8.  Kerala.  60-48

 _  TT  9-  Madhya  Pradesh.  Bari
 SL.  $  Terri

 No.
 tate/Union  Territory

 Roromiage  to.  Maharashtra  .  39°  38

 literates  tr.  Manipur  +  g2°gr

 4  A  Py
 ig.  Meghalaya.  7  29°49

 |  ig.  Mysore  (  Karnataka)  gr°52
 i4,  Nagaland  23°40

 INDIA  नि  29°44
 4  34

 15.  Orissa.  .  26°18
 Andhra  Pradesh  24°57  16.  Punjab  हे  33°67 %  Asam...  28°5

 Raj हि  ॥9  jasthan  डे  I9°07 3  Bihar  Ige  94  18,  Sikkim  वक
 4  Gujrat  .  85-79
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 r  2  3

 39.  Tamil  Nadu  नि  99°46
 ao.  Tripura  go*g8
 ai.  Uttar  Pradesh  का १70.
 2a.  West  Bengal  33°20

 23.  Andaman  &  Nicobar  Islands  43°59

 he  Arunachal  Pradesh  I4°29

 25.  Chandigarh  61°56
 26.  Dadra  &  Nagar  Haveli  74097
 27.  Delhi.  56°61"
 28.  Goa  Daman  &  Diu  44°75

 2g.  Laccadive,  Minicoy  &
 Amindivi  Islands  Laksha-
 dweep  43°66

 go.  Mizoram  53°79

 3i.  Pondicherry  46-02

 Reorganisation  of  Asiatic  Society  of
 India,  Calcutta

 8il.  SHRI  DINEN  BHATTACHA-
 RYA:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state  details  of
 the  steps  proposed  to  be  taken  to  im-
 prove  the  Asiatic  Society  of  India,
 Calcutta  by  thorough  reorganisation?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR,  PRATAP  CHANDRA  CHUNDRA)

 The  Society  is  an  independent  body
 and  has  to  manage  its  own  affairs
 undex  its  own  constitution.

 D.D.A.  vs,  M.C.D.

 8l2.  DR.  RAMJI  SINGH:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITATION
 be  pleased  to  refer  to  the  reply  to  Un-
 starred  Question  No.  3003  of  l2th  De-
 cember,  978  regarding  DDA  vs.  MCD
 and  state:

 (a)  whether  the  requisite  informa-
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 tion  has  since  been  received  ang  if  80,
 the  details  thereof;  and

 (b)  if  not,  the  reasons  thereof  and
 the  details  of  the  efforts  made  by  the
 Chief  Secretary  of  the  Delhi  Adminis-
 tration  during  the  period?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.  The  details  are
 as  under:

 Water  stagnates  on  the  main  road
 leading  to  the  Mayapuri  Colony  dur-
 ing  heavy  rains.
 The  D.D.A.  propose  to  develop  perip-

 heral  drainage  system  for  the  zone  as
 a  long  term  measure  for  solving  the
 problem  of  water  stagnation  in  Maya-
 puri.  Meanwhile,  presently  the  low  of
 water  from  pucca  drains  in  the  Maya-
 puri  Colony  is  taken  into  a  kuchha
 out-fall  drain,  constructed  by  the  DDA,
 and  water  from  the  kucchha  out-fall
 drain  is  pumped  into  the  main  drain
 along  the  Mayapuri  road.

 (b)  Does  not  arise.

 Raj  Krishna  Committee  on  Land
 Reforms

 8i3.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  have  re~
 ceived  the  report  of  the  Raj  Krishna
 Committee  on  land  reforms;

 (b)  if  so,  the  date  on  which  the  re-
 port  was  received  by  the  Government
 and  details  of  decision/action  taken
 by.the  Government  On  the  important
 recommendations  made  by  the  Com-
 mittee,  recommendation-wise;  ang

 (c)  how  soon  the  Government  is
 expected  to  take  g  final  decision  on
 the  various  recommendations  made  by
 the  Committee  particularly  regarding
 inclusion  of  the  States  land  reform
 laws  in  the  90  Schedule  of  the  Cons-
 titution?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA)  (a):  Yes,  Sir.
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 The  Government  has  received  the
 first  report  of  the  Raj  Krishna  Com-
 mittee  on  Constitutional  Protection  of
 Land  Reforms  Law  and  Machinery  for
 quick  Disposal  of  Land  Reforms  Cases.

 (9)  and  (c).  The  report  was  xreceiv-
 ed  on  the  9th  November,  ‘1978.  The  Cen-
 tral  Government  has  decided  to  seek  a
 amendment  of  the  Constitution  with  a
 view  to  including  new  land  reforms
 jaws  in  the  Ninth  Schedule.  The  ques-
 tion  of  deleting  the  Explanation  under
 the  said  Schedule  is  being  considered
 by  the  Government  and  is  likely  to  be
 decided  soon.  The  other  recommen-
 dations  deal  with  the  speeding  up  of
 disposal  of  land  reform  cases  in  the
 States  and  the  strengthening  of  the
 machinery  for  this  purpose.  These
 have  been  commended  fo  the  State  and
 they  have  been  requested  to  consider
 and  take  appropriate  action  on  these
 recommendations.

 झन्डमान  तथा  निकोबार  द्वोप  समृह  में  कृषि

 8i4.  बी  हुकम  बम्ब  कठबाय:  क्‍या  कृषि
 और  सिंचाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  अण्डमान  तथा  निकोबार  द्वीप  समूह
 में  गत  तीन  वर्षों  में  कृषि  के  विकास  पर  कितना
 ध्यय  किया  गया  और  छठी  पंचवर्षीय  योजना  में
 कितना  व्यय  किया  जाना  है.;

 ब)  उपरोक्त  द्वीप  समूहों  में  रहने  वाले
 आदिवासियों  को  सरकार  द्वारा  किस  प्रकार  की
 राहत  प्रदान  की  गई  भौर  क्‍या  उक्त  द्वीपसमृहों  को

 |  परिस्थितियों  को  देखते  हुये  उक्त  राहत  बहुत  ही
 |  कम  है  भर  यदि  हां,  तो  क्‍या  राहत  के  बारे  में
 |  पुनविचार  किया  जाएगा;

 (ग)  कया  इन  आदियासियों  को  झपने  उत्पादों
 के  लिए  बहुत  कम  कीमत  मिलती है  भौर  परिवहन
 के  पर्याप्त  साधनों  की  कमी  के  कारण  उनकी
 सड़  जाती  है  भौर  उपयोग,  के  प्रमुपयकत  बन  जाती
 है  भोर  उससें  न्य  दोष भरा  जाते  हैं  भोर  इसका

 का  श
 पर  परिवहन  का  उपलब्ध  न

 3  whe

 «  (8)  क्या  सरकार  इस  बात  पर  गम्भीरता
 से  बिचार  कर  रही है  जिससे  भ्रादिवासियों को  प्रपनी
 उपज  के  लिए  तत्काल उचित  मूल्य  मिल  सके  झौर  क्या
 ऐसी  को  योजना  सरकार  के  विभाराधीत  है?

 475  LS—3.
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 कृषि  झोर  सिन्ाई  मंत्री  (भी  सुरजोत  सिह

 बे
 :  (क)  से

 ्
 +  प्रपेक्षित  जानकारी

 लि
 जा  रही  है  सभा  पटल  पर  रख  दी

 जाएगी  ny

 Expenditure  on  Moat  of  Fort
 Bharatpur

 ‘B15,  SHRI  RAGHAVJI:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  ap-
 proximately  five  lacs  of  rupees  have
 been  spent  on  the  moat  of  fort  Bharat-
 pur  (Rajasthan)  during  the  last  three
 years;

 (b)  whether  it  is  g  fact  that  the
 A¥chaeological  Survey  is  proposing  to
 restore  the  entire  moat  wall,  in  future,
 incurring  an  expenditure  of  more  than
 ten  millions  of  rupees;

 (c)  whether  it  is  a  fact  that  the
 restoration  of  entire  moat  wall  is  not
 at  all  necessary  from  archaeological
 point  of  view;  and

 (d)  if  so,  whether  Government  pro-
 pose  to  re-examine  the  matter  so  that
 the  pu!  blic  money  is  not  wasted  on
 unrequired  and  unwanted  repairs?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  No,  Sir.  An  expenditure
 of  Rs.  2,72,725/-  as  detailed  below,
 wag  incurred  during  the  last  three
 years,  towards  restoring  the  breached
 portion  of  the  moat-wal]  of  the
 Bharatpur  Fort.

 1975-76  Nil

 1976-77  Rs.  +1,02,382/-

 1977-78  Rs.  1,70,343/-

 (by)  and  (c).  No,  Sir.  Repairs  are
 limited  to  the  minimum  as  _  per
 archaeological  principles  ang  primari-
 ly  to  impart  stability  to  the  structure.

 (a)  Does  not  arise.
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 aries  det  में  are hereeny  को  छुलिधावें

 8i6.  थी  कर्मबीर  भाई  पटेल  :  क्या  aa
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  के  ग्रामीण  क्षेत्नों  में  कार्यरत  शाखा-
 पीस्टमास्टरों  को  प्रतिमास  कितना  वेतन  तथा  भत्ता
 दिया  जाता  है  और  क्या  इसमें  वृद्धि  करने  का  कोई
 प्रस्ताव  है,  यदि  हां,  तो  कितनी  और  कब  ;

 ु)  क्‍या  एन  ब्रांच  पोस्ट  मास्टरों  को  मकान
 किराया  भत्ता,  फर्मीचर,  चिकित्सा  सहायता,  बोनस

 तथा
 घुद्दी

 भौर  दूसरों  जैसी  झन्य  सुविधायें  दी
 जाती  है,  यदि  नहीं  तो  इसके  क्या  कारण  हैं  भौर
 ग्रामीण  क्षेत्रों  में  इन  शाला-पोस्ट  मास्टरों  को
 ये  सुविधायें  कब  तक  दी  जायेंगी  ;  शौर

 (ग)  क्‍या  इन  शाखला-डाकघरों  को,  धागा,
 लाख,  गोंद,  मिट्टी  का  तेल  झ्ादि  सप्लाई  किया
 जाता  है  और  भश्राकत्मिक  व्यय  के  लिए  उन्हें
 देतिक  रूप  से  धनराशि  दी  जाती  है  झौर  क्‍या
 सरकार  का  विचार  इस  राशि  में

 पड
 करने  का

 है  यदि  हां,  तो  कितमी  पौर  कब  यदि  नहीं, तो  इसके  क्‍या  कारण  हैं  ?

 संचार  मंत्रालय  में  राक्य  सती  (श्री  नरहरि  प्रसाद
 सुखबध  साथ)  :  (क)  इस  समय  विभागेतर
 शाखा  पोस्टमास्टर  न्यूनतम  i00  to  प्रतिमास
 समेकित  भत्ते  पाने  का  हकदार  है  Y  सितम्बर
 i979  4  द्वैवाधिक  पुनतरीक्षा  की  जानी  है  जब

 कि  ऐसे  सभी  पहलुओं  को  ध्यान  में  रखा  जाएगा  1

 (ख)  विभागेतर  शाला  पोस्टमास्टरों  को
 मकान  किराया  भत्ता,  चिकित्सा  सहायता,  बोनस

 भौर  कुष्ट
 द्द्यां  नहीं  दी  जाती  क्योंकि  उन्हें  नियमित
 कर्मचारियों  के  बसौर  नहीं  माना  जाता  18

 शाखा  पोस्ट  मास्टरों  को  एक  संयुक्त  मेज,  एक
 स्ट्ल  या  कुर्सो  और  एक  तिजौरी  दी  जाती  है  ।

 (ग)  शाखा  ढांकघरों  को  लाख  झौर  कार्बन-
 पेपर  के  सिवाय  कोई  फुटकर,  मद  सप्लाई  नहीं  की
 जाती  ।  शाखा  पोस्ट  मास्टर  को  .  रुपया  प्रतिमाह
 निश्चित  लेखन  सामग्री  भत्ता  दिया  जाता  है  ।
 कुछ  वर्गों  के  विभागीय  एजेंटों  के  लिए  लेखन
 सामग्री  निश्चित  भत्ते  में  शौर  आगे  संशोधन  करने
 का  सामान्य  प्रश्न  विचाराधीन  है  ।

 ‘Setting  up  of  International  Centres
 for  Children

 ‘BIT,  SHRI  A.  R.  BADRI  NARAYAN:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:
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 (a)  whether  Union  Government  has
 decided  to  set  up  an  International
 Centre  for  Children  as  part  of  its  pro-
 gramme  for  the  Internationa]  Year  of
 the  Chilg  in  1979;

 (b)  if  so,  when  the  same  is  likely
 to  be  set  up;

 (c)  what  will  be  the  main  purpose of  this  World  Centre;

 (d)  what  type  of  training  and  mate-
 rial  would  be  provided  in  this  Centre;

 (९)  where  this  Centre  ig  likely  to
 be  set  up;  and

 (f)  what  are  the  other  steps  being
 considered  for  the  welfare  of  the
 children  during  the  current  year  979  7

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  EDUCATION, SOCIAL  WELFARE  AND  CULTURE
 (SHRIMAT]  RENUKA  DEVI  BARA-
 KATAKI):  (a)  No,  Sir.

 (b)  to  (९).  Does  not  arise,

 (f{)  The  Government  of  India  have
 drawn  up  a  National  Plan  of  Action
 for  the  International  Year  of  the
 Child,  which  has  been  approved  by
 the  National  Children’s  Board  under
 the  Presidentship  of  the  Prime  Minis-
 ter.  The  National  Plan  of  Action
 envisages  undertaking  of  specific  pro-
 grammes  in  the  field  of

 (i)  health  and  nutrition
 (ii)  education
 (iii)  social  welfare
 (iv)  Legislation
 (v)  publicity
 (vi)  fund-raising.

 General  theme  of  International  Year
 of  the  Child  in  India  is  “Reaching  the
 Deprived  child”  signifying  that  em-
 Phasis  during  the  year  is  no  the
 children  of  Scheduleq  ‘Castes/Sche-
 duled  Tribes  and  economically  weaker
 section  of  society  in  rural  areas  ahd
 urban  slums,
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 Programmes  of  Health  and  Nutri-
 tion  cover  those  of  Immunisation;
 Maternity  Child  Health  Services;
 Multipurpose  Health  Workers;  Nutri-
 tion;  School  Health  Programme;
 Training;  Research,

 Programmes  in  the  field  of  Educa-
 tion  cover  Pre-Primary  and  Elemen-
 tary  Education;  Pre-schoo]’  Education
 for  weaker  sections;  Mobile  Schools
 Children’s  Literature;  Teachers’
 Training;  Orientation  Courses  for
 Women;  Education  of  Handicapped
 Children;  Pre-Vocational  Training;
 Community  Education.

 The  Programmes  of  Social  welfare
 cover  programmes  for  working
 mothers;  day-care  centres;  creches;
 bialawadis;  anganwadis;  and  ICDS
 programmes.

 Legislative  programmes  envisage
 enactment  of  Children’s  Acts  in  States
 which  do  not  have  such  laws;  enforce-
 ment  of  Children’s  Acts;  enactment  of
 legislations  on  child  labour;  enactment
 of  Taws  on  equality  “and  non-discrimi-
 nation  in  respect  of  persons  born  out
 of  wedlock.

 Publicity  programmes  cover  Radio/
 TV  Programmes;  documentary  films;
 newspapers,  printed  publications,  issue
 of  commemorative  postal  stamps  and
 coins.  Publicity  and  information  pro-
 grammes  also  cover  National/State/
 district/block  level  contests  for  pri-
 mary/middle/secondary  schoo]  children
 and  non-school  going  children.

 Fund-raising  for  children’s  pro-
 grammes  cover  both  the  National
 Children’s  Fund  at  the  Centre  and  the
 State  Children’s  Funds  at  the  level  of
 State/Union  Territory.

 The  National  Plan  of  Action  has  also
 operational,  guidelines  that  specify  the
 tole  of  the  Government  of  India,  Stafe
 Governments  and  the  Voluntary  or-
 8anisations  in  the  implementation  of
 the  action  programmes  envisaged  in
 the  ‘National  Plan  of  Action’  for  Inter-
 national!  Year  of  the  Child.
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 Enhancement  in  License  Fee  in  Sector
 D  DIZ  Area,  New  Delhi

 818.  CHAUDHURY  BRAHM  PRA-
 KASH:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  the  number  of  times  the  licence
 fee  in  respect  of  quarters  in  Sector
 ‘D’  in  DLZ.  Area,  New  Delhi  has  been
 raised  by  the  Directorate  of  Estates;

 (b)  the  extent  of  increase  made
 each  time;  and

 (c)  the  reasons  and  justification  of
 the  said  increase  each  time?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Twice.

 (b)  First  increase  was  by  ४0
 paise  per  sq.  mt.  with  effect  from  Ist
 Apri]  975  (ie,  from  89  peise  to  99
 paise)  and  the  second  by  8  paise  per
 sq.  mt,  with  effect  from  Ist  April  978
 (i.e.  from  99  paise  to  Rs,  .07  paise).

 (c)  The  first  increase  was  due  to  five
 yearly  review  of  licence  fee  and
 second  due  to  inclusion  of  cost  of  land
 and  the  amount  spent  on  its  develop-
 ment  as  a  result  of  amendment  to
 FR,  45-A.

 National  Youth  Board

 819.  SHRI  VIJAY  KUMAR  N.
 PATIL:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  the  Government  have
 set  up  a  National  Youth  Boarg  to
 advise  the  Government  in  the  formu-
 lation  of  National  Policy  on  Youth;
 and

 (b)  if  so,  details.  of  the  composition,
 number  of  meetings  held,  issues  dia~
 cussed,  recommendations.  made  and
 accepted  by  the  Government,  parti-.
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 cularly  in  regatd  to.  involving  the
 country’s  youth  in  various  national
 building  activities  during  the  lust  three
 years?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  The  National
 Youth  Board  which  was  contituted  in
 970  and  had  met  once  was  reconsti-
 tuted  on  24th  October,  1978,  One  of
 the  functions  of  the  Board  is  to  advise
 the  Government  regarding  formula-
 tion  of  youth  policy  and  programmes
 for  its  implementation.  Statement
 showing  composition  of  the  Board  is
 laid  on  the  Table  of  the  House.  [Plac-
 ed  in  Library,  See  No,  LT-3355/79].
 The  first  meeting  of  the  reconstituted
 Board  took  place  on  23rd  December,
 978  and  the  items  discussed  were,
 appraisal  of  the  existing  Youth  Pro-
 grammes,  Youth  Programmes  in  the
 Sixth  Plan  1978-83,  and  the  Need  for
 formulation  of  National  Youth  Policy.
 The  Board  decided  that  two  Com-
 mittees  may  be  constituted  for  the
 following  purposes: —

 (a)  for  the  appraisal]  of  the  existing
 youth  programmes,  and

 (b)  for  the  formulation  of  the
 National  Youth  Policy.

 Survey  of  Socio-Economic  condition
 of  Children

 820.  SHRIMATI  AHILYA  P.
 RANGNEKAR:  Will  the  Minister
 of  EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  there  is  any  latest  sur-
 vey  of  the  socio-economic  condition  ot
 children  under  the  age  group  of  0-14
 years  in  the  country;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKA-
 TAKI):  (a)  and  (b).  The  Registrar
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 General  of  India  hag  initiated  a  sur-
 vey  On  infant  and  child  mortality  to
 study  in  depth  the  socio-economic
 variables  affecting  mortality  among
 children  in  the  age  group  0—6  years.
 The  survey  covers  8,00,000  households
 distributed  throughout  the  country.
 The  field  work  is  expected  to  be  over
 by  April  979  and  the  results  of  the
 survey  made  available  within  the
 year.

 Pay-scales  of  Hindi  Teachers

 821.  SHRI  PABITRA  MOHAN
 PRADHAN;  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  the  pay-scale  with  D.A.  etc.  of
 the  Hindi  teachers  who  are  appoint-
 ed  for  the  spread  of  Hindi  in  the
 country;

 (b)  whether  the  pay-scale  of  the
 above-mentioned  Hindi  teachers  is
 the  same  in  the  entire  country  or  the
 pay-scale  differs  from  State  to  State;
 and

 (c)  if  the  pay-scale  differs,  the
 reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  to  (c).  The  Central
 Government  is  not  concerned  with
 the  determination  of  scales  of  pay  of
 Hindi  teacherg  as  these  matters  are
 entirely  within  the  administrative
 jurisdiction  of  the  State  Governments
 concerned.

 Opening  of  Government  Schools  in
 Delhi

 822,  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  the  number  of  Government
 schools  to  be  opened  in  Delhi  during
 ‘1979-80;  and
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 (७)  the  localities  where  these  will
 be  opened?  oe  ra

 THE  MINISTER  OF  STATE  IN.
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (७)  According  to  infor-
 mation  received  from  Delhi  Adminis-
 tration,  there  is  a  proposa]  to  open
 0  Middle  Schools  and  5  Secondary
 Schools  during  1979-80.  Municipal
 Corporation  of  Delhi  are  also  pro~
 posing  to  open  50  new  primary
 schools  during  thig  period.

 (b)  Delhi  Administration  are  mak~
 ing  detail  survey  on  the  basis  of
 proposals  received  from  various
 agencies  and  the  exact  localities

 :  of  the  schools  will  be  known  by
 April/May,  1979.

 Municipal  Corporation  of  Delhi
 have  reported  that  they  have  not
 finalised  localities  as  yet.

 Construction  of  Houses/flats  by  D.D.A.

 823.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 State:

 (a)  the  details  of  the  number  of
 flats  of  various  categories  under  con-
 struction  at  present  in  various  loca.
 tions  of  Delhi  by  the  Delhi  Develop-
 ment  Authority  and  what  is  the  pre-
 sent  progress  on  their  construction;
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 (b)  when  the  above  flats  are  likely to  be  offered  to  the  registered  buyers for  allotment  and  occupation;
 (९)  whether  it  is  a  fact-  that  the entire  complex  of  flats  constructed  at

 Panch  Sheel  Marg  has  recently  been
 offered  to  the  Reserve  Bank  depriv.. ing  other  registered  persons;  and

 (d)  if  so,  reasons  and  steps  Gov-
 ernment  propose  to  take  to  check this  sale  of  the  entire  complex  to  the
 Reserve  Bank?

 THE  MINISTER  OF  WORKS  AND HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  The  details of  the  flats  under  construction,  their
 Present  progress  800  the  probable month  ‘of  completion  are  furnished
 in  the  Statement.  04  flats  in  Malaviya
 Nagar  have  been  completed  and
 applications  have  already  been  in-
 vited  for  their  allotment,  Flats
 under  construction  will  be  offered  to
 registered  persons  for  allotment,  after
 the  construction  of  flats  is  completed,

 (०)  and  (a),  It  is  not  a  fact  that
 allotment  of  Panch  Sheel  Marg  flats
 to  Reserve  Bank  of  India  will  deprive
 other  registered  persons,  as  the  land
 on  which  these  flats  are  being  con-
 structed,  had.  been  allotted  to  Re-
 Serve  Bank  of  India  in  968  and  this

 ‘work  is  being  treateg  as  deposit  work
 by  the  DDA  on  behalf  of  Reserve
 Bank  of  India.  Tentative  cost  of  the
 flats  has  already  been  deposited  by
 the  Reserve  Bank  of  India  as  an  “on
 account”  payment.

 Statement
 No,  of  houses  under  construction/present  position

 il.
 Approximate No.  Name  of  work  MIG  LIG  06572  Janata  EWS  months  of completion

 a  3440  LIG  at  0-8  Area  720  9/79 Rajouri  Garden,
 2.  Sultanpuri  506  EWS  506  =  6/79

 90%
 3-  Jahangirpuri  EWS  500  3/79

 —  98%
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 Si  Approximate No,  Name  of  work  MIG  LIG  0557  Janata  EWS  months  of
 completion

 q.  Rajouri  Garden  G38  304  oo  oe  oe  3/79 Area  522  MIG  —
 95%

 Do  208  +  6/79

 95%

 5.
 Teilolgouri

 2088  MIG  &  696  348  6/79

 75%  75%

 Do.  696  348  ws  6/79

 75%  75%
 6,  Prasad  Negar  256  3/79

 98
 7.  Sheikh  Sarai  houses  for  %

 348  116  3/79
 retiring  persons  Gr.  I  &  IJ

 9०%  9०%

 Do.  Gr.  II  792  64  4l79

 9०%  9०%
 Do.  Gr,  IV  144190%  48/90%  An  4l79

 8.  Haiderpuri  140  6/79

 86
 90%,

 cs  Masjid  Moth  Ph.  I  ३56  9  es  3/79

 90%  90%
 Do  Phi  .  7०8  60  we  5/79

 5०%  5०%
 to,  Munirka  Ph,  II  24  4  3179

 99%  99%
 t,  Vasant  Village  88  4l79

 47%
 ‘12,  Malviya  Nagar  C-Type,  704  Completed.

 99%
 ५८१  Work  sus- 18.  Wazirpur  50  3

 pended.
 7०%  7०%

 The  Paschimpuri—
 707  Janta  444°

 698
 594  Janta  594

 i

 1179

 660  Janta  Pkt.A-6  Block,  A  660  o  979

 528  Janta  Pkt.  A-2  Block  A  oe  528  9/79
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 No.  Name  of  work  MIG  _—LIG  CSP  Janta’  '  EWS  spends  of
 completion

 «5.  Shalimar  Bagh
 Block  A  Pkt,  C-r  १562  90  है  10/79

 Block  A  Pkt.  ‘C-4  392  78  Do.

 Block  A  Pkt,  Ni  708
 seis

 64
 50%  Do.

 Block  A  Pkt,  Na  96  36}  Do.

 Block  A  Pkt.  Ds  074)  100  9179

 Block  A  Pkt,  D2  I  a)
 60%

 ७)
 ०४

 ss  Do.

 5  (a)  Shalimar  Bagh  3348  779

 3%

 16.  Pritampur,  A  in  8i2  40]79

 3h

 ध.  Dilshad  Garden  788  388  94  6/79

 ee  pe  irre

 200/40%  .  200/40%  100/40%  10/79

 18,  Sarai  Khalil  83  83  12/79,

 Do  55  55  1/80,

 98%  98  %

 I9.  256  houses  by  H.H.F,  256  N79
 at  Rajouri  Garden.

 67%
 20.  HUDCO

 347  MIG  &  382  Janta  yt  82  3/80
 houses  at  Bodella.  —_—

 %  %

 SELF  FINANCE  SCHEME
 ir

 (Sat
 Nagar  Extn,

 Pocket  wm  Bad  व  Bad  IBad  Garrage  Servant  Date  of
 Unit  Unit  qtrs.  completion.

 H  152/8%,  152/8%,  68/8%  6B/B%  7279

 F  36/5%  .  36/5%  24/5%  24/5%  7279

 N  60/15%  60f15%  20/15 %  .  20/15 %  —  180,

 x  16/15%  Bo/t5%  128/15%  24/15 %  .  24/15%  1/80
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 weet  ad,  मण्डेला  कलां  तथा  राधता  गांवों  क
 सरसण  के  लिए  रिंग  ह.) इ  का  निर्माण

 824.  भरी  युवराज:  क्‍या  कृषि  और  सिंचाई
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  मण्डेला  खुर्दे,  मण्डेला  कलां  तथा
 रावता  गांवों  के  बाढ़  से  संरक्षण  के  लिए  प्रगले
 वर्षा  के  मौसम  से  पूर्व  एक  रिंग  बांध  का  निर्माण
 किया  जाएगा  ;

 (ख)  क्या  5,000  क्यूसेक  जल  की  क्षमता
 बाल  साथ  बहने  वाले  एक  नाले  का  निर्माण  करने
 का  भी  प्रस्ताव  है

 (ग)  यदि  हां,  तो  साथ  बहने  वाले  नाले
 तथा  रिंग  बांध  श्रादि  के  निर्माण  पर  कुल  कितना
 व्यय  होने  की  संभावना  है  तथा  इस  प्रस्ताव  को
 कब  कार्यान्वित  किया  जाएगा  ?

 कृषि  और  सिघाई  मत्रो  श्री  सुरजीत  सिह
 बरनाला)  :  (क)  से  (ग),  लगभग  2  करोड़
 रुपये  की  लागत  पर,  इन  गांवों  के  लिए  तथा
 झन्य  गांवों  के  लिए  अझलग-प्रलग  िग-बंधों  श्लौर
 झन्य  आवश्यक  सुरक्षा  कार्यो  का  प्रस्ताव  किया
 गया  है  t  इन  कार्यों  को  दिल्ली  प्रशासन  द्वारा
 979  के  मानसून  से  पहले  पूरा  करने  का  कार्यक्रम
 बनाया  गया  है  t

 नजफगढ़  नाले  से  5,000  क्यूसेक  क्षमता
 बाले  एक  झनुपूरक  नाले  के  निर्माण  का  प्रस्ताव
 है  जो  शहर  को  मौजूदा  सीमा  के  उत्तर  में  बहेगा।
 अनुपूरक  नाले  के  प्रनुमानों  को  तैयार  करने  के
 लिए  भ्रन्वेषण  तथा  अ्रध्ययन  किए  जा  रहे  हैं  t

 Fellowships  to  Students  of  Delhi  Uni-
 versity

 825,  SHRI  GYANESHWAR  PRA-
 SAD  YADAV:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  the  number  of  students  doing
 M.  Phil.  in  the  Science  faculty  of
 Delhi  University  at  present:

 (b)  whether  these  students  are
 granted  any  fellowships,  if  so,  the
 type  and  amount  of  each  fellowship;

 (c)  the  criteria  of  awarding  fellow-
 ships;
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 (d)  the  number  of  fellowships  be.
 ing  granted  to  them  this  year;

 (e)  whether  Government  are  aware
 that  most  of  the  students  are  not
 given  the  fellowships  inspite  of  the
 fact  that  such  fellowships  are  award-
 ed  by  Institutions  like  CSIR  and
 UGC  etc.;  and

 (f)  if  so,  the  reasons  therefor  and
 the  steps  Government  propose  ४०
 take  to  grant  fellowship  to  every
 student  doing  M.  Phil.  in  the  Science
 faculty  of  Delhi  University  to  remove
 the  growing  resentment  amongst
 these  research  scholars  who  deserve
 encouragement  in  the  form  of  finan-
 cial  assistance  very  badly?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  According  to  the  information
 furnished  by  the  University  of  Delhi:

 (a)  The  total  number  of  students
 doing  M,  Phil.  in  Science  Depart-
 ments  of  the  University  during  the
 current  academic  year  is  156.

 (b)  The  following  types  of  fel-
 lowships  are  awarded,  on  merit,  to

 M.  Phil,  students:

 (l)  All  India  Research  Fellow-
 ships.

 (2)  UGC  Junior  Research  Fel-
 lowships  under  the  Scheme  im-
 plemented  by  the  University.

 (3)  University  Junior  Research
 Fellowships  allocated  by  the
 UGC  during  the  Vth  Plan  period.

 (4)  Juniop  Research  Fellow~
 ships  under  the  Centres  of  Ad-
 vanced  Studies,

 (5)  Other  fellowships  under
 CS'R,  ICAR,  NCERT  and  Pro-
 ject  Schemes.

 (6)  Fellowships  out  of  Main-
 tenance  Grant.
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 (7)  Direct  Award.

 The  value  of  Research  Fellowship
 granted  to  M.  Phil  student  for  one
 year,  is  Rs.  400/-  p.m.

 (c)  Applications  are  invited  on  All
 India  basis.  These  are  considered  by
 M.  Phil,  Committee.  The  entire  per-
 formance  of  the  candidate,  including
 the  results  of  all  the  examinations,
 research  work,  publication  and  teach-
 ing  experience  is  taken  into  account  in
 making  an  over-all  assessment  for
 drawing  up  the  priority  list.  The  re-
 commendation  of  M.  Phil,  Committce
 are  considered  by  a  Selection  Com-
 mittee  and  those  of  Selection  Com-
 mittee  by  the  Academic  Council  of
 the  University  for  making  the  awards.

 (d)  The  recommendations  of  the
 Selection  Committee  are  still  under
 process  and  the  number  of  awards  to
 be  made  will  be  known  only  after  the
 recommendations  are  accepted  by  the
 Acadernic  Council.

 (e)  and  (f).  It  is  not  possible  to
 award  a  fellowship  to  ¢very  student
 who  is  registered  for  M.  Phil.  course.
 The  available  fellowships  are  award-
 ed  according  to  merit.

 Over  head  Water  Tank  in  Greater
 Kailash  Part  Il,  New  Delhi

 826.  SHRI  NATVERLAL  B.  PAR-
 MAR:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 refer  to  the  reply  given  to  USQ.  No.
 994  on  3ist  July,  978  regarding  over-
 head  water  tank  in  Greater  Kailash
 Part  II,  New  Delhi  and  state:

 (a)  whether  it  is  a  fact  that  despite
 two  positive  assurances  to  commis.
 sion  the  overhead  water  tank  in
 Greater  Kailash  Part  II,  New  Delhi,
 it  has  not  been  done  yet;

 (b)  whether  it  is  also  a  fact  that
 every  year  during  the  summer  months
 the  residents  of  the  colony  have  to
 depend  upon  water  tankers  for  the
 Supply  of  drinking  water;
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 (९)  if  80,  the  reasons  for  the  failure:
 to  fulfil  the  assurances  and  by  what
 time  the  over-heaq  tank  will  be  com-
 missioned  positively;  and

 (d)  whether  any  responsibility  has
 been  fixed  for  the  repeated  failures
 ang  if-not,  the  reasons  therefor?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR.
 BAKHT):  (a)  Yes,  Sir.

 (b)  Yes,  Sir,  in  a  part  of  tne  colony.

 (c)  When  the  tank  was  filled  up,
 some  leakages  were  noticed  which  are.
 being  attended  to,  If  the  water  tight-
 ness  tests  being  carried  out  are
 successful  the  tank  will  be  commission-
 ed  by  the  middle  of  this  year.

 (d)  M.C.D.  have  reported  that  the
 delay  in  commissioning  the  tank  was
 due  to  unavoidable  reasons  such  as.
 non-availability  of  pipes  and  difficulty
 in  finding  suitable  agency  for  fixing
 the  pipes  subsequently.

 Amendment  of  Constitution  to  put
 Land  Reforms  in  9th  Schedule

 827.  SHRI  BHAGAT  RAM:
 SHRI  OM  PRAKASH  TYAGI:

 Will  the  Minister  of  ARICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  he  intends  to  take  steps
 for  the  amendment  of  the  Constitution
 to  put  all  the  land  reforms  Act  into
 the  9th  Schedule  and  to  plug  other
 loopholes;  and

 (b)  if  not,  what  are  the  reasons?

 THE  MINISTER  OF  AGRICULTURE.
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  It  has  been
 decided  to  amend  the  Ninth  Scheduled
 to  the  Constitution  so  as  to  include  all’
 lands  reforms  laws  not  included  so  far.

 (b)  Does  not  arise.
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 Frait  Processing  Contre  at  Kamarghat,
 Aman

 828,  SHRI  XIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 ‘be  pleased  to  state:

 (a)  whether  the  Central  Fruit
 ‘Processing  Centre  at  Bangalore  pro-
 pose  to  set  up  one  of  its  units  at
 ‘Kumarghat,  Tripura;

 (b)  if  so,  the  details  of  the  project
 indicating  its  total  outlay,  the  pro-
 ‘duction  capacity  and  the  time  hy
 which  it  scheduleg  to  be  commis-
 ‘sioned;  and

 (c)  the  annua]  production  of  pine-
 apple  and  other  fruits  in  Tripura  and
 thhow  much  of  it  is  annually  available
 ‘for  exports?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICUL-
 ‘TURE  AND  IRRIGATION  (SHRI
 ‘BHANU  PRATAP  SINGH):  (a)  and
 (b).  The  Tripura  Government  in

 their  Draft  Annug}  Plan  1979-80  has
 ‘proposed  to  set  up  a  Fruit  Canning
 ‘Factory  of  20  M.T.  capacity  at  the
 estimated  cost  of  00.00  lakhs  (in-

 cluding  working  capital)  at  Kumar-
 ghat  which  will  mainly  deal  with
 Pine-apple  canning  and  supplement-
 ing  itself  with  other  fruits  like  lemon,
 oranges  and  vegetables  in  other
 seasons,  Detailed  Project  report  is
 yet  to  be  prepared.

 (९)  The  estimated  annual  produc-
 tion  of  Pineapple  and  other  fruits  qur-

 ‘ing  1975-76  was  as  under: —

 Nome  of  Fruit  Production  in  M.  T.

 i.  Mango  33,024
 2,  Banana  16,265
 g.  Citrus  fruits  9525
 4.  Pineapple  3,995

 ‘5.  Papaya  2,146
 6.  Jack  fruit  ¥,67,925
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 Bulk  of  the  produce  is  reported  to
 be  available  for  exports  outside  the
 State.

 राष्ट्र  ह. ड  की  एजेंसियों  के  सहयोग  से  बाल  कल्याण
 कायकम

 829.  चौधरी  राम  भोपाल  सिह:  क्‍या  शिक्षा,
 समाज  कल्याण  धौर  संस्कृति  मंत्ती  यह  बताने  की
 कृपा  करेंगे  कि  :

 हस  वर्ष  राष्ट्र  संध  की  एजेंसियों  के  सहयोग
 से  भारत  सरकार  बाल  कल्याण  के  लिए  शुरू  किये
 गये  कार्यक्रमों  का  ब्यौरा  क्‍या  है  ?

 शिक्षा,  समाज  कल्याण  शर  संस्कृति  संतालय  में
 राज्य  त्री  (श्रोमतो  रेण॒ुका  देवी  बरकटको)  :
 राष्ट्र  संघ  की  विशेषज्ञता  प्राप्त  एजेंसियों  के  सहयोग
 से  भारत  द्वारा  शुरू  किये  जाने  वाले  कार्यक्रम  इस
 प्रकार  हैं  :

 (a)  स्कूल  पूर्व  बालकों,  कमजोर  वर्गों  की
 गर्भवती  महिलाओों  और  वाली  माताओं  का  विश्व
 खाद्य  कार्यक्रम  को  खाद्य  सहायता  से  पूरक  पाई  एक
 परियोजना  ;

 (2)  स्कूलों  के  पुननिर्माण  स्वास्थ्य  उपकेन्द्रों,
 पेयजल  संसाधनों  के  झाय  सृजन  ग्रतिविधियों  के
 परिवर्धन  तथा  समाज  के  कमजोर  वर्गों  में  देखरेख
 केन्द्रों  के  रूप  में  यनिसिफ  से  सहायता  से  भारत  में
 बाढ़  पीड़ित  का  पुनर्वास  ;

 (3)  चिकित्सा  कालेजों  में  विश्व  स्वास्थ्य
 संगठन  की  सहायता  माडल  के  स्नातक  पूर्व  पेड़िया-
 ट्रिक  पाठ्यक्रमों  भौर  सामुदायिक  स्वास्थ्य  क्रमों  में
 भातृत्व  धौर  बाल  स्वास्थ्य  भौर  परिवार  नियोजन
 के  समेकित  ठयकन  का  प्रदर्शन  तथा  प्राथमिक
 स्वास्थ्य  केन्द्रों  के  डाक्टरों  और  पूर्व  के  चिकित्सा
 विद्यार्थियों  के  उपयोग  हेतु  मातृत्व  एवं  बाल  स्वस्थ्य
 परिवार  नियोजन  के  मेन्यंभेल  तैयार  करना  t

 (4)  विश्व  स्वास्थ्य  संयठन  श्र  बुनेसेफ
 की  सहायता  से  भच्छे  एवं  का  संभरण  की  व्यवस्था  ;

 ह्

 लगभग  5,000  बच्चों  को  बेल  पाद्य- की  का  निशुल्क  दिया  जाना  और  विकलांग  बच्चों
 विभिन्न  वर्गों  के  अध्यापकों  का  लघु  झवधि

 इसके  झतिरिक्त  निम्नलिखित  क्षेत्रों  में  बाल
 कल्याण  कार्यक्रम  जारी  रखने  के  लिए  यूनिसेफ
 सहाथता  का  उपयोग  किया  जा  रहा  है  :
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 annie
 समेकित  बाल  विकास  सेबाएं  भौर  विशेष

 रे;

 {=}  प्रामीण
 विकास  जिसमें  प्रयुक्त  पोषाहार

 (ग)  लाश  और  ग्राम  तकनीक  ;

 (घ)  स्वास्थ्य  जौर  परिवार  कल्याण  ;

 (४)  जल  एवं  परिस्थितिक  सफाई  :

 (जब)  प्राथमिक  शिक्षा  सुधार  ;

 (8)  खाद्य  भौर  पोषाहार  में  उच्चतर  पक्‍िक्षा;

 ज)  शहरी  सामुदायिक  विकास  !  और

 (झ)  क्षेत्र  विकास  1

 Time  Bound  Programme  for  Economic,
 Social,  Educational  and  Cultural  Deve-

 lopment  of  Children  duting  LY.C.

 830.  SHRI  JYOTIRMOY  BOSU:
 SHRI  RAJ  KESHAR  SINGH:
 SHRIMATI  AHILYA  P.  RANG.

 NEKAR;:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  Government  have
 drawn  up  any  specific  and  time-bound
 programme  for  the  economic,  social
 educational  and  cultural  develop.
 ment  of  the  children  in  India  in
 response  to  the  call  given  by  the
 U.N,  to  observe  979  ag  International
 Year  of  the  Child;  and

 (b)  if  so,  what  are  its  salient  fea-
 tures?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CUTLURE  (SHRI-
 MATI  RENUKA  DEVI  BARA-
 KATAKI);  (a)  Yes,  Sir.

 (b)  The  Government  of  India  has
 drawn  up  a  National  Plan  of  Action
 for  International  Year  of  the  Child,

 PHALGUNA  7,  900  (SAKA)  Written  Answers  86

 which  has  been  approved  by  the
 National  Children’s  Board  under  the
 presidentship  of  the  Prime  Minister.
 The  National  Plan  of  Action  envisages
 undertaking  of  specific  programmes
 in  the  field  of

 (i)  health  and  nutrition
 (ii)  education
 (iii)  social  welfare
 (iv)  legislation
 (v)  publicity
 (vi)  fund-raising

 General  theme  of  International  Year  of
 the  Child  in  India  is  “Reaching  the
 Deprived  child”  signifying  that  em-
 phasis  during  the  year  is  on  the  chil-

 .dren  of  Scheduled  Castes/Scheduled
 Tribes  and  economically  weaker  section
 of  society  in  rural  areas  ang  urban
 slums.

 Programmes  of  Health  and  Nutrition
 cover  those  of  Immunisation;  Maternity
 and  Child  Health  Services;  Multipur-
 pose  Health  Workers;  Nutrition;  Schoo]
 Health  Programme;  Training;  Re-
 search.

 Programmes  in  the  field  of  Education
 cover  Pre-Primary  and  Elementary
 Education;  Pre-school  Education  for
 weaker  sections;  Mobile  Schools;
 Children’s  Literature;  Teachers’
 Training;  Orientation  Courses  for
 Women;  Education  of  Handicapped
 Children,  Pre-Vocational  Training;
 Community  Education.

 The  Programmes  of  Social  Welfare
 cover  programmes  for  working
 mothers;  day-care  centres;  creches;
 pbalwadis;  anganwadis;  and  ICDS
 programmes,

 Legislative  programmes  envisage
 enactment  of  Children  Acts  in  States
 which  do  not  have  such  laws;  en-
 forcement  of  Children  Acts;  enact-
 ment  of  legislations  on  child  labour;
 enactment  of  laws  on  equality  and
 non-discrimination  in  respect  of  per--
 sons  born  out  of  wedlock.
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 Publicity  programmes  cover  Radio/
 TV  Programmes,  documentary  films,
 mewspapers,  printed  publications;
 issue  of  commemorative  postal  stamps
 and  coins.  Publicity  and  information
 programmes  also  cover  National/
 State/district/block  level  contests  for
 primary/middle/secondary  school
 children  and  non-school  going
 children.

 Fund-raising  for  children’s  program-
 mes  cover  both  the  National  Children’s
 fund  at  the  Centre  and  the  State
 Children’s  Funds  at  the  level  of  State/
 Union  Territory.

 The  National  Plan  of  Action  has
 also  operational  guidelines  that
 specify  the  role  of  the  Government  of
 India,  State  Governments  and  the
 voluntary  organisations  in  the  imple-
 mentation  of  the  action  programmes
 envisaged  in  the  ‘National  Plan  of
 Action’  for  International  Year  of  the
 Child.

 Reconstitution  of  Agricultural  Prices
 Commission

 831,  SHRI  D.  D.  DESAT:  Will  the
 Minister  of  AGRICULTURE  AND
 YRRIGATION  be  pleaseg  to  state:

 (a)  whether  the  farmers’  represen-
 tative  in  the  Agricultural  Prices  Com.

 mission  hag  resigned;  and

 (b)  if  so,  whether  Government  will

 reconstitute  the  APC?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI

 SURJIT  SINGH  BARNALA):  (a)  and

 (b)  Chaudhi  Randhir  Singh,  a  Mem-

 ber  of  the  Agricultural  Prices  Com-

 mission,  has  resigned.  Action  has
 been  initiated  in  regard  to  filling  of

 this  vacancy.
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 Facilities  for  Issue/Renewal  of  Radio
 Licences

 832.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  with  a  view  to  mini-
 mising  the  difficulties  being  experi.
 enced  by  the  radio/transister  users
 in  getting  their  licences  renewed  from
 the  same  post  offices  where  from  these
 were  issued/renewed  during  the  pre-
 ceding  year,  Government  are  consi-
 dering  to  relax  this  procedure  enabl.
 ing  the  radio/transister  users  to  get
 their  licences  renewed  from  any  post
 office  in  the  town;  and

 (9)  if  not,  what  are  the  reasons
 therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  The  facility  for
 renewal  of  a  licence  at  a  post  Office
 other  than  the  post  office  of  registra-
 tion  is  already  available.  The  licencee
 has  to  give  an  application  for  transfer
 of  registration  of  the  licence  to  the
 post  office  where  the  licence  is
 desired  to  be  renewed  alongwith  the
 radio  licence  and  the  fee.

 (b)  Does  not  arise.

 Beggars

 833.  SHRI  M.  V.  CHANDRASHE-
 KHARA  MURTHY:

 SHRI  R.  V.  SWAMINATHAN:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  there  are  1.61  lakh
 children  who  are  beggars  in  India;
 and

 (b)  what  steps  are  being  taken  to
 improve  their  position  during  the  cur-
 rent  year?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI
 DHANNA  SINGH  GULSHAN):  (a)
 According  to  the  97  Census,  the
 total  number  of  beggars,  vagrants  etc.
 in  the  age  group  of  0  to  4  years  was

 1,47,963,

 (b)  The  problem  of  beggary  is  be-
 ing  tackled  by  the  State  Governments
 under  special  laws  or  local  enactments.
 Fourteen  States  and  two  Union  Terri-
 tories  have  enacted  or  extended  anti-

 beggary  laws  which  provide  for  the

 apprehension,  institutional  care  and
 rehabilitation  of  able-boried  beggars.

 भारतीय  wre  fare  में  ठेका  पद्धति

 834  शी  डी०  झमात :

 श्री  सुभाष  ध्ाहुजा  :

 श्री  झधन  सिंह  ठाकुर  :

 शी  रामदास  सिह  :

 क्या  कृषि  शौर  सिचाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  भारतीय बाथ  निगम  में
 अब  भी  ठेका  पद्धति  प्रचलित  है;

 (@)  यदि  हां,  तो  क्या  सरकार  ने  इस  पद्धति  के
 भ्रन्तगंत  फाम  करने  वाले  अमिकों  के  कल्याण  के  लिये
 कोई  योजना  बनाई  है;  भौर

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  भौर  वह
 कब  तक  बनाई  जायेगी  ?

 हथि  शोर  सियाई  भशासथ-में  राज्य  सी  (भो
 भानु  प्रताप  सिह):  (क)  की  हां  ny
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 (a)  ठेका  प्रणाली  के  भ्धीन  कार्य  करने  वाले
 अमिकों  की  कल्याण  संबंधी  योजना  ठेका  श्रमिक
 (विनियमन  तथा  उन्मूलन)  अभ्रधिनियम,  19708
 उपबन्धों  के  भ्रन्तर्गत  झाती  है  t

 (ग)  भ्रश्न  ही  नहीं  उठता  ny

 सावजनिक  टेलीफोन  कख  हर  टलोफोनम  एकक्‍्सचेंजों  का
 बोला  जानता

 835.  श्री  सीठालाल  पटेल  :  क्या  संचार  मंत्री

 थह  बताने  की  कृपा  करेंग  कि  :

 (क)  कुल  कितने  नये  सार्वजनिक  टेलीफोन
 केन्द्रों  श्रौर  टेलीफोन  एक्सचेंजों  के लिए  वर्ष  978-79
 में भव  तक  मंजूरी  दी  गई  है  भौर  उनमें  से  उन  साव-
 जनिक  टेलीफोन  केन्द्रों  भ्रौर  टेलीफोन  एक्सचेंजों  की
 संख्या  कितनी  है,  जिनके  बारे  में  काम  पूरा  हो  चुका  है,
 उनकी  संख्या  कितनी  है  जिनके  बारे  में  काम  चल
 रहा  है  और  उनकी  संख्या  कितनी  है  जिनके  बारे  में
 अ्रभी  तक  काम  कतई  शुरू  नहीं  हुआ  है  भौर  क्‍या  इस  बारे
 में  एक  सूची  सभा  पटल  पर  रखी  जाएगी;

 ब)  कया  यह  सच  है  कि  वष  i978-79  के
 दौरान  सारे  देश  में  मंजूर  किये  गये  कुल  सावजनिक  टेलीफोन
 केद्रों  शौर  टेलीफोन  एक्सचेंजों  में  से  राजस्थान  के
 लिए  मंजूर  सावजनिक  टेलीफोन  केन्द्र  भौर  टेलीफोन
 एक्सचेंजों  की  संख्या  तुलनात्मक  दृष्टि  से  बहुत  कम  है;
 झौर

 (ग)  क्‍या  राजस्थान  के  लिए  मंजूर  किये  गये
 अधिकांश  सार्वजनिक  टेलीफोन  केन्द्रों  झौर  टेलीफोन
 एक्सचेंजों  पर  कार्य  शुरू  नहीं  हुभा  है  भौर  यदि  हां,  तो
 इसके  क्‍या  कारण  हैं  शौर  उनकी  संख्या  कितनी  है  भौर
 उन  पर  कार्य  कब  तक  पूरा  होगा  ?

 सचार  संज्ञालय  े  राज्य  मली  ी  भरहरि  प्रसाद
 सुखदेध  साथ)  :(क)  साबंजनिक  टेलीफोनों  (सावजमिक
 टेलीफोन  धरों)  के  बारे  में  सूचना  विथरण  में  दो  जा  रही
 है  t  टेलीफोन  एक्सचेंजों  के  मारे  में  सूचना  एकस  की

 जा  रही है  भौर  इसे  सभा-पटल पर  रख  दिया  जायेगा  t

 (ख)  जी,  नहीं

 (ग)  जी,  नहीं  v
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 चिचरण

 सावंजनिक  टेलीफोनों  (सार्मजनिक  टेलफोन  घरों)  जिनके  लिए  झब  तक  मंजूरी  दी  जा  चुको  हैप्ौर  उसमें  से
 जिन  पर  कार्य  पूरा  हो

 लि
 कार्य  चल  रहा  है  और  जहां  पर  ब  तक  कार्य  प्रारम्भ  नहीं  हो  सका  है|

 (  )  संध्या  दर्शाने  वाला  विवरण-पत्र

 सार्वजनिक  टेलीफोन
 तार  सकिल  का  नाम

 दी  गई  जहां  कार्म  जहां काय._  जहां  कार्य
 मंजूरी  पूरा  हो  चल  रहा है...  भ्रब  तक

 चुका  है  प्रारम्भ  नहीं  |
 किया  मया

 ्यान्घर  .  नि  752  725  26  ~

 बाहर  .  648  83  204  26

 गुजरात  .  70  9]  _  79

 जम्मू एवं  काश्मीर  नि  न  25  6  4  I5

 कर्नाटक  :  07  59  43  5

 केरल  279  08  25  46

 मध्य  प्रदेश.  ,  68  62  35  7

 महाराष्ट्र  नि  है  330  80  37  23

 उत्तर  पूर्व  है  है  हि  हि  46  40  3  03

 उत्तर  पश्चिम  .  242  54  44  43

 उड़ीसा  ‘  :  44  है  5  22

 राजस्थान... ..  मै  हि  04  46  8  40

 तमिलनाडु  है  394  244  50

 उत्तर  ४  .  नि  69  348  28  30

 पश्चिम  बगसल  :  .  हे  83  36  30  37

 बोग  .  483  2069  7228  65
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 Setting  up  of  Liaison  Committees  for
 P&T  Department

 836.  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  there  is  any.  proposal
 under  consideration  of  Government  to
 set  up  State,  Jilla  and  Tehsil  level
 liasion  committees  consisting  of  repre-
 sentatives  of  people  employees  and
 departments  to  help  in  the  functioning
 of  the  P&T  department  more  effec.
 tively;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  00  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEV  SAI):  (a)  No  Sir.  However,
 Postal  Advisory  Committees,  Telecom.
 Advisory  Committees  and  P&T  Co-
 ordination  Committees  at  State  level
 already  exist,  in  addition  to  Telephone
 Advisory  Committees  functioning  at
 Telephone  Districts  level.

 (b)  Does  not  arise.

 Setting  up  of  Godowns  in  Rural  Areas
 with  World  Bank  Loan

 837.  PANDIT  9.  N,  TIWARY:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  a  large  number  of
 ‘grain  godowns  are  to  be  set  up  in
 rural  areas  with  World  Bank  loan  of
 Over  Rs.  24  crores;

 (b)  if  so,  the  number  of  godowns
 ito  be  constructed  and  the  States  in
 ‘Which  they  are  to  be  constructed  in
 Tural  areas;  and

 (c)  whether  these  godowns  will  be
 (constructed  by  Warehousing  Corpora- ition  departmentally  or  through  con.

 tractors?
 t
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 THE  MINISTER  OF  STATE IN  THE
 MINISTRY  OF  AGRICULTURE  के
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  ang  (b).  The
 National  Cooperative  Development.
 Corporation  in  the  Department  of
 Civil  Supplies  and  Cooperation,  has:
 been  promoting  and  financing  pro-
 grammes  for  construction  of  storage
 capacities  by  cooperative  societies.
 in  rural  areas.  Financial  assistance  is
 also  being  given  by  the  National  Co-
 operative  Development  Corporation
 for  capacity  to  be  cunstructed  by
 village  cooperatives  in  the  rural  areas..
 A  project  has  been  formulateq  for
 building  8654  rural  godowns  by  the:
 cooperatives  in  the  States  of  Haryana,.
 Uttar  Pradesh  and  Orissa  with  a  total
 estimated  cost  of  Rs,  54.99  crores  of
 which  Rs.  25.80  crores  would  be
 financeg  as  loan  assistance  by  the:
 International  Development  Associa-.
 tion.

 (c)  The  construction  of  these  co--
 operative  rural  godowns  will  be  en-
 trusted  to  the  competent  public/  pri-.
 vate  sector  civil  construction  firms:
 on  the  basis  of  open  competitive  Lid-
 ding.

 Reconstitution  of  University  Grants
 Commission

 838.  SHRI  SAUGATA  ROY:  Will
 the  Minister  of  EDUCATION,  SOCIAL.
 WELFARE  AND  CULTURE  ४९
 pleased  to  state:

 (a)  whether  Government  propose
 to  reconstitute  the  University  Grants
 Commission;

 (b)  the  reasons  prompting  the  re..
 constitution;  and

 fe)  the  broad-features  of  the  new
 Set-up?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c).  The  Committee  set
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 up  by  Government  under  the  Chair-
 manship  of  Dr.  ्  8,  Jha  to  review
 the  functioning  of  the  UGC  has  inter-
 alia  recommendeg  changes  jn  the  set-
 up  of  the  Commission.  The  recom-
 mendations  of  the  Committee  are  un-
 der  consideration.

 ‘Telephone  Connections  in  Disiricts  of
 Orissa

 889.  SHRI  K.  PRADHANI:  Will  the
 ‘Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  the  details  regarding  the  num.
 ber  of  telephone  connections  provid-

 -ed  to  the  State  of  Orissa,  district-wise,
 during  last  two  years;  and

 (b)  the  number  of  telephone  con.
 nections  proposed  to  be  allotted  to
 the  State  of  Orissa  in  the  current
 year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEV  SAI):  (a)  The  gross  number  of
 connections  provided  in  each  District
 of  Orissa  during  the  last  two  years  is
 as  follows:—

 S..  Name  of  District  No.  of  te!ephones
 No.  provided  during

 977  7979

 1  2  3

 Te  Balasore.  =  46  60

 2  Bolangir  58  52

 co  Boudh  Kandhamal  60  24

 ae  Cuttack  +  440  549

 §  Dhenkanal  a  73  6

 .  Ganjam  ee  go  256

 9.  Kalahandi  नि  79  35

 ‘8.  Keonjhar  20  95

 os  Koraput...  339  n
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 10.  Mayurbhanj  te  5  20
 i.  Puri.  577  580
 32५  Sambalpur  744  788

 ABs  Sundergarh  780  50

 Total  7882  3596

 {b)  250  new  telephone  connections
 are  expected  to  be  provided  during  the
 year  1979.

 Antyodaya  Progranime™

 840.  SHRI  RAJ  KESHAR  SINGH:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased’  fo
 state:

 (a)  the  main  features  of  the  An-
 tyodaya  Programme;  and

 (b)  the  State-wise  targets  fixed  as
 well  as  achieveg  under  the  programme
 during  1978-79?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  (a)  The  word  ‘Antyodaya’
 means  ‘upliftment  of  last  man  in  the
 row’.  The  programme  is  meant  for  the
 poorest  farmerg  in  the-  rural  com-
 munity.  The  programme  promotes
 economic  development  of  the  poor
 through  Projects  of  self  employment
 as  well  as  helping  occupations,  like
 dairy  development,  poultry  keeping,
 fishery,  piggery,.  and  cottage/village
 industries.  The  programme  also  assists
 old  and  disabled  persons  in  the  shape
 of  old  age  and  disability  pension.

 (b)  The  programme  has  been  taken
 up  by  6  States  so  far.  In  2  States  of
 Manipur  and  Orissa,  the  work  relating
 to  identification  etc.  of  beneficiaries  is
 in  progress;  while  in  rest  of  the  4  States
 the  targets  fixed  and  achieved  so  far
 are,  as  unders—
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 State  Families  Families  Percentage
 identified  rendered  help  rendered  help

 co  Bihar  ‘151,  740  6,840  5

 2.  Himachal  Pradesh  19,068  18,110  (Approx.)  95

 3.  Rajasthan  155,  399  7395597  go

 ro  Uttar  Pradesh  29  798  29,295  80

 दिल्‍ली  ra  योजना  में  तदर्थ  कमचारो  इसके  भ्रतिरिक्‍त  दिल्ली  दुग्ध  योजना  में  i93
 बदली  कर्मचारी  हैं।  इनमें  से  9  बदली  कमचारी  तीत

 B41.  भी  यादथेस  बस:  वर्षों  से  भी  भ्रधिक  पुराने  हैं  ।

 भी  श्याम  लाल
 धर

 (ग)  जी, हां।  जब  कभी  भी  जगह  खाली  होती
 शी  भारत  सिंह  चौहान:  है  बदली  कर्मचारियों  को  नियमित  करने  के  लिए  विधार

 किया  जाता  है  ।

 लि
 कृषि  झौर  सिचाई  मंत्री  यह  बताने  की  कृपा  (धघ)  प्रश्न  ही  नहीं  होता  ।

 करेंगे  कि  :

 (क)  क्या  दिसम्बर,  978  सक  तदर्थ  प्राधार  पर
 प्रथवा  दैनिक  मजरी  के  आधार  पर  अनेक  कर्मचारी
 दिल्‍ली  दुग्ध  योजना  में  काम  कर  रहे  थे;

 (ख)  यदि  हां,  तो  उनकी  संख्या  कितनी  है  और
 उनमें  से  उन  कमचारियों  के  नाम  क्‍या  हैं,  जो  तीन  वर्ष
 भथवा  श्रधिक  समय  से  काम  कर  रहे  हैं;

 (ग)  क्या  सरकार  का  विचार  उन्हें  विनियमित
 करने  का  है;  मौर

 (घ)  यदि  हां  तो  इसके  कया  कारण  हैं  ?

 कृषि  हौर  सिंचाई  संत्रो  (भी  सुरणोत  सिह  बरनाला):
 (क)  जी,  हां  ।  दिसम्बर,  .978  तक  दिल्ली  दुग्ध
 योजना  में  पभ्रनेक  करारी  तदर्थ  श्राधार  पर  काम
 कर  रहे  थे  i  इसके  भ्रतिरिक्त  दिल्ली  दुग्ध  योजना  में  कुछ
 बदली  कमचारी  भी  हैं  ।

 (@)  3  दिसम्बर  .979  को  दिल्ली  दुग्ध  योजना में  42h  कमंचारी  तदर्थ  भ्राधार  पर  कार्य  कर  रहे  थे  ।
 इसमें  से  380  कर्मचारी  विभिन्न  वर्गों  में  तीन  से  प्रधिक
 वर्षों

 ;
 कार्य  कर  रहे  थे  |  इन  वर्गों  का  व्यौरा  नीचे  दियां

 गया  है:--
 वर्ग  का  शुन्य
 बे  ्य  29
 बग  गे  80
 बग  पब  गा

 योग  380

 4275  LS—7

 सामाजिक  कार्यकर्शाओों  के  लिये  देलोफोन  हेतु  पंशीकरण

 842.  श्री  सरल  कार:

 श्री  श्याम  सुम्दर  दास:

 श्री  श्रधन  सिह  ठाकुर  :

 क्या  सच्चार  मंत्री  यह  बताने  की  कृपा  करगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  लोगों  को  टेलीफोन
 सुविधा  देने  प्रयोजन  से  सामाजिक  कार्यकर्ताश्रों  को
 टेलीफोन  कनबशन  देने  हेतु  पंजीकरण  गत  वर्ष  बंद
 कर  दिया  गया  था;

 (ख)  यदि  हां,  तो  इसे  बंद  करने  के  क्या  कारण
 हैं;  प्रौर

 (ग)  सा  दिक  क।॑र्र्ताओों  को  शीघ्र  टेलीफोन
 कनेक्शन  उपलब्ध  बराने  ह्था  पंजीकरण  पुनः  झारंभ
 करने  के  लिये  सरकार  वा  विर  र  भविष्य  में  क्या  कार्य.
 वाही  करने  का  है  ?

 संचार  मंतालय  म  राज्य  मती  (भी  नरहरि  प्रसाद
 सुखदेव  साय) :  (क)  जी  ना  ny

 (a)  प्रश्न  टी  नहीं  उठता  |

 (ग)  सामाजिक  कायकर्ताशरों  के  लिए  झ्भी  भी
 -« बिशेष  श्रणी  के  झंतगत  टेलीफोन  कनेक्शन  के  लिए
 झावश्यक  कागजात  प्रस्तुत  करने  पर  पंजीकरण  की
 सुविधा  जारी  है  t
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 बालों  झौर  तिलहुमों  को  मई  कस्में

 843.  भी  शपसेत :

 शी  कुतुम  कृष्ण  मूत्ति:

 शनी  जतादत  पुजारी  :

 शौ  राजेसा  कुलार  शर्मा:

 या  कृषि  झोर  सिचाई  मंत्री  यह  बताने  की  कृपा
 करेंगें  कि  :

 (क)  क्‍या  दालों  भौर  तिलहनों  की  नई
 किस्मों  का  विकास  किया  गया  है;  झौर

 (ल)  खाद्य  तेलों  और  दालों के  मामले  में  देश
 कब  तक  झात्मनिर्भर  हो  जायेगा  ?

 कृषि  झोर  सिचाई  मंत्री  (भी  सुरणोत  सिह
 अरमाला):  (क)  जी  हां,  श्रीमान  ।  दालों  प्रौर
 तिलहनों  की  भनेक  नई  किसमें  विकसित  (की  गई  हैं
 तथा  उनको  धाम  बुवाई के  लिए  जारी  किया  गया  है।
 प्रत्येक  दाल  तथा  तिलहन  की  लाभप्रद  किस्मों  का
 उल्लेख  भीचे  किया  गया  है  —

 amt  i

 wt:  सी-235,  W-30,  जी-543,  एच-
 208,  झार  एस-10,  शार  एस-- 11,
 ®—468,  a  A—203,  जी--
 62404,  अन्नीगेरी,  भाफा  तथा  काबुली
 घना  एस--550  |

 ::  2-36,  'एल-9-12,  _  पूसा-4,
 पूसा  6,  TA-209  तथा  dt-406

 wee:  &-163,  fo  W-33866  तथा
 UA-26.

 झरहर  :  'डी-21,  अगेती,  शारदा,  मुक्ता,
 प्रभात,  बी-एस-1,  यू  पी  एस-  20,
 पंत  ए-3,  डी  एल-  74-2,  जे  एबी,
 बीडी  एन-1,  तथा  258  |

 मूंग :  पूस्सा  बैसाखी,  टी-2,  Banas,  एम
 एल-  5,  एम०  एल-9,  जवाहर-  45
 जलगांव  तथा  कोपर  गांव  ny

 उड़द  :  टी-9,  पूसा  सैलेक्शन-],  पंत  q-29,
 3-26,  यू जी-15  तथा  यूजी  157,

 When:  d—352,  कोपूसा-3,  और  कोपूसा-
 3.

 :  98-24  एल  एस  =
 झौर  एल  एस  ढी-3 .

 “Written  Anewers  too  oan

 लिखहुम  :

 :  F2,  जी  ए  Ft-0,  कादरी
 7-,  &  एम  बी-8,  दी  एस  Wo
 टी  एम  H-i0,  पोल-2,  एस-206,
 एस-230,  ए  B-2-20,  करड,,
 ज्योति,  गंगापुरी  पंजाब-1,  एम-13
 डी  एच-2-20,  थी  एच-2-30,  ए
 एच  114,  तालुर  Fo  33,  जे  एल-
 24  और  भार  एस-138..

 तोरिया  :  एम-13,  एम-18,  बी  झार-13,  वी
 झार-23,

 सरसो  :  संगम,  भार  एस एच-1,  पी  बी-24,
 प्रकाश,  टी-27,  भाई  टी  एस  ए,  टी-

 5l,  टी-  16,  esa  भौर  f-ss
 तिल  :  टी-85,  गौरी,  तेजेग-1,  पाटन-64,

 पूर्वा-1,  एन-62-32,  'एन-128,
 जी-5,  एन-  5-2,  बिनायक,  प्रताप,
 टी  एम  बी--1,  के-भार  भार-  Le
 के-प्रार  प्रार-2,  तिल  नं०  ,  एस-
 arg—i926,  8-3,  dt-036,  सेल
 पार,  एन०  पी-०-6

 कुसुम :  ए-1,  ए-300,  एच  ओ-7,  एन-
 62-6,  तारा  मंजीरा,  के-1,  शर
 des.

 eet:  wer,  भाग्य,  सौभाग्य,  जीसी  एच-
 3,  गौच-1,  रोजी,  एम  सी-1,  टी  एम

 बी-3,  एस  ण  -t,  एस  ए-2,  टी-3,
 तराई-4,  और  कालपी-  9

 झलसी :  जवाहर-7,  भौर  यू  di-.

 रामतित्र  :  एन  टी-33

 [
 ई

 eae  «
 सी  68415,

 चालू  किस्म)  लातुर  (सैलेक्शनए  एस
 37),  ली  एस  एच- 1,  (हाईब्रिड)
 देसी  तौर पर  प्रजनित  ny

 (@)  जल्दी  से  जल्दी  आत्म-निर्भरता  प्राप्त  करने
 के  लिए  दालों  और  तिलहनों  का  उत्पादन  बढ़ाने  की

 द
 से  नई  प्रौद्योगिकी को  लोकप्रिय  बताने

 लिए हर  प्रयास  किया  जा  रहा  है।  हमें

 ट्
 भविष्य  में  प्रात्म  निर्भर  होते  की  उम्मीद

 t

 Construction  of  boundary  wall  on
 Malviya  Nagar  Road,  New  Delhi

 844.  SHRI  ANANT  DAVE:  Wil)  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  Central  Provident
 Fund  Commission  has  constructed  a
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 ‘oundary  wall  in  the  middle  of  45
 feet  wide  road  around  their  colony
 on  Malviya  Nagar  Road  in  front  of
 Panchsheel  Club  in  violation  of  the
 provisions  of  Delhi  Master  Plan  and
 directions  of  D.D.A;

 (b)  if  80,  why  this  boundary  wall
 ‘was  allowed  to  be  constructed;

 (c)  whether  any  responsibility  on
 the  concerned  officers  and  penalty  have
 been  fixed  for  this  wasteful  expendi-
 ture;  and

 (d)  by  what  time  the  45  feet
 road  will  be  restored  for  public  use
 after  removing  this  unauthorised
 wall?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDAR
 BAKHT);  (a)  Yes,  Sir.

 (b)  The  Central  Provident  Fund
 Commission  have  constructed  the
 boundary  wall  unauthorisedly  without
 permission.

 (c)  It  is  for  the  Central  Provident
 Fund  Commission  to  take  necessary
 action  in  the  matter  against  officers

 etc.

 (d)  The  road  is  to  be  developed
 jointly  by  the  Central  Provident  Fund
 Commission  and  Sarvapriya  Vihar  Co-
 operative  House  Building  Society.  The
 45  feet  road  can  be  developed  only  by
 dismantling  the  boundary  wall.  Neces-
 Sary  action  for  dismantling  the  same
 hag  been  initiated  by  the  Delhi  De-
 velopment  Authority.

 केस्रीव  विश्वविद्यालय  को  कर्मणारियों  को  ऋण
 सुविधाएं

 B45.  at  हरणोजित्द  वर्मा:  क्या  शिक्षा,  समाज
 काबा  सोर  संह्कृति  मंत्री  यंह  बताने  की  कृपा  करेंगे
 कि!

 (6)  क्या  केलीय  विश्वविद्यालयों  के  कर्मचारियों
 को  ऋण  सुविध्नायें  देने  के  बारे  में  सरकार  हारा  तैडांतिक

 कप  में  लिये  गये  निर्णय  के  बाद,  इस  वर्ष  के  दौरान
 व्यक्तियों  को  ऋण  मंजूर  करने  के  लिए  सरकार  से
 प्रावधान  किया  &  ;

 (थ)  यदि  हां,  तो  उसकी  राशि  कितनी  है  भौर
 गदि  नहीं  तो  इसके  क्‍या  कारण  हैं  ;

 (ग)  उक्त  ऋण  उन्हें  कब  तक  दिया  जायेगा  ;

 मकान
 क्या  कर्मचारियों  को  भावंटित  प्लाटों  पर

 का  निर्माण  करने  के  लिए  दी  गई  अवधि  का
 विस्तार  करने  के  लिए  शिक्षा  भब्रालय  निर्माण  और
 झावास  मंत्रालय  से  भनुरोध  करेगा;  भौर

 (ह)  यदि  नहीं,  तो  इस  स्थिति  से  निपटने  के
 लिए  शिक्षा  मंतालय  का  केन्द्रीय  विश्वविज्ञालम  कि
 कर्मचारियों  की  किस  प्रकार  सहायता  करने  का  विधार
 है?

 शिक्षा,  समाज  कह्याण  झौर  संस्कृति  मंत्रों  (डा०
 प्रताप  wx  we):  (क)स

 १४०
 केन्द्रीय  विश्व-

 विद्यालयों  के  कर्मचारियों
 ्  म्

 के  लिए  ऋण
 प्रदान  करने  के  संबंध  में  प्रमुदात  आयोग
 का  प्रस्ताव,  जिसे  सिद्धान्त  रूप  से  स्वीकार  कर  लिया
 गया  है,  979-808  दौरान  निधियों  की  उपबलब्धता
 के  प्राघार  पर  कार्यान्वित  किए  जाने  की  झाला  है  ।

 (घ)  केन्द्रीय  विश्वविद्यालयों  के  कर्मचारियों  से
 इस  प्रकार  का  कोई  अनुरोध  प्राप्त  नहीं  कुभा  है।

 (8)  प्रश्न  नहीं  उठता  ।

 प्रन्त्योदय  कार्यक्रम  की  चिशय्याम्थित  के  लिए  सहायता

 846.  जी  कूप  लाथ  सिह  चावय :  कया  कृषि  शौर
 सिंचाई  मंत्री  यह  बताने  की  कृपा  करेंग्रे  कि  :

 (क)  गत  दो  वर्षों  में  सरकार  ने  राजस्थान  में
 प्रन््योदय  कार्यक्रम  की  क्रियान्विति  झौर  बेरोजगारी
 और  गरीबी  को

 r
 करने  के  लिए  कितनी  सहायता

 की  व्यवस्था  की  है  ;

 (ल्ष)  क्या  सरकार  ने  उक्त  कार्यक्रमों  की  क्रिया-
 न्विति  के  लिए  अन्य  राज्य  सरकारों  को  कोई  मार्गंदर्शी
 सिद्धान्त  भेजे  हैं,  शौर

 गा
 यदि  हां,  तो  सरकार  ने  उत्तर  श्रदेश  के

 कितने  भें  394  कार्यक्रम  झारम्भ  बिए  हैं?

 झोर  feng  भंत्रालय  में  राज्य  बंधी  पी
 1  feu

 फ्
 (क)  केखीय  सरकार  का  राजस्थान

 को  केश्रीय  क्षेत्र  कन  द्वारा  प्रायोजित  योजना  के  प्रन्तगंत
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 विशेषरुष  से  भ्रन्त्योदय  कार्यक्रम  के  कार्यास्वयन  के  लिए
 कोई  विसीय  आवंटन  करने  का  प्रस्ताव  नहीं  है।
 तथापि,  लघु  कृषक  विकास  एजेंसी,  सूखाग्रस्त  क्षेत्र
 कार्यक्रम,  कमाण्ड  क्षेत्र  विकास  तथा  काम  के  बदले  भनाज
 कार्यक्रमों  जिन्हें  i976-77  शौर  ‘1977-78  के
 झंतिम  दो  वर्षों  के  दौरान  राजस्थान  में  बेरोजगारी
 तथा  गरीबी  को  दूर  करने  के  लिए  रखा  गया  है,  जैसी
 गोजनाओों  के  अ्रन्तगंत  21.49,  करोड़  तक  निधियां
 सुलभ  की  गई।

 (ख)  व  (ग)  अन्त्योदय  कार्यक्रम  के  बारे  में
 किसी  भी  राज्य  को  कोई  मार्गदर्शक  सिद्धान्त  नहीं  भेजे
 गए  हैं।  तथापि,  उत्तर  प्रदेश  सरकार  ने  इस  कार्यक्रम
 को  पभपने  सभी  876  विकास  खण्डो  में  शुरू  किया  है
 जिससे  श्रब  तक  23,  293  परिवारों  को  लाभ  पहुंचा  है।

 Expenditure  on  Relief  and  Rehabili-
 tion  in  floog  affected  West  Bengal

 848.  PROF,  SAMAR  GUHA:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  aids  given  to  West  Bengal,
 in  cost  and  kind,  by  the  Central  Gov.
 ernment  for  relief  and  rehabilitation
 of  the  flood  victims  of  the  State;

 (b)  the  amount  so  far  spent  by  the
 State  Government  and  the  schedule
 for  their  expenditure  for  the  above
 purposes;

 (c)  whether  the  Government  re-
 ceived  report  about  the  expenditure
 from  the  State  Government;  and  if
 so,  facts  thereabout;

 (d)  whether  complaints  avout  irre.
 gular  expenditure  and  some  corrupt
 practices  have  been  voiced  in  West
 Bengal;  if  so,  facts  thereabout:  and

 :  (e)  whether  the  Central  Team  have
 made  any  investigation  about  the
 nature  of  the  expenditure  of  the
 Centra  aids;  if  So;  facts  thereabout?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  The  Union
 Government  have  allocated  to  the  Gov-
 ernment  of  West  Bengal,  the  following

 FEBRUARY  26,  979  Written  Answers  704

 assistance  for  relief  and  rehabilitation
 of  the  flood  victims:

 (Rs.  in  crores)

 i.  Advance  Plan  assistance  for
 relief  of  natural  calamity  88-93

 2.  ‘115,500,  tonnes  of  foodgrains
 and  pulses  for  gratuitous  relief  15°89

 3.  950.000,  M.Ts  of  foodgrains  under
 Food  for  Work  Programme  18°75,

 4.  Short  term  loan  for  agricultural
 inputs  हे  25°00

 5  Value  of  medicines  ete.  (sup-
 plied  on  credit  payment  basis)  (0°37

 Total  748°94

 (b)  and  (c).  According  to  the  infor-
 mation  furnished  to  the  Central  Team
 which  visited  the  State  recently,  the
 State  Government  have  incurred  an
 expenditure  of  Rs.  6.80  crores  on  vari-
 ous  items  upto  31-1-1979.

 (d)  No  specific  complaints  have  been
 received  in  this  behalf.

 (e)  The  Central  Team  which  visited
 the  State  from  the  l5th  to  the  17th
 February,  979  reviewed  the  progress
 of  expenditure  of  the  Centrai  assis-
 tance  and  held  discussions  with  the
 State  Officials.  The  team  has  asked
 for  certain  particulars  from  the  State
 Government.  It’s  report  can  be  finalis-
 ed  only  on  receipt  of  those  particulars
 from  the  State  Government.

 गोतसपुरी,  शाहदरा  में  सड़कों  को  मरम्मत

 849.  श्री  रामधेव  त्तिहुः
 शी  भ्रधम  सिंह  ठाकुर  :

 क्या  लिर्माण  शोर  श्रावास  तथा  पूर्ति  शोर  पुनर्वास
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  युमना-पार  बस्ती
 गौतमपुरी  में  जो  सड़क  तथा  गलियां  हाल  ही  की  भारी
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 wed  तथा  बाढ़  के  कारण  टूट-फूट  गई  थीं,  उनकी  भ्रभी
 सके  मरम्मत  नहीं  की  गई  है;

 (ल)  यदि  हां,  तो  उसके  मुख्य  कारण  क्या  हैं
 ओर  भविष्य  में  हस  बस्ती  के  सुधार  के  बारे  में  सरकार
 की  नीति  कया  हैं;  दश्ौर

 (a)  यदि  नहीं,  तो  तत्संबंधी  ब्यौरा  क्या  है?

 निर्माण  ओर  अभावास  तथा  पूर्ति  और  पुनर्वास
 मंत्री  धी  सिकन्दर  बख्त)  :  (क)  सड़कों  की  मामूली
 मरम्मत  की  जा  रही  है।  सड़कों  की  भारी  दूढ-फूट
 की  मरम्मत  अभी  शुरू  नहीं  को  गई  है।

 (ख)  गौतमपुरी  एक  भनधिक्ृत  कालोनी  है  भ्रौर
 इस  कालोनी  की  सड़कों  की  भारी  टूट-फूट  की  मरम्मत
 का  काम  प्रारम्भ  करने  में  विलम्ब  का  मुख्य  कारण  धन
 की  कमी  रही  है  1  ग़ोतमपुरी  में  मुख्य  सड़कों  की  मरम्मत
 के  लिए  प्रावफलन  की  मंजरी  दे  दी  गई  है  और  यह  कार्य
 दिल्‍ली  नगर  निगम  द्वारा  शीघ्र  प्रारम्भ  कर  दिया  जा।गा।

 (ग)  प्रश्न  हीं  नहीं  उठता  ।

 Hindi  as  medium  of  instructions  in
 Universities  J

 850.  SHRI  NARENDRA  ‘SINH:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  Universities  which  have  Jounch-
 ed  a  time  bound  prograinin2  to  switch
 over  to  Hindi  as  medium  of  instruc-
 tions;

 (b)  whether  Government  have
 asked  the  Universities  in  the  Hindi
 speaking  States  to  review  the  pro-
 gress  achieved  in  this  regard;  and

 (९)  if  so,  the  details  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 fa)  to  (c).  Most  of  the  universities  in
 the  Hindi-speaking  States  already
 provide  for  Hindi  as  a  medium  of
 instruction  in  all  subjects  other  than
 engineering,  medicine  and  technology.
 A  conference  of  representatives  from
 these  States,  while  considering  the
 progress  of  production  of  University
 level  bookg  in  Hindi  in  January,  979
 also  reviewed  the  progress  in  the  use
 of  Hindi  as  the  medium  of  instruction

 in  the  university  level  courses  in  these
 States.  The  Conference  recommended
 that  in  a  period  of  five  years  the  pro-
 duction  of  adequate  number  of  books
 in  all  subjects,  as  also  the  training  of
 teachers,  etc.  should  be  ensured  so
 that  the  switch-over  to  Hindi  in  the
 Hindi-speaking  States  in  fully  imple
 mented.

 Conference  of  wheat  exporting  and
 importing  Countries

 85i.  SHRI  AMAR  ROYPRADHAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  a  meeting  was  held  at
 Geneva  in  January,  979  of  the  major
 wheat  exporting  and  importing  Coun-
 tries;  and

 (b)  if  so,  the  details  thereof?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  (a)  and  (b).  Yes.  Sir,  The
 meeting  was  held  under  the  auspices
 of  the  United  Nations  Conference  on
 Trade  and  Development  (UNCTAD)  to
 negotiate  a  new  Arrangement  to  re-
 place  the  existing  International  Wheat
 Ag-eement,  l97].  The  main  issues
 discussed  at  the  meeting  relutei  to
 the  provisions  regarding  the  minimum
 and  maximum  price  range,  size  of  the
 global  reserve  stocks,  special  pro-
 visions  for  developing  countries  and
 food  aid.  The  meeting  was  adjourned
 because  of  continuing  differences
 among  the  importer  and  exporter
 countries,  particularly  on  the  price
 range.

 1977-78  ो  दौरान  नई  सिचाई  योजना  के  झन्तरगंत
 लाई  गई  भूमि

 852.  श्री  यमुना  प्रसाद  शास्त्री  :  क्या  कृषि  झौर
 सिंचाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  वर्ष  i977—78  के  दौरान  नई
 सिचाई  योजना  के  अन्तर्गत  कितने  लाख  हेक्टर  भूमि
 लाई  गई  तथा  प्रत्येक  राज्य  में  उक्त  सिचाई  सुविधा
 के  श्रन्तगरत  कितने  लाख  हेक्टर  भूमि  लाई  गई  ;
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 (ल)  बर्ष  1978-79  में  कितने  प्रतिरिक्त
 भूमि  के  लिए  सिंचाई

 पुविया
 प्रदान  की  जा

 सकती  हैं  तथा  लिचाई  सुविधा  दी  जाने  बाली  भूमि  के
 बारे  में  राज्यवार  ब्यौरा  क्‍या  है;  शौर

 (ग)  वर्ष  978-79  में  क्या-क्या  बड़ी  सिंचाई
 योजनाएं  झारम्भ  की  जाएंगी  तथा  किन-किसल  राज्यों
 झारम्भ  की  जायेगी  तथा  5  जनवरी,  i979  तक

 उनमें
 से  प्रत्येक  मोजना  पर  कितने  करोड़  दपए  खर्चे  किये

 गए

 कृषि  श्रौर
 (क)  भौर  (

 ह।
 राज्य  सरकारों  ने

 किया  है  कि  1977-78  में  25.  64  लाख
 की  भतिरिक्त  सिंचाई  शक्यता  का  सुजन  किया  गया  था  |
 ‘1978-79  के  लिए  28  लाख  हैक्टैयर  का  लक्ष्य  है।

 राज्यवार  शक्यता  शौर  लक्ष्यों  के  झांकडे  संलग्न  विवरण
 में  दिये  गए  हैं।
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 (ग)  बहुत  सी  सिर्माणाह्षीस  स्कीसों  पर  काम
 जारी  रखने  के  भतिरिक्‍त,  भिम्तलिशित  गई  बूह
 स्कीमों  पर  निर्माण  कार्य  भी  वर्ष  1978-798  दौरान
 हाथ  में  लिए  गए  थे  :--

 L.  वाणसागर  परियोजना  (मध्य  प्रदेश,  बिहार,
 उत्तर  प्रदेश)

 2.  न्यू  झोचतला  बराज  (उत्तर  प्रदेश,  धौर
 हरियाणा )

 इस  दो  परियोजनाप्रों  पर  वित्तीय  वर्ष  97  8-7 9
 के  भ्रंत  तक  क्रमश:  9.  67  करोड़  रुपए  शौर  5.  75
 करोड़  रुपये  व्यय  होने  की  प्रत्याशा  है।

 विवरण

 वर्ष  977-78  के  दौरान  सूजित  की  गई  राज्यवार  भ्रतिरिक्त  सिंचाई  शान्यता  तथा  978-79  के  राज्यवार  लक्ष्य
 (हजार  हेक्टेयर  में)

 1977-78  के  दौरन  सृजित  की  गई  976—79  के  लिए  लक्ष्य
 क्रम  राज्य  का  नाम  झतिरिक्त  शाक्यता  (भनन्तिम)
 *

 बृहद  भौर  लघु  जोड़  बृहद  और  लघु  जोड़
 मध्यम  मध्यम

 t  2  3  4  5  6  7  8

 \.  श्रांध्र  प्रदेश  6.0  28  89.0  45.0  45.0  90.0

 2.  भसम  30.0  5  45.0  30.0  27.0  57.0

 3.  बिहार  8.0  54  272.0  43.0  220.0  333.0

 4.  गुजरात  89.0  27  6.0  70.0  45.0  115.0

 5.  हरियाणा  44.0  43  87.0  40.0  46.0  86.0

 6.  हिमाचल  प्रदेश  i  .0  .0  3.0  04.0

 7.  जम्मू और  कश्मीर  4.0  5.0  2.0  6.5  8.6

 8.  कतटिक  22.0  40  62.0  55.0  45.0  00.0

 9.  केरल  30.0  5  35.0  45.0  0.0  55.0

 10.  मध्य  प्रदेश  3.0  78.0  209.0  50.0  200.0  250.0

 1.  महारदाष्ट्र  वि  85.0  44.0
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 I  2  3  4  5  6  7  8

 i2.  मणिपुर  वि  _  0.8  0.5  4.0  10,0  24.0

 13  मेघालय  ,  न  0.5  0.5  _  4.5  4.5

 i4.  नागालैंड  नि  _  Os  0.5  _  5.0  5.0

 15.  छढ़ीसा  48.  0  50.0  98.0  60.0  85.  0  45.0

 l6,  पंजाव  22.0  55.5  77.5  29.0  60.0  89.0

 L7,  राजस्थान  55.0  7.0  72.0  40.0  34.0  74.0

 i8,  सिक्किम  मु  —_  0.5  0.5  —_  i.0  .0

 1k  तमिलनाडु  3.0  .0  24.0  5.0  5.0  20.0

 20.  ह्िपुरा  नगष्य  -  3.0  3.0

 2i.  एत्तर  प्रदेश  664.  0  460.0  24.0  394.0  50  904.0

 27.  पश्चिम  बंगाल,  48.  0  67,0  5.0  39.0  il0.  49.0

 जोड़-राज्य  1464.0  098.5  2562.5  353.0  1445,  2798.  0
 संघ  राज्य  क्षेत्र  —_  .5  15  5.  5.0

 ——  a
 अखिल  भारत  464.0  1100.0  2564.0  353.0  450.0  2803, 0

 भर्चात  झयति
 2800.0 350.0

 राजस्थान  में  काली  बंगा  में  छुदाई

 853.  भरी  बौलतराम  सारण:  क्या  शिक्षा,  समाज
 कल्याण  झौर  संस्कृति  मंत्ती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  राजस्थान  में  काली  बंगा
 के  आस-पास  खुदाई  के  दौरान  मोहनजोदड़ों  भौर  हडप्पा
 की  सभ्यता  से  भी  प्राचीत  सभ्यता  के  भरवशेधों  का  पता
 चला  हैं  और  यदि  हां,  तो  तत्सम्बधी  ब्यौरा  क्‍या  है;

 ख)  क्या  मह  सच  हैं  कि  यह  क्षेत्र  वैदिक  काल
 की  गुप्त  नदी  सरस्वती  का  क्षेत्र  है  जहां  खण्डहारों  के
 नेक  टीले  हैं  जिनका  प्रभी  तक  उत्शनन  नहीं  किया  गया

 ’

 (ग)  क्‍या  यह  भी  सच
 है

 घरघर  नदी  में  बाढ़
 जाने  शर  सूरतगढ़  के  तिकट  तक  पानी  इकट्ठ
 होने  के  कारण  पह  क्षेत्र  एक  क्षील  में  परिवर्तित  हो  गया
 हैं पौर  इसके  परिणामस्वरूप  ये  पुराने  महत्वपूर्ण  श्वशेष
 पाती  जमा  होने  से  नष्ट  हो  रहे  हैं  भौर  उन्हें  बचाने  की
 कोई  व्यवस्था  नहीं  है;  शौर

 (घ)  क्या  हस  स्थानों  की  व्यापक  खुदाई  करने
 के  बाद  प्राप्त  होने  वाली  प्राचीन  वस्सुपों  का  संरक्षण
 करने  ौर  उन्हें  प्रदशित  करने  के  लिए  सरकार
 में  संग्रहालय की  स्थापना  करने  के  कार्य  को  उचित
 समझती  है  ?

 शिक्षा,  समाज  कल्याण  बौर  संस्कृति  बंती  (बा०

 ्  सक ब
 Fi

 ot  ड्
 बंगा  में  i960-

 69  के  दौरान
 कं

 दो  सांस्कृतिक  युग़्ो ंके  श्रनु-
 क्रम  का  पता  चला  है,  जिनमें  से  ऊपरी  प्रमुकर  तिन्धु घाटी  की  सभ्यता  से  सम्बन्धित  है  भौर  निचला  भाग
 पूर्वकालीन  सांस्कृतिक  चरण  हैं,  जिसे  पूर्व  हड़प्पा
 युग  कहा  जाता  है।  पूर्व  हड़प्पा  सुम  का  निरयण  एक
 प्राचीर  युक्त  बस्ती  करती  है।  यह  प्राचीर  झौर  जहां
 के  घर  मिट्टी  की  ईटों  से  बनाए  यए  थे  ।  बस्ती  के  बाहर

 गाना  को  हुए  पद  मो  भीम
 ला  का  एक  महत्वपूर्ण प्रमाण  हैं,  जो  कि  वर्तमान  प्रणाली  के  झनुरूप  हलरेश्षाप्रों

 की  सीधी  पौर  झाड़ी  जुताई  पद्धति  का  परिचय  कराती
 है।  इस  काल  के  सांस्कृतिक  उपकरणों में

 मुवभाव,
 लघु

 धाकार  के  फलक,  चक्की  के  पाट  झौर  तांबे  की
 ली सम्मिल्लित  हैं।

 ह्र  छ का  पता  ग्बला  हैं,
 सगर  सम्मिसित  था।  इस  नगर  के  पश्चिम  में  भौर
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 qt  के  दक्षिण  पश्चिम  में  एक  समाधिस्थतल  था।  इस
 काल  के  व्यवतायों  से  सम्बन्धित  विशिष्ट  प्रकार  के
 हड़ुप्पा  कालीन  मुद्भाष्ड,  मोहरें  बौर  झत्य  पस्तुएं
 प्राप्त  हुई  हैं।

 दु)  पअम्वेषणों  के  पता  चला  है  कि  सिन्धु  घाटी
 की  सभ्यता  के  स्थल  घग्घर  नदी  (प्राचीन  सरस्वती)
 के,  प्रव  सूखे  हुए  तल  के  साथ  साथ  प्रवस्थित  हैं।

 (गे
 मानसून  @  दौरान  इस  क्षेत्र  में  भौर  प्रधिकांश

 झ्
 से  नदी  के  प्राचीन  तल  में  बाढ़  का  पानी  भर  जाता

 |।

 (ध)  जी  नहीं  1  किन्तु  काली  बंगा  में  एक  संप्रहालय
 स्थापित  करने  का  प्रस्ताव  है  जहां  इस  स्थल  की  खुदाई
 में  प्राप्त  वरतप्रों  को  प्रदर्शित  किया  जायेगा  1

 Effect  of  expert  og  Shrimp

 854.  SHRI  KUMARI  ANANTHAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  excessive  concentration
 on  the  export  of  shrimps  by  400  shrimp
 processing  units  including  the  multi-
 nationals  engaged  in  sea-food  trade
 has  led  to  a  severe  crisis  of  impending
 closure;  and

 (b)  if  so,  the  steps  being  taken  by
 the  Government  to  encourage  catching
 of  cuttle  fish,  squid  and  frog  legs  etc.?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (४)  No,  Sir.
 Although  some  processing  units  may
 be  facing  difficulties  for  procurement
 of  raw  material,  there  is  no  threat  of
 a  severe  crisis,

 (b)  For  exploitation  of  non-shrimp
 varieties,  the  Government  are  en-
 couraging  the  industry  to  charter  fish-
 ing  vessels  from  other  countries  in
 the  regions  not  exploited  so  far.
 Central  ussistance  is  being  given  to
 State  Fisheries  Corporations  for
 diversified  fishing  for  varieties  other
 than  shrimp.  Export  of  these  diversi-
 fled  products  are  also  eligible  for  cash
 incentive.
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 Use  of  drugs  among  college  and
 University  students

 855.  SHRI  SUKHDEO  PRASAD
 VERMA:

 SHRI  SURENDRA  JHA’
 SUMAN:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  drug  abuse  is  more
 common  among  the  college  and  Uni-
 versity  students  in  the  country;  and

 (b)  if  so,  what  are  the  root  causes
 that  compelled  students  for  such  dras--
 tic  action?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 (a)  Recent  studies  indicate  that  drug
 abuse  is  not  common  among  the
 college  and  university  students  but
 only  some  students  use  drugs.

 (bk  Curiosity,  experimentation,
 depression  and  attempts  to  tide  over
 critical  situations  have  been  reported
 as  some  of  the  common  causes,

 Cai

 Grant-in-aid  to  Aided  School,  in
 Delhi

 856.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  aided  schools  in  Delhi  get  their
 grants-in-aid  in  quarterly  instalments;

 (b)  if  so,  whether  it  is  a  fact  that
 accounts  branch  of  the  Education
 Directorate,  Delhi  take  long  time  in
 clearing  grant-in-aid  papers  resulting
 in  delay  in  payment  of  salary  to
 teachers;  and

 (c)  if  80,  the  details  of  the  steps
 being  taken  to  see  that  the  amount  is
 received  by  the  schools  in  time?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKA-
 "TAK:  (a)  Yes,  Sir.

 (b)  No,  Sir.

 (c)  In  view  of  the  replies  to  parts
 a)  and  (b)  above,  question  does  not
 arise.

 Pakistan  refugees  lodged  in  Rajasthan

 857.  SHRI  AMRIT  NAHATA:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  &  SUPPLY  AND  REHABILITA-
 ‘TION  be  pleased  to  state:

 (a)  how  many  refugees  from  Pakis-
 tan  have  been  lodged  in  camps  in
 Rajasthan  and  for  how  long;

 (b)  how  much  money  has  already
 been  spent  on  them;  and

 (c)  when  and  where  these  refugees
 will  .e  settled?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  &  SUPPLY  AND  REHABI-
 LITATION  (SHRI  SIKANDAR
 BAKHBT):  (a)  About  45,000  since  1972.

 (b)  About  Rs.  12,87,  crores  have
 been  released  upto  January,  979  by
 the  Central  Government  as  7  relief
 aSsistance.

 (c)  It  is  proposed  to  settle  them  in
 Rajasthan  as  expeditiously  as  possi-
 ble.

 Baweja  Committee  report  on  working
 of  D.D.A.

 858.  SHRI  K.  LAKKAPPA:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  the  Baweja  Committee
 report  on  D.D.A.  took  a  serious  view
 of  the  D.D.A.’s  arbitrary  act  in  raising
 the  prices  of  Flats  of  middle  and  low
 income  groups  during  the  last  three
 years  and  also  observed  that  the  price
 increase,  made  purely  on  ad  hoc  basis,
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 was  absolutely  disproportionate  to  the
 rise  in  the  general  cost  of  construction;

 (b)  whether  the  cost  finally  charged
 from  the  allottees  under  the  Middle
 Income  Group  also  included  a  subsijy
 of  Rs.  6000  or  so,  unrelated  to  the  cost
 of  construction;

 (c)  whether  representations  have
 been  received  from  the  Residents
 Association  of  the  M.I.G.  colonies  for
 the  refund  of  excess  amount  charged;
 and

 (d)  whether  these  representations
 have  been  considered  and  if  so,  de-
 cision  arrived  in  the  matter?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  &  SUPPLY  AND  REHABI-
 LITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  Baweja  Committee
 telt  that  prices  of  flats  are  tending  to
 reach  a  point  where  people  of  the
 economic  group  for  whom  the  flats  are
 meant  may  not  be  able  to  afford  them.
 They  have  recommended  that  ad
 hocism  in  price  fixation  should  be

 voided  at  all  costs.

 (b)  No,  Sir.  The  cost  of  some  MIG
 flats  in  Munirka  was  reduce  by  more
 than  Rs.  6000  to  rationalise  the  cost
 structure  and  not  to  subsidies  the  cost
 of  dwelling  units.

 (९)  and  (d).  Some  representations
 were  received  for  refund  of  amounts
 alleged  to  have  been  charged  in  excess.
 The  residents  of  Prasad  Nagar  and
 Rajouri  Garden  MIG  flats  have  filed  a
 write  petition  in  the  Supreme  Court
 challenging  the  prices  fixed  by  the
 DDA.  The  matter  is  now  sub  judice.

 National  Capital  Region

 859.  SHRI  M.  KALYANASUNDA-
 RAM:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  the  progress  made  with  regard
 to  development  of  National  Capital
 Region;
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 (by  amount.  spent  go  far;

 (c)  whether  Government  is  going  te
 make  changes  in  the  National  Capital
 Region  plan  or  to  completely  give  it
 up;  and

 (d)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  &  SUPPLY  AND  REHABI-
 LITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  A  statement  is  enclosed.

 (b)  Central  assistance  of  Rs.  5i8
 lakhs  as  loan  has  been  given  to  State
 Governments  upto  the  end  of  January
 1979.

 (ce)  and  (a).  As  the  National  Capital
 Region  Plan  has  not  proved  to  be
 effective  in  lessening  the  pressure  of
 population  on  Delhi,  a  new  strategy
 designed  to  contain  the  pressure  of
 population  on  the  Capital  has  been
 conceived.  Hapur  in  Uttar  Pradesh
 and  Alwar  in  Rajasthan  have  been
 selected  for  the  purpose.

 t.  Alwar

 (i)  Land  Acquired

 (ii)  Plots  developed
 2.  Meerut

 (i)  Land  acquired  and  developed

 (ii)  Plots  developed

 (iii)  Dwelling  units  to  be  constructed

 (iv)  Development  of  Transport  Nagar

 (२)  Wholesale  and  retail  markets/shops

 3.  Panipat
 Land  to  be  acquired  by  the  end  of  3979-79

 4.  Gurgaon

 (i)  Land  acquired  and  developed  for  residential  pur-

 (ii)  Plots  available  for  sale.  .

 (iii)  Land  acquired  and  developed  for  industrial  pur-

 {iv)  Development  to  a  Mandi  market
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 Statement
 The  area  under  the  National  Capital

 Region,  besides  Delhi  State,  lies  in  3
 more  States  viz.,  Haryana,  Rajasthan.
 and  Uttar  Pradesh.  When  this  idea
 was  conceived,  it  was  decided  that  the
 whole  area  in  the  National  Capital
 Region  will  be  under  one  Statutory
 Authority.  Since  Haryana  backed  out,
 this  remained  unfulfilled  and  the
 National  Capital  Region  Plan  has  not
 proved  to  be  effective  in  lessening  the
 pressure  of  population  in  Delhi.

 2.  Four  towns,  namely  Alwar  in
 Rajasthan,  Meerut  in  Uttar  Pradesh
 and  Panipat  and  Gurgaon  in  Haryana
 had  been  selected  for  priority  develop-
 ment.  Since  the  inception  of  this
 programme,  more  than  Rs.  0  crores
 have  been  invested  in  these  four  towns,
 of  which  the  Government  of  India
 has  provided  Central  assistance  of
 Rs.  5.i8  crores  as  loan.  Broadly,  the
 work  of  development  undertaken  in
 these  towns  is  as  follows:—

 360°  89  acres

 350

 366-00  acres

 1,500

 1,784,  (7,956  will  be  of  E.W.S.
 and  LIG  Groups)

 52°2  acres

 303°60  acres  (about  40  acres  are
 already  developed  and  plots are  ready  for  disposal)

 265  acres

 393  acres

 3,084

 750  acres

 779  shops  and  4:  booths  have
 been  provided.



 A.

 routes  connected
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 Deteriorating  conditions  of  8.T.D.
 services  in  West  Bengal

 860.  DR.  SARADISH  ROY:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 about  the  deteriorating  condition  of
 STD  service  in  Raniganj  Coal-belt  in
 West  Bengal;  and

 (b)  if  so,  what  steps  have  been  taken
 to  improve  STD  service  there?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEV
 SAI):  (a)  No  deterioration  has  been
 reported  in  the  general  working  of  the
 STD  at  Raniganj.  However  some
 deterioration  has  been  observed  on

 through  ASANSOL
 TAX,

 (b)  Recently,  a  detailed  investiga-
 tion  was  done  into  the  working  of
 STD  service  from  Raniganj  to  Calcutta
 via  ASANSOL  TAX  and  areas  where
 improvements  are  necessary  have  been
 identified.  Based  on  the  detailed
 investigations,  action  has  been  taken
 to  improve  the  performance.  A  num-
 ber  of  steps  are  being  taken  which
 include  the  following:—

 (i)  Upgradation  of  the  ASANSOL
 TAX.

 (ii)  Increasing  of  circuits  from
 Raniganj  to  ASANSOL  TAX.

 (iii)  The  transmission  channels
 to  Calcutta  are  being  lined  up.

 Ex-factory  cost  of  production  of  sugar
 in  mills  owned  by  Government

 ‘861.  SHRI  8.  K.  NAIR:  Will  the
 Minister  of  AGRICULTURE  -AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  ex-factory  cost  of  production
 for  a  quintal  of  sugar  of  each  of  the

 mills,  the  managements  of  which  have-
 been  taken  over  by  the  Government.
 under  the  new  Act;

 (b)  ex-factory  cost  of  production  per
 quintal  of  each  of  mills  owned  by  the.
 Central  and  State  Governments;

 (c)  whether  any  losses  are  being  in-.
 curred  by  the  mills  in  categories  (a)
 and  (b)  above;  and

 (d)  if  so,  how  are  they  being  made.
 up?

 THE  MINISTER  OF  STATE  IN’
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  to  (d).  Under:
 the  provisions  of  the  recent  Sugar:
 Undertakings  (Taking  Over  of  Mana-
 gement)  Act  0  units  have  been  taken
 over  very  recently  by  the  Central.
 Government,

 There  are  22  units  owned  by  the
 State  Governments.  No  sugar  unit  is:
 owned  by  the  Central  Government.
 The  cost  of  production  figures  of  the
 units  taken  over  by  the  Central  Gov-

 ‘ernment  can  be  computed  only  after
 the  seasons  working  is  over  and  op-
 erating  results  known.  The  informa-
 tion  regarding  the  cost  of  production
 of  the  units  owned  by  the  State  Gov-
 ernments  has  been  requested  from  the
 concerned  State  Governments.  After
 the  information  is  received  the  same-.
 will  be  made  available  to  the  House.

 Supply  of  rice  under  food  for  work
 programme

 862.  SHR:  ISHWAR  CHAUDHARY
 SHRI  CHMITUBHAI  GAMIT:
 SHRI  SAMAR  MUKHERJEE:

 Will  the  Minister  of  AGRICULTURE.
 AND  IRRIGATION  be  pleased  to
 state:

 meeting  of  the
 State  Governments’  representatives
 was  convened  by  the  Agriculture
 Ministry  to  review  the  implementation

 (a)  whether  any
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 of  the  scheme  “Food  for  work  pro-
 gramme”  to  give  rice  for  work  in  the

 absence  of  the  wheat  supplies;  and

 (b)  what  steps  have  been  taken  by
 ‘Central  Government  to  supply  rice
 ‘and  wheat  and  coarse  grains  to  meet
 ‘the  requirements  of  the  rice  consum-
 ing  States  as  well  as  other  States
 ‘under  the  scheme?

 THE  MINISTER  OF  STATE  IN  THE
 “MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  Yes  Sir,  a
 meeting  was  held  on  6th  January,
 7979  to  review  the  progress  of  Food
 for  Work  programme.  The  meeting
 considered  inter  alia  the  question  of
 increasing  the  proportion  of  rice  to  be

 ‘supplied  to  the  rice  eating  States.

 (b)  For  want  of  stocks  of  coarse
 ‘grains  with  F.C.I.  it  has  not  been  pos-
 sible  to  supply  coarse  grains  to  any
 ‘of  the  States.  As  far  as  rice  is  con-
 cerned,  the  States  can  get  it  upto  75
 per  cent  of  their  total  demand  under
 this  Scheme.
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 भूमि  वित्तरण  के  लिए  केगीय  सहायता

 863.  श्री  सुखेम  सिह  :  क्या  कृषि  दौर  लिचाई
 मंत्री  यह  बताने  की  कृपा  करेंगे

 (क)  क्या  कुछ  राज्यों  में  भूमि  वितरण  सम्बन्धी
 कानून  के  भन्तगत  प्राप्त  सहायता  के  लिए  केंद्रीय
 सरकार  से  मांग  की  है.

 (ख)  यदि  हां,  तो  ऐसे  राज्यों  के  नाम  क्‍या
 हैं;  भौर

 (ग)  क्या  केन्द्रीय  सरकार  ने  इस  मामले  में  कोई
 नया  निर्णय  लिया  है  ?

 कृषि  और  सिचाई  मंत्री
 (भी  हो नाला)  :  (क)  तथा  (@).  जोत  को  प्रधिकतम  प्तीमा

 से  फालतू  भूमि  के  झ्रावंटियों  को  सहायता  के  लिए
 केन्द्रीयहुल्षेत्र  की योजता  i975-76  से  क्रियान्वित
 की  जा  ,रही  है  J  प्रत्येक  राज्य  को  भ्रब  तक  दी  गई
 सहायता  प्रदर्शित  करने  वाला  एक  विवरण  संलग्न  है  ।

 (ग)  केन्द्रीय  सरकार  ने  हस  योजना  को  चालू
 पंचवर्धीय  योजना  (1978-83)  के  दौरान  केन्द्रीय
 क्षेत्र  मे ंजारी  रखने  का  निर्णय  किया  है  ।

 विवरण

 जोत  की  प्रधिकतम  सीमा  से  फालतू  भूमि  के  प्राप्तकर्ताओं  की  सहायता  के  लिए  केम््रीय  क्षेत्र  योजना  ।
 राज्यों  #5  फरवरी,  i979  तक  निर्मुक्त  की  गई  वित्तीय  सहायता

 राज्य  का नाम  भ्रल्पकालीन  अनु-  भूमि  विकास  कूल  प्रनुदान  भूमि  विकास  निर्मुक्त  की  गई
 दान  अनुदान  (  अल्पकालीन  तथा  ऋण  कुल  सहायता

 भूमि  विकास  (प्रनुदान  तथा
 अनुदान  ऋण)

 2  3  4  5  6

 आ्रान्ध्र  प्रदेश  86,05,  633  34,51,265  1,20,56,898  30,411,903  1,50,98,801

 असम  1,09,03,746  29,28,i54  1,38,71,900  23,08,278  1,61,80,178
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 बिहार  46,96,441  ‘17,64,156  64,60,597  15,84,026  80,44,  623:

 गुजरात  1,49,669,  66,928  2,16,537  55,524  272,061

 हरियाणा  14,22,220,  4,79,730  -19,01,950  447,261  23,49,2I4

 हिमाचल  प्रदेश  198,340  86,170  2,84,510  69,115  3,  ‘53,625.

 कर्नाटक  11,66,345,  394,165  +15,60,510.  3,60,375  +19,20,885-

 केरल  20,78,819  7,81,392  28,60,211  7,06,687  (35,66,898

 मध्य  प्रदेश  ‘12,67,538  5,17,176  ‘17,84,714  4,65,455  22,50,169°

 महाराष्ट्र  1,34,55,331  53,86,081  +1,88,41,412  47,33,800  2,35,75,212

 उड़ीसा  24,  33,  527  +12,47,210  36,80,737  10,86,461  47,67,198

 पंजाब  5,10,646  2,28,  237  7,38,883  2,06,417  9,  45,300"

 राजस्थान  1,30,22,391  44,32,969,  1,74,55,360  40,I,358  2,14,66,718

 तीमलनाड्‌  38,39,905  12,05,127  50,45,032  11,21,858  61,66,890°

 त्रिपुरा  9,139,  6,036  ‘15,175,  5,569  20,744

 उत्तर  प्रदेश  72,43,  359  28,35,628  ‘1,00,7 8,987  25,11,861  —,25,90,848.

 पश्चिम  बंगाल  74,  38,  727  (27,67,111  1,02,55,838  23,64,607  1,26,20,445

 योग  7,84,9,7I6  2,86,17,535,  10,71,09,251  2,50,80,555  13,21,89,806

 करने  का  कोई  नियम  नहीं  है  t  श्रस्थायी  टेलीफोन
 भेडिकल  झाधार  पर  छह  माह  के  लिये

 टेलोफोन  को  मंजूरी
 ग

 का
 1 अ

 केबुल  पेयस  तथा  एक्सचेंज
 ०  Wo  tie:  प्रति!  क्षमत  के  उपलब्ध  होने  पर  ही  निर्भर 864.

 स्  सिह  ठाकुर  ;  करता  है।  विभिन्‍न  एक्सचेंजों  की  स्थिति  में  भ्रन्तर

 कया.  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे

 (क)  क्‍या  यह  सच  है  कि  मैडिकल  प्राधार  पर
 भी  छः  माह  के  लिए  टेलीफोन  तुरन्त  नहीं  दिये  जाते  हैं
 जबकि  संचार  विभाग  में  इसके  लिए  नियम  है;  प्रौर

 (ख)  यदि  हां,  तो  6  माह  के  लिए  मेडिकल
 भ्राधार  पर  टेलीफोन  स्वीकृत  करने  में  कितना  समय
 लगता  है  ?

 संचार  मंत्रालय में  ere  मंत्री  (0  भरहूरि
 चुखबेष  a

 ६  hoo
 a  (a).  मैडिकल

 आधार  पर

 है।  भ्रतः  इस  प्रकार  के  टेलीफोनों  के लिए  समय  नहीं
 निश्चित  किया  जा  सकता  ।

 Development  of  Inland  Fishery

 865.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleas-
 ed  to  state:

 (a)  the  projects  which  have  been
 contemplated  by  the  Government  te
 increase  inland  fisheries  in  the  eoun—
 try;
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 (b)  whether  the  Government  plan  to
 “make  full  use  of  the  man-made  reser-
 voirs  for  development  of  Fishery  Pro-
 jects

 (c)  whether  the  attention  of  the
 Government  has  been  drawn  to  the

 ‘criticism  at  the  Indian  Science  Con-
 ‘gress  in  Hyderabad  in  January  979
 protesting  against  river  valley  projects
 and  industrial  wastes  in  waters  as  the

 ‘cause  of  ruining  inland  fisheries;  and

 (a)  if  so,  the  precautions  planned
 by  the  Government?

 MINISTER  OF  AGRICUL-
 ‘TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Increase  in  the  area  under  fish  cul-

 ‘ture,  improvement  of  existing  water
 areas,  augmentation  of  fish  seed  res-
 ources  and  introduction  of  intensive
 fish  cultural  practices  to  maximise
 production  are  some  of  the  imporfant
 programmes  for  improving  inland
 fisheries.  Fish  Farmers’  Development

 _Agencies  have  been  sanctioned  in  50
 districts  on  pilot  basis  for  intensive

 fish  culture.

 (b)  Yes,  Sir.  Several  measures  are
 being  taken  to  develop  and  exploif
 reservoir  fisheries  in  India.

 (c)  Government  is  aware  of  the  pro-
 ‘ceedings  of  the  Indian  Science  Con-

 gress,  While  river  valley  projects  may.
 affect  natural  migration  and  breeding,
 they  also  help  in  forming  large  sheets

 ‘of  water,  which  are  suitable  for  fish
 culture.  Untreated  indusrtial  waste

 ‘adversely  affects  the  fisheries.

 (a)  A  number  of  surveys  have  been
 -cafried  out  by  the  Central  Board  for

 the  Preveztion  and  Contral  of  Water
 Pollution  in  order  to  safeguard  fish-
 eries  and  fishermen's  interest.  The
 Board  has  powers  to  stop  discharge
 of  harmful  effluents  into  water  stre-
 ams.  Wherever  such  a  ceurse  is  con-

 vsidered  necessary.
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 Allotment  of  type  IV  Government  ac-
 commodation

 866.  SHRI  R.  KOLANTHAIVELU:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  during
 the  last  block  975  to  977  type  IV
 quarters  were  allotted  to  Government
 servants  who  joined  service  upto  ‘1957;

 (b)  whether  it  is  also  a  fact  that  for
 the  block  years  978  to  1980,  a  consi-
 derable  number  of  allotments  in  type
 IV  have  been  made  to  these  who  joined
 service  upto  1948;  and

 (c)  the  circumstances  under  which
 the  persons  who  joined  upto  1948  were
 not  covered  in  the  last  block  975  to
 19777,

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  During  the  last  allot-
 ment  year  975—77,  such  of  the  Gov-
 ernment  servants  who  had  applied
 for  general  pool  accommodation  and
 counted  their  priority  upto  8th  Octo-
 ber,  954  were  allotted  type  IV  quar-
 ters.

 (b)  In  the  allotment  year  978—80,
 which  commenced  from  Ist  Decem-
 ber,  1978,  such  of  the  Government  ser-
 vants  who  have  applied  for  type  IV
 quarters  and  count  their  priority  upto
 3ist  December,  947  have  been  allot-
 ed  type  IV  quarters  as  on  20th  Febr-
 uary,  1979,

 (e)  All  Government  servants  who
 had  applied  for  general  poof  accom-
 modation  during  the  last  allotment
 year  975—77  and  counted  their  prio-
 rity  upto  948  had  been  allotted  type
 IV  quarters,



 ‘125  Written  Answers  PHALGUNA  7,  7900  (SAKA)

 Estimate  of  surplus  land

 867.  SHRI  C.  K,  CHANDRAPPAN:
 Will.'the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state;

 (a)  the  estimate  of  the  surplus  land
 in  each  State  in  mid-fifties  in  the
 country;  and

 (9)  the  present  estimate  of  the  sur-
 plus  land  in  the  country?

 THE  MINISTER  OF  AGRICUL-
 TURE  ANI)  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 No  official  estimate  of  the  ceiling
 surplus  land  in  the  country  in  the  mid-
 fifties  is  evailable.  Ceiling  laws  be-
 gan  to  be  enacted  in  the  fifties.  No
 estimate  was  possible  as  long  as  the
 norms  of  ceiling  had  not  been  fixed.

 (by  As  per  figures  supplied  by  the
 State  Governments,  the  ceiling  sur-
 plus  land  estimated  to  be  available
 under  the  revised  ceiling  laws  is  68.63
 lakh  acres,

 Repairing  ang  maintenance  of  Sun
 Temple  at  Konrak

 868.  SHIty  PRADYUMNA  BAL:
 Wifl  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  fa-
 moug  Sun  Temple  of  Konarak  in  Orissa
 which  is  a  national  monument  of  finest
 architecture  and  of  international
 attraction  is  suffering  from  hazards  of
 weather  and  heavy  top  stones  are  gra-
 vitating;

 (०)  the  amount  gpent  so  far  during
 the  last  three  years  on  the  repairs  and
 ‘maintenance  of  this  temple;

 (c)  whether  a  memorandum  was
 submitted  to  him  when  he  visited  the
 place  last  time  and  the  President  of
 India  to  repair  and  maintain  the
 temple;

 @  the  steps  taken  or  being  taken
 to  re-build  the  temple  by  the  Govern-
 ment  of  its  own  or  by  seeking  assis-
 tance  from  internationa]  agencies  like
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 UNICEF,  UNESCO  and  other  such  bo-
 dies;  and

 (e)  the  proposal  of  the  Government
 for  the  repairs,  maintenance  and  Tre
 building  of  this  Sun  Temple  of
 Konarak?*

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 (a)  to  (ey.  The  Sun  temple  of  Kona-
 rak  in  Orissa  is  exposed  to  the  vaga-
 ries  of  weathering  agencies  and  a  frag-
 ment  of  a  cracked  eve-stone  of  the
 roof  of  the  assembly  hall  had  fallen
 down  on  Ist  August,  1978,

 The  expenditure  incurred  during
 the  last  three  years  on  the  repairs  and
 maintenance  of  the  Sun  temple  is  48
 below:

 975  476  Re.  1,17,680/-
 1976-77,  Rs-  AAT ASL =
 1977-78  Rs,  2,179,206,

 In  additior:  to  the  figures  mentioned
 above,  an  amount  of  Rs,  7,13,551/-  has

 been  spent  upto  March,  1977,  on  flood-

 lighting  the  temple.  A  Memorandum
 addressed  to  the  President  of  India
 was  submitted  to  me  when  I  [ast
 visited  Konarak  in  January  this  year  in
 which  among  other  items  there  was

 -a  request  for  reconstruction  of  the
 main  temple  which  had  fallen  in  the

 unknown  past.  AS  per  internationally
 accepted  principles  of  archaeological
 preservation,  no  whole  scllere-build-
 ing  of  an  ancient  monument  is  taken

 up.  As  such  no  action  is  being  taken
 in  this  regard.  However,  such  of  the

 fallen  architectural  pieces,  reco-

 vered  from  the  debris,  of  which  the
 locations  can  be  determined  with  a

 measure  of  certainty,  will  be  refixed
 to  their  original  places.  The  old  re-
 pairs  by  PWD  in  ashlar  masonry  will

 be  gradually  replaced  with  plain
 moulded  pieces  to  maintain  the  general
 architectural  disposition  of  the  temple.

 Various  steps  of  chemical  treatment
 for  preservation  of  stones  and  routine:
 structural  repairs,  as  are  being  execut-
 ed  currently,  will  be  continued.  The
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 fallen  piece  of  the  stone  from  the
 roof  is  being  restored  to  its  original
 position,  The  area  within  the  temple
 compound  is  being  developed  in  an
 informal  garden  to  improve  the  sur-
 rounding’s,  Besides  landscaping  is  also
 proposed  to  be  undertaken  outside  the
 temple  compound  when  the  land  asked
 for  from  the  State  Government  is
 handed  over  to  the  Survey.

 A  Committee  of  experts  consisting
 of  archaeological  chemist,  archaeologi-
 cal  engineer,  geofogist,  materiologist,
 botanist  and  bio-chemist  has  been  set
 up  to  examine  the  problems  of  preser-
 vation  and  recommend  remedial  mea-
 sures.  In  its  first  meeting  held  on  the
 7th  November,  978  the  Committee
 has  recommended  certain  data  to  be
 collected  and  experiments  to  be  con-
 ducted  on  stones  with  resins  avail-
 lable  in  the  market.  Further  preserva-
 tive  measures  will  be  taken  as  pet
 the  recommendations  of  the  Com-
 mittee.  UNESCO  has  also  been  ap-
 proached  to  give  expert  advice  on  pre-
 servation  of  the  temple.

 Fixation  of  support  price  of  Tobacco,
 Onions  and  Patatoes  by  Agricultural

 Prices  Commission

 869.  SHRI  KUSUMA  KRISHNA
 MURTHY:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  Gcvernment  have  di-
 rected  the  Agricultural  Prices  Com-
 mission  to  fix  support  price  of  tobacco,
 onions  and  potatoes;

 (b)  whether  the  Commerce  Ministry
 has  made  any  suggestions  in  this  re~
 gard;  and

 (९)  what  action  Government  propose
 to  take  in  this  regard?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (४)  The
 Agricultural  Prices  Commission  are
 required  to  make  recommendations  on
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 support  prices  for  various  Commodi~
 ties.  At  the  request  of  the  Govern-
 ment  the  Commission  have  submitted
 reports  on  the  minimum  support  prices.
 for  tobacco,  onions  and  potatoes.  Besi-
 des  recommending  such  prices,  A.P.C.
 have  also  suggested  various  measures
 of  short-term  and  long-term  nature
 with  regard  to  marketing,  grading,
 processing,  etc.

 (b)  Department  of  Commerce  had
 made  the  following  suggestions  to  the
 AP.C.:—  oi

 (i)  APC  may,  in  consultation
 with  Chairman,  Tobacco  Board  re-
 commend  for  Government  conside-
 ration  the  minimum  prices  at  which
 Virginia  Tobacco  of  different  grades
 should  be  purchased  by  a  Public
 Sector  Agency

 (ii)  In  addition  to  farm  grades,
 APC  may  work  out  the  prices  of
 cured  tobacco  in  various  agmarked
 grades.  Later,  it  was  suggested  to
 APC  that  they  may  recommend
 support  price  for  VFC  Tobacco  in
 farm  grades  and  corresponding  ag-
 marked  grades  to  enable  STC  to
 make  purchases.  नि

 (c)  These  recommendations  are  under
 consideration  of  the  Government.

 Extension  of  terms  of  reference  of
 Agricultural  Prices  Commission

 870.  SHRI  K.  T.  KOSALRAM:

 SHRI  SUBHASH  CHANDRA
 BOSE.  ALLURI:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  Government  are  consi-
 dering  a  proposal  to  extend  the  terms
 of  reference  of  the  Agricultural  Prices
 Commission  to  enable  it  to  have  a  say
 in  the  fixation  of  prices  of  agricultural
 inputs;  and

 (b)  if  not,  the  reasons  therefor?
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 THE  MINISTER  OF  .  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  and
 (b).  The  terms  of  reference  of  the
 Agricultural  Prices  Commission  are
 under  examination.

 Installation  of  the  Statue  of  Kamaraj
 in  Delhi

 871.  SHRI  छू.  -RAMAMURTHY  :
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  reasons  for  the  delay  in  the
 installation  of  Kamaraj  statue  in  the
 capital;

 (b)  whether  there  is  any  plan  to  drop
 the  proposal  because  of  the  unseemly
 dispute  between  the  Nadar  Mahajana
 Sangam  of  Tamil  Nadu  and  the  Kama-
 raj  Statue  Committee;  and

 (c)  if  not,  the  venue  chosen  for  this
 Purpose  and  the  probable  date  by
 which  Kamaraj  statue  will  be  installed
 in  the  capital?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (c).  Statue  of  Shri
 Kamraj  is  to  be  installed  near  ag
 traffic  round-about  on  Dupleix  Road.
 The  sponsors  have  informed  the  Go-
 vernment  that  the  fabrication  of  the
 Statue  is  likely  to  be  completed  soon.

 The  statue  is  to  be  installed  by  the
 sponsors.  Therefore  Government  can-
 not  give  any  specific  date  for  installa-
 tion  of  the  statue.

 Sugarcane  price  in  South
 B72,  SHRI  2.  N.  VISVANATHAN  :

 Will  the  Minister  of  AGRICULTURE

 pred
 IRRIGATION  be  pleased  to

 state:

 (ay  whether  Government  is  aware  of
 the  acute  hardships  suffered  by  sugar-
 475  LS—B§.
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 cane  growers  in  the  South  especially
 in  Tamil  Nadu  where  the  price  offered
 at  Rs,  80/-  per  tonne  is  highly  uneco-
 nomic;  and

 (b)  if  so,  the  positive  steps  proposed
 to  relieve  their  hardships  by  fixing  a
 higher  price  so  that  the  low  price  does
 not  result  in  diversion  ta  other  crops?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a).  The  Central
 Government  has_  fixed  a  minimum
 statutory  price  for  sugarcane  for
 1978-79  season  at  Rs.  10/-  per  quintal
 for  a  recovery  of  8.5  per  cent.  No
 factory  can  pay  a  price  less  than  this.
 It  is  ascertained  that  in  the  States  of
 Kerala  and  Andhra  Pradesh  all  the
 factories  are  paying  the  minimum  sta-
 tutory  price.  In  Karnataka,  all  the
 factories  have  agreed  to  pay  the  statu-
 tory  minimum  price  excepting  4  fac-
 tories  which  have  cases  pending  be-
 fore  the  High  Court  regarding  the
 cane  price  and  are  paying  the  in-
 terim  price  fixed  by  the  High  Court
 pending  finalisation.  All  the  other
 factories  are  paying  90  per  cent  of  the
 statutory  price  and  have  agreed  to
 pay  the  balance  with  interest  subse-
 quently.  In  the  case  of  Tamil  Nadu
 also  the  factories  have  agreed  to  pay
 statutory  minimum  price  and  are  pay-
 ing  90  per  cent  as  advance  pending
 final  payment  with  interest  as  accru-
 ing  thereon.  The  reasons  for  this  pro-
 cedure  being  their  financial  difficul-
 ties  consequent  on  the  low  sugar  price
 and  non-availability  of  full  bank  cre-
 dit.  Tamil  Nadu  Govt.  have,  by  way
 of  relief,  been  postponing  the  collec-
 tion  of  Purchase  Tax  and  cane  cess
 for  a  period  of  6  months  and  are  also
 considering  further  relief.  The  State
 Govt.  is  persuading  the  factories  for
 payment  of  the  balance  and  in  one
 case  prosecution  has  also  been
 launched  in  this  regard.

 (b)  In  view  of  above,  the  question
 of  fixing  a  higher  price  does  not  arise.
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 Drinking  water  in  Pitampura,  Delhi

 873.  SHRI  SHANKERSINHJI  VA-
 GHELA:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  be
 pleased  to  state:

 (a)  the  present  position  regarding
 supply  of  drinking  water  in  the  Pitam-
 pura  Residential  Scheme;  and

 (b)  when  the  water  supply  is  likely
 to  be  provided  there?

 THE  MINISTER  OF  WORKS  AND
 HABILITATION  (SHRI  SIKANDAR
 HOUSING  AND  SUPPLY  AND  RE-
 BAKHAT):  (a)  and  (b).  The  M.C.D.
 have  sanctioned  a  4  inch  dia,  bulk
 water  connection  for  Pitampura  area
 from  the  trunk  main  in  West  Delhi,
 whereas  the  D.D.A.  have  stated  that
 they  would  require  6  inch  dia.  con-
 nection  to  meet  the  requirements.  As
 soon  as  this  connection  is  available,  it
 will  be  linked  with  the  internal  distri-
 bution  system,  which  has  already  been
 laid,  and  drinking  water  would  be
 released  to  the  public  thereafter.

 Target  in  adult  Education  Programme

 874.  SHRI  HITENDRA  DESAI:
 SHRI  SUKHENDRA  SINGH:
 SHRI  D.  B.  PATIL:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  what  are  the  targets  achieved  tn
 Adult  Education  Programme  during
 the  current  year,  State-wise;  and

 (b)  what  is  the  target  for  the  next
 year?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN:
 DER):  (a)  and  (b).  Under  the
 National  Adult  Education  Programme
 the  targets  for  1978-79,  and  1979-80
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 are  5  lakhs  and  45  lakhs  respectively.
 The  achievements  during  the  current
 year  would  be  known  after  informa-
 tien  is  received  from  the  various
 States  and  Union  Territories  after  the
 year  comes  to  a  close.

 Tube-wells  in  the  coustry

 875.  SHRI  RUDOLPH  RODRIGUES:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  the  total  number  of  big  ‘ube-
 wells  installed  in  the  country  since
 March,  1977,  with  State-wise  break  up
 of  figures;  and

 (b)  what  per  cent  increase  this  re-
 presents  over  those  in  existence  prior
 to  March,  977  and  the  costs  incurred
 for  the  increase?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  and  (b).
 Desired  information  in  regard  to  Public
 tubewells  installed  in  U.P.  is  as  below:

 (i)  Tubewells  installed  since  Nos.
 i33  March,  977  (upto  31-12-..
 78)

 (ii)  Percentage  increase  of
 tubewells  over  those  ex-
 isting  prior  to  March,
 ‘1977.

 (iii)  The  costs  in-  Rs.  35.59  crores.
 curred  for  the
 increase.

 Corresponding  information  from  the
 remaining  States  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House.

 Funds  for  School  Buildings

 876.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  he  is  aware  of  the  high
 costs  of  palatial  buildings  for  the
 higher  education  ang  lack  of  funds  for
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 any  building  for  primary  education,  if
 so,  steps  taken  thereon;

 (b)  whether  the  Central  Govern-
 ment  have  scheme  to  extend  funds  to
 construct  schoo]  buildings  for  primary
 education  in  the  backward  areas  inhu-
 bited  by  the  Harijans  and  Adivasis
 with  particular  reference  to  Chho‘a-
 magpur  of  Bihar;  and

 (c)  if  80,  facts  in  details?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.  Provision  of  satis-
 factory  buildings  for  educational  insti-
 tutions  is  a  pre-requisite  of  improving
 and  maintaining  standards.  Mainten-
 ance  of  standards  in  higher  education,
 according  to  Constitution,  is  a  respon-
 sibility  of  the  Central  Government.
 School  Education  is  mostly  managed
 by  the  State  Governments,

 In  the  context  of  the  programme  for
 universalising  elementary  education
 within  a  definite  time  frame  of  not
 more  than  10  years,  State  Govern-
 ments  were  requested  to  prepare  their
 plans  for  elementary  education  for
 978—83  plan  period  including  con-
 Struction  of  primary  school  buildings.
 However,  keeping  the  resources  posi-
 tion  in  view,  the  total  programme  of
 constructing  durable  school  building
 will  require  to  be  taken  up  on  a  phased
 manner  and  the  problem  cannot  be
 fully  solved  during  the  current  plan
 period.

 (b)  and  (c),  The  Centra]  Government
 presently  has  no  scheme  under  which
 funds  can  be  provided  to  the  State
 Governments  for  primary  school  build-
 ings.

 उत्तर  प्रदेश  में  पन्ने  की  देम  राशि

 877.  भरी  शबेना  कुमार  शर्मा  :  कया  कृषि  प्रोर
 पसचाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गस  की  कीमत  के  रुप  में  गत  वर्ष  के

 का  हर
 प्रदेश  के  किसानों  को  देय  राशि  कितनी

 ;  द अ

 (क्ष)  सरकार  द्वारा  किसानों  को  उपरोक्त  देय
 राध्ति  का  भुगतान  शीघ्र

 टूक
 करने  के  लिए

 कया  प्रबन्ध  किये  जा  रहे  हैं  ?

 छुषि  झोर  लिचाई  मंत्रालम  में  राज्य  मंत्री  (ली
 ानु  प्रताप  सिह):  (क)  1977~78  मौसम  के
 लिए  3:  जनवरी,  979  तक  उत्तर  प्रदेश  की  चीनी
 फैक्ट्रियों के  प्रति  गन्ने  के  मूल्यों  की  बकाया  राशि  i435
 लाख  रुपए  है  Y

 (@
 ्र

 प्रदेश  सरकार  को  20  करोड़  रुपए
 का  ऋण  दिया  गया  है  ताकि  राज्य  को  चीनी  फेकिदयां
 किसानों  के  गन्ने  के  बकायों  का  भुगतान  कर  सके  a
 अन्य  जो  पग  उठाए  गए  हैं  उनमें  चीनी  फैक्ट्रियों  की ऋण
 सम्बन्धी  सुविधाझों  को  उदार  बनाना  झौर  चीनी
 उपक्रम  (प्रबन्ध  भ्रध्रिग्रहण)  भ्रधिनियम,  i978  के
 अधीन  उन  4  फ्ैक्ट्रियों  के  प्रबन्ध  को  भ्रधिकार  में
 लेना  जिन्होंने  i0  प्रतिशत  से  भ्रध्िक  के  गन्ने  के
 बकायों  का  भुगतान  नहीं  किया  है,  शामिल  हैं।  सरकार
 ने  इसी  उद्देश्य  की  दृष्टि  से  उत्तर  प्रदेश  में  झाधकार
 में  लो  गई  फैक्ट्रियों  को  230  लाख  रुपए  की  ऋण
 सहायता  भी  दी  है  ।

 Teacher-Student  Ratio  in  Delhi  Schools

 878.  SHRI  BALWANT  SINGH
 RAMOOWALIA:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  how  many  teachers  are  employ-
 €d  in  Government  Schools  in  the  Union
 Territory  of  Delhi  and  what  is  the
 teacher-student  ratio;  ang

 (b)  how  many  PGT  and  TGT  teachers
 for  Hindi,  Urdu  and  Punjabi  are  at
 present  employed  in  Government
 schools  in  the  Union  Territory  of
 Delhi  and  how  many  in  each  of  these
 categories  have  been  recruited  in  46«
 gular  vacancies  during  the  year  ‘1978?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKATA-
 KI):  (a)  8356

 1:22,
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 (b)  Subject  PG.T.  T.G.T.  Central  efforts  for  introduction  of
 Vocational  Stream  under  40  plus  2: Hinde  s,s  gg9  7594  Scheme

 Urdu  हे  2  34
 880,  SHRI  R.  MOHANARANGAM: Punjabi  .

 Mi mua  25  =  Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 Recruited  in  regular  vacancies  in  79728
 28  pleased  tol  sate:

 Hindi  (a)  whether  in  view  of  the  successful
 Urdu  efforts  in  Tamil  Nadu  to  introduce  the >  4  vocational  stream  under  0  plus  2  sche-
 Punjabi  me,  Government  have  given  increased

 assistance  to  that  State  so  that  the
 good  work  can  be  carried  out  more

 शिक्षित  किसानों  के  (लगे  रोजगार  comprehensively  throughout  that
 State;  and

 879.  शनी  हुकम  देव  तारायण  यादव  :  क्‍या  कृषि
 झोर  सिंचाई  मंत्री  यह  बताने की  कृपा  करेंगे  कि:  (b)  the  positive  and  pragmatic

 efforts  since  made  by  the  Centre  to
 (क)  क्या  शिक्षित  बेरोजगार  कृषकों  तथा  कृषि  bring  home  to  all  other  States  the  im-

 मौसम  के  समाप्त  होने  पर  भ्रद्धं-नियोजित  कृषकों  को  pressive  strides  made  by  Tamil  Nadu?

 रोजगार  देने  की  क्या  सरकार  की  कोई  योजना  है  ;  THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL

 as  on  WELFARE  AND  CULTURE  (SHRI-
 (a)

 कया  सरक्तार
 का  विचार  ऐसे  भैरोजगार  MATI  RENUKA  DEVI  BARAKATAK])

 किसानों  को,  जो  नौकरी  नहीं  चाहते,  शक्ति  चालित  (a)  Under  the  centrally  sponsored
 हल  तथा  भ्रन्य  श्राधुनिक  कृषि  उपकरणों _की  खरीद  scheme  of  Vocationalisation  of  Higher
 के  लिए  प्रनुदान  देते  का  है  ;  भौर  Secondary  Education,  a  sum  of  Rs.

 82,500  was  released  as  grant-in-aid  to-
 the  Government  of  Tamil  Nadu  during

 (ग)  यदि  नहीं,  तो  उसके  क्‍या  कारण  हैं?  l977-78  for  conduct  of  vocational  sur-
 veys  in  six  districts.  Any  further

 अंत्रो
 request  for  grant-in-aiqd  under  this

 कृषि  झौर  सिचाई  मंत्री  (भी  सुरजोत  सिह  scheme  will  be  considered  favourably.
 wearer):  (क)  i-4-3977  से  भलाया  गया
 काम  के  लिए  पझनाज  कार्यक्रम”  निष्करियता  के  मौसम  (b)  All  the  States  have  been  request-
 के  दौरान  भद्धं-नियोजित  भ्रथवा  बेरोजगार  किसानों  ed  to  circulate  syllabi  ete.,  prepared

 को  रोजगार के  ्वसर  प्रदान  करता  है।  इसके  श्रलावा,  by  them  in  the  field  of  vocationalisa-

 समेकित  गम  विकास  के  लिए  एक  भहत्वकांक्षी  कार्यक्रम  tion,  to  the  other  State  Governments

 शुरु  किया  गया  है।  यह  कार्यक्रम  बेरं,जगार  भौर  भ्रद्ध-  and  Boards  of  Secondary  Education,  to

 नियोजित  लघु  तथा  सीमांत  कृषकों  सहित  भ्रामीण  profit  from  the  experience  of  each

 जनता  के  लिए  झतिरिवत  रोजगार  के  प्रबसर  सृणित  other.  However,  all  the  States  are  free

 करेगा।  to  formulate  the  schemes  of  vocations
 alisation,  keeping  in  view  the  recom-

 (ख)  तथा  (ग).  पावर  टिलरों  झादि की  खरीद  mendations  of  the  National  Review  ,
 के  लिए  बेरोजगार  किसानों  को  ्नुदान  देने  की  कोई  Committee  on  Higher  Secondary  Edu-

 सामान्य  योजना  नहीं  है।  तथापि,  कुछ  विशेष  कार्येत्रमों  cation  with  Speciaf  Reference  to

 के  तहत  विशिष्ट  उपकरणों  की  खरीद  के  लिए  सधु  तथा  Vocationalisation  and  the  Working

 सीमांत  कृषकों  को  राज  सहायता  दी  जा  रही  है  t  Group  on  Vocationalisation.
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 Telephone  Connections

 881.  SHRI  CHHITUBHAI  GAMIT:
 ‘Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  number  of  telephone  con-
 nections  allotted,  State-wise  after  the
 change  of  Central  Government;  and

 ‘PHALGUNA  7,  900  (SAKA)  Written  Answers  .  738

 (b)  the  number  of  telephone  con-
 nections  allotted  to  the  State  of
 Gujarat?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEV
 SAI):  (a)  The  number  of  telephone
 connections  provided  State-wise  from
 ist  April,  977  to  December,  978  is  as
 follows:

 Name  of  the  State  No.  of  connections
 provided

 t,  Andhra  Pradesh  including  Hyderabad  District  5  ‘10,  798

 2.  Bihar  including  Patna  Tel.  Distt.  ड़  धर  4,222

 3.  Gujarat  includig  Ahmedabad,  Surat,  Baroda  and  Rajkot  Tele-  2
 phone  Distt.  नि  203773,

 4.  Jammu  &  Kashmir  .  नि  773

 5e  Karnataka  including  Bangalore  Tel.  Distt.  .  e  द  ‘TO,  074

 16,  Kerala  including  Ernakulam  and  Trivandrum  .  6,270

 7.  Madhya  Pradesh  including  Indore  Distt.  .  .  ०  6,053

 8.  Maharashtra  incl.  Nagpur,  Pune  and  Bombay  Tel.  Distt.  39,646

 9.  Assam;  Nagaland,  Tripura,  Mizoram,  Manipur  and  Arunachal
 Pradesh  served  by  North  East  Telecom.  Circle  2,337

 to.  States  of  Himachal  Pradesh,  H  wyana  and  Punjab  and  Chandi  garh Amritsar  &  Ludhiana  Districts  served  by  North  West  Circle  and
 Chandigarh  43649

 a,  Orissa  नि  2,494

 a2,  Rajasthan  including  Jaipur  Tel.  Distt.  .  .  .  .  41403

 43.  Tamilnadu  including  Madras,  Coimbatore  Tele.  Districts  and
 Pondicherry  ०  ७  नि  799476

 The  Uttar  Pradesh  including  Lucknow  and  Kanpur  Tel.  Districts  90195,

 ४5.  West  Bengalincluding  Calcutta  Tel.  Distt.,  Sikkim  &  Andaman  and
 Nicobar  .  .  .  .  11,254

 16.  Delhi  Telephone  District  °  eo  ०  -  23,651

 कछ  De
 (०)  20,773  telephone  connections  have  bzen  provided  in  Gujarat  State  since  Wget977,
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 कम्ठाहार  महर  परियोजना  पर  परिष्यय

 882.
 दि

 प्रसाद  :  गया  कृषि  झर  सिचाई

 सन  जार
 जज

 कल  हि न  द  है प  ना  पर  7  का  z

 तथा
 इसको  कब  =  प्रारम्भ  किये  जाते  की  सम्भावना

 कृषि  झौर  सिन्ाई  मंत्रों  (भो  सुरणीत  सिह
 बरनाला) :.  होप्टन  दिनशा  a  दस्तूर  ते  गारलेंड
 भहर  परियोजना  पर  24095  करोड़  रुपए  की  लागत
 झाने  का  भनुमात  लगाया  है  |  परन्तु,  केन्द्रीय  जल  भायोग
 के  विशेषज्ञों  के  प्रनुसार,  यह  झनुमान  बहुत  ही  कम
 प्रतीत  होता  है  ।  वास्तविक  लागत  का  तभी  पता
 लग  सकता  है  जब  स्कीम  की  तकनीकी  व्यवहायंता
 सिद्ध  हो  जाए  तथा  इसके  मुख्य  घटकों  को  भ्रन्तिम  रुप
 दे  दिया  जाए।  गारलैंड  नहर  स्कीम  जैसे  प्रस्तावों
 भें  जल  के  भन्तबेंसिन  व्यपवर्तन  के  जो  तकनीकी,  कानूनी
 तथा  प्रशासनिक

 है  दुरू
 है,  उनकी  जांच

 इस  समय  चार  समितियों  द्वारा  की  जा
 रही  है  1

 सरकारी  झ्रावास  के  कर्मंारियों  को  मकान  किराया
 भत्ता

 883.  श्री  प्र्जुन  सिंह  भवोरिया  :  क्या  निर्माण
 कौर  झावास  तथा  प्रति  और  पुनर्वास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जिन  सरकारी  करमें-
 शारियों  को  सरकारी  भावास  नहीं  दिया  गया  है,  उन्हें
 झपने  वेतन  की  os  प्रतिशत  राशि  मकान  किराया
 भत्ता  के  रूप  में  मिलती  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  सरकारी  झावास
 प्राप्त  होने  पर  5  TO  श0  राशि  (जिसका  भावास
 प्राप्त  न  होने  की  स्थिति  में  भुगतान  किया  जाता  है)
 के  भालावा  i0  प्रतिशत  की  झतिरिक्त  राशि  की  भर्थात्‌
 कुल  25  प्रतिशत  राशि  की  उनके  बेतन  में  से  कटौती
 की  जाती  है  ;

 (ग)  क्या  शावास  प्राप्त  होने  की  स्थिति  में
 १0  प्रतिशत  की  भ्रतिरिक्त  राशि  की  कटौती  को  समाप्त
 करने  के  प्रश्न  पर  सरकार  विचार  करेगी  ;  झौर

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 निर्माण  ौर  प्रावास  तथा द्ति  धौर  मंत्री
 (झी  सिकन्दर  बचत) :  (क)  जिन  के

 पास  सरकारी  वास  नहीं  है  उन्हें  मकान  किराया  भत्ता
 निम्मलिखित  दरों  पर  दिया  जाता  है  _

 कु  बी  1 शौर  5  प्र  oro  किन्तु  भ्रधिक  से
 बी  2  नगर/  झधिक  400  रुपए  प्रति
 कस्बे  मास।  ae

 ‘dy  श्रेणी  नगर/  7$  प्र  0श0  किन्तु  भ्रधिक  से
 कस्बे  अधिक  200  रुपए  भति

 मास  ।

 (जल)  से  (घ).  जब  सरकारी  वास  भाबंदित
 किया  जाता  है  तो  मकान  किराया  भत्ता  महीं  दिया
 जाता  ।  जो  कर्मचारी  300  रुपए  से  अधिक  झौर
 300  रुपए  तक  प्रतिमास  वेतन  पाते  हैं  उनसे  भधिक
 से  प्रधिक  क्रमशः  0  wotto/  74  To  Wo  की
 दर  से  लाइसेंस  फीस

 ह  की
 जाती  है।  सिवाए  लेवा

 कार्मिकों  के  जो  झपी  सेवा  शर्तों  के
 ़ा  1 तर  दरों  पर  भुगतान  करते  हैं  ।  उपर्युक्त  प्र

 वसूली  मानक  दर  तक  ही  सीमित  रखी  जाती  है,
 जो  आवास  की  मूल  लागत  का  6  प्र०श०  प्रति  वर्ष
 को  दर  से  निर्धारित  की  जाती  है।  इस  प्रकार  निर्धारित
 दर  को  रियायती  दर  ही  समझा  जाता  है  तथा  इस  सम्बस्धः
 में  शौर  प्रधिक  छूट  देना  युक्तियुक्त  नहीं  है  t

 Destruction  of  Forests

 884.  SHRI  HARI  VISHNU
 KAMATH;  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  9४९०
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  want-.
 on  destruction  and  exploitation  of  for-
 est  resources  is  going  on  apace  in.
 several  parts  of  the  country;

 (b)  the  measures  taken,  or  propos-
 ed  to  be  taken  to  arrest  such  depreda-
 tion  and  destruction;

 (c)  whether  a  ‘Chipko’  movement
 has  been  launched  by  people  in  some
 parts  of  Uttar  Pradesh  as  a  counter
 measure;

 (da)  if  so,  the  details  thereof;  and

 (e)  the  reaction  and  attitude  of  ;he
 °

 Central  and  State  Governments  to.
 the  “Chipko”  campaign?

 THE  MINISTER  OF  AGRICULTURE’
 AND  IRRIGATION  (SHR{  SURJIT
 SINGH  BARNALA):  (a)  According  to
 the  information  received  from  the
 States  no  large  scale  cutting  of  trees
 and  destruction  of  forests  is  taking
 place  in  the  forests  under  the  control
 of  the  state  Forest  Departments.  The
 forests  under  the  control  of  the  State
 Forest  Departments  are  by  and  large  ,‘
 worked  scientifically  according  to  the
 prescriptions  of  the  Working  Plans
 prepared  for  such  areas.  However  in
 the  unclassed  and  undemarcated  forests
 large  scale  cutting  of  trees  and  des

 ‘
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 truction  of  forests  is  taking  place  in  a
 number  of  States.

 (b)  Some  of  the  States  have  already
 taken  steps  to  ameng  their  State  Forest
 Act  to  regulate  felling  of  trees  in  areas
 outside  the  control  of  the  State  Forest
 Departments.  The  Government  of
 India  also  proposes  to  suitably  modify
 the  Indian  Forest  Act  to  provide  for
 deterrent  punishment  for  such  offences,

 However,  greater  stress  is  being  laid
 On  man-made  forests  and  extension  of
 tree  land  to  cover  wastelands,  road-
 side,  canal  bank  etc.  under  the  plan
 and  non-plan  schemes  in  the  State

 Sector.  Under  Social  Forestry,  two
 Centrally  Sponsored  Schemes  i.e.  (a)
 raising  of  mixed  forests  on  wastelands,
 panchayat  lands,  community  lands  etc.
 and  (b)  rehabilitation  of  degraded
 forests  were  taken  up  during  the  Fifth

 Five  Year  Plan,  An  increase  in  alloca-
 tions  is  being  made  under  these
 schemes  to  raise  more  plantations  for
 meeting  the  local  requirements  of
 fuelwoog  etc.  Increased  allocations
 are  also  being  made  during  the  mid-
 term  plan  (l978-79  to  ‘1982-B3)  under
 these  schemes,

 (c)  Yes,  Sir.

 (a)  Chipko  movement  was  launched
 in  Uttar  Pradesh  mainly  to  stop  com-
 mercial  felling  of  trees  from  the  areas
 under  the  control  of  the  State  Forest
 Department.

 (e)  The  State  Governments  ag  well
 as  the  Central  Government  are  of  the
 view  that  the  State  forests  being
 scientifically  managed  under  regular
 working  plans,  there  is  no  need  for
 stoppage  of  fellings  according  to  the
 prescriptions  of  the  Working  Plans.
 However,  in  order  to  control  the  in=
 discriminate  felling  of  trees  in  the
 forest  areas  outside  the  control  of  the
 forést  department  suitable  steps  are
 being  taken  to  bring  these  forests
 under  a  proper  scientific  management
 by  taking  up  afforestation  schemes
 under  the  State  Sector  as  well  as  under
 the  Centrally  Sponsored  Schemes  part!-
 Sularly  Integrated  Soil  and  Water  Con-
 servation  in  the  Himalayan  Region,
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 Diversification  of  source  of  Fatm
 Income

 885.  SHRI  0.  K.  JAFFER  SHARIEF:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (ay  whether  8  per  cent  of  the  in-
 come  on  farm  coming  from  crops  and
 the  remaining  9  per  cent  through
 dairying  ang  contribution  of  fruits  ang
 vegetables  hag  remained  constant;

 (b)  whether  small  farmers  are  not
 going  in  for  fruit  and  vegetable  cul-
 tivation,  dairying,  poultry  and  piggery
 farming  because  of  high  cost  of  inputs
 and  lack  of  training;

 (९)  whether  benefits  of  the  new
 schemes  under  the  diversification  pro
 gramme  have  been  cornered  by  weli-
 to-do  farmers;  and

 (d)  if  so,  the  steps  Government  have
 taken  to  encourage  more  and  more
 small  farmers  in  this  regard?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRY  SURJIT
 SINGH  BARNALA):  (a)  Estimates  of
 national  income  from  crops  (excluding
 plantations),  dairying,  and  fruits  &
 vegetables  indicate  that  during  the
 period  970-7l  to  1975-76  the  propor-
 tion  of  income  from  crop  production
 at  current  prices  has  varied  in  the
 range  of  79.i7  to  84.04  per  cent  while
 that  from  fruits,  vegetables  ang  milk
 and  milk  products  has  varied  between
 8.96  to  20.83  per  cent.  A  statement

 giving  detailed  information  is  attached.

 (b)  No,  Sir.  Progress  reports  on
 Small  Farmers  Development  Agencies
 indicate  that  small  farmers  are  parti-
 cipating  in  dairying,  poultry  and  other
 animal  husbandry  programmes  etc.  in
 growing  numbers.

 (c)  and  (d).  Under  the  schemes  for
 diversification  drawn  up  under  the
 Rural  Development  Programmes,  spe~
 cial  emphasis  ig  being  laid  on  develop-
 ment  of  irrigation,  agriculture  and
 allieg  sectors,  particular  animal
 husbandry,  dairying,  pouliry  and  fish-
 eries.  In  all  these  development  efforts
 the  focus  is  on  small  and  marginal
 farmers  and  other  weaker  sections.
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 Creation  of  Jr.  P.E.Ts  in  Delhi  7.  GGMS,  Mahrauli,

 School  8.  GGHSS,  No.  i,  Lodi  Road,

 886.  SHRI  BHAGIRATH  BHAN-  9.  GGHSS,  Defence  Colony,
 WAR:  Will  the  Minister  of  EDUCA-  10.  GGHSS,  Pandara  Road,
 TION,  SOCIAL  WELFARE  AND

 paid
 i.  GGHSS,  Jangpura,

 TURE  be  pleased  to  refer  to  the  reply  छ्
 given  to  Unstarred  Question  No.  165,  on  as  HSS,  No.  L  Kidwai  Nagar,
 70  July,  978  regarding  creation  of  3.  GCHSS,  Jorbagh,
 Jr.  P.  E.  Ts  posts  in  Delhi  schools  and  14.  GGHSS,  No.  2,  Lajpat  Nagar,
 state:  15.  GGHSS,  No.  2,  Kidwai  Nagar,

 (a)  the  mame  of  Government  ‘16.  GGHSS,  No.  ,  Lajpat  Nagar,
 schools  both  boys  and  girls  under  the  SvA  GGHSS,  Bhogal,
 Directorate  of  Education,  Delhi  where  18,  G.  Co,  edn.  SSg  President’
 NFC  Instructors  have  been  carrying

 =  8  =  8  Estate

 On  the  full  work  load  of  Junior  P.E,Ts  ‘19.  GGHSS,  Chirag  Delhi,
 for  the  last  three  years  continuously  20.  GGHSS,  Chhatterpur,
 but  still  the  posts  of  Jr.  P.E.Ts  have  2l.  GGHSS,  Ladarpur,
 not  been  created  in  the  schools;  and  22.  GGMS,  Masjid  Moth,

 (b)  the  name  of  schools  where  the  23.  GBSS,  Sec.  2,  R.  K.  Puram,
 post  of  Jr.  P.E.Ts  existed  during  the  24.  GBHSS,  No.  l,  Mahrauli,
 last  three  years  and  N.E.C.  Instructor  hi has  been  posted  against  the  same  to  25.  GGHSS,  Seelampur,  Delhi,
 which  final  reply  is  still  awaited?  26.  GGHSS,  Ram  Nagar  l,

 rE  THE
 27.  GGHSS,  Link  Road,

 THE  MINISTER  OF  STA’  IN
 MINISTRY  OF  EDUCATION,  SOCIAL  a8.  GGHSS,  Faber

 Ganj,
 WELFARE  AND  CULTURE  (SHRI-  29.  GGMS,  Model  Basti,
 MATI  RENUKA  DEVI  BARAKATA-  30.  GGMS,  Idgah  Road,
 KI):  (a)  The  names  of  such  schools  3!.  GGMS,  Chuna  Mandi,
 pelle

 Siven  tn,  ‘the:  enclosed  state
 32.  GGHSS,  Bela  Road,
 33.  GGHSS,  Chabi  Ganj,
 34.  GGHSS,  Gali  Barafwali,
 35.  GGHSS,  Dewan  Hall,

 However,  it  is  mentioned  that  the  36.  GGHSS,  Jama  Masjid-I
 number  of  schools  as  well  as  the  in-  37.  GGHSS,  Jama  Masjid-II
 cumbancy  would  vary  from  one  aca-  ,

 (b)  The  names  of  such  schools  a)
 are  given  in  the  enclosed  statement-II.

 demic  session  to  another  academic  38.  GGHSS,  Zeenat  Mahal-II
 session  depending  upon  the  creation  of  39.  GGHSS,  Shakerpur,
 posts  as  well  as  the  posting  and  trans-  40.  GGHSS,  Nicholson  Road,
 er  ot

 Jr.  P.  E.  Ts  and  N.F.C.  Instruc-  4i.  GGMS,  Haveli  Azam  Khan,
 42,  GGMS,  Charkhewalan,

 Statement-I  45.  GBMS,  Tagore  Road,  New  Delhi
 44.  GBHSS,  Najafgarh-I]

 l.  GGHSS,  Laxmi  Bai  Nagar,  45.  GBHSS,  Chhawala,
 2.  GGHSS,  No.  4,  R.  K.  Puram,  46.  GBHSS,  Ujwa,
 3  GGHSS,  Greet

 (ark,  47.  GBHSS,  Palam  Enclave,
 4.  GGHSS,  Mahipalpur,
 5.  GGJS,  Humaupur,  48.  GBHSS,  Jharodakalan,

 6.  GGMS,  R.  K.  Puram,  Sec.  IV  49.  GBHSS.  Punjabi  Bagh,
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 50.  GBHSS,  Ofd  Rajinder  Nagar,
 5l.  GBHSS,  No.  1,  West  Patel  Nagar,
 52.  GBHSS,  Bijwasan,
 53.  GMS,  Paprawat,
 54.  GGHSS,  Bijwasan,

 55.  GGHSS,  No.  I],  Moti  Nagar,
 56.  GGHSS,  Kirti  Nagar,

 57.  GGHSS,  Dasai  Darapur,
 58.  GGMS,  Khyala,
 59.  GGMS,  Hari  Nagar,
 60.  GGMS,  Moti  Nagar  (West)
 61.  GGMS,  New  Jail  Tihar,
 62.  GBHSS,  Roop  Nagar  No.  2
 63.  GBHSS,  Shakti  Nagar  No.  3
 64.  GGHSS,  Bharat  Nagar,
 65.  GGHSS,  Sarai  Rohila  (Nai  Basti)
 66.  GGMS,  Bara  Hindu  Rao,
 67.  GGMS,  Ganeshpura,
 68.  GGMS,  Kucha  Pandit,
 69.  GGMS,  Tri  Nagar,

 70.  G.  Co-edn,  M.  S.  Bara  Hindu  Rao,
 Tm.  GGMS,  Lancer  Road,
 72.  GGMS,  Kishan  Ganj,
 73.  G.  Co-edn.  HSS,  Singhu,

 74.  GBHSS,  Bavana,
 25.  GBHSS,  Bakhtawarpur,
 76.  GBMS,  Tri  Nagar,
 77.  GGHSS,  Rana  Partap  Bagh,
 78.  GGHSS,  Narela,

 79.  GGHSS,  Adarsh  Nagar,

 80.  GGHSS,  Vijay  Nagar,
 81.  GGHSS,  Hudson  Line,

 82.  GBMS,  Azadpur  Colony,
 83.  GGHSS,  Model  Town  No.  4

 Statement-Iy

 l,  Govt.  Girls  Hr.  Sec.  School,
 Mehrauli,

 2.  Govt.  Girls  Hr.  Sec.  School,  East
 of  Kailash,

 3  Govt.  Boys  Hr.  Sec.  School,
 Shivaji  Park,

 4.  Govt.  Boys  Middle  School,  Faiz
 Road,

 5.  Govt.  Girls  Middle  School,  Lal
 Kuan,

 6.  Govt.  Middle  School  (Co-edn.)
 Possanigpur,

 7.  Govt.  Boys  Middle  school,  Kirti
 Nagar,

 8.  Govt.  Boys  Middle  School,  Moti
 Nagar-II

 9.  Govt.  Boys  Hr.  Sec.  School,  Moti
 Nagar-II

 i0.  Govt.  Boys  Hr.  Sec.  School,  Tilak
 Nagar-ly

 l.  Govt.  Boys  Hr,  Sec.  School,  Sub-
 hash  Nagar-I[

 12.  Govt.  Girls  Hr.  Sec.  School,
 Janakpuri,  ‘A’  Block,

 13.  Govt.  Girls  Hr.  Sec.  School,
 Uttam  Nagar,

 14,  Govt.  Boys  Middle  School,  Nangal
 Raya,

 ‘ty  Govt.  Girls  Hr.  Sec.  School  No.  *
 Tagore  Garden,

 16.  Govt.  Girls  Hr.  Sec,  School
 Tilak  Nagar-III

 i7.  Govt.  Girls  Hr.  Sec.  School,
 Ashok  Nagar,

 18.  Govt.  Boys  Hr.  Sec.  School,  Nan-
 gloi,

 19.  Govt.  Boys  Hr.  Sec,  School,
 Mundka,

 20.  Govt.  Boys  Secondary  School,
 Rani  Bagh  No.  4

 2l.  Govt.  Boys  Hr.  Secondary  School,
 Katewara.

 Changes  in  University  Grants  Commis-
 sion  Act

 888,  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state;

 (a)  whether  it  is  a  fact.  that  the
 Government  are  considering  to  76५
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 constitute  the  University  Grants  Com-
 mission;

 (b)  if  so,  what  are  the  special  rea-
 song  for  the  same;

 (c)  does  Government  want  to  make
 @hanges  in  the  functioning  of  the
 U.G.C.;

 (d)  is  it  also  a  fact  that  the  Gov-
 ernment  hag  been  facing  difficiilties
 on  account  of  certain  clauses  in  the
 University  Grants  Commission  Act;
 and

 (e)  if  so,  whether  Government  pro-
 pose  to  make  changes  in  the  aforesaid
 Act?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR,  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c).  The  Committee
 which  was  appointed  to  review  the
 working  of  the  U.G.C,  has  in  its  report
 made  certain  recommendations  in  re-
 gard  to  composition  as  wel]  as  func-
 tioning  of  the  U.G.C.  These  are  under
 consideration  of  Government.

 (d)  and  (e).  The  present  Act  has
 no  provision  for  giving  retrospective
 effect  to  certain  Rules  even  when
 considered  necessary,  or  for  notifica~
 tion  of  Regulations  and  for  their
 being  laid  before  Parliament,  It  is
 proposed  to  make  suitable  provisions
 for  these  purposes  as  and  when  the
 Act  is  enacted.

 Pure  cow  milk  in  polythene  packs  of
 Mother  Dairy

 889,  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Mother  Dairy  has  re-
 cently  introduced  the  ‘pure  cow  milk’
 in  polythene  packs  with  a  big  adver-
 tisement  highlighting  the  virtues  of
 drinking  pure  cow  milk  but  its  Union
 ef  Employees  has  called  it  a  ‘gim-
 amick’  to  impress  the  Prime  Minister;
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 (b)  whether  it  has  also  been  stated
 by  its  Union  that  the  Mother  Dairy
 gets  its  raw  milk  from  Bikaner  and
 Alwar  regions,  where  the  main  sour-
 ces  of  milk  production  are  buffalo,
 camel  and  goat,  and  there  is  no  ex-
 clusive  cow  farms  in  the  area  to  en-
 sure  a  genuine  source  of  supply;  and

 (c)  whether  the  Mother  Dairy  does
 not  have  any  facility  to  check  whe-
 ther  the  raw  stock  is  genuine  cow
 milk?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  Mother  Dairy  has  introduced  the
 gale  of  pure  cow  milk  in  polythene
 packs  in  Delhi  in  the  month  of
 October,  1978.  This  was  announced
 through  advertisements,  The  General
 Secretary  of  the  Mother  Dairy  Em-
 ployees  Union  in  a  letter  addressed  to
 the  Genera]  Manager,  Mother  Dairy
 has  denieg  that  they  were  a  party  to
 the  news  item,

 (b)  Raw  milk  for  Mother  Dairy  is
 being  supplied  by  Rajasthan  State
 Dairy  Development  Corporation.  The
 cow  milk  supply  is  primarily  from
 Bikaner  Dairy  who  collects  milk  from
 farmers  in  that  area  who  rear  cows.

 (c)  Mother  Dairy  has  got  the  faci-
 lity  to  check  the  genuineness  of  cow
 milk.  Each  sample  of  cow  milk
 received  at  the  Mother  Dairy  is  sub-
 jected  to  HANSA  test  which  is  in
 force  since  October,  1978,

 Ecological  imbalance  due  to  felling
 of  ५76९५

 890.  DR.  MULI  MANOHAR  JOSHI:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  serious  ecological  im-
 balance  has  -been  created  by  indis-
 criminate  felling  of  trees  in  various
 parts  of  the  country  specially  in  the
 Himalayan  region  of  UP;
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 (0)  whether  a  large  number  of
 species  of  our  wild  life  are  facing  al-
 most  a  total  extinction  due  to  climate
 hazards  resulting  out  of  this  imba-

 lance  and  indiscriminate  killing;  and

 (९)  if  so,  steps  the  Government  are
 taking  to  restore  the  ecological  ba-

 ‘lance  and  protect  the  wild  life?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Reports  from  the  State  indicate  that
 no  indiscriminate  felling  of  trees  have
 taken  place  in  the  forests  under  the
 control  of  State  Forest  Department.
 However,  there  are  indiscriminate
 fellings  in  the  forest  areas  specially
 in  the  unclassed  forests  of  the  Hima-
 layan  region  of  U.P.  outside  the  con-
 :trol  of  Forests  Department.

 (b)  and  (c).  No  inormation  re-
 garding  the  species  which  are  facing

 8  total  extinction  in  wild  life  due  +o
 killing,  is  available,  The  importance
 of  wild  life  conservation  has  received
 increasing  attention  of  the  Govern-
 ment.  The  Wild  Life  (Protection)

 Act,  972  has  been  adopted  by  all  the
 States/Union  Territorires  except  Naga-
 Jand  to  provide  effective  legislative
 safeguards  egainst  illegal  destruction
 and  over  exploitation  of  fauna  of  our
 country.  Concerted  efforts  are  being
 made  for  the  creation  of  sanctuaries
 and  national  parks  in  different  eco-
 systems  for  preservation  of  different
 species  of  wild  life,  particularly  the
 endangered  species  and  to  protect
 their  habitat.

 ‘Research  and  Transfer  of  Rural  Tech-
 nology  and  Rural  Resource  Corps

 91.  SHRI  K.  MALLANNA:  Will
 -the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  Union  Agriculture
 ‘Ministry  has  accepted  in  principle  the
 ‘recommendations  of  the  Jain  Com-
 “mittee  for  setting  up  a  National  Centre
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 for  Co-ordination  of  Research  and
 Transfer  of  Rural  Technology  and  a
 Rural  Resource  Corps;  and

 (०)  if  so,  its  main  recommendations?

 THE  MINISTER  OF  AGRICUL~
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir.  The  recomemndation  of  the
 Jain  Committee  for  setting  up  a
 National  Centre  for  Coordination  of
 Research  and  Transfer  of  Rural
 Technology  including  Rural  Resource
 Corps  has  been  accepted  in  principle
 by  the  Ministry  of  Agriculture  and
 Irrigation.

 (b)  The  Centre  proposes  to  evolve
 tural  technologies  in  association  with
 related  institutions/agencies  best
 suited  to  the  rural  areas.  Based  on
 the  recommendation  of  the  Jain  Com-

 mittee,  the  Indian  Council  of  Agricul-
 tural  Research  has  developed  a  pro-
 posal  for  the  establishment  of  a
 National  Centre  for  the  Coordination
 of  Research  and  Transfer  of  Rural
 Technology.  This  Centre  intends  to
 serve  as  a  catalytic  agent  in  evolving
 appropriate  rural  technologies  and
 their  rapid  transfer  specialy  to  the
 poorest  of  the  poor.

 As  per  recommendations  of  the
 _Committee,  the  Centre,  to  start  with,
 will  concentrate  on  the  following
 functions:

 (i)  Collecting  and  spreading  in-
 formation  on  the  available  fund  of
 rural  technology  that  could  be
 applied  under  wide-ranging  eco-
 logical  and  socio-economic  condi-
 tions  in  rural  and’  tribal  areas  on
 the  basis  of  a  critical  cost-benefit
 analysis;

 (ii)  identifying  critical  gaps  thet
 exist  in  the  rural  technology.  and
 encouraging  efforts  both  official  and
 non-official  to  cover  these  gaps;

 (iii)  providing  a  link  between
 institutions  conducting  research  on
 rural  technology  as  well  as  field
 agencies,  both  official  and  none
 official,  working  in  the  fleld  of  rural
 development
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 (iv)  organising  training  pro~
 grammes  through  competent  agen-
 ‘@ies  for  the  preparation  of  develop-
 mental  balance  sheets,  methodology
 for  block  planning  and  development
 of  integrated  systems  of  crop  pro-
 duction,  post-harvest  technology
 etc;  and

 (v)  organising  a  Rural  Resource
 Corps  of  young  professionals  in  the
 interest  of  integrated  rural  deve-
 lopment,

 Satellite  agreement  signed  between.
 India  and  Indonesia

 892.  SHRI  JANARDHANA  POO-
 JARY:  Will  the  Minister  of  COM-.
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  a  satellite  pact  has  re-
 cently  been  signed  between  India  and
 Indonesia;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  Yes  Sir.  A
 Memorandum  of  Understanding
 (MOU)  has  been  signed  with  Indo-
 mesia  in  January,  1979.

 (b)  In  this  MOU  suitable  adjust-
 ments  in  the  technical  paramenters
 for  the  Indonesian  Palapa  and  the
 Indian  Insat  systems  have  been  agreed
 upon  so  as  to  ensure  that  the  mutual
 Radio  Frequency  interference  effects
 will  be  within  acceptable  values,  The
 main  features  of  the  MOU  are:

 (i)  The  location  in  geostationary
 orbit  of  the  main  Insat  A  satellite
 at  74°  Kast  longitude  position  has
 been  agreed  to’by  Indonesia  vis-a-
 vis  the  Palapa  .  and  2  existing
 satellites,  located  respectively  at  83°
 and  77°  East  longitude  positions;

 (ii)  The  location  of  the  in-orbit,
 attive  spare,  Insat  3°  satellite  at
 94°  East  longitude  position  vis-a-
 vis  the  existing  Palapa  1  and  2
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 satellites  and  the  proposed  future
 Palapa  3,  4  and  5  satellites  has
 been  agreed  upon  by  both  sides.

 Developmental  Central  Loans  to
 States

 893,  SHRI  F.  P.  GAEKWAD:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  the  Central  Government
 contemplated  discontinuance  of  the  In-
 tegrated  Urban  Development  Pro-
 gramme  under  which  the  Centre  gives
 loan  assistance  to  the  States  for  deve-
 lopment  of  small  towns  and  cities  with
 a  population  of  50,000  ang  above;

 (b)  if  so,  the  idea  underlying  the
 programme  to  take  some  of  the  pros-
 perity  of  the  Metropolitan  cities  .  to
 these  towns  by  providing  them  with
 infra-structural  and  other  facilities  and
 equipping  them  as  growth  and  service
 centres  for  the  rural  hinterland  will
 not  be  frustrated;

 (0)  how  much  loan  assistance  for
 how  many  cities  and  towns  were  given
 to  the  States  till  December,  978  for
 development  of  these  cities  and  towns;
 and

 {d)  how  much  loan  assistance  ‘was
 given  to  Gujarat  State  under  the  Pro-
 gramme  and  for  how  many  cities  and
 towns  during  the  period  ending  De-
 cember,  1978?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  The  matter  is
 under  consideration  of  the  Govern-
 ment,

 (९)  Thirty  cities  and  town  have
 been  given  loan  assistance  under  the
 TUDP  scheme  till  December  1978.  The
 Statement  showing  the  quantum  of
 assistance  given  for  each  city  is
 attached.
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 (4)  The  loan  ssisstance  of  Rs,  237
 Sist  December,  978  under  the  ap

 and  Baroda.
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 lukhs  was  given  to  Gujarat  State  till
 proved  programmes  for  Ahmedabad

 Statement  of  Central  assistance  to  Cities/Towns  from  ‘397475,  to  2877-0०

 Name  of  the  State  Name  of  the  City/Town
 Total  Central

 i
 nce  released

 m  I
 p7

 75  to
 Decem|  i  io78

 Madbya  Pradesh  .

 ‘Uttar  Pradesh.  .

 Andhra  Prudesh  .  .

 West  Bengal  .  नि

 Gujarat.  .  .

 3  Bhopal.  .
 Indore.  ०

 3  Raipur  .  e
 Ujjain  .  *

 beam
 2

 9  ‘Korba  ;  4

 3.Cochin  .  नि

 3.  Kanpur  (TUDP-
 2  r  (IDA)  Water

 Supply 3.  Allahabad  (IDA)  Wate:
 4.  Lucknow

 i.  Hyderabad  (IUDP)
 Hyderabad  (SPF)

 2.  Visakhapatnam  .  .

 .

 upply

 (Rs.  in  lakhs)
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 2  3

 ‘Karnataka.  मम  »  Bangalore  .  +  oe  200

 Mabarashwa  lw  नि  We  Bombay  .  न  .  .  न  2886
 2.  Pune  न  .  .  20
 sh  Nagpur.  .  20
 $  Kolhapur  20
 Be  Sholapur  g2

 3038

 Tami}  Nadu  .  +  .«  ae  Madras  .  अदा
 2.  Coimabtore  ‘  :  है  346
 3  Madurai  नि  है  रू  92

 7999

 ‘Granp:  ToTaL  @  #8,995°38

 Alleged  Irregularities  in  Disburse-
 ment  of  U.G.C.  Grants

 894.  SHRI  0.  द  ALAGESAN:  Will
 the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state;

 (a)  the  amounts  of  grants  disbursed
 by  U.G.C,  to  various  institutions  dur-
 ing  the  last  three  years  with  the  name
 of  the  institution  and  the  amount  sanc-
 tioned  to  it;

 (b)  whether  any  enquiry  was  con-
 ducted  into  irregularities  connected
 with  such  disbursement;  and

 (c)  if  a0,  what  action  has  been  taken
 by  Government  in  this  regard?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA
 KATAKI):  (a)  A.  statement  is  Inid
 on  the  Table  of  the  House.  Placed
 im  Library,  See  No.  LT-3356/79)

 (b)  No  jrregularity  in  the  dishburee-
 ment  of  grants  to  universities  and
 colleges  hag  come  to  notice  to  warrant
 an  enquiry.  However,  Government
 had  appointed  a  Committee  to  enquire
 into  the  circumstances  leading  to  the
 cornering  of  more  than  200  building
 projects  financed  by  the  Commission,
 in  different  parts  of  the  country,  by
 two  Delhi-based  architects  and  the
 connivance,  if  any,  of  U.G.C.  officials
 in  this  matter.

 (c)  The  Committee  has  submitted
 its  report  and  it  is  under  examination.

 Improvement  in  Telecommunications
 in  Rayalaseema

 895,  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  any  improvements  were
 made  regarding  telecommunications  in
 Rayalaseema  this  year;  and
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 (b)  if  so,  the  details  thereof?

 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  Yes,  Sir.

 (9)  During  the  year  (upto  ‘15-2-79)
 Telecommunication  Services  in
 Rayalaseema  arcas  of  Andhra  Pradesh
 were  expanded  substantially  as  per
 details  given  below:

 Added  upto
 Sl.  1592-79,
 No.  Name  of  facility  (in  78-79)

 i.  New  exchange  (Nos)  26

 2.  Switching  capacity  (Lines)  075

 g.  Ling  Ditance  PCOs  मे  726

 a  Telexexchanges  |

 5-  Telegraph  offices.  मा  790

 Allotment  of  Government  Accommo-

 dation  for  the  block  years  978—80

 896.  SHRI  P.  KANNAN:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 was  delay  in  preparation  of  list  of  Cen-
 tral  Employees  for  allotment  of  Gov-
 ernment  quarters  for  the  block  years
 978  to  1980;

 (b)  whether  it  is  also  true.  that  no
 computer  list  is  made  available  to  the
 eligible  Government  employees  for
 their  information;  and
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 (c)  the  reasons  for  the  delay  and
 action  proposed  to  be  taken  to  ex-
 pedite  matters?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR’™'
 BAKHT):  (a)  and  (b).  The  Allot-
 ment  Year  started  from  ist  December,
 978  and  the  waiting  lists  prepared
 after  computerisation  was  circulated
 to  offices/departments  on  8th  Janu-
 ary,  1979,  i6th  January,  1979,  6th
 February,  979  and  22nd  February,
 1979.

 (c)  The  slight  delay  was  due  partly
 to  introduction  of  new  forms  and
 mistakes  in  filling  up  by  applicants.

 Foodgraing  with  F.C.  damaged  or
 lost  during  last  two  years

 897.  SHRI  K.  MAYATHEVAR:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  amount  and  value  of  food-
 grains  held  by  food  corporation  damag-
 ed  or  tutally  lost  due  to  ineffective  and
 inadequate  storage  during  the  last  two
 years  in  relation  to  the  total  quantity’
 in  stock;  and

 (b)  the  precise  storage  capacities
 created  so  as  to  prevent  such  national
 loss?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 BHANU  PRATAP’  SINGH):  (a)
 Large  quantity  of  foodgrains  had  to
 be  stored  in  open  covered  with  poly=-
 thene  covers  i.e.  ‘CAP’  Storage  due  to
 inadequacy  of  covered  accommode-
 tion.

 The  details  of  the  quantity.  and
 value  of  stocks  damaged  and  its  re-
 lation  to  the  total  quantity  in  stock
 held  by  the  Food  Corporation  during
 the  last  two  years  are  us  under:—
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 Gz
 tity  in  tonnes)

 (Value  ie  Rs.  Crores)

 Quantity  of  damaged  stock  %  of  damaged
 Year

 i
 Value  stock  to  total Hi  Covered overe  d  ‘Cap’  8

 storage  storage

 7970-77  7649  42483  4426  Rs,  5°92  028

 977-78  2770  44725  46895,  Rs.  654  9°29

 (b)  The  additional  covered  storage
 capacity  created  by  Food  Corporation
 of  India  through  construction  and
 hiring  from  Central  Warehousing  Cor-
 poration,  State  Warehousing  Corpora-
 tions  and  private  parties  are  22.37  lakh
 tonnes  and  2.5  lakh  tonnes  during
 1976-77,  and  ‘1977-78  respectively.

 Non  Utilization  of  two  Dredgers  and
 Erosion  in  Brahmaputra

 898.  SHRI  BEDABRATA  BARUA:
 ‘Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleaseg  to
 state:

 (a)  whether  the  Central  Government
 supplied  two  dredgers  to  Assam  Gov-
 ernment  in  975  for  control  of  erosion
 in  the  Brahmaputra  and  its  tribu-
 taries;

 (b)  have  Government  any  informa-
 tion  as  to  whether  they  were  being  at
 all  utilised;  and

 {e)  if  not,  will  Government  take  ne-
 cessary  steps  to  ensure  proper  use  of
 these  dredgers?

 THE  MINISTER  OF  AGRICUL-
 TURE  ‘AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 to  (०).  Two  dredgers.  along  with
 anicialiry  equipment  were  made  avail-
 able  by  the  Central  Government  for
 experimental  dredging  operation  jn

 Brahmaputra  valiey  to  the
 Brahmaputra  Flood  Control  Commis-
 sion  during  the  year  1978/1974,  ‘The
 dredgers  were  utilised  for  cutting
 the  pilot  channel  near  Chimna  during
 4I76  La—s

 ‘1974-75  and  subsequently  at  Alikash,
 Leopara  and  also  recently  in  Majuli
 area.  It  has  been  reported  by  the
 Government  of  Assam  that  these
 dredging  operations  have  resulted  in
 the  successful  mitigation  of  bank
 erosion  and  in  the  improvement  of
 channel  capacity.  The  dredging
 operations  were  caried  out  under  the
 advice  of  Board  of  Consultants.  The
 Assam  Government  are  insisting  that
 the  dredgers  should  continue  to  work
 in  the  Brahmaputra  Valley  us  they
 are  doing  useful  work.

 Memorial  at  Birth  Place  of  Surdas
 899.  SHRI  DHARMVIR  VASISHT:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state  the  progress  made
 by  the  500th  Birth  Anniversary  Cen-
 tral  Co-ordination  Committee  on
 Saint  poet  Surdas  to  establish  a
 memorial  at  his  (poets)  birth  place  at
 Sihi  (Haryana)  together  with  the
 nature  of  cooperation,  financial  con-
 tribution  by  the  State  Government
 Ministries  of  Culture  ang  Tourism  at
 the  Centre?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  On  the  recommendation
 of  the  Sur  Panchshati  Co-ordination
 Committee,  the  Deptt,  of  Culture  had
 recommended  to  the  Government  of
 Huryana  that  Sihi,  the  birth  place  of
 Mahakavi  Surdas,  may  be  properly
 developed  so  that  people  can  visit  the
 Place  and  draw  inspiration  from  the
 memory  of  the  Saint  poet.  The
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 Department  of  Tourism  had  also  been
 requested  to  extend  co-operation  to
 the  Government  of  Haryana  in  the
 development  of  Sihi.  The  extent  of
 financial  contribution  and  coopera~
 tion  by  the  Central  Government  to-
 wards  the  project  can  be  determined
 on  the  basis  of  detailed  proposals  of
 the  State  Government  of  Haryana

 स्तर  पर  इस  मामले  को  उठा  रही  है।  सरकार  चीनी
 प्रतिष्ठिन  ,  (प्रबंध  ग्रहण)  प्रधिनियम  i978  के
 उपबन्धों  को  भी  लागू  कर  रही  है।  शौर  उन  7
 चीनी  मिलों  का  प्रवस्ध  भ्रधिकार  में  ले  लिया  है
 जिन्होंने  निर्धारित  न्यूनतम  स्तर  से  भ्रधिक  गन्ने  के
 की  बकाया  राशि  देनी  थी  ।  5  लाख  मीठरी
 कर  बफर  स्टाक  तैयार  करते  का  निर्णय  लिये
 जा  चुका  हैभौर  चीनी  का  निर्यात  भी  उदार  कर  दिव,

 which  have  not  yet  been  received.

 उत्तर  प्रदेश,  बिहार,  हरियाणा  शौर  पंजाब  में  गनझे  को
 देय  राशि

 900.  ची  बंगी  भक्त  सिह:  कया  कृषि  झौर
 सिचाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  उत्तर  प्रदेश,  बिहार,  हरियाणा  शौर  पंजाब
 के  चीनी  मिलों  ने  किसानों  की  वर्ष  i978~79  कें
 लिए  उनके  गन्ने  की  बकाया  राशि  का  भुगतात  कर
 दिया  है;

 (ख)  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  झौर
 भुगतान  ते  करने  वाले  मिलों  के  विरुद्ध  सरकार  ने
 क्या  कार्यवाही  की  है  ;  भौर

 (ग)  किसानों  की  कुल  कितनी  राशि  बकाया  है
 झौर  उसका  भुगतान  कब  तक  कर  दिया  जायेगा  ?

 कृषि  धौर  सिचाई  संत्रालय  में  राज्य  संत्रो  (श्रो
 भाम  प्रताप  सिह):  (क)  से  (ग)  उत्तर  प्रदेश,
 बिहार,  हरियाणा  धौर  पंजाब  में  चीनी  फैक्ट्रियों  द्वारा
 I-2-79  को  गल्ले  के  मूल्य  की  जो  बकाया  रकम  देनी

 थी  उसका  ब्यौरा  नीचे  दिया  जाता  है  —

 (आ्रांकड़े  लाख  रुपयों  में)
 बकाया  रकम

 राज्य
 1978-79,  पूर्व  क ेमौसम  जोड़

 मौसम

 उत्तर  3,092.01  1,803.67,  4,895, 68
 प्रदेश

 बिहार  863, 73  78.28  ,042.0l

 हरियाणा  356.  42  .72  358.4

 पंजाब  194,  46  3.28  197.74

 fa  फैक्ट्रियां  हारा  गन्ने  की  देय  राशि
 का  भुगतान  ने  करने  का  मुख्य  कारण
 निर्यवत्रण  के  बाद  चीनी  के  मूल्यों  में
 भारी  गिरावट  आना  और  पर्थाप्त  बैंक  उधार  लेने  में
 कंढिनाइवां  होना  है  7  सरकार  चीनी  फैकिट्रयों  को
 आवश्यक  ऋण  दिलाने  में  मदद  करने  के  लिए  उच्चतम

 गया  है।  ये  उपाय  चीनी  मिलों  को  सक्षम  बताने  भौर
 उनको  वित्तीय  स्थिति  सशक्त  बनाने  की  दृष्टि  से  किए
 गए  हैं  ताकि  वे  यथाशीघ्र  गन्ने  के  मूल्य  की  बकाया
 राशि  का  भुगतान  करने की  स्थिति  में  ा  सके  $

 दिल्‍ली  की  कालोनियों  में  जल  की  सप्लाई

 90i.  औ  शाम  बिलास  पासवान:  क्या
 निर्माण  श्रौर  श्रावास  तथा  प्रति  झोर  पुनर्वास
 मंत्री  बह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मायापुरी  स्थिति  एम0
 प्राई0  जी0  फ्लैटों  में  दोषपूर्ण  जल  सप्लाई  योजना  के
 कारण  जल  दूसरी  मंजिल  के  फ्लैटों  भौर  छतों  पर
 बनी  टंकियों  तक  नहीं  पहुंचता  है  शर  पहली  मंजिल
 के  फ्लैटों  पर  भी  बहुत  कम  पानी  झ्राता  है  ;

 (ख)  क्या यह  भी  सच  है  कि  वहां  के  निवासियों
 के  बार-बार  अनुरोध  करने  के  बावजुद  स्थिति  में
 सुधार  नहीं  हुआ  है  ;  भोर

 (ग)  यदि  हां,  तो  उसके  क्‍या  कारण  हैं  धौर
 इस  स्थिति  को  सुधारने  के  लिए  क्या  उपाय  करने  का
 विचार  है  तथा  इनको  कब  तक  क्रियान्बित  किया  जायेगा?

 निम  ण्  झौर  श्रावास  तथा  [पृति  झौर  पुनर्वास  मंत्री

 ी  सिकन्दर  wert)  :
 (s)

 से  (ग).  इन  फ्लैटों
 के  लिए  बड़ी  माता  में  की  सप्लाई  दिल्ली  नगर
 निगम  द्वारा  पम्पिंग  स्टेशन  तथा  भूमिगत  जलाशय  से
 उपलब्ध  कराई  जाती  है  जिनका  निर्माण  कार्य
 छ्याला  में  चल  रहा  है।  इस  कार्य  को  समाप्त  करने
 में  दिल्‍ली  नगर  नियम  को  23  साल  लग  जायेंगे  |
 तब  तक  के  लिए  दिल्‍ली  विकास  प्राधिकरण  झपने.
 2  नलकूपों  से  जलपूर्ति  कर  रहा  है।  यद्यपि,  प्रथम  मंजिल
 पर  जलपूर्ति  की  कोई  कठिनाई  नहीं  है  किन्तु  दूसरी
 मंजिल  पर  व्यस्ततम  समय  में  जल  का  दवाब  पर्याप्त
 होता  है।  इस  स्थिति  को  सुधारने  के  लिए  दिल्ली  विकास
 प्राधक रण  60,000  गैसन  जल  की  क्षमता  वाला
 टैंक  बना  रहा  है  जिसमें  पानी  के  बन्द  होने  वाले  समय  में...
 पानी  भरा  जायेगा  भौर  तब  पानी  भर  भ्रधिक  दबाव
 से  शापेगा  a  दिल्‍ली  विक्रास  प्राधिकरण  का  कुल  उपलब्ध
 जल  की  मात्रा  को  बढ़ाने  के  खिए  एक  पौर  तल  रूप
 लगाने  का  प्रस्ताव  है  ॥  का!
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 Sanction  fer  came]  mobile  post  offices
 i  in  Rajasthan

 902,  SHRI  P.  VENKATASUB-
 BAIAH:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  only  one  post  office  for  every
 hundred  villages  in  some  parts  of
 Rajasthan;

 (b)  whether  proposal  to  sanction
 camel  mobile  post  offices  are  pending
 with  Government;  and

 (c)  whether  immediate  sanction  is
 being  given  to  the  proposal  of  the
 P.M.G.  Rajasthan?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  No,  There  are
 33305  inhabited  villages  in  the  State
 as  per  97]  census,  while  the  number
 of  Post  Offices  in  the  rural,  areas  of
 Rajasthan  is  7685  i.e.  one  Post  Office
 for  every  4.3  villages.

 (b)  and  (c).  The  proposals  are  at
 present  under  examination  by  the
 Postmaster-General,  Rajasthan  Circle.

 Rural  rationing  of  essential  commodi-
 ties  in  accordance  with  economic

 situation

 903.  SHRI  ron  R.  MAHATA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 fa)  whether  it  is  a  fact  that  the
 Scheme  of  rural  rationing  of  essential
 commodities  is  not  in  tune  with  the
 current  economic  situation  in  the
 country  but  is  highly  ambitious;

 (b)  if  so,  what  are  the  details  there-

 rt
 ;  and

 fm)  if  not,  what  steps  Government
 bre  taking  in  the  matter?

 THE  MINISTER  OF  STATE  IN

 fix

 MINISTRY  OF  AGRICULTURE
 IRRIGATION  (SHRI  BHANU

 RATAP  SINGH):  (a)  to  (ec).  There

 is  no  scheme  of  statutory  rationing  in
 rural  areas.  Statutory  rationing  is  at
 present  confined  only  to  Greater  Cal-
 eutta  and  Durgapur-Asansol  group
 of  Industrial  complex.  Both  rural
 and  urban  areas  in  rest  of  the
 country  are  covered  by  the  public
 distribution  system,  However,  with  a
 view  to  further  strengthening  and
 expanding  the  public  distribution  sys-
 tem,  Central  Government  have  for-
 mulated  a  production-cum-distribu-
 tion  scheme  for  selected  essential
 commodities  which  has  also  been
 agreed  to  by  the  State  Governments.
 Under  this  scheme,  apart  from  the
 existing  items  like  wheat,  rice,  coarse
 grains,  controlled  cloth,  soft  coke  and
 kerosene,  it  is  proposed  to  add  addi-
 tional  items  like  edible  oils  and  select-
 ed  manufactured  articles  of  mass
 consumption,

 Withdrawal  of  two  Dredgers  kept  iv
 Brahmaputra

 904.  SHRI  PURNA  NARAYAN
 SINHA:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  withdraw  the
 two  Dredgers  kept  in  the  Brahmaputra
 waters  for  the  last  5/6  years  for
 dredging  of  a  portion  of  the  river
 which  is  causing  backthrough  of
 fiood  and  erosion  of  banks  in  tribal
 villages  of  Tezpur;

 (b)  whether  there  is  necessity  of
 dredging  the  shallow  portions  of  the
 Brahmaputra  in  order  to  reduce  flooa-
 ing  of  the  villages,  which  has  been  an
 annual  feature  for  the  last  two-three
 decades;  and

 (c)  whether  dredging  of  the  channel
 of  the  river  Brahmaputra  would  be  a
 part  of  work  to  be  carried  out  by  the
 Flood  Control  measures  to  be  under
 taken  by  the  Brahmaputra_  River
 Board?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
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 and  (b),  During  the  llth  meeting  of
 the  Brahmaputra  Flood-Control  Board,
 held  earlier  this  month,  it  was  decided
 to  review  the  earlier  decision  of  the
 Board  to  withdraw  the  dredgers  from
 the  Brahmaputra  river  and  seek  the
 advice  of  the  Board  of  Consultants  of
 the  Brahmaputra  Flood  Control  Com-
 mittee  about  the  efficacy  and  useful-
 ness  of  the  dredging  operations  car-
 vied  out  so  far  and  the  necessity  of
 continuing  the  use  of  dredgers  in  the
 Brahmaputra  Valley.

 (c)  The  function  of  the  Brahma-
 putra  Board  as  envisaged  is  to  provide
 a  multi-disciplinary  approach  to  the
 development  of  water  resources,  for
 the  preparation  of  e  Master  Plan
 which  would  cover  flood,  control,
 bank  erosion  and  drainage  improve-
 ment,

 The  Board  will  also  construct  multi-
 ‘purpose  dams  and  undertake  other
 works  and  projects  in  the  Brahma-
 putra  valley  as  and  when  it  js  consi-
 dered  expedient  to  do  so.

 U.G.C.  grants  to  Utkal,  Berhampur  and
 Sambalpur  Universities

 905.  SHRI  GANANATH  PRADHAN:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  total  grant  given  by  the  UGC
 to  Utkal,  Berhampur  and  Sambalpur
 Universities  during  the  year  ‘1978-79;
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 (by  whether  these  Universities:  have
 been  able  spend  the  entire  amount
 sanctioned  under  each  major  heads;

 (c)  whether  any  of  the  above  Uni-
 versities  had  returned  the  unspent
 amount  under  any  of  the  major  heads
 during  the  year  ‘1977-78;

 (d)  whether  all  the  new  schemes
 proposed  by  these  Universities  have
 been  approved  by  the  UGC  during  the
 current  year;  and

 (e)  if  so,  the  details  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  According  to  the  informa-
 tion  furnished  by  the  University
 Grants  Commission,  during  the  cur-
 rent  year  so  far,  the  universtties  of
 Berhampur,  Sambalpur  and  Utkal
 were  sanctioned  grants  of  Rs,  3.22
 Jakhs,  Rs.  6.73  lakhs  and  Rs,  28.63
 lakhs,  respectively.

 (b)  The  universities  are  reported
 to  have  utilised  these  grants  subs-
 tantially,

 (c)  No,  Sir.

 (a)  and  (९),  The  Commission  could
 not  accept  all  the  schemes  proposed  by
 these  Universities  during  the  current
 year  due  to  the  inadequacy  of  resour-
 ces.  The  details  of  the  proposals
 accepted  for  each  university  are:—

 Facilities  Amount  of  grant  (Rs.  in  lakbs)

 Berkampur  Sambolpur  ~—-Uthal

 Booksand  Journals  .  .  5  हे  Fe  7°36  620}  10°  95

 Equipment  se  ee  .  "9055  ‘5-33  9°38

 Building  न  .  नि  नि  ‘  नि  '7°  54  9°  Gs  9’  8s

 Staff  .  +  «  «©  ७  782  ०-58  3°50

 ‘Others  .  =  @  w  «  हे  680  t-00  3°35

 Programmes  (Research  ete.)  न  ar  Or  ond  re
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 906,  SHRI  DHIRENDRA  NATH
 BASU:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  harassment  to  the  general  public
 due  to  long  “Waiting  Lists”  in  getting
 new  telephone  connections  in  Calcutta
 and  other  major  cities;

 (b)  whether  Government  are  also
 receiving  complaints  from  the  sub-
 scribers  about  the  unhelpful  approach-
 es  of  some  P  and  T  officials  to  them;
 and

 (c)  if  so,  whether  Government  are
 going  to  get  the  matter  investigated
 through  some  enquiry  committee?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  No,  Sir.

 (b)  No,  Sir,

 (c)  If  such  complaints  are  received,
 these  will  be  investigated.

 Rural  functional  literacy  project

 907.  SHRI  BASANT  SINGH
 KHALSA:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  National  Board  of  Adult
 Education  plans  to  open  a  rural  func.
 tional  literacy  project  in  every  district
 in  the  country  in  near  future;  and

 (b)  if  so,  the  details  therof?

 THE  MINISTER  OF  EDUCATION,
 d SOCIAL  WELFARE  AND  CULTURE
 «DR.  PRATAP  CHANDRA  CHUN-
 DER)  :  (a)  The  Government  have
 decided  to  sanction  at  least  one
 Rural  Functional  Literacy  Project  in

 aa
 in  the  country  during

 period  2978—68
 _

 B88  in  &  phased

 (b)  The  existing  schemes  of  Far-
 mers  Functional  Literacy  (which
 extends  to  44  districts)  and  Non
 formal  ‘Education  for  the  persons  in  the
 age  group  5—35  (which  extends  to
 60  districts)  will  be  merged  into  one
 integrated  scheme  of  Rural  Functional
 Literacy  project  from  1979-80,  While
 the  funding  will  be  central,  imple-
 mentation  will  be  done  by  the  State
 Governments/U.T,  administrations.
 The  size  of  each  project  would  be  upto
 300  Adult  Education  centres,  with  an
 expected  enrolment  of  30  adults  in
 each  centre.

 Opening  of  centres  for  National  Adult
 Education  Programme

 908,  SHRI  AHSAN  JAFRI:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  how  many  centres  have  been
 opened  under  the  National  Adult  Edu-
 cation  Programme  from  2nd  October,
 978  till  I5th  February,  ‘1978;

 (b)  how  many  of  these  are  in  rural
 areas;

 (c)  how  many  new  jobs  are  pro-
 posed  to  be  created  for  implementing
 the  NAEP  annually  for  the  next  5
 years;

 (a)  how  many  unemployed  trained
 teachers  have  been  provided  jobs  up
 पा  now  (i5th  February,  979)  in  India
 under  the  NAEP;  and

 (९)  how  much  amount  has  been
 spent  under  the  NAEP  in  India  from
 2nd  October,  978  till  i5th  February,
 19797

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  During  ‘1978-79,  it  was
 proposed  to  cover  15  million  illiterate
 adults,  mainly  in  the  age  group  i5—
 35  under  the  National  Adult  Educa-
 tion  Programme.  On  the  basis  of  an
 average  enrolment  of  30  adults  in  one
 centre,  about  50,000,  centres  were  ex-
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 pected  to  be  opened  during  the  cur-
 rent  year.  The  information  about  the
 exact  number  of  centres  opened
 between  2nd  October,  978  and  i5th
 February,  979  will  be  available  only
 after  the  financial  year  js  over.

 (b)  Most  of  these  centres  are  in
 rural  areas,

 (c)  The  new  jobs  to  be  created  for
 implementing  the  NAEP  annually
 would  relate  to  the  following  tar-
 gets;

 Year  Targets  (in  lakhs)

 1978-79  5
 1979-80  45
 980-8i  90
 1981-82  80
 1982-83  320

 For  each  adult  education  centre  hav-
 ing  an  enrolment  of  about  30  adults,
 there  will  be  one  part-time  instructor;
 for  about  30  centres  there  will  be  one
 full  time  supervisor;  and  for  a  project of  100—300  centres  there  will  be  one
 full-time  Project  Officer  with  sup-
 porting  staff  ranging  from  3-5  full-~
 time  employees.  In  addition,  full-
 time  staff  would  also  be  appointed  at
 the  Central,  State  and  District  levels
 for  strengthening  of  administrative
 structure  and  resource  development
 for  adult  education.

 Pe
 (ad)  In  implementation  of  NAEP

 there  is  no  insistence  on  engaging  the
 unemployed  trained  teachers  as  ins-
 tructors.  Various  other  categories  of
 persons  are  also  to  be  used  for  this
 purpose,  including  unemployed  edu-
 cated  village  youth,  school-teachers,
 development  functionaries,  ex-
 servicemen,  other  retired  personnel

 and  even  students  at  the  $2  stage
 and  above.

 (e)  The  Central  grants  released
 under  NAEP  during  1978-79  upto  l5th
 February,  1979  under  different
 achemes  of  Adult  Education  is
 Rs,  468,27,110.00,  This  amount  is  in
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 addition  to  the  amount,  of  Rs,’  639.28
 lakhs  provided  in  the  budgets  of
 State  Governments/Union  Territories
 for  adult  education  during  ‘1978-79,

 Steps  to  increase  storage  capacity  of
 CL

 909.  SHRI  S.  R.  DAMANI:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  steps  taken  to  increase  the
 storage  capacity  of  Food  Corporation
 of  India  during  the  current  year  in
 view  of  the  increased  procurement  of
 foodgrains;  and

 (b)  how  much  loss  was  incurred  by
 the  Food  Corporation  of  India  due  to
 pilferage  during  the  period  ist  April
 to  3lst  December,  1978?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  The  Food
 Corporation  of  India  has  initiated  the
 following  programmes  to  increase  the
 storage  capacity:

 (i)  Construction  of  storage  capa-
 city  of  35.75  lakh  tonnes  with  the

 financial  assistance  from  the  World
 Bank,

 (ii)  Construction  under  Crash
 Programmes—It  is  a  continuing
 programme  of  the  Food  Corporation
 of  India  and  5  lakh  tonnes  capacity
 was  completed  in  1978,

 (iii)  Construction  by  private  par-
 ties  on  guaranteed  occupation  basis
 under  ARDC  scheme—This  pro-
 gramme  was  initiated  in  1976-77
 and  a  capacity  of  35  lakh  tonnes  was
 taken  over  by  the  end  of  978  under
 phase  I.  and  phase  I.  The  third
 phase  under  this  ARDC  scheme  was
 initiated  in  March,  978  to  create  a
 further  capacity  of  20  lakh  tonnes
 in  five  States,  viz.  Haryana,  Punjab,
 Uttar  Pradesh,  Maharashtra  and
 West  Bengal  of  which  about  77
 lakh  tonnes  capacity  is  under  cons
 truction  and  is  expected  to  be  com-
 pleted  during  the  current  year.
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 (iv)  Besides  a  capacity  of  69.69
 lakh  tonnes  owned  by  the  F.CI.  it
 has  been  taking  on  hire  capacities
 from  CWC,  SWCs,  State,  Governments
 and  private  parties  according  to
 requirement  Cover  and  Plinth
 capacity  buiit  is  to  the  extent  of
 64.72  lakh  tonnes.

 (b)  The  loss  suffered  on  account
 of  theft,  house-breaking  and  pilferage
 has  been  reported  to  be  to  the  extent
 of  Rs,  20.6  lakhs  during  the  period
 1-4-78  to  31-12-1978,

 Expansion  of  Tis  Hazari  Telephone
 Exchange

 910.  CHAUDHARY  BALBIR
 SINGH:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Tis
 Hazari  Exchange  is  increasing  its  capa-
 city  and  new  lines  are  being  added
 to  it;

 (b)  the  number  of  lines  which  are
 being  added  and  the  number  of  sub-
 scribers  to  be  benefitted  by  giving  new
 connections;  and

 (c)  when  new  connections  will  start
 functioning?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI]  PRASAD  SUKH-
 DEV  SAI):  (a)  Yes,  Sir.

 (b)  The  nominal  capacity  is  being
 increased  from  10,000  lines  to  30,000
 lines  by  installation  of  two  new  units
 of  10,000  Hines  each.  This  will  permit
 about  18000—19000,  new  telephone
 connections  being  instalfeq  in;  the
 Northern  areas  of  Delhi.

 (c)  The  first  unit  of  10,000  lines  is
 being  commisgioned)  in  March  '79.
 The  second  unit  ig  likely  to  be  com-
 missioned  by  March  °80.

 New  connections  will  be  given  pro-
 Bressively  with  the  commissioning  of
 each  unit,

 National  Seeds  Corporation  and  yti-
 lisation  of  World  Bank  credit

 9i.  SHRI  K.  8.  CHETTRI.  Will  the
 Minister  of  AGRICULTURE  AND
 TRRIGATION  be  pleaseg  to  state:

 (a)  whether  the  National  Seeds  Ccr-
 poration  of  India  ig  facing  a  slow
 death  because  of  several  failures  ino
 implementation  and  utilisation  of
 World  Bank  credit;

 (b)  if  so,  the  detaiJs  thereof;  and

 (c)  the  reaction  of  the  Government
 thereto?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  No,
 Sir.

 (b)  and  (c).  The  question  do  not
 arise.

 Garlang  Canal  Scheme

 912.  SHRI  VASANT  SATHE.
 SHRI  M.  KALYANASUNDA.

 RAM:

 Will  the  Minister  op  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  observations
 of  Prof.  R.  8,  Mithal  of  Roorkee  Uni-
 versity  against  the  garland  canals-
 water  grid  proposal;  and

 (b)  the  important  observations
 made  by  Prof.  Mitha]  and  the  reaction
 of  Government  thereto?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 A  Press  report  has  been  seen.

 (b)  According  to  the  Press  Report,
 Prof.  Mithal  has  felt  that  the  Garland
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 Canal  wili  increase  earthquake  possi-
 bilities,  affect  ground  water  and  make
 surface  water  salty  thereby  render-
 ing  vast  areas  of  land  infertile;  that
 the  Garland  Canal  will  have  drastic
 effect  on  ground  water  intake  of  fer-
 tile  ‘Bhabhar  and  Tarai’  regions;  that
 the  proposed  canal  may  increase  induc-
 ed  seismicity  im  the  seismically  ac-
 tive  belts;  and  that  the  basic  geologi-
 cal,  geo-technical  problems,  siltation
 and  the  ground  water  aspects  should
 not  be  ignored  while  studying  the
 proposal,

 The  observations  made  by  Prof.
 Mithal  will  be  given  due  attention  in
 the  study  of  the  feasibility  of  the  Gar-
 Jand  Canal  Scheme  which  is  on  hand.

 aria  योजना

 913.  शौ  गंगा  भक्त  सिंह  :  कया  कृषि  और  सिचाई
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  देश  के  सभी  राज्यों  में  अन्त्योदय  योजना
 झारम्भ  की  गई  है  |  झौर  स्थानों  का  चयन  करने
 के  लिए  क्या  मापदण्ड  निर्धारित  किये  गये  हैं  ;

 (ख)  छठी  योजना  झवधि  के  दौरान  इस  योजना
 पर  कुल  कितनी  धनराशि  खर्च  करने  का  प्रस्ताव  है  प्रौर
 विभिन्न  राज्यों  को  किस  झाधार  पर  धनराशि  का
 नियतन  किया  जाएगा  ;  और

 (ग)  क्‍या  सरकार  का  विचार  उत्तर  प्रदेश  के
 लिए  जो  भत्यन्त  पिछड़ा  हुआ  राज्य  है,  प्रपेक्षाकृत  प्रधिक
 धनराशि  नियत  करने  का  है  ?

 कृषि  और  सिचाई  संत्रालय  सें  राज्य  मंत्री  (श्री
 सानु  प्रताप  सिंह)  :(क)  से  (ग)  केन्द्रीय  सरकार
 का  किसी  केन्द्रीय  क्षेत्र  /केन्द्र  द्वारा  प्रायोजित  योजना  के
 झस्तर्गत  विशेष  रूप  से  इस  प्रकार  के  प्रस्त्योदय  कार्यक्रम
 के  लिए  कोई  वित्तीय  झावंटन  करने  का  प्रस्ताव  नहीं
 है।  तथापि,  प्रन्त्योदय  अर्थात्‌  निर्धनतम  व्यक्ति  से  शुरु-
 जात  की  संकल्पना  को  चल  रहे  प्राथिक  कार्यक्रमों,
 जिनमें  समन्वित  ग्राम  बिकास  सी  शामिल  है,  के  साथ
 जोड़  दिया  गया  है  t  राज्यों  की  छठी  पंचवर्षीय
 बॉजनानों  के  अन्तर्गत  ,  कुछ  राज्यों  ने  भन्त्योदय  योजना
 के  लिए  वित्तीय  प्रावधानों  के  प्रस्ताव  रखे  हैं,  लेकिन
 राज्य  योजनाधों  को  अभी  भन्तिम  रूप  दिया  जाना
 हैं।
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 Memorandum  from  Small-Seale  Fisher-.
 men  Cooperative  Societies  Thana

 (Maharashtra)

 9i4.  SHRI  R.  K.  MHALGI:  Will  the
 Minister  of  AGRICULTURE  AND  IR-
 RIGATION  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  a  memorandum  dated  lith
 October,  977  from  the  Small  scale
 Fishermen  Cooperative  Societies  of
 District  Thana  (Maharashtra)  regard-
 ing  “Adverse  effect  on  the  fishing  due
 to  decision  to  import  fishing  Traw-
 lers”;

 (b)  if  so,  the  specific  demands  made
 and  the  reasoning  given  for  the  same
 in  the  memorandum;

 (ec)  action  Government  has  taken  on
 each  of  the  demand  and  when;

 (a)  whether  the  small  scale  fisher-
 men  have  been  intimated  about  the
 action  taken  and  when;  and

 (e)  if  no  action  has  been  taken  80
 far,  the  reasons  of  delay  and  whep  it
 shall  be  taken?

 THE  MINISTER  OF  AGRICUL.
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes.  Sir.

 (b)  Encouragement  to  Fishermen
 Cooperative  Societies  to  undertake
 deep  sea  fishing,  introduction  of  more
 small  and  medium  type  mechanised
 crafts,  indigenous  manufacture  of  fish-
 ing  trawlers,  improvement  of  storage
 and  marketing  facilities  reservation
 of  production  of  fish  for  the  smailt
 scale  sector,  permission  to  large
 houses  to  purchase  fish  from  small
 producers  for  export  purposes  etc.  are
 the  main  demands.  These  demands
 have  been  made  for  protecting  the  in-
 terest  of  small  scale  fishermen,

 (c)  to  (७).  Both  for  import  and  for
 chartering  of  fishing  vessels  Wisher-
 men  Cooperative  Societies  are  .givan
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 preference  over  others,  For  optimum
 exploitation  of  the  living  resources  of
 20  lakhs  sq.  km.  of  Exclusive  Econo-
 mic  Zone,  large  fishing  vessels  are
 required  and  so  it  is  not  practicable
 to  reserve  fish  production  to  the  limi-
 ted  capacity  of  small  scale  producers
 only.  However,  the  large  vessels  will
 not  be  permitted  to  operate  in  the
 areas  traditionally  fished  by  the  small
 scale  fishermen.  The  Government
 have  all  along  been  supporting  intro-
 duction  of  small  and  medium  vessels.
 Action  has  been  initiated  to  provide
 encouragement  and  support  to  the  in-
 digenous  trawler  building  industry.
 There  has  been  substantial  improve-
 ment  in  the  storage  and  transport  of
 fresh  fish  and  efforts  are  being  made
 to  improve  the  position.  The  condi-
 tion  that  the  large  houses  should  limit
 processing  of  Marine  products  to  their
 own  catches  has  been  laid  down  to
 protect  the  interests  of  the  small  and
 medium  processors.  Hence  it  is  not
 desirable  to  permit  large  house  to  pur-
 chase  fish  from  fishermen  for  process-
 ing.

 The  general  policy  of  the  Govern-
 ment  has  been  explained  to  represen-
 tatives  of  small  scal  fishermen.

 Condition  of  office  of  open  godown
 of  Nevali  (Kalyan),  Maharashtra

 ‘915.  SHRI  R.  K.  MHALGI:  Will  the
 Minister  of  AGRICULTURE  AND  IR-~
 RIGATION  be  pleased  to  state:

 (a).  whether  Government  have  fe-
 ceived  the  communications  regarding
 the  miserable  conditions  of  the  offica
 of  the  open  godown  of  Nevali  (Kalyan),
 Maharashtra  in  which  the  Foog  Cor-
 poration  employees  have  to  work;

 (b)  if  80,  what  action  have  Govern-
 ment  taken  in  that  regard;

 (c)  whether  action  taken  has  been
 intimateg  to  the  concerned;  and

 (d)  it  no  action  has  been  taken  so
 far,  the  reasons  of  delay  and  the  off:
 cers  responsible  for  the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND:
 TRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  Government  had
 received  a  communication  on  this  sub-
 ject  in  the  last  week  of  April,  1978.
 Nevali  (Kalyan)  is  a  temporary  CAP
 storage  being  progressively  liquidat-
 ed.

 (b)  Improvised  office  accommoda-
 tion,  water  supply,  WC  blocks,  urinals:
 were  immediately  provided.  Later  on,
 a  pucca  small  house  was  taken  on
 lease  for  heusing  the  District  Office.
 Arrangements  for  road  transport  were
 also  made.  Staff  is  being  paid  hard-
 ship  allowance  for  working  at  the:
 Cover  and  Plinth  Storage  Complex.

 (c)  All  concerned  are  availing  of
 these  facilities.

 (d)  Does  not  arise.

 Subsidies  on  purchase  of  petrol/dieser
 by  handicapped  owners  of  motorised:

 vehicles

 916.  SHRI  R.  K.  MHALGI:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  a  Com-
 munication  hag  been  received  by  the
 Government  within  a  period  of  last
 three  or  four  months  from  Thana  Dis-
 trict  (Maharashtra)  in  regard  to  sub-
 sidies  on  purchase  of  petrol/diesel  ty
 handicapped  owners  of  motorised
 vehicles;

 (b)  if  so,  what  action  has  been
 taken  by  the  Government  and  when;

 (c)  whether  the  concerned  persons
 have  been  intimated  about  the  same;
 if  so,  when;  and

 (d)  if  no  action  has  been  taken  80
 far  on  the  said  communications,  the
 reasons  of  delay  and  when  the  actin
 ig  Hikely  to  be  taken  in  near  future?
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 माद  MINISTER  OF  STATE  IN  THE
 “MINISTRY  OF  EDUCATION,  SOCIAL
 ‘WELFARE  AND  CULTURE  (SHRI
 ‘DHANNA  SINGH  GULSHAN):  (a)

 “Yes,  Sir.  We  had  received  only  one
 ‘request  on  this  account  from  Thana
 District  (Maharashtra).

 (b)  The  claim  was  accepted  and  2
 ‘Demand  Draft  for  Rs.  26i-75  p.  remit-
 ted  to  the  Tehsildar  concerned  on
 "19-2-79  for  its  disbursement  to  the
 ‘claimant.

 (cy  Yes,  Sir,  On  i5-2  7979.

 (d)  Does  not  arise.

 हिन्दी  में  तार  सेजा  जागा

 917,  ह, ड  दयाशन  शाक्य  :  क्‍या  संचार  मंत्री
 म्यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षों  में  हिन्दी  भाषा  में  कितने
 सार  भेजे  गये  ;

 (ख)  उक्त  वर्षों  में  हिन्दी  में,  राज्यवार  कितने
 कितने  तार  भेजे  गए  ;  शौर
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 (*)  में  हिन्दी  में  तार  भेजने  के  लिए

 -  सुविधा
 बेने  हेतु  सरकार  क्या  कार्यवाही  कर

 संचार
 दुबे  सब  मुल्

 बंती  पध्वी  गरहरि  प्रसाद

 1975~76  13,53,500

 1976-77  15,27,839

 1977-78  17,52,978

 (@)  इनका  रिकार्ड  डाक-तार  सकिलवार  रखा
 जाता  है  भोर  उन्हें  विबरण  में  दिया  गया  है  t

 (ग्र)  देश  के  भ्रधिकांश  तारषरों  में  हिन्दी  में  तार
 स्वीकार  करने  झोर  भेजने  की  सुविधा  का  तेजी  से  विस्तार
 किया  जा  रहा  है  ।

 विषरण

 वर्षवार  भौर  डाक-तार  सकिलवार  हिन्दी  में  भेजे  गये  तारों  की  संख्या  दर्शाने  बाली  सूची

 “पल्चिभ  बंग।ल

 डाक  तार  सकिल  ‘1975-76  1976-77  ‘1977-78

 ास्थ्र  801  ila  1,299

 पबहार  ‘1,79,481  65,532  1,32,888
 दिल्‍ली  41,429  44,  677  47,503

 “गुजरात  9,264  ‘16,607  (22,214
 जम्मू  व  काश्मोर  628  3,133  1,564
 कर्नाटक  3,229  3,527  3,201
 केरल  80  8  22

 'म्य,परदेश  2,13,501  223,142,  2,58,759

 अहाराष्ट्  +1,06,528  ‘1,27,343  +1,20,137,
 उत्तर  प् ें  253  834  770

 उत्तर  पश्चिम  14,  587  22,529  43,083

 उड़ीसा  60  51  72

 राजस्थान  1,73,751  2,16,628  $04,313,

 तमिलनाडू  68  225  Ss
 उत्तर  प्रदेश  6,07,503  7,99,  409  6,12,003,

 2,307  3,073  4,996
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 दिल्ली  विकास  sefirece  के  फर्मजारियों  हारा
 अदर्शन

 98  ष्मी  दयाराम  सत्क्य  :  क्या  निर्भाव  झोर
 शायास  पृ्ति  और  पुनर्वास  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  दिल्‍ली  विकास  प्राधिकरण  के  कर्मचारियों
 में  12 जनवरी,  978  को  निर्माण  भवन  के
 आसामने  प्रदर्शत  किया  भा  ;

 (ख)  यदि  हां,  तो  उसके  क्‍या  कारण  हैं;  भौर

 (ग)  इस  सम्बंध  में  सरकार  ने  क्या  कार्यवाही
 की  है?

 निर्माण।  और  झ्रायास  तथा  पूर्ति  शौर  पुनर्वास  मंत्री

 (भो  सिकशार  बकत)  :  (क)  जी,  हां

 (ख)  यह  मांग  दिल्ली  विकास  प्राधिकरण  से
 दिल्‍ली  नगर  निमम  को  स्थानाम्तरित  उन  कर्मचारियों
 की  सेवा  सम्बन्धी  कुछ  शर्तों  के  बारे  में  थी  जिन्हें
 झुर्गी-झौंपथी  योजना  से  सम्बन्धित  कार्य  का  हस्तान्तरण
 किए  जाने  के  परिणामस्वरूप  स्थानान्तरित  कर  दिया
 गया  था  ॥

 (ग)  हस  मामले  में  दिल्‍ली  नगर  निगम,  दिल्ली
 विकास  प्राधिकरण  तथा  दिल्ली  प्रशासन  को  लिखा
 गया  है  ।

 माइन  बेकरी  यूनिट,  कानपुर  के  कर्मचारियों  को  बोगस

 919,  थ्मी  वयारास  शाक्य  :  क्या  कृषि  शोर
 सिचाई  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  मार्डन  बेकरी  यूनिट,  कानपुर  को  वर्ष
 ‘1976-77  झौर  1977-78  में  प्रलग-श्रलग
 कितना  लाभ  हुमा  है  झौर  इसके  कर्मचारियों
 को  उस  लाभ  से  बोनस  के  रुप  में  कितनी  राशि
 दी  गई  ;

 (@)  क्या  यह  सच  है  कि  माइन  बेकरी
 यूनिट,  कामपुर  के  कर्मचारियों  को  बोगस  उस  दर
 पर  तहीं  दिया  गया  जिस  दर  पर  मुख्यालय  के

 |  कर्मचारियों  को  दिया  जाता  है;  धौर
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 (4)  मदि  उपरोक्त  भाग  (ख)  का  उत्तर
 हां  में  है  तो  सरकार  संस्था  के  सभी  यूनिटों  के
 कर्मचारियों  को  समान  दर  पर  बोनस  देने  के  लिए
 क्या  कार्यवाही कर  रही है?

 कृषि  झौर  सिचाई  मंत्रालय  के  राज्य  संत्री  (भो
 सानु  प्रताप  सिह)  :  (क)  9  1976-77,
 तथा  i977~-78  के  दौरान  मार्डन  बेकरीज  के
 कानपुर  यूनिट  द्वारा  प्रजित  मुनाफा  भौर  इसके
 कर्मचारियों  को  दिया  गया  बोनस  इस  प्रकार
 है  ae

 ad  मुनाफा  दिया  गया
 (रुपयों  में)  बोनस

 (रुपयों  में)

 1976-77  ०  4,287  68,979

 1977-78  .  525,092  77,691

 (a)  जीहां  ।

 (ग)  बोनस  भुगतान  भ्रधिनियम,  965
 की  धारा  3  के  प्रधीन  मार्डन  बेकरीज  इंडिया  के
 प्रत्येक  यूनिट  को  पृथक  एकक  के  रुप  में  माना
 जाता  है  पौर  उक्त  अधिनियम  के  उपबस्धों  के

 भ्रनुसार  ही  बोनस  का  भुगतान  किया  जाता  है।
 कानपुर  यूनिट  को  उसी  झाधार  पर  बोनस
 की  भ्रनुमति  दी  गई  है।  इसको  देखते  हुए,  सभी

 यूनिटों  के  कर्मचारियों  को  उसी  दर  पर  बोनस
 देने  का  कोई  प्रश्न  ही  नहीं  उठता  है।

 दिल्‍लो  विश्वविद्यालय  के  पर्यवेक्षो  कर्मचारियों  हारा
 प्रदर्शन

 920.  श्री  दयाराम  शाक्य  :  या  शिक्षा,
 समाज  कल्याज  शौर  संस्कृति  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  22  जनवरी,  i979  को  उपकुलपति
 कार्यालय  के  सामते  दिल्‍ली  विश्वविद्यालय  के
 पर्येबेक्षी  कर्मचारी  संध  ने  किन  कारणों  से  प्रदर्शन
 किया  था  ;  भौर

 ख)  इस  बारे  में  सरकार  ने  क्या  कदम  उठाये

 हैं!
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 शिक्षा,  नक्ाक  कल्याण  ह. अ  संस्कृति  मंत्री  (डा0
 प्रताप  भरता  जमा):  क)  दिल्‍ली  विश्व-
 विद्यालय  द्वारा  भेजी  गई  सूचना  के  प्रतुसार,  पर्यबेक्षी
 स्टाफ,  अर्थात्‌  विश्वविद्यालय  के  भनुभाग  अधिकारियों
 में,  झपने  बेतनमानों  को  संशोधित  करने  कीं  मांग
 पर  जोर  देने  के  लिए  .2  जनवरी,  i979  को
 उस  समय  प्रदर्श  किया  जब  कि  विश्वविद्यालय
 की  कार्यकारी  पारषद्‌  की  बैठक  चल  रहीथी।

 नि  ह
 इस  सम्बन्ध  तें  विश्वविद्यालय  की
 की  विश्वविद्यालय  भ्रनुदान  प्रायोग

 द्वारा  जांच  की  जा  रही  है  t

 Employment  generated  through  Agri-
 cultural  Schemes

 921,  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state
 Statewise  employment  generated  in
 terms  of  mandays  through  implemen-
 tation  of  various  agricultural  schemes
 during  years  1077-78  and  1978-797

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  The  re-
 quired  information  is  not  immediate-
 ly  available  and  is  being  collected
 from  the  State  Governments  and
 Union  Territory  Administrations.  It
 will  be  laid  on  the  table  of  the  House
 as  soon  as  it  becomes  available.

 r
 LOAR,  Plan  on  Mushroom  Cultivation

 922.  SHRI  MADHAVRAO  SCINDIA:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  scientists  of  LC.A.R.  are
 drawing  up  a  plan  for  extending  the
 cultivation  of  mushrooms  to  household
 and  bring  down  itg  current  higher
 prices  within  the  reach  of  ordinary
 consumers;  and
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 (०)  ४  “®,  progress  ‘achieved  in  this
 regard?  ‘ae

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINCH  BANALA):  (a)  Yes,  Sir.

 (०)  The  work  under  a  coordinated
 scheme  for  research  on  artificial  culti-
 vation  of  edible  mushrooms  is  being
 carried  out  at  Himachal  Pradesh  Ag-
 cultural  University,  Solan  Campus,
 Indian  Institute  of  Horticultural  Re-
 search,  Bangalore  and  Punjab  Agri-
 cultural  University,  Ludhiana,  Besides,
 a  number  of  places  namely,  Indian
 Agricultural  Research  Institute,  New
 Delhi,  Regional  Research  Laboratory
 (CSRI)  Srinagar  (Jammu  and  Kash-
 mir),  Chandra  Shekhar  Azad  Univer-
 sity  of  Agricultural  Technlogy,  Kan-
 pur,  Tamil  Nadu  Agricultural  Univer-
 sity,  Coimbatore  and  University  of
 Calcutta,  Calcutta  are  working  on
 various  aspects  of  mushroom  cultiva-
 tion.  Moreover,  Government  of  India
 with  the  help  of  World  Bank  and
 UNDP  are  assisting  the  Himachal  Pra-
 desh  and  Jammu  and  Kashmir  States
 for  research  and  development  pro-
 grammes  for  home  consumption  and
 export  of  mushrooms  in  general  and
 Button  mushroom  in  particular.

 To  review  the  progress  made  in  this
 field  and  to  finalise  the  future  pro-
 gramme  for  research  and  develop-
 ment,  a  National  Seminar  on  research,
 production,  processing  and  marketing
 of  mushrooms  was  held  on  20th,  2ist
 January,  978  at  New  Delhi.  The
 recommendations  of  the  said  seminar
 are  under  consideration  of  the  Gov-
 ernment  to  further  strengthen  this
 work,

 Expansion  of  Communication  facilities
 in  Mathys  Pradesh  during  ‘1979-80

 928.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state:

 (a)  whether  a  proposal  for  expen-
 sion.  of  communications  like  opening
 of  Ney  Telephone  Exchange,  PC.Os,
 etc.  in  Madhya  Pradesh  region  during
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 the  year  ‘1970-86  is  under  consideration
 of  Goveriment;

 (b)  if  80,  the  ‘proposed  places  wher
 these  are  to  be  opened;  and

 (c)  whether  proposal  of  opening  a
 PCO  at  Village  Baroli  District  Bhind
 ig  under  consideration  and  if  so,  when
 it  ig  expected  to  be  opened?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS:  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  Yes,  Sir.

 (b)  It  is  propsed  to  open  25  MAX-
 II  Exchanges  and  50  P.C.Os.  Places
 are  yet  to  be  finalised.

 (c)  P.C.O.  at  Bahroli  Khurd,  Tehsil
 Mehgaon  District  Bhind  is  already
 working.  At  present  there  is  no  pro-
 posal  under  consideration  for  open-
 ing  a  PCO  at  Baroli  in  Tehsil  Gohad,
 District  Bhind.

 Central  aid  to  J&K  for  promotion
 of  Adult  Education

 924,  SHNI  ABDUL  AHAD  VAKIL:
 Will  the  Minister  of  EDUCATION, SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  what  is  the  total  Central  aid
 Biven  to  the  State  of  J  &  K  for  pro-
 motion  of  Adult  education;

 ho (b)  which  are  the  agencies  (Ex-
 cluding  official)  involved  for  the  pur-
 Pose  in  the  State;  and

 (c)  how  marty  centres  ate  working
 a  the

 State  to  impart  adult  educa-
 n

 (DR,  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (०).  According  १०  the
 information:  finished  by  the  Govern-

 and  Kashmir,  an smount  of  Rs,  6;16,000°  has  issen  pro-

 vided  to  the  State  of  Jarimu  and
 Kashmir  for  Adult  Education  since  the
 inception  of  Farmers  Functional  Lite-
 racy  Programme.  The  Adult  Educa~
 tion  pregrammes  in  the  State  are  run
 solely  by  the  State  Department  of
 Education.  1100  adult  education
 centres  are  functioning  in  the  State.

 Expansion  of  Post  and  Telegraph
 Offices  in  Baramulla  District  (J  &  K)

 925.  SHRI  ABDUL  AHAD  VAKIL:
 Wilt  the  Minister  of  COMMUNICA-~
 TIONS  be  pleased  to  state:

 (a)  the  total  number  of  Post  and
 Telegraph  offices  in  Baramullg  Dis-
 trict  (in  Kashmir);

 (b)  whether  Post  and  Telegraph
 facilities  will  be  expanded  in  Bari-
 mulla  District  and  which  are  the
 places  earmarked  for  1979;  and

 (c)  whether  Telegraph  and  Tele-
 Phone  facilities  will  be  provided  for
 Karnah,  Micha}  Curez,  Ashtangog  in
 Baramulla  District  and  if  so,  when?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  772  Post  Offices.

 (b)  5  Post  Offices  will  be  opened  in
 979  in  Baramulla  District,  The
 names  of  places  have  not  yet  been
 earmarked.

 (c)  Information  relating  to  Tele-
 graph  and  Telephone  facilities  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 Central  Housing  Loan/Aig  to  States

 928.  SHRI  ABDUL  AHAD  VAKIL:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILATION  ७९  pleased  to  State:

 (a)  what  is  the  total  amount  ad-
 vanced  the  Centre  to  the  State  of
 t&eK  le  construction  of  housing
 colonieg  since  3960  to  date;  how  much
 under  this  heag  is  loay  or  aid;
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 (b)  how  many  colonies  have  come
 up  since,  region-wise  (Kashmir-La-
 dakh-Jammu);

 (c)  how  Many  familieg  have  been
 benefited  ang  what  is  the  mode  of  re-
 covery  from  the  allottees;  and

 (9)  how  much  amount  jg  askeq  for
 by  the  State  Government  for  the  pur-
 pose  for  1979-80?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  From  the  beginning  of
 the  Second  Five  Year  Plan,  ie.  1-4.
 3956  and  upto  1968-69,  Central  finan-
 cial  assistance  amounting  to  Rs,  252.80
 lakhs  was  given  to  the  State  Govern-
 ment  of  Jammu  and  Kashmir  for  im-
 plementation  of  housing  programmes.
 With  effect  from  ‘1-4-1968,  the  Cen-
 tral  financial  assistance  to  States  for
 their  State  Sector  programmes.  in-
 cluding  Housing,  is  given  in  the  shape
 of  block  Ioans’  and  ‘block  grants’  with
 out  their  being  tied  to  any  particular
 scheme  or  head  of  development.  The
 State  Governments  are  free  to  utilise
 the  block  assistance  according  to  their
 needs  and  priorities.  Further,  Hous-
 ing  and  Urban  Development  Corpo-
 ration—a  Government  of  India  Un-
 dertaking—has  sanctioned  loans
 amounting  tc  Rs.  489.99  lakhs  to  the
 J&K  Housing  Board  and  Development
 Authority  upto  81-1-1979,

 (b)  The  details  regarding  region-
 wise  colonies  which  have  come  up
 with  the  Central  financial  assistance
 in  Jammu  and  Kashmir  are  not  avail-
 able.

 (c)  Based  on  the  information  avail-
 able  as  on  30-9-1978,  loans  for  cons-
 truction  of  7,877  houses  had  been
 sanctioned  by  the  State  Government
 of  Jammu  and  Kashmir  under  the  so-
 cial  housing  schemes.  The  mode  of
 recovery  differs  from  scheme  to
 scheme  and  from  agency  to  agency.
 Besides,  6,275  families  had  been  pro-
 vided  house-sites,  free  of  cost,  by  the
 State  Government  of  Jammu  and
 Kashmir  under  the  scheme  for  Pro-
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 vision  of.  House-sites  to  Landless
 Workers  in  Rural  Areas  upto  30-8-78.
 Further,  HUDCO  has  sanctioned  loans
 for  construction  of  3,742  dwellings  and
 for  development  of  2,287  plots  to  the
 Jammu  and  Kashmir  Housing  Board
 and  Development  Authority  upto
 3i--979.

 (d)  The  Government  of  Jammu  and
 Kashmir  have  asked  for  an  outlay  of
 Rs.  263  lakhs  on  housing  for  1979-80.

 Reservation  of  SC  and  ST  in  Appoint-
 ments  by  Universities  and  Colleges

 927,  SHRI  A.  MURUGESAN;  Will
 the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  the
 colleges  availing  the.  University
 Grants  Commission’s  grants  are  not
 implementing  the  reservation  orders
 issued  by  the  Government  with  re-
 garg  to  Scheduled  Castes  and  Sche-
 duled  Castes  and  Scheduled  Tribes  in
 appointments  and  promotions,  and  if

 so,  the  details  of  the  same;  and

 (b)  what  action  has  been  taken
 against  such  colleges  and  Universi-
 ties  and  the  detail,  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR,  PRATAP  GHANDRA  CHUN~-

 DER):  (a)  Grants  by  University

 Grants  Commission  are  given  to  Col-

 leges  on  the  basis  of  needs  of  deve-

 lopment  except  in  the  case  of  Delhi

 Colleges  to  whom  grants  are  also

 given  for  maintenance.  These  grants

 are  not  linked  with  implementtion  of
 reservation  orders  for  Scheduled  Castes
 and  Scheduled  Tribes  in  matter  of  ap-

 pointment  and  promotion.

 (b)  Does  not  arise.



 928.  SHRI°M.V.  CHANDRA  SHE-
 KHARA  MURTHY:  Win  the  Minister
 of  AGRICULTURE  AND  IRRGATION
 be  pleased  to  state:

 (a)  whether  marine  fish  production
 in  the  first  six  months  of  the  current
 year  is  reported  5.38  per  cent  less  than
 in  the  corresponding  period  of  last
 year;

 (b)  if  so,  the  main  reasons  for  the
 same;

 (c)  whether  marine  ‘fish  production
 has  been  declining  for  the  last  couple
 of  years;  and

 (d)  if  so,  the  reasons  therefor  and
 action  taken  oy  proposed  thereon?

 THE  MINISTER  OF  AGRICUI.TURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  and  (b).  First
 six  months  of  the  current  calendar  year
 are  not  yet  over  and  therefore  the
 question  of  production  of  marine  fish
 in  the  first  six  months  being  less  than
 that  in  the  corresponding  period  of  the

 last  year  does  not  arise,

 (c)  and  (d)  According  to  the  figures
 furnished  by  State  Governments,  the
 production  of  marine  fish  in  the  last
 two  years  shows  a  rising  trend  as
 under:—.

 (in  lakh  tonnes)

 1975-76  4.78
 ‘1976-77  5.25
 ‘1977-78  6.0

 Reservation  of  accommodation  for
 S8Cs/STs

 929.  SHRI  A.  MURUGESAN:  Will
 ithe  Minister  of  WORKS  AND  HOUS-

 ING  AND  SUPPLY  AND  REHABILI-
 PATION  be  pleased  to  state:

 |  (a)  whether  Government  is  aware
 of  the  fact  that  other  community

 fommcas
 are  not  giving  housing  ac-

 ‘Ommodation  to  SCs/STs;
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 (b)  whether  Government  servants:
 are  presently  suffering  because  of  this.
 socia]  indifference;  and

 (९)  if  so,  whether  Government  will
 enhance  the  present  reservation  of  2
 per  cent  to  25  per  cent  atleast  for
 Government  Quarters?

 THE  MINISTER  OF  WORKS  AND:
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  Government
 have  no  information  in  the  matter.

 (c)  At  present,  in  the  General  Poot.
 in  Delhi,  i9  per  cent  of  the  clear
 vacancies  in  types  A  and  B  ang  5  per
 cent  of  the  clear  vacancies  in  types  C
 and  D  are  reserved  for  alloument  to
 eligibles  Government  officers  belonging
 to  Scheduled  Castes  and  Scheduled
 Tribes.  Besides,  they  are  also  consi-
 dereq  for  allotment  in  their  own  tucn.
 There  is  no  proposal  to  enhance  the-
 above  reservation,

 Translation  ०  Work  of  Periyar
 E,  झ,  Ramaswamy

 930.  SHRI  A.  MURUGESEN:  Will
 the  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE:
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  translate  the  thought,  of  Periyar
 E.  V.  Ramaswamy  in  al}  Indian  langu-
 ages  on  the  occasion  of  his  birth  cen--
 tenary;  and

 (b)  if  not,  the  reasons  foy  not  pub-
 lishing  his  thoughts  which  are  useful
 to  eradicate  the  evil  of  casteism?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE.
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  and  (b).  There  is  no
 proposa]  to  translate  the  thoughts  of
 Periyar  E.  फ  Ramaswamy  in  all  Indian
 languages  on  the  occasion  of  his  tirth
 centenary.  The  Government  does  not:
 undertake  such  translations,
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 93i.  ी  हुफल  चय  काय :  बया
 “शिक्षा,  समाण  कल्याण  झोर  संस्कृति  मंत्री
 जयसवाल  भवन  के  बारे  में  20  नवम्बर,  i978
 के  झतारांकित  पन  संदया  900के  उत्तर के  सम्बस्ध
 में  यह  बताने  की  कुपा  करेंगे  कि:

 (क)  क्या  सम्पूर्णानन्‍द  संस्कृत  विश्वविद्यालय,
 वाराणसी  जयसवाल  भवन  को  खरीदने  का  इरादा
 रखती  है;  यदि  हां,तो  उनके  द्वारा  भवन  को

 पूर्णतः:  कब  तक  झपने  भ्रष्चिकार  में  ल ेलिया  जाएगा  ;
 झौर

 (ख)  क्‍या  i942  से  इस  भवत  को  किराए
 “धर  लिया.  गया  था  भौर  क्या  सम्पूर्णाननन्‍्द  संस्कृत
 विश्वविद्यालय,  वाराणसी,  इस  भवन  को  झपता
 झ्रावश्यक  भंग  मानती है,  यदि  हां  ,तों  हंस  भवन  का
 वर्तमान  मूल्य  क्‍या  है  और  क्‍या  इसे  बाजार  भाव  पर
 खरीदने  का  निर्णय  हाल  ही  में  लिया  गया है  ;
 यदि  हां,  तो  इस  निर्णय  को  कब  कार्यान्वित  किया

 जाएगा  ?

 शिक्षा,  समाज  कल्याण  शौर  संस्कृति  मंत्री  (डा0
 Tn  चला  चना)  :  (=)  शौर  (ख)  ,
 सम्पूर्णाननद  संस्कृत  विश्वविद्यालय,  वाराणसी,
 उत्तर  प्रदेश  विधान  के  एक  प्रधिनियम  के  अधीन
 कार्य  कर  रहा  है  ।  यदि  विश्वविधालय  कोई
 सम्पर्ति  खरीदना  चाहता  है  तो  केन्द्रीय  सरकार

 की  भ्रमुमति  प्रथवा  इससे  परामर्ण  करता  प्रावश्यक
 नहीं  है।  झत:  विश्वविद्यालय  हारा  कोई  प्रम्पत्ति
 खरीदनें  के  इरादे  के  बारे  में  केन्द्रीय  सरकार  के

 भास  कोई  सूचना  तहीं  हैं  ।  नवम्बर,  978  4  इसी
 विषय  पर  एक  लोक  सभा  प्रश्त  के  सम्बन्ध  में

 “विश्वविद्यालय  ते  पूछ-ताछ  करने  पर  मंत्रालय  कौ
 यह  सूचित  किया  था  कि  जायसवाल  भवन  उसक
 मालिक से  उन्होंने  किराए  पर  लिया  था।  भवन
 के  मात्रिक  द्वारा  मुकदसा  बार  करने  पर  नगर

 अुस्सिफ  न्यायालय  ने  भगत्त,  i975H  विश्वविधालय
 :  को  भजन  खाली  करते  का  निर्वशविया  था  विश्वविद्यालय

 मे  इस  निर्णय के  विरद्ध  जिला  न्यायाधीश  की
 भदालत  मैं चपील  को  थी  जिसने  निर्देश  दिया  कि

 “विधाद  का  निर्णणम  होने  तक  बचा  स्थिति  बताई
 न््च्की  जाए।  यह  बिकाद  तधम्वर;  i9738  में  भी
 'झानिर्णीत था।
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 932.  भी  तुफत चंत  कहागाब  क्या  शिक्षा, -
 समाज  कल्याण  we  संस्कृति मंत्ती  यह  बताते  की'
 क्व्पा  करेंगे  कि

 (क)  अण्डमाव  ौर  लिकोबार  द्वीप  समूंह
 में  इस  समय  कितने  केन्द्रीय  विधालय  चल  रहे  हैं
 भझौर  उक्त  द्वीप  समूह  में  कितने  केंद्रीय  विद्यालयों
 के  लिए  मांग  की  गई  है  ?

 (ख)  कया  यह  सच  है  कि  उपर्पुक्त  विद्यालयों
 में  कुछ  विषयों  को  पढ़ाई  पिछले  कुछ  वर्षों में  बन्द
 कर  दी  गई  है  भौर  यदि  हां  तो  इसके  क्‍या  कारण
 हैं  भौर  क्या  सभी  विषयों  को  पढ़ाए  जाने  के  लिए
 कोई  योजना  सरकार  के  विचाराधीन  है;  शौर

 (ग)  गत  तीन  वर्षों  के  दौरान  उक्तत  द्वीप
 समूह  में  केन्द्रीय  विद्यालयों  पर  कितनी  धनराशी

 खर्चे  की  गई  2  प्लोर  छठी  पंचबर्धीय  योजनां  के
 दौरात  कितनी  घतराशि  ख  करने  का  प्रस्ताव
 है  शौर  ब्प्य  के  कित  शीर्षों  के  अन्तत  यह  राशि
 खर्च  की  जाएगी  शौर  कित  शोर्षों  को  प्रन्तर्गत  यह
 राशि  झब  तक  खर्च  की  गई  है  ?

 शिक्षा,  समाज  कल्याण  शौर  संस्कृति  संत्रालय  में
 राज्य  मंत्री  (श्रीमती  रेणुका  देवी  अर्कटकों)
 (क)  केन्द्रीय  शासित  प्रदेश  प्रंडमान  .  तथा
 निकोबार  द्वीप  समूह  में  हस  समय  पोर्ट  ब्लेयर  म
 एक  कोन्ब्रीय  विद्यालय  कार्य  कर  रहा  है  1  इस  केन्द्र
 शासित  क्षेत्ञ  में  ौर  कोई  केन्द्रीय  विधालय
 जोलने  की  मांग  प्राप्त  नहीं  हुई  है।

 (ख)  जी,  नहीं  ।  तथापि,  केखीय
 विद्यालयों  ने  शैक्षिक  वर्ष  oi9  75-76  से  कक्षा
 ix  ¥.0+2  योजना  के  नम्तरगत  नई  मिली.
 प्रणाली  शुरू  की।  सभी  केन्द्रीय  विद्यालयों  में
 संशोधित  प्रणाली  के  प्रन्तर्गत  निर्धारित  एक  सामान्य
 पाद्यचर्मा,ह  ध्रध्यवम  ,  चिवय  ौर
 भ्रपताई  ४  रही  हैं  -

 र पुस्तकों

 (7)  छठी  प्ंग-वर्षीप  योजना  के  झन्तभंत्त
 केसीय  विद्यालयाँ  के  विकास  के  लिए  बोजनागत
 मिशियों  का  कोई  धायंटन  नहीं  किया  बया है।
 चितले  तीन,  बचों  के  दौदान  ग्या  खर्च
 इस  क्षे  और  भ्रगले  वर्ण  किया  जाने
 प्रस्तावित  व्यय  तीचे  दिव्रा  क्या  है  =,
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 शिवपुरी  जिले  में  मढ़ो  सुरथाया  में  मरम्मत  कार्य

 933.  भरी  हकम  खन्द  wera:  क्या
 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  भंत्री  शिवप्री  जिलें
 में  गड़ी  सुखाया  में  मरम्मत  कार्य  के  बारे  में  27
 नवम्बर,  978 के  अ्तारांकित  प्रश्न  संख्या  i002

 _
 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे

 (क)  भारतीय  पूरातत्व  सर्वेक्षण  विभाग  के
 अन्तर्गत  शिवपुरी  जिले  में  गढ़ी  सुखाया  में  मरम्मत
 कार्य  के  बारे  में  शिकायतें  सरकार  को  कब  प्राप्त

 हुई  पौर  शिकायत  कर्ताधों  के  नाम  क्या  हैं  ;

 @)  क्या  सरकार  द्वारा  इन  शिकायतों  के  बारे
 में  जांच  की  गई  है  यदि  हां,  तो  जांच  शिकायत
 प्राप्त  होने  के  कितने  समय  के  बाद  की  गयी  भौर
 किस  प्रकार  के  धोखाधड़ी  धौर  अंध्टाचार  के  मामले
 सामने  झाये  हैं;  शौर  उनमें  दोषी  पाये  गये
 अधिकारियों  के  नास  क्‍या  हैं  ;

 *  पग)  =
 छठ

 (व  सर्वेक्षण में  बहुत  से  स्थानों
 पर  से  में  ऐसी  धोखाधड़ी  हुई  है,  यदि
 हां,  थो  गत

 ह है| ल्
 ग्सज्य  को  विभिनन  मदों

 ब्य  करने  के
 लिए

 सेमस्त  राज्य की  कितनी

 (राशि  श्पयों  में)

 केन्रीम  विद्यालम,  बौढ़  इलेयर  के  सम्बन्ध  में  किया  गया  पतूमोदित  व्यक
 बास्तेगिक  व्यय

 97576  1976-77  1977-78  i978-79  1979-80

 बेतन  तथा  श््तों
 झादि पर  प्रावर्ती
 7  4,26,095  4,99,  325  441,849  5,25,500  5,87,4000

 फर्मीचर,
 सम  ्  पर
 भ्नावर्ती  व्यय  3117  4910  31,000  33,500  41,000

 निर्माण  कार्य  6,14,000  7,05,000  21,860,000  11,32,450,  3,25,000

 बोब  10,43,212  ‘12,09,235  26,22,849  16,01,450  9,53,400

 MM  Wawa

 (a)  प्रनियमितताप्नों,  गबन  तथा  अक्रध्टाचार
 के  लिए  कितने  तथा  किन-किन  अभ्रधिकारियों
 विरुद्ध  कार्यवाही  की  गई  है  7]

 शिक्षा,  समाज  कल्याण  झोर  संस्कृति  संत्री  (डा0
 प्रताप  चना  अस्त)  (क)  गढ़ी  सुखाया
 में  मरम्मत  कार्य  के  बारे  में  शिकायतें,  सरकारी
 कर्मचारी  ैशनल  फोरम  की  झोर  से  भ्रवतूनर,
 977  में  तथा  सवेश्री  राघवजी  भौर  सुभाष  भाहूजा

 संसद्‌  सदस्यों  (लोक  सभा)  की  शोर  से  विसम्बर
 i9774%  प्राप्त  हुई  थीं।

 (स्व)  तत्काल  शिकावतों  की  छान-वीन  की
 गयी  धौर  तदनन्तर  जुलाई,  978  %  कार्यक्षेत्र
 का  निरीक्षण  भी  किया  मया ।  इस  मामले  में
 कुछ  ध्नियमितताएं  पाई  गयीं  भौर  विभिन्न  स्तरों
 पर  उत्तरदायित्व  निश्चित  करने  के  सम्बन्ध  में
 कारंवाई  की  जा  रही  है  v

 (व)  भौर  (घ)  :  दामान्य  निरीक्षण  के
 उपरान्त  समय-समय  पर  तिर्माण  कार्यों के  निष्पादन
 के  बारे  में  प्राप्त  क्षिकायर्ते  की  जांच  की  गमी  है
 कौर  उचित  कारंग्राई  की  बबी है ।
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 ह्सारक  हिकट  जारी  करता

 934.  भरी  भुत्युंजय  प्रसाद  :  गया  संचार  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि:

 (क)  गत  तीन  वर्षों  में  प्रतिवर्ष  किन  जीवित
 झथवा  स्वर्गीय  भारतीय  भौर  भ्रभारतीय  व्यक्तियों
 की

 सु
 झ्रथवा  सम्मान  में  डाक  टिकट  जारी

 किये  थे,  उन  थ्यक्तियों  की  क्‍या  सेवाएं,
 विशेषतायें  तथा  कला,  विज्ञान,  साहित्य  झ्रादि
 में  क्या  उपलब्धियां  थीं;

 (्)  गत  तीन  वर्षों  में  किन  भारतीय  भौर
 विदेशी  संस्थाझ्रों  मकानों,  भग्नावशेषों  की  स्मृति
 में  डाक-टिकट  जारी  किये  गये  थे  ;

 (ग)  गत  तीन  वर्षों  में  किन  भारतीय  झौर
 किदेशी  विशिष्ट  ऐतिहासिक,  सांस्कृतिक,  राजनीतिक
 घटनाओं  को  स्मृति  में  डाक  टिकट  जारी  किये
 थ;

 (ध)  गत  पांच  रवर्षों  में  किन  भारतीय  या
 विदेशी  जीवित

 मांदा
 प्त

 पशु,
 पक्षियों  की  स्मृति

 सें  डाक  टिकट  जारी  किये  गये  थे  ;  जौर

 (९१  स्मारक  टिकट  जारी  करने  के  लिये
 चयन  कीं  पद्धति  क्‍या  है?

 संचार  संतालय  में  राज्य  मंत्री  (थो  मरहरि  प्रसाद
 सुखषबेथ  साथ):  (क)  सूचना  विवरण  'क'  में  दी
 जा  रही  है।  जो  सभा  पटल  पर  रखा  गया  है  a

 ba
 में  रखा  गया  (  देखिये  बंचया  LT  3357

 7

 (ख)  सूचना  विवरण  पख  में  दी  जा  रही  है
 जो  सभा  पटल  पर  रखा  गया  है  ।  [प्रण्यालय
 में;  रखा  गया।  देखिये  यंच्या  LT 35779)

 (गे)  सूचना  विवरण  “ग'में  दी  जा  रही  है।
 जो  सभा  पटल  पर  रखा  गया  है।  [प्रण्यालय  में
 रखा  गया।  देखिये  संध्या  LT  3357179)

 (घ)  सूचना  विवरण  च  में  दी  जा  रही  है  t
 जो  सभा  पटल  पर  रखा  गया  है।  (भ्रस्थालय
 में  रगा  गया।  बेगिये  बतया  (3375179)

 धि)  स्मारक  शौर  विशेष  डाक  टिकट  झक्सर
 सलाहकार  समिति  की  सिफारिश  पर

 जारी  किए  गए  है।
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 Protection  of  Important  Archaeologion,
 Places  in  Rajasthan

 935.  SHRI  DAULAT  RAM  SARAN:
 "Will  the  Minister  og  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  names  of  places  in  Rajas-
 than  which  are  important  from  the

 -archaeological  point  of  view  and  the
 arrangements  made  for  their  protet-
 tion;

 (b)  whether  there  are  other  places
 also  important  from  the  archaeological
 point  of  view  which  have  not  -been
 declared  protected  monuments  by
 Government  so  far;

 (c)  whether  it  is  a  fact  tha;  these
 places  are  in  the  knowledge  of  Gov.’
 ernment  but  have  not  so  far  been
 declared  as  protected;  ang

 (d)  if  so,  the  steps  being  taken  by
 Government  in  this  regard?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHIONDER):
 (a)  A  list  of  centrally  uprotected
 monuments  and  sites  in  Rajasthan
 State  declareg  to  be  of  national  impor
 tance  is  laid  on  the  Table  of  the
 House.  !Piaced  in  Library.  See  No.
 LT-3358/79!.  These  monuments  and
 sites  are  looked  after  ang  maintained
 by  the  Archaeological  Survey  of  India
 according  to  the  requirements  of  each
 case  with  the  funds  available  for  the
 purpose.

 (b)  Yes,  Sir.

 (०)  and  (a).  Such  of  the  monumenis
 and  sites  as,  on  inspection  from  time
 to  time,  are  found  to  be  of  national
 importance,  are  declared  protected  by
 the  Central  Government.

 Allotment  of  Below  Ciass  Houses  to
 Central  Government  Servants

 936.  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  gUPPLY
 AND  REHABILITATION  be  pleased
 to  states

 (a)  whether  it  iz  a.  fact  that  Goy
 ernment  have  decided  to  allot  to  Gov-
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 ernment  servants  houses  smaller  than
 they  are  eligible  for  at  present;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  WORKS  AND
 ,  HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  The  entitle-
 ments  of  officers  eligible  for  General
 Pool  accommodation  have  been  revised
 and  the  General  pool  accommodation
 under  the  control  of  Directorate  of
 Estates  in  Delhi/New  Dellhi  have  been
 reclassified  on  the  basis  of  revised
 plinth  area  fixed  by  Government  in
 August,  (1975,  Ag  a  result,  officers  will
 pow  get  a  smaller  house  than  what
 they  woulg  have  got  before.  The
 revised  entitlement  is  indicated  below:

 Type  of  Entitlement
 residence

 A  Less  than  Rs.  260/-  p.m.
 B  Less  than  Rs.  500/-  p.m.  but  not  less

 than  Rs.  260/-  p.m.
 Cc  Less  than  Rs.  1000/-  p.m.  but  not

 less  than  Rs.  500/-  p.m.
 n  Less  than  Rs.  1500/-  p.m,  but  not

 less  than  Rs.  ro00/-  p.m.
 E  Less  than  Rs.  2000/-  p.m.  but  not

 less  than  Rs.  1500/-  p.m.
 E-I  Leas  than  Rs.  2750/-  p.m.  but  not

 less  than  Rs.  2000/-  p.m.
 E-If  Less  than  Rs.  3000/-  p.m.  but  not

 less  than  Rs,  2750/-  p.m.
 EL  Rs.  go00/-  p.m.  and  above.

 Broadly  the  revised  plinth  area  of
 types  A  to  Ease  365  sit,  484  sit.
 600  sit,  900  sft.  and  700  sft.

 It  has  been  decided  in  September, I978  to  revise  the  plinth  area  of  types
 AsiB  and  C  quarters  to  300  sft.,  350  sft.
 800  425  sft.  respectively  ior  future
 onstruction,  These  quarters  of  the
 revised  plinth  area,  are  however,  likely

 we
 to  Government  employees
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 Housing  Scheme  by  HUDCO

 937.  SHRr  SUBHASH  CHANDRA
 BOSE  ALLURI:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  .  be
 pleased  to  state:

 (a)  the  number  of  Housing
 Schemes  under  operation  by  the  Hous-
 ing  Urban  Development  Corporation
 at  present  in  the  country;  and

 (b)  what  is  the  amount  that
 H.U.D.C.O,  hag  sanctioned  to  various
 States,  State-wise  in  the  year  1978-79?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Uptil  now  Housing  and
 Urban  Development  Corporation  has
 sanctioned  876  housing,  plotted  deve~
 lopment,  etc.  and  74  building  ma‘erial
 schemes.

 (b)  The  State-wise  details  of  loan
 sanctioned  by  Housing  ang  Urban
 Development  Corporation  during  ‘1978~
 79  for  schemes  of  housing  ang  plotted
 development  etc.  are  given  in  the
 statement,

 Statement

 State-wise  details  of  Scheme  sanctioned  by
 housing  and  Urban  Development  Corporation during  1978-79  for  Housing  and  Plotted  Deve-
 lopment  etc.

 (As  on  31-1-1979)

 Loan  sanctioned
 State  during  1978-79,

 रि.  in  Crores)

 ¥  2

 Andhra  Pradesh  नि  4°32
 Bihar  2  76

 Gujarat  Fi  .  इ0-  दा

 Haryana  मु  वि  2°  qt
 Himachal  Pradesh  7  *  54
 Jammu  and  Kashmir.  0°33
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 Karnataka  4°27

 Kerala  .  6-ar

 Madhya  Pradesh  449

 Maharashtra  4  Oy

 Orisa  ee  ‘8-05,

 Punjab  oe  ee  a9

 Rajasthan  9°36
 Tami!  Nadu  7°85
 Uttar  Pradesh  11-99
 West  Bengal  r°46

 Union  Territories
 Chandigarh  .  3°36
 Delhi  :  *  2°93
 Goa,  Daman  and  Diu  oul

 Total  +  .  tras

 ऐक्सट्रा  डाक  दिलोवरी  एसिस्टेंडों  का  बेतन  तथा  eer

 938.  जी  धर्मसिह  भाई  पटेल  :  क्या  संचार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गुजरात,  सौराष्ट्र  तथा  देश  के  अन्य
 ग्रामीण  क्षेत्रों  में  काये  कर  रहे  ऐक्सट्रा  डाक
 डिलीवरी  एसिस्टेंटों  को  प्रप्तिमास  कितना  बेतन
 बौर  भत्ता  मिलता  है;

 (छल)  कया  सरकार  ने  इन  एक्सट्रा  डाक
 डिलीबरी  एसिस्टेंट्रों  का  बेतत  और  भत्ता  बढ़ाने
 का  निर्णय  किया  है;  यवि  हां,  तो  कितना  और
 कब  ;

 (ग)  क्या  ऐक्सट्रा  डाक  डिलीवरी  एसिस्टेंटों
 को  छुट्टी  दी  जाती  है  प्रौर  यदि  नहीं,  तो  इसके
 क्या  कारण  हैं  तथा  पह्रन्य  कर्मचारियों  की  भांति

 लि
 छुट्टी  की  सुविधा  का  हक कब  दिया  जायेगा  ;

 t
 (3)  कया  ऐक्सट्रा  डाक  डिलीवरी  एसिस्टेंटों

 को  छाता  झौर  वर्दी  दी  जाती  है,  यदि  हां,  तो
 ह ड  में  कितती  आर  तथा  उन्हें  क्या-क्या  वस्तुएं

 द्  दाणी
 हैं,  यदि  नहीं,  तो  इसको  क्या  कारण

 संचार  अंग्रालय में  राज्य  नंत्री  (भी  गरहरि  प्रसाद

 |  मे
 साथ)  :  (क)  गजरात,  सौराष्ट्र  तभा

 के  झ्म्य  प्रामीण  कोदों  के  विभागेतर  चितरण
 एजेंटों  को  दैभ  समेकित  भला  इस  प्रकार है  :—

 (i)  दो  घंटे  से  कम  कार्य  भार  के  लिए-
 85  ह अ  aft  मांस  (निश्चित)
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 (ii)  दो  टे  तका  इससे  अखिक  कार्य  भार
 सिए  —

 i00  ६०  ज्रति  माल  (स्वृगतभ)

 8  to  प्रति  मास  (झप्विकतभ)

 अत
 म

 विभागेतर  कर्मचारियों  को  दिये  जाने
 बाले  पारिश्रत्तिक  की

 =
 पुनरीक्षा

 है
 है।  पिछलो  पुनरीक्षा

 ची  1000 कोई  क्रस्ताव  नहीं  है  ।

 (3)  उत्तर  नकाशत्मक  है।  चूंकि को
 नियमित  कर्मणारी  नहीं  हैं  छत:  उन्हें  ऐसी  कोई
 सामग्री नहीं  दी  जाती।

 Redevelopment  of  D.LZ.  Area,
 New  Delhi

 939.  CHAUDHURY  BRAHM  PRA-
 KASH:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  state:

 (a)  whether  the  redevelopment  plan
 of  the  D.I.Z,  Area,  New  Delhi  has
 since  been  approved;

 (9)  if  so,  the  major  changes  pro-
 posed  to  be  made;  and

 (c)  when  the  redevelopment  plan  ig
 likely  to  be  implemented?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)  (a):  No,  Sir.

 (b)  Does  not  arise.

 (०)  ‘The  Delhi  Development  Author
 ty  is  yet  to  submit  a  revised  redevelop-
 ment  plan  to  the  Central  Government
 for  approval.  The  plan  is  likely  to  be
 formulated  by  the  Delhi  Development
 Authority  shortly.
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 ster  नदी  पर  weer  का  निर्माण

 940.  ब्यी  शल्लेश्यर  प्रसाद  यादल  :  क्या  कृषि
 झोर  सिचाई  संतरी  यह  बताने  की  कृपा  करेंगे  कि  :

 जि
 गंगा  भौद  कोसी  नदियों  हारा  उत्पन्न  बाढ़

 से  राज्य  को  बचाने  के  लिए  बिहार  राज्य
 सरकार  को

 जाल  व
 बचे  979  के  दौरान  केन्द्रीय  सरकार

 हारा  कितनो  उपलब्ध  कराई  जायेगी  ;

 (ख)  क्‍या  यह  सच  है  कि  भागलपुर  जिले  के
 सब-डिवीजन  में  मारायणपुर  से  कुर्सेला  तक

 गंगा  नदी  पर  तठबन्ध  बनाने  की  कोई  योजना  बविचारा-
 धीन  है  भ्रौर उक्त  के  प्राककलन  भी  तैयार  किये  गय ेहै भौर;

 ग  यदि  हां,  तो  क्या  सरकार  का  विचार  बचे
 i979  %  बर्षा  के  मौसम  से  पूर्व  हो  इस  तटबस्ध
 को  पूरा  करने  का  है  ?

 कृषि  जौर  सिंचाई  मंत्री  (श्री  सुरणित  त्तिह्‌
 जरगाला)  :  (क)  बाढ़  नियंत्रण  सैक्टर  राज्य  योजनाधों
 का  भाग  है  केस््रीय  सरकार  योजना-स्कीमों  के  लिए
 राज्य  सरकारों  को  ब्लाक  ऋण  तथा  झनुदान  देती
 है  शौर  राज्य  सरकारें  विभिन्न  सैक्टरीं  तथा  स्कीमों
 के  लिए,  उनकी  प्राथमिकताओों  के  श्रनुसार  धन  का
 झावंटन  करती  हैं।  बिहार  सरकार  के  लिए  1978-79
 के  लिए  बाढ़  नियंत्रण  सैक्टर  के  प्रन्तगंत  योजना  झायोग
 हारा  आवंटित  योजना-परिव्यय  is  करोड़  रुपए  हैं
 इसमें  से  50  लाख  रुपए  कि  राशि  निर्माणाधीन  स्कीमों
 के  लिए  रखी  गई  है  और  i50  लाख  रुपए  की  राशि
 बाढ़  सुरक्षा  की  नई  स्कीमों  /कोसी  नदी  पर  कटाव-
 रोधी  कार्यों  के  लिए  निर्धारित  की  गई  है  |  शेष
 आवंटित  राशि  गंगा  नदी  भौर  इसकी  झन्य  सहायक
 नदियों  के  लिए  है।  यूक  गंगा  नदी  की
 बाढ़  सुरक्षा  स्कीमों  में  इसकी  सहायक  नदियों  से
 होने  वाले  जल-पलायन  से  सुरक्षा  भी  शामिल  है,
 इसलिए  यह  नहीं  बताया  जा  सकता  कि  झकेले  गंगा
 ी  लिए  कितनी  राशि  निर्धारित  की  गई

 ह
 केन्द्रीय

 सरकार  ने  बिहार  सरकार  को  978  की  बाढ़ों  के
 दौरान  हुई  हामि  के  ससवन्ध  में  व्यय
 करोड़  Fo  की  की

 'में  बिहार  सरकार  से  प्राप्त  हो  नह  है,  &  उसकी  तकनीकी
 he  कीजा  रही  हैं।

 बिहार  सरकार  ने  इस  स्कीम  के  लिए  ‘1978-79
 के  वाधिक  योजना  प्रस्तावों  में  एक  संक्कतिक  व्यवस्था
 का  प्रस्ताव  किया था  भौर  वाषिक  योजना  1979—
 :80  के  लिए  एक  लाख  रूपए  के  परिव्यय  का  प्रस्ताव
 किया  गया  हैं  i

 i

 Termination  of  Services  of  Wiremen  in
 C#.WD.,  Chandigarh

 941.  SHRI  DURGA  CHAND:  Wiil  the
 Minister  of  WORKS  AND  HOUSING
 AND  REHABILITATION  be  pleased  to
 State:

 (a)  whether  ‘iit  is  a  fact  that  there
 are  a  number  of  wiremen  in  C.P.W.D.
 electrical  pivision,  Chandigarh  whose
 services  were  unlawfully  terminated
 ang  their  salary  claims  have  not  been
 settled  for  the  last  sixteen  years;

 (b)  if  so,  what  is  the  number  of
 such  cases  and  the  reasons  for  non-
 payment  of  their  salary  claims;

 (c)  whet  action  has  been  taken
 ‘against  the  C.P.W.D.  authorities  for
 ‘this  lapse;  and

 (a)  what  steps  are  being  taken  for
 making  payment  to  these  employees?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  (०)  and  (da).  No,  Sir.
 However,  there  is  a  case  of  an  Assis-
 tant  Wireman  in  the  Chandigarh  Cen-
 tral  Electrical  Division,  C.P.W.D.  who
 has  been  refusing  to  take  his  pay  since
 1962.  After  observing  the  necessary
 procedure,  his  services  were  terminated
 with  effect  from  8184  July,  976  (AN).
 He  can  claim  his  dues  from  the  con-
 cerned  Executive  Engineer.

 (c)  Does  not  arise.

 Implementation  of  Prohibition  pelicy
 in  States

 342.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  how  many  States  haq  imple-
 mented  full  prohibition  and  purtial
 prohibition  as  on  December  3i,  ‘1978;

 (b)  how  much  revenue  loss  each
 State  has  suffered  interms  of  money
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 tif.  December  $l,  ‘1978,  due  to  imple-
 mentation  of  prohibition  policy  and
 how  much  subsidy  has  been  given  by
 Centre  to  these  States,

 (c)  what  ig  the  plan  for  full  prohi-
 bition  in  States  during  the  year  ‘1979;
 and

 (d)  what  has  been  the  experience  of
 the  Governments  of  various  States  in
 respect  of  implementation  of  prohi-
 tion  policy?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI
 DHANNA  SINGH  GULSHAN);  (a)  and
 (c).  The  policy  of  prohibition  envisages

 the  introduction  of  prohibition  by  the
 States  in  a  phased  manner  over  a  period
 of  four  years  ending  March  1082,  As
 many  a8  i2  States  have  accepted  the
 Policy  and  the  time  frame.  Four
 States  have  the  policy  under  considera-
 tion  and  two  States  have  not  signified
 their  acceptance  but  have  taken  some
 measures.  Two  States  are  totally  dry.
 Two  States  have  not  accepted  the
 policy.

 (b)  Correct  and  authentic  figures  of
 yevenue  are  computed  by  the  State
 Accountant  General  at  the  close  of
 financial  year  and  the  exact  figures  of
 loss  of  revenue  are  arrived  at  there-
 after;  hence,  it  is  not  possible  to  give
 exact  figures  of  revenue  loss  in  any
 particular  month  of  the  current  year  at
 present.  No  compensation  hag  been
 given  to  any  State  so  far.

 (d)  A  statement  showing  measures
 taken  is  laid  on  the  Table  of  the  House.
 (Placed  in  Library.  See  No.  LT-3359/
 79)

 Delay  in  Payment  ip  Grants  to  States

 943.  SHRI  PABITRA  MOHAN
 PRADHAN:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:
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 (a)  the  method  ang  system  of  grants
 to  the  States  for  spread  of  Hindi  in
 the  country;

 (b)  whether  it  is  a  fact  that  for  even
 a  period  of  six  continuous  months
 Hindi  Teachers  go  not  get  their  pay
 due  to  delay  in  giving  grants  te  the
 States,

 (c)  whether  the  cause  of  the  delay
 is  due  to  the  delay  of  grants  on  the
 part  of  Government  of  India  or  delay
 on  the  part  of  the  State  Governments;

 (d)  the  names  of  the  States  that
 made  unexcusable  delay  in  payment
 of  salary  to  the  Hindi  Teachers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARY  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKATA-
 KI):  (a)  to  (०).  The  Ministry  of  Edu-
 cation  is  extending  financial  assistance
 to  State  Governments  of  non-Hindi
 speaking  areas  for  appointment  of
 Hindi  teachers  on  cent  percent  basis
 as  a  cenirally  sponsored  scheme.  The
 quantum  of  assistance  to  the  States  is
 decided  on  the  basis  of  estimates
 worked  out  by  the  State  Governments
 and  sent  to  the  Ministry.  To  avoid
 any  hardship  to  the  teachers  in  getting
 their  salaries,  first  instalment  of  the
 Central  grant  is  released  on  provisional
 basis  in  the  beginning  of  the  financial
 year,  The  final  grant  is  released  later
 on  the  determination  of  actual  demand
 of  each  State.

 (ay  We  have  no  information.

 Fertiliser  to  Flood  affected  West
 Bengal

 944.  SHRI  RAJ  KRISHNA  DAWN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state,

 (a)  whether  Governmen’  have.
 supplieg  sufficient  quantity  of  Ferti-
 lisers  from  Hindustan  fertiliser  Cor-
 poration  to  the  worse-affected  State  of
 West  Bengal  due  to  unprecedented
 flood;
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 (b)  whether  the  quality  and  utility
 of  these  fertilisers  were  tested  pro-
 perly  prior  to  distribution;  and

 (ec)  what  are  the  other  States  where
 the  same  fertilisers  were  supplied  and
 their  amount?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  Yes,  Sir.

 Under  E.C.A,  allocation  for  Rabi
 970—79  (August—January)  Hindus-
 tan  Fertiliser  Corporation  were  to
 supply  28,280  tonnes  of  N  out  of  their
 own  production  and  4400  tonnes  each
 of  N  and  P,  O,  out  of  production  at
 Trombay  by  Rashtriya  Chemicals—
 total  being  32680  tonnes  of  N  and  4,400
 tonnes  of  P,  O,  to  West  Bengal.  The
 actual  supply  was  26,9l2  tonnes  of  N
 and  4.80  tonnes  of  P,  O,  The  gap
 in  Nitrogen  was  more  than  made  good
 by  supply  of  imported  fertilisers.  The
 total  supply  indigenous  and  imported
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 fertilisers  by  Hindustan  Fertiliser  Cor-
 poration  to  the  State  during  the  season
 was  48,142  tonnes  of  N  and  15,804
 tonnes  of  P,  Or;

 (b)  Hindustan  Fertiliser  Corpora-
 tion  distributed  fertilisers  produced  by
 them  as  well  as  imported  by  the  Gov-
 ernment.  The  fertilisers  produced  by
 Hindustan  Fertiliser  Corporation  are
 tested  in  their  factories  before  release.
 Similarly,  imported  fertilisers  are  also
 tested  before  shipment.  Both  these
 fertilisers  conform  to  the  specification,
 quality  and  utility.  If,  however,  dur
 ing  the  storage  and  handling  any  fer
 tiliser  loses  untrient  contents,  the  price
 is  reduced  accordingly  so  that  the
 farmers  do  not  pay  more,

 (c)  In  addition  to  West  Bengal,
 Hindustan  Fertiliser  Corporation  sup-
 plied  fertilisers  to  Bihar,  Orissa,  Madh-
 ya  Pradesh,  North  Eastern  States  etc,
 The  quantum  distributed  in  each  Stata
 is  indicated  in  the  enclosed  statement.

 Statement
 Quantum  of  Fertilisers  distributed  by  Hindustan  Fertiliser  Corporation  in  States  other  West  Bengal.

 i.  INDIGENOUS  (Tonnes)
 State  Ammonium  Urea  Suphala

 Sulphate

 BIHAR  A  ;  6,924  99738  26,998
 MADHYA  PRADESH  *  .  न  ate  30,693  I,752

 ORISSA  .  :  we  5,300  ‘1,937

 ASSAM  s  8  8  8  8  .  423  59979
 MEGHALAYA  .  .  ‘  ‘  A  *  2,873  नि

 MANIPUR  2  8  ©  «©  ©  «©  2  =  |

 TRIPURA  .  +  +  .  नि  ‘1,424
 NAGALAND  ,  न  .  5  न  .  .  74  .

 MIZORAM  :  :  हे  64  ae
 Il.  IMPORTED

 ‘Amonhum
 State  Sulphate  Urea  GAN.  DAP.  Complex

 BIHAR  na  .  8,493  44997  8,426  fay4ag  111g,
 MADHYA  PRADESH  2,986  3.478  gaa  796  4००
 ORISSA  नि  3.478  95473  :  ह ६ छ  540
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 संल्कृत  विज्ञालय  में  शिक्षित  ब्यकितयों  के  लिए  रोजगार

 945.  भी
 हुकुम

 क  कछवाय:  क्या  शिक्षा,

 हट  द्
 संस्कृति  मंत्री यह  बताने  की  कृपा

 (क)  क्‍या  यह  सच  है  कि  संस्कृत  विद्यालयों  से
 योग्यता  प्राप्त  व्यक्तियों  को  तुरन्त  कोई  रोजगार  नहीं
 मिलता  ;  यदि  हां,  तो  ऐसे  संस्कृत  योग्यता  प्राप्त
 ड्यक्तियों  की  संख्या  कितनी  है  जिन्हें गत  तीन  बचों  के
 दौरान  रोजगार  प्राप्त  हो  गया  है  भौर  उनकी  संख्या
 कितनी  है  जिनको  रोजगार  प्राप्त  नहीं  हुमा : ;

 (&)  कया  सरकार  ने  कोई  ऐसी  योजना  बनायी
 है  जिसके  झम्तगंत  संस्कृत  योग्यता  प्राप्त  व्यक्तियों  को
 लिका  पूरी  करने  के  बाद  तुरन्त  रोजगार  दिया  जा
 शक  ;  यदि  हां,  तो  योजना  का  ब्यौरा  क्‍या  है  ;|

 (घ)  क्या  संस्कृत  के  प्रचार  के  लिए  भी  कोई
 धोजना

 =  व्र  है झौर  यदि  हां,  तो  उसका
 क्‍या

 उपलब्ध न  हीं  ne  s  a  al  झपेक्षित  सूचना  एकल  करने
 लिए  किये  जाने  वाले  प्रयासों  के  अनुरूप  नहीं  होगा।

 (भ)  संस्कृत  के  प्रचार  के  लिए  तैयार  की  गई
 योजनाझों  का  ब्यौरा  भनुवन्ध  में  दिया  गया  हैं  v

 संल्कृत  की  प्रोन्नति  के  लिए  बोचनाएं

 3.  राष्ट्रीय  संस्कृत  संस्थान  :

 देश  में  संस्कृत  शिक्षा  भोर  अनुसंधान  को  समम्वित
 करना,  उसे  मानकित  करना  भर  उसमें  सुधार  करना
 संस्थान  के  मुख्य  उद्देश्यों  में  स ेएक  है  ।  इस  समय
 कोच  केंसद्रीय  संस्कृत  विद्यापीठ  सीधे  इसके  नियंत्रण
 में  हैं  जो  जम्मू,  दिल्ली,  इलाहाबाद,  पूरी  शौर  तिगषति
 में  कार्य  कर  रहे  हैं  ।

 संस्थान  जाँच  निकाय  के  रुप  में  भी  कार्य  करता
 है।  इसके  संघटक  विद्यापीठों  के  प्रतिरिक्त,  .4  संस्थाइ
 के  भ्रस्थायी  रूप  से भ्रफने  छात्रों  को  संस्थान  हारा  भ्रायोजित
 की  जा  रही  परीक्षा  में  बैठने  के  लिए  सम्बद्ध  किया
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 बहुत  से  छात्रों  को  झनुसंधान  की.
 सुविधाएं  भी  उपलब्ध  करता  है।  प्रनुसंधान  धौर
 प्रकाशन  कार्यक्रम  पर  विशेश  बल  दिया  जा  रहा  हैं।

 संस्थान  भारत  में  तथा  विदेशों  में  छात्रों  के  लिए
 हिन्दी,भ्रंग्रेंजी  के  माध्यम  से  संस्कृत  में  पत्माचार  पाहुय-
 क्रम  भी  चला  रहा  है  1

 छात्रवत्तियां,  कनिचर,  पुस्तकालय  ,  परि
 योजनाएं,  निर्मार्ण  कार्य  तथा  संस्कृत  +  प्  औौर
 प्रचार  के  लिए  न्य  सहायक  कार्यकलाप  जो  ऐसी
 हस्वादों  ह्वारा  शुरु  किये  जाते  हैं  का  बाच  गहन  करनें
 के  लिए  सहायक  प्रनुदान  दिए  जाते  हैं।

 3  संस्कृत  पाठशासात्रों  के  छात्रों,  उत्तर  संस्कृत
 छात्रों  /शासली  ौर  ाचार  छात्रों  को  :

 राष्ट्रीय  संस्कृत  संस्थान  संस्कृत  की
 निम्नलिखित  योजनायें  संचालित  करता  :

 (क)  संस्कृत  [पारुतालाओों  के  छालों  तल्प
 झमुसंधान  छात्रदृत्तियां  :

 ह  1
 अध्येताशों  की  200/-  रुपए

 की  दर  से  2  वर्ष  की  भ्रवधि
 के  लिए  वजीफा  दिया  जाता  है  जो  तीसरे
 वर्ष  तक  प्रत्येक  मामले  के  शुभ-दोव  पर
 बढ़ाया  जा  सकता  है  1

 (७)  उत्तर  सेट्रिक  छाद्मभृत्तियां:

 इस  योजना  के  झन्तपत,  जो  छाल
 झाधुनिक  विश्वविद्यालयों  में  इंटरमी-
 डिएट,  Pogo,  एम०ए०  झौर
 पी०एच०डी  ०  पाठ्यक्रमों

 ी
 शास्त्री  झौर  ाचार्य  erat,  के  writ  को

 छात्रवत्तियां  :

 इस  योजना  में  सारे  देश  में  परम्परागत
 पाठशालाझों  के  शास्त्री  झौर  भाचांयें
 कक्षाप्रों  में  छात्रों  को  बजीफे  देने  की
 व्यवस्था  है  1  इस  योजना  के  प्रन्तर्गत
 छात्रों  को  ऋमशः:  60  ९०  शरीर
 300  २०  प्रति  मास  की  दर  से

 छात्रवृत्तियां  दी  जाती  हैं  t
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 4.  संस्कृत  स्रहित्म  का  निर्माण  बक्कल  कालेज  पूना  का
 सहायक  अनुदान  :

 दबकने  कालेज,  पूना  को,  ऐतिहासिक  सिद्धान्तों
 पर  झाघाध्ति  संस्कृत  शब्दकोश  तैयार  करने  के  लए
 वित्तीय  सहायता  दी  जा  रही  है  जो  कि  प्रनुसंधान
 अध्येताधों  को  कठिन  संस्कृत  पाठों  की  व्याख्या  करने
 G  सहायक  होगा  |

 5.  झादर्श  संस्कृत  पाठशाला  :

 संस्कृत  का  साथक  रूप  म  कारगर  भौर  मानकीय
 विकास  करने  के  लिए  प्रादश  संस्कृत  संस्थाभों  स्थापित
 करने की  दृष्टि  सै,  मत्तालय  ने  प्रादश  संस्कृत  पाठशालायों
 की  हाल  ही  में  एक  योजना  तैयार  की- है,  जिसमें  केद्
 द्वारा  उन  स्वण्छिक  संस्थाओं  को  मान्यता  देने  की
 परिकल्पना  की  गई  है,  जो  परम्परागत  संस्कृत  शिक्षा
 के  मास्यताप्राप्त  प्राठ्यक्रम  झायोजित  कर  रही  है  भौर
 जो  छात्रों की  न्यूनतम  निर्धारित  सख्या,  परीक्षा  परिणाम

 ्  ह्य
 स्टाक  इत्याति

 ६1! 1  = कक  ॥  सहायक  प्रनुदान  प्र
 ह, छ  का  95  और  प्रमागर्ती  खर्च की  75%  कीदर
 से  दिया  जाता  है  t

 6  संस्कृत  साहित्य  का  निर्माण  :
 इस  योजना  का  मुख्य  उद्देश्य  अलग  भलग  व्यक्त्तियों/

 संगठनों  अनुसंधान  संस्थान/विश्वविद्यालयों  के  संस्कृत
 भाषा  और  साहित्य  से  सम्बन्धित  कृतियों  के  प्रकाशन
 के  लिए  क्शीय  सहायता  दी  जाती  है  t  संस्कृत  भाषा
 झौर  साहित्य  के  प्रचार  के  लिए  दुर्लभ  संस्कृत  पांड-
 लिपियों  के  प्रालोचनात्मकः  संस्करण  का  मुद्रण,
 अनपलब्ध  संस्कृत  कृतियों  का  मुद्रण  भौर  संस्कृत  पत्रिकाशों
 का  प्रकाशन  ।

 7.  संस्कृत  क  विकास  के  लिये  केस  प्रायोजित  योजना  :

 इसमें  निम्नलिखित  प्रमुख  योजनाएं  हैं  :--

 (क)  जिपमायस्था  में  श्रचधात  सरकृति  पंडितों
 को  चिततीय  तहायता  :

 इस  योजना  के  झन्तगंत  चुनिन्दा  प्रध्येता

 ही  कुल
 800/—  रुपए  प्रति  वर्ष  की

 सहांयता  दी  जाती  है  tv  भ्रभी
 तक  इस  योजवा  के  अन्तगेंत  लगभग

 oy
 पंडित  सहायता  प्राप्त  कर

 '

 (स)  dees oreeaaT ee 8  श्रध्ययत  कर  रहे  उच्च!  उच्चतर
 साध्यनतिक  स्कूलों  के  छात्रों  को  70
 द्वय  प्रति  मास  की  दर  से  छात्रवृत्तियां

 इस  योजना  का  उद्देश्य  छात्रों  में  संस्कृत
 के  प्रति  क्षीण  रुचि  को  समाप्त  करना
 है  भौर  उन्हें  संस्कृत  भाषा  शौर  साहित्य
 के  भ्रध्ययन  के  लिए  प्रोत्साहित  करना
 है  जिसका  भारतीय  संस्कृति  और
 सभ्यता  पर  गहरा  प्रभात  है  :

 (ग)  साध्यसिक  रकलोंमें  संह्कृत  के  भ्रध्यापत
 की  सुलिधायें  उपलब्ध  करता

 माध्यमिक  स्कनों  में  संस्कृत  शुरू  करने
 के  लिए  राज्यों  को  सहायता  दी  जाती
 है  जिसमें  संस्कृत  प्रध्यापकों  की  नियुक्ति
 शौर  साहित्यक  पुस्तकों  की  खरीद

 हे
 लिए  वित्तीय  सहायता  देमा  शामिल
 t

 (घ)  संस्कृत  पाठशालाओों  का  प्राधुनिकरण  :

 अंग्रेजी,  गणित,  समाज  शास्त्र,  सामान्य
 विज्ञान,  क्षेत्रीय  भाषाभों  मातृभाषाओरों में  प्रशिक्षित  भ्रध्यापकों  की  नियुक्ति
 के  लिए  राज्य  सरकारों  की  वित्तीय
 सहायता  दी  जाती  है  t

 (5)  संस्कृत  के  विकास  शौर  प्रोन्नति  के  लिए
 प्रतिर्पित  योजनाओ्रों  को  तैयार  करने
 झौर  उनके  कार्यान्वयन  के  लिए  राज्यों
 को  00%  सहायता  दी  जाती  है।
 इस  समय  इस  योजना  के  अन्तर्गत
 3  राज्य  सहायता  प्राप्त  कर  रहे  हैं  1

 8.  संस्कृत  की  प्रोन्नति  चोर  लोकप्रियता  के  लिये  झन्य
 योजनाएं  :

 इस  श्रेणी  के  अन्तर्गत  कार्यान्वित  किए  जा  रहे
 तीन  प्रमुख  कार्यक्रम  निम्नलिखित  हैं

 ्
 i)  देश  में

 संस्कृत  पाठशालाझों  के  छात्रों  के  लिए  झखिस
 भारतीय  वाग्मिता  प्रतियोगिता  झ्रायोजित  करना  (ii)
 बैदिक  प्रध्येताशों  प्रथवा  वैदिक  संहिता  की  विभिन्न
 शाजाह्रों  में  सुविज्ञ  बेद  पाठिनों  के  लिए  बैदिक  सम्मेलन
 का  भ्रायोजना  ;  (iii)  परम्परागत  वैदिक  कवितापाठ
 का  संरक्षण  1

 9.  संस्कृत  श्रध्ये  ताझों  को  सम्मान  प्रमाणपत्र  देगा  झौर
 3000/-  Go  प्रति  बच  का  प्रनुस्थरण  झनुदान  :

 यह  योजना  जो  मूलरुप  से  गृह  मंत्रालय  द्वारा
 कार्यान्वित  की  जा  रही  थीं  में  छ:  संस्कृत  विद्वानों
 को  प्रति  वर्ष  is  aver  को  राष्ट्रपति  पुरस्कार  भौर
 3000  रुपए  प्रति  वर्ष  का  भ्रनुस्वरण  प्रनुदान

 देने  की  परिकल्पना  की  गई  है।  इसके  अलावा  विद्वानों
 को  इस  समारोह  में  शाल  के  रुप  में  सम्मानवस्त्र  भेंट
 किया  जाता  है
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 Minorities  Commission  suggestion  on
 basis  of  Gujral  Committee  Report

 947.  SHRI  M.  N.  GOVINDAN  NAIR:
 SHRIMATI  AHILYA  P.  RAN-

 GNEKAR:
 Will  the  Minister  of  EDUCATION,

 SOCIAL  WELFARE  AND  CULTU-
 RE  be  pleased  to  state:

 (a)  whether  the  Minorities  Commis.
 sion  hac  made  any  suggestion  on  the
 basis  of  the  Gujral  Committee  report
 on  Urdu;

 (b)  if  so,  the  details;  and

 (c)  the  steps  being  taken  to  imple-
 ment  the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE:  (SHRI-
 MATI  RENUKA  DEVI  BARAKATA-
 KI):  (a):  No,  Sir.

 (b)  and  (c).  Does  not  arise.

 जामजोश्पुर  टेलोफोन  एक्सचेंज  के  बारे  में  शिकायतें

 948.  शनी  धर्मांसह  भाई  पटेल  कया  संचार  मंत्रो
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गुजरात  के  सौराष्ट्र
 प्रदेश  के  जामनगर  जिले  के  जामजोधपुर  टेलीफोन
 एक्सचेंज  में  व्याप्त  भ्रष्टाचार  के  बारे  में  टैलीफोन
 भ्रधिकारी,  श्रहमदाबाद,  राजकोट,  शौर  धोराजी  को
 शिकायतें  प्राप्त  हुई  हैं  ;

 (ख)  यदि  हां,  तो  शिकायतों  को  दूर  करने  के
 लिए  सरकार  ने  क्या  कार्यवाही  की  है  ;

 (ग)  यदि  नहीं,  तो  विलम्ब  के  क्‍या  कारण
 ]

 (घ)
 ह्

 र  ट्रेलीफोन  एक्सचेंज  के  दोषी
 पाये  गये  अधिकारियों  तथा  कर्मचारियों  के  नाम
 क्‍या  हैं  ;  और

 (2)  इन  दोषित  भ्रधिकारियों  और  कर्मचारियों
 को  कब  झौर  किस-किस  प्रकार  दण्ड  दिया  गया  भ्ौर
 दि  उन्हें  भ्रब  तक  कोई  सज़ा  नहीं  दी  गई,  तो  उन्हें
 कब  पौर  किस  प्रकार  सज्ञा  दी  जायेंगी  ?

 संचार  मंत्रालय में  रात्य  मंत्रो  (थी  परहरि  प्रसाद
 सुखदेव  साथ)  :  (क)  जी,  हां
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 ब)  झौर  (ग).  प्रारम्भिक  उपाय  के  पने
 जामजोधपुर  ट्रेलीफोन  एक्सचेंज  के  नेक  कर्मचारियों
 का  स्थानान्तरण  कर  दिया  गया  है

 af
 झौर

 (=).
 झारोपों  की  जांच  प्रारम्भ  कर

 दी  शौर  पाये  जाने  वाले  व्यक्तियों  के
 खिलाफ  उचित  कारयेवाही  की  जायेगी  ।

 Land  for  Co-operative  Housing
 Societies

 949.  SHRI  VIJAY  KUMAR  UN.
 PATIL:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  state:

 (a)  whether  Government  propose  to
 bring  ceiling  on  urban  lands  so  as  to
 get  sufficient  land  for  constructing
 houses  through  co-operative  housing
 societies  and  Governmental  agencies

 so  as  to  construct  more  houses  for
 low  income  groups;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  There  is
 already  the  Urban  Land  (Ceiling  and
 Regulation)  Act,  1976.  It  provides  for
 the  imposition  of  a  ceiling  on  vacant
 land  that  may  be  held  by  a  person  in
 the  urban  agglomerations  specified  in  ‘
 the  Schedule  I  appended  to  the  Act  and
 for  acquiring  the  vacant  land  in  excess
 of  the  celling  limit  and  vesting  it  with
 the  State  Governments.  It  also  em-
 powers  the  State  Governments  to  dis»
 pose  of  the  excess  land.  The  Act  also
 enables  a  person  to  retain  the.  vacant
 land  in  excess  of  the  ceiling  limit  for
 constructing  dwelling  units  for  the

 ह

 weaker  sections  of  the  society,  The  ,
 Government  of  India  doeg  not,  there-
 fore,  propose  to  bring  any  further
 legislation  as  envisaged  in  the  Ques-
 tion.

 ‘
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 Revamping  of  Central  Universities

 950.  SHRI  VIJAY  KUMAR  N.  PA-
 TIL:  Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  Whether  Government  gre  consi-
 dering  a  proposal  for  revamping/re-
 structuring  Central  Universities;

 (b)  if  so,  details  of  the  proposals
 received/under  consideration  of  the
 Government;  and

 (c)  the  final  decision  taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKATA-
 KI):  (a)  to  (०).  No,  Sir,  There  is  no
 Such  proposal  under  consideration.
 However,  Bills  to  amend  the  Acts  for
 incorporation  of  the  Aligarh  Muslim
 University  and  Visva  Bharti  have  al-
 ready  been  introduced  in  Parliament.

 पंचायत  राज  पर  विधेयक

 95i.  डा०  शामजो  सिह:
 श्री  बसंत  साढे  :

 क्या  कृषि  झौर  सिलाई  मंत्री  यह  बताने  की  छुपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  पंचायत  राज  के  बारे  में
 भशोक  मेहता  समिति  के  प्रतिवेदन  की  सिफारिशों  के
 अनुरूप  कोई  उपयुक्त  पंचायत  राज  विधयक  ला  रही
 है,  ओर  यदि  हां,  तो  कब  तक  ;

 (@)  क्या  मामले  पर  मुख्य  मंत्रियों  के  साथ
 बातचीत  की  गई  है  भौर  यदि  हां,  तो  उनकी  प्रतिक्रिया

 का
 है  और  यदि  नहीं,  तो  बातचीत  कब  तक  की  जायगी ; र्‌

 गे)  जया  कोई  ज्ञापन  प्राप्त  हुआ  है  प्रथवा
 पंचायत  परिषद्‌  को  कोई  प्रतिनिधि  मण्डल  इस  विषय
 में  उनसे  मिला  है  धौर  यदि  हां,  तो  इस  बार  में
 सरकार  की  क्या.  प्रतिक्रिया  है  ?
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 (a)  प्रभी  नहीं  ।  मुख्य  मंत्रियों  से  टीका-
 दिप्पणियां  भेजने  के  लिए  अनुरोध  किया  गया  है  ।
 प्रधान  मंत्री  जी  ने  यह  बताया  है  कि  थे  इस  विषय  पर
 राष्ट्रीय  विकास  परिषद  की  भगली  बैठक  के  समय
 विचार-विमर्श  करना  चाहेंगे  1

 ५228
 जी  हां  1  प्रखिल  भारतीय  पंचायत  परि-

 बढ़,  के  अध्यक्ष  से  एक  पत्र,  जिसके  साथ
 अखिल  भारतीय  पंचायत  परिषद्‌  के  i9  तथा  20
 दिसम्बर,  978  को  हुए  नवें  राष्ट्रीय  सम्मेलन  में
 पारित  प्रस्तावों  की  एक  प्रति  तथा  इसके  द्वारा  गा  ते
 विभिन्‍न  दलों  की  सिफारिशें  भेजी  गई  हैं,  प्राप्त  हुमा
 है  ।  इस  पर  विचार  किया  जा  रहा  है|  उस
 प्र  निर्णय  पंचायती  राज  संस्था  समिति  की  रिपोर्ट
 में  दी  गई  सिफारिशों  पर  मंद्षिमंडल  का  निर्णय
 प्राप्प  होने  पर  लिया  जाएगा  1

 Kisan  Mela

 952.  SHRI  BALASAHEB  VIKHE.
 PATIL:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  number  of  Kisan  Melag  or-
 fanised  by  Kisan  at  varioug  places  in
 the  country;

 (b)  the  number  of  Memoranda.
 submitted  by  the  Kisan  Melas  to  him
 indicating  details  of  demands  in  these.
 Memoranda;  and

 (c)  action  taken  to  meet  the  var-
 ious  demands  made  by  the  Kisans  in.
 the  various  memoranda?

 THE  MINISTER  OF  AGRICULTURE.
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  No  such  in-
 formation  is  available  with  the  Minis--
 try  of  Agriculture  and  Irrigation.

 (b)  None.
 (c)  Question  does  not  arise.

 Role  of  National  Seeds  Corporation:

 953.  उप्प्ता  VASANT  SATHE:

 SHRI  VIJAY  KUMAR  N.  PA-
 TIL:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  with  the  seeds  produc-
 tion/certification  programme  having.
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 ‘taken  over  by  the  State  Governments,
 the  activities  of  the  National  Seeds
 Corporation  and  its  financial  perfor-
 mance  has  received  ga  big  set  back  dur-
 ing  the  last  five  years;

 (b)  if  so,  yearwise  physical  and
 ‘fimancial  performance  by  the  National
 ‘Seeds  Corporation  during  the  last  5
 years  and  how  does  it  compare  with
 the  corresponding  earlier  period  and

 “the  steps  taken/proposed  to  reorient/
 restructure  the  National  Seeds  Carpo-

 ‘ration;

 (c)  in  view  of  recent  changes  what
 role  the  National  Seeds  Corporation  is
 ‘to  play  in  production,  certification  and
 marketing  of  quality  seeds  for  internal
 ‘consumption  and  also  for  export  pur-
 ‘poses;  and

 (d)  in  view  of  rejection  of  defective
 ~wheat  seed  by  Pakistan  what  effective
 measures  have  been  taken/proposed  to
 ensure  better  quality  contro]  on  seeds

 produced  /certified  and  marketed
 through  National  Seeds  Corporation
 and  changes,  if  any,  being  conceived
 in  the  Seed  Act  of  966  details  there-
 of?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  to  (०.  With
 the  State  Seeds  Corporations  taking  up
 the  certified  seed  production  program-
 mes  atid  with  the  State  Seed  Certifi-
 cation  Agencies  taking  over  certifica-
 tion  activities,  the  activities  of  the
 N.S.C.  in  certified  seed  production  and
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 seed  certification  have  been  reduced.
 The  details  of  physical  and  financial
 performance  of  the  N.S.C.  are  given  in
 the  attached  statement.

 2.  Under  the  National  Seeds  Pro-
 gramme,  N.S.C.’s  major  responsibilities
 are  coordination  of  production  and  dis-
 tribution  of  foundation  seeds,  inter-
 State  marketing  of  certified  seeds,  pro-
 duction  and  distribution  of  vegetable
 seeds  to  ensure  that  it,  alongwith  the
 vices  to  the  seed  industry.  The  Na-
 tional  Seeds  Corporation  will  also  con-
 tinue  to  produce  and  market  certified
 seeds  to  ensur  that  it.  alongwith  the
 State  Seeds  Corporations  and  other  seeg
 producing  agencies  in  the  private  and
 gublic  sector,  is  in  a  position  to  meet
 the  demand  for  certified  seeds  within
 the  country  and  for  export.  The  N.S.C.
 is  also  helping  to  train  the  staff  of  the
 State  Seeds  Corporations  ang  the  State
 Seed  Certification  Agencies  and  is  pro-
 viding  guidance  to  them  in  setting  up
 modern  processing  and  storage  facili-
 ties.

 (a)  The  wheat  seeds  supplied  to
 Pakistan  were  certified  seeds.  A  com-
 mittee  is  enquiring  into  the  reasons  for
 such  sudden  deterioration  in  it  after
 they  were  sent  to  Pakistan.  If  the
 committee  finds  any  slackness  in  the
 existing  quality  control  measures,  they
 will  most  certainly  be  strengthened.
 NSC  however,  proposes  to  intensify  its
 own  field  inspections  sampling  and
 testing  to  complement  the  sampling
 ang  testing  by  the  Statutory  Seed  Cer-
 tification  Agencies.  A  working  Group
 has  been  set  up  by  the  Government  of
 India  to  examine  what  changes  should
 be  made  in  the  Seeds  Act  of  1968.
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 Statement

 1968-69  1969-70  1970-71  1971-72,  39725  73

 I.  Certified  seed  roduced
 (in  quintals)  —-BB,  749  +1,03,688  =  1,13,598  181,999,  4,83,289  .

 II.  Area  under  certification
 (in  hectares)  =  93,325,  23,356  28,400  32,359  28,648

 III.  Profits  before  tax/loss  (—)25°  05  026  0°22  ०9०  84  28
 (Rs.  in  lakhs)

 973°74  1974-75,  1975-76.  1976-77  7977-एै

 ‘os  $618,916  715,163  5,56,216  251,982  2,91,992

 II.  32,493  44726  36,197  36,239  55583,

 Ill.  116+  38  253°97  gor  2t  (=)111-60,  (—)139°  ४४

 Purchase  of  Fishing  Trawlers  from
 Mexico

 954.  SHRI  G.  M.  BANATWALLA:

 SHRI  MUKHTIAR  SINGH  MA-
 LIK:

 DR.  BIJOY  MONDAL:

 SHRI  SHANKERSINHJI
 VAGHELA:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  there  has  been  bun-
 gling  in  the  buying  of  deep  sea  fish-
 ing  trawlers  from  Mexico  recently;

 (b)  whether  there  has  been  cons-
 tant  demand  for  C.BI.  inquiry  into
 the  conduct  of  officials  involved  in  the

 deal  with  Mexico  for  buying  deep
 sea  fishing  trawlers;  and

 (c)  if  so,  whether  Government  pro-
 pose  to  inquire  into  the  matter  and-
 if  not,  the  reasons  thereof?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a).  No,  Sir.

 (b)  No,  Sir.  Except  for  some  reports
 in  the  Press,  no  demand  has  been  re-
 ceived  in  this  Ministry,

 (c)  The  question  does  not  arise.
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 were  भारत  में  जोगी  सिलों  का  भ्राधुनिकोकरण

 955,  भरी  युवराज  :  क्या  कृषि  शौर  सिचाई  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तर  भारत  के  चीनी
 मिलों  से  प्राप्त  नीनी  की  मात्रा  स्वधा  भ्रपर्याप्त  है

 ४
 उन  की  मशीनें  बहुत  पुरानी  पढ़

 T  ;

 (a)  यदि  हां,  तो  क्या  सरकार  ने  उन  के  विकास
 तथा  भ्राधुनिकीकरण  के  लिए  कोई  योजना  तैयार

 कि  है,  धौर  यदि  हाँ,  तो  उन  का  आाधुनिकीकरण  करने
 का  काम  कब  शुरु  होने  की  आशा  है  ;  भौर

 (ग)  यदि  इसके  लिए  कोई  कार्य  झ्ारम्भ  नहीं
 “किया  जाना  है  तो  इस  के  कया  कारण  हैं  ?

 कृषि  शोर  सिचाई  मंत्रालय  में  राज्य  मंत्री  भी
 लालु  प्रताप  सिह)  :  (क)  उत्तरो  भारत  में
 स्थित  चीनी  मिलों  में  चीनी  की  वसूली  दक्षिणी  भारत
 में  स्थित  चोनी  मिलों  की  तुलना  में  सामान्यतया  कम

 'होती  है  t  हालांकि  संयंत्र  और  मशीनरी  की  हालत
 इसकाएक  कारण  है,  लेकिन  गन्ने  की  किस्म,  कृषि-
 जलवायू  परिस्थितियां  ,  गन्ने  से  चीनी  निकालने  की
 तकनीकी  कार्यकुशलता  श्रादि  जैसे  भी  कई  एक  न्य
 कारण  है।

 (ल)  प्रौर  (ग).  चीनी  फैक्ट्रियों  को  अपने
 संयंत्रों  शौर  मशीनरी  का  प्राधुनिकोकरण  करने  और
 अपनी  गन्ना  पेरने  की  क्षमता  को  बढ़ाकर  7500
 भीटरी  टन  प्रति  दिन  करने  के  लिए  सरकार  की  पहले
 से  ही  एक  योजना  है,  जिसकों  भारतीय  औद्योगिक  वित्त
 लिंगम  (केन्द्रीय  वित्त  एजेंसी  का  एक  प्रमुख  संस्थान)
 हारा  शासित  किया  जाता  है  y

 Incentives  to  States  for  Prohibition

 958.  SHRI  A.  BALA  PAJANOR:
 SHRI  V.  ARUNACHALAM:

 Will  ihe  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  weightags  given  to  States
 in  the  matter  of  sharing  resources
 from  the  Centre  due  to  adoption  ot
 courageous  and  far  sighted  Prohibi-
 tion  scheme  at  risk  of  loss  of  consi-
 derable  revenue;  and

 (b)  the  precise  incentives  already
 given  to  the  States  which  have  suc-
 cessfully  taken  up  the  moral  enter-
 prise  of  prohibition?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI
 DHANNA  SINGH  GULSHAN):  (a)  and
 (b).  Government  of  India  have  decid-

 ed  to  compensate  the  States  to  the  ex-
 tent  of  50  per  cent  of  the  established
 loss  in  excise  revenue  resulting  from
 introduction  of  prohibition  commenc-
 ing  from  ‘1978-79,  treating  the  actual
 excise  revenue  of  1977-78  ag  the  base
 till  the  end  of  the  financial  year  1983-84,

 Coordinated  Strategy  for  Food  for  Work
 Programme

 959.  SHRI  A.  BALA  PAJANOR:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  there  ig  a  coordinated
 strategy  for  a  comprehensive  all  India
 effort  to  implement  “Food  for  Work
 Programmes”;

 (9)  the  actual  modalities  of  the
 programme  and  the  extent  o¢  success
 achieved  so  far;  and

 (c)  the  graing  which  feature  under
 this  programme  and  the  percentage  of
 each  type?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND

 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  (a)  Yes  Sir.

 (b)  Under  the  Food  for  Work  pro-
 gramme  foodgrains  are  at  present  being
 allocated  to  the  State  Governments  on
 the  basis  of  their  performance  as  an
 additionaity  to  their  resources  with

 the  objective  of  generating  additional
 gainful  employment  to  a  large  number
 of  unemp'oyed  and  under  employed
 both  men  and  women  in  rural  areas
 with  a  view  to  improving  their  income
 and  nutritional  levels  as  also  creat-
 ing  durable  community  assets  and
 strengthening  the  rural  infratructure.
 In  1977-78  which  was  the  first  year  of
 its  launching  the  states  utilised  1,27,
 36.77  tonnes  of  foodgrains.  During
 ‘1978-79  the  target  for  utilisation  is  40
 lakh  tonnes  which  ig  expected  to  gene-
 rate  employment  for  400  million  man-
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 days.  According  to  the  latest  informa-
 tion  aveilable  the  States  have  already
 utilised  5,38,888.39°  tonnes.  Further
 reports  are  being  received,

 (ce)  Wheat  and  rice  are  the  only
 grains  being  released  under  the

 sgcheme.  At  present  the  States  can
 draw  upto  75  per  cent  of  the  supplies
 in  the  form  of  rice.  :

 Procurement  Price  of  Paddy  -on  par
 with  Wheat

 960.  SHRI  A.  BALA  RAJANOR:
 SHRI  V.  ARUNACHALAM:
 SHRI  K.  MAYATHEVAR:

 Will  the  Minister  of  ARICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 people  of  the  Southern  States  are  still
 deeply  concerned  over  the  very  low
 procurement  price  for  paddy  comper-
 ed  to  that  for  wheat,  which  makes
 s¢9ug  inroads  into  the  economic
 viability  of  their  agricultural  opera-
 tions  at  the  prevailing  high  price  of
 all  inputs;  and

 fy  if  so,  the  rethinking  which  Go-
 Ve.amunt  propose  to  make  regarding
 a  higher  procurement  price  on  par
 with  wheat?

 THE  MINISTER  OF  STATE  IN  THE
 MINISSRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  (a)  Representations  from  the
 Southern  States  have  been  received
 expressing  cuncern  over  the  low  pro-
 curement  price  for  paddy  compared  to
 that  ot  wheat.  During  the  course  of
 discussion,  the  Chief  Ministers  of
 Karnataka,  Andhra  Pradesh  and  Tamil
 Pladu  demanded  higher  procurement
 Prices  of  paddy  for  ‘1978-79  season  on

 ie
 ground  that  the  cost  of  production

 hac  increased.  The  Agricultural Drices  Commission  had  recommended
 t  the  procurement  price  of  paddy for  i978.49  marketing  season  may  be
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 fixed  at  Rs.  82  per  quintal  as  against
 Rs.  77  per  quintal  for  ‘1977-78  kharif
 marketing  seasons,  While  recommend-
 ing  the  level  of  procurement  price  of
 paddy  for  1978-79,  season,  the  Agricul-
 tural  Prices  Commission  considered
 inter  alia  the  latest  available  data  on
 cost  of  production,  production  prospects
 and  the  likely  trend  of  open  market
 prices.  Taking  into  consideration,  the
 recommendations  of  the  Agricultural
 Prices  Commission  and  on  the  basis  of
 the  discussions  with  the  Chief  Minis-
 ters/Food  Ministers  of  State  Govern~
 ments,  the  Government  fixed  the  pro-
 curement  price  of  coarse  variety  paddy
 at  Rs.  85  per  quintal  for  ‘1978-79,
 marketing  season.

 If  may  not  be  correct  to  compare  the
 procurement  price  for  paddy  with  that
 for  wheat.  Traditionally  there  has
 always  been  a  difference  between  the
 prices  of  wheat  and  rice.  While  the
 percentage  iticrease  in  the  mean  pro-
 curement  prire  of  paddy  since  970-7l
 has  been  60.40,  it  has  been  only  50  in
 the  case  of  wheat.  In  the  case  of  rice,
 the  percentage  increase  in  the  mean
 price  since  !970-7l  has  been  64.70.  Thus,
 both  in  the  case  of  paddy  as  weil  as  rice,
 the  percentage  increase  has  been  more
 than  in  wheat.

 (b)  The  Government  do  not  propose
 to  review  the  procurement  price  of
 paddy/rice  at  this  stage.

 Garland  Canal  System  Project

 961.  SHRI  DURGA  CHAND:
 SHRI  SAUGATA  ROY:
 SHRI  VIJAY  KUMAR  N.  PA-

 TIL:
 SHRI  M

 RAM:
 SHRI  A.  MURUGESAN:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 KALYANA  SUND-

 (a)  what  is  the  progress  so  far
 Made  in  the  garland  canal  system
 project;

 (b)  whether  the  State  Governments
 are  being  consulted  in  regard  to  the
 project;  and
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 (९)  if  so,  the  details  thereof?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  Four  Expert
 Committees  have  been  constituted  to
 examine  the  technical,  legal  and  ad-
 ministrative  aspects  of  the  trans-basin
 diversions  of  waters  such  as  those  in-
 volved  in  proposals  of  the  type  of  the
 Garland  Canal  Scheme.

 (b)  and  (c),  Some  of  the  senior  offi-
 cers  of  the  concerned  State  Govern-
 ments  are  associated  in  these  Expert
 Committees.

 Opening  of  Central  Schools

 962.  SHRI  DURGA  CHAND:
 SHRI  ANANT  DAVE:
 SHRI  JANARDHANA  POO-

 JARY:
 SHRI  RAJ  KESHAR  SINGH:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Government  has  decideg  to
 Open  hundred  more  Central  schools
 during  the  next  five  years;  and

 (b)  if  so,  the  number  of  schools
 that  will  be  opened  in  each  State,
 year-wise  with  their  locations?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKATA-
 KI):  (a)  Yes,  Sir.

 (b)  Of  the  00  new  schools  to  be
 opened  during  the  next  five  years,  it
 is  proposed  to  open  54  schools  in
 Defence  Sector  and  46  schools  in  Civil
 Sector  at  the  rate  of  20  schools  per  year.
 The  Kendriya  Vidalayas  are  establish-
 ed  at  places  having  sizeable  concentra-
 tion  of  transferable  Central  Govern-
 ment  employees  including  Defence  Per-
 sonnel.  The  schools  in  Defence  sector
 are  established  on  the  recommendation
 of  the  Ministry  of  Defence,  whereas
 those  in  Civil  Sector  are  established
 on  the  recommendations  of  various
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 Ministries/Departments  of  the  Central
 Government  or  the  concerned  State
 Government  etc.  The  location  of  the
 schools  will,  therefore,  depend  en  the
 recommendations  of  these  sponsoring’
 authorities  and  the  norms  prescribed
 for  this  purpose.

 National  Seeds  Corporation

 963.  SHR]  SACHINDRA  LAL  SIN-
 GHA:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pieased
 to  state:  te

 (a)  the  details  of  the  functioning  of
 Nationa]  Seeds  Corporation  of  India;

 (b)  whether  the  Members  of  Board
 of  Directors  and  Executive  of  the
 Corporation  have  any  agriculturel-
 baseg  background;  and

 (c)  the  studies  made  up-to-date  by
 this  organisation  in  its  own  field?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA),  (a)  The  national
 Seeds  Corporation  is  a  fully  owned
 Government  of  India  company  regis-
 tered  under  the  Companies  Act,  1956.
 Its  functions  include  production,  stor-
 age  and  distribution  of  foundation  and
 certified  seeds  certification  of  seeds  in
 certin  parts  of  the  country,  provision
 of  consultancy  services  to  seed  indus-
 try  in  the  public  and  private  sectors
 and  training  of  personnel  concerned
 with  seed  production.  The  company
 has  a  cadre  of  experts  well  qualified
 and  trained  in  the  various  disciplines
 relating  to  seed  production,  storage  and
 marketing.  The  company  operates.
 three  farms  for  the  production  of
 foundation  seeds.

 (b)  Yes.

 (c)  The  National  Seeds  Corpora-
 tion  has  been  mainly  responsible  for
 evolving  procedures,  standards  and
 norms  for  quality  control  in  seed  pro-
 duction  with  the  help  of  experts  in  the
 field.  It  hag  also  brought  out  manuals
 for  the  benefit  of  agencies  concerned
 with  seed  production,  processing,  stor-
 age  and.  marketing.  ‘The  Corporation
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 had  the  major  role  in  the  preparation
 of  ‘the  Joint  Working  Party  report  on
 which  the  National  Seeds  Programme
 is  based,

 Growth.  of  Agro-service  centres  in
 Eastern  Regions ve

 964.  SHRI  SACHINDRA  LAL  SIN-
 GHA:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  State  Governments  of
 West  Bengal  and  North  Eastern  Re-
 gion  States  have  given  any  proposal
 for  the  massive  growth  of  Agro-Ser-
 vice  Centres,  in  these  States;

 (b)  if  so,  the  details  of  the  proposal
 State-wise;

 (c)  the  details  of  the  location  of
 Agro-Service  Centres  in  these  States
 at  present,  State-wise  and  district-
 wise;

 (d)  the  details  of  the  proposal  re-
 ceived  up-to  date  from  other  State
 Governmentg  about  the  growth  of
 Agro-Service  Centres  in  the  State,
 State-wise;  and

 (e)  the  reaction  thereof,  State-
 wise?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  and  (b).  No
 such  proposal  has  been  received.

 (c)  A  statement  is  laid  on  the  Table
 of  the  House.’  [Placed  in  Library.  See
 No.  LT-3360/79}.

 (d)  and  (७),  No  such  proposal  has
 been  received.

 Benefit  from  Agro-service  Centres

 965,  SHRI  SACHINDRA  LAL  SIN-’
 GHA;  Wilt  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  details  of  operation  of  Agro-  -
 Service  Centres  State-wise,  district
 wise  and  with  particular  reference
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 to  their  location  in  West  Bengal  and
 North  Eastern  Region  States,  Centre-
 wise;  and

 (b)  number  of  persons  benefited  by
 these  Agro-Service  Centres,  State-
 wise,  District-wise  with  particular
 reference  to  West  Bengal  and  North
 Eastern  States,  Centre-wise?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA);  (a)  and  (b).  The
 information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha  in
 due  course.

 Training  of  Farmers

 966.  SHRI  SACHINDRA  LAL  SIN-
 GHA:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  any  programme  for
 practical  training  of  farmerg  was
 made  by  the  Directorate  of  Exten-
 ‘sion,  during  the  last  three  years;

 (b)  if  so,  the  details  of  the  pro-
 gramme  with  the  names  of  the  parti-
 cipants,  State-wise  and  the  area  visit-
 ed  State-wise,  programme-wise  and
 year-wise,;

 (९)  the  details  of  the  programme
 likely  to  be  initiated  in  the  next
 plan  period;

 (ad)  whether  no  such  programme
 has  been  initiated  for  the  farmers  of
 West  Bengal  and  Tripura;  and

 (e)  if  so,  the  reason  thereof?

 ‘THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  Yes.

 (b)  The  Dte.  of  Extension  in  the
 Ministry  of  Agriculture  and  Irrigation,
 operates  a  programme  of  visit  of  far-
 mers  from  certain  Eastern  States  which
 have  potential  for  increasing  agricul-

 .  tural  production,  to  other  agriculturally
 advanced  States.  During  these  visits
 farmers:  learn  improved  agricultural
 practices  by  living  and  working  with
 ‘progressive  farmers.  So  far  82  far



 227  Written  Answers

 mers  have  been  covered  under  this  pro-
 gramme.  The  number  of  farmers
 year-wise;  crop  in  which  training  was
 imparted  and  the  areas  visited  are
 enclosed.  The  names  of  the  partici-
 pant  are  being  collected.

 (c)  It  is  proposed  to  take  up  the
 programme  in  other  States  keeping  in
 view  farmers  training  requirements  in
 different  crops/disciplines.

 FEBRUARY  a,  i709

 @  No  such.
 he

 programme  bids  ‘been
 |

 taken  up  for  farmers  of  West  Bebe”
 gal  and  Tripura.

 (e)  The  programme  in  operation  was
 confined  only  to  the  major  food  crops.
 such  as  rice  and  wheat.  As  West  Ben-
 gal  has  already  made  good  progress  in
 the  cultivation  of  wheat  and  rice  crops,
 it  was  not  considered  necessary  to  take
 up  this  programme  for  the  farmers  in
 that  State.  Due  to  limited  area  under
 these  crops  in  Tripura,  the  State  was
 not  included  in  the  programme.

 Statement  क

 Sponsoring  et  Areas  visited
 Year  Crop  State  Host  State  patihg

 farmers

 3976-77  Rice  Bihar  Punjab  398  Punjab

 Haryana  98  Ludhiana,

 Orissa  Punjab  42  Patiala

 Assam  Punjab  46  =  Jullundur
 UP.  Haryana  56  Kapurthala,

 Wheat  UP.  Rajasthan  25  Ocha
 Bihar  Punjab  73  Haryana

 Haryana  25  Karnal

 Asam  Haryana  22  Kurukshetra

 apy 78  Rice  Awam  Punjab  4h  Rajasthan

 Bihar  Punjab  ‘100,  Udaipur

 Orissa  Haryana  45  Chittorgarh
 «UP.  Haryana  49  Hanumangarh

 Plantation  A  &  N  Tamil  Nadu  &  r2  Tamil  Nadu

 Crops  Islands  Kerala  Aduthurai
 Korals

 “1478-79  Rice  Anam  Haryana  46
 esargod

 Bihar  Punjab  75

 Orissa  Haryana  39
 UP  Punjab  50

 Wheat  Bihar  Haryana  74
 Gujarat  =  Rajasthan  ri
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 Formulation  of  new  Language  Policy

 967.  SHRI  PIUS  TIRKEY:
 i  SHRI  G.  M.  BANATWALLA:

 SHRI  SHYAM  SUNDER
 :  GUPTA:

 DR..  BLIOY  MONDAL:
 SHRI  MUKHTIAR  SINGH:

 SHRI  SHANKER  SINHJI
 VAGHELA:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  consideration  of  the  Govern-
 ment  to  formulate  a  new,  language
 policy  in  the  near  future;

 (b)  if  so,  when;  and

 (c)  the  main  featureg  of  the  pro-
 posal?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARA-
 KATAKT:  (a)  to  (e).  Any  change  in
 the  language  policy  in  respect  of
 education  would  find  place’  in  the
 national  policy  statement  on  educa-
 tion,  which  is  under  formulation.

 Aliotment  of  Government  accommo-
 dation  to  the  dependents  of  retired

 Central  Government  Employees

 968,  SHRI  PIUS  TIRKEY:
 SHRI  SHYAM  SUNDAR

 GUPTA:
 DR.  BIIOY  MONDAL:

 Will  the  Minister  of  WORKS

 mas HOUSING  AND  SUPPLY  AND

 tate,  TAIION
 be  pleaseg  to

 (a).  whether  to  mitigate  the  hard-
 ship  to  the  retiring  Government  Ser-.
 vants,  there  wag  a  provision  in  the
 past  for  making  an  ad  hoc/out  of  turn
 allotment  to  the  dependent  of  the
 Government  servants  if  he/she  was
 in  Central  Government  Service  in
 the  same  station;

 (b)  whether  this  facility  has  been
 withdrawn  with  effect  from  Ist  May,
 978  causing  acute  hardship  to  retir-
 ing  Government  servants  in  their
 old  age;  and

 (c)  whether  there  is  any  proposal
 to  reintroduce  this  facility  to  mitigate
 hardship  to  the  low  paid  retiring
 Government  servants  who  have  no
 other  house  or  place  to  reside  after
 their  retirement  and  if  not,  the  rea-
 sons  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  There  was  a  provision
 to  make  ad  hoc  allotments  to  the
 eligible  dependents  of  Government
 servants  who  retired  before  ist  May
 1978,  provideg  that  they  were  in
 occupation  of  General  Pool  accom-
 modation  at  the  time  of  their  retire-
 ment.

 (b)  ‘ang  (c).  This  concession  was
 withdrawn  on  the  demand  of  the
 Staff  Side  in  the  National  Council
 (JCM),  As  there  ig  an  acute  shortage
 of  General  Pool  accommodation  and  a
 large  number  of  eligible  employees
 are  awaiting  allotment,  Government
 do  not  propose  to  re-introduce  the
 facility.

 Telephone  Exchange  exclusively  for
 Dum  Dum  Airport

 969.  SHRI  PIUS  TIRKEY:
 SHRI  SHYAM  SUNDAR

 GUPTA;
 DR.  BIJOY  MONDAL:

 Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state:

 (a)  whether  ahy  decision:  has  since
 been  taken  by  Government  for  set-
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 ting  up  of  a  telephone  exchange  ex-
 clusively  for  Dum-Dum  Airport;

 (b)  if  not,  the  reasons  for  the  de-
 Jay;  ani

 (c)  the  time  by  which  the  decision
 is  likely  to  be  taken  in  the  matter?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEV  SAI):  (a)  to  (ec)  Dum  Dum
 Airport  is  served  by  existing  Dum
 Dum  Telephone  exchange  which  is
 only  at  a_  distance  of  about  4  Kms.
 The  total  telephone  requirements  of
 the  airport  complex  do  not  justify  a
 separate  departmental  telephone  ex-
 change  for  the  airport.

 Research  projects  having  Biological
 Warfare  implications

 970.  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  some  of  the  projects
 carried  out  in  Agricultural  Univer-
 sities  and  other  Research  Institutes
 in  India  in  collaboration  with  foreign
 organisations  some  of  them  related  to
 Defence  Departments  of  Western
 countries  have  been  found  to  have
 biological  warfare  implications;

 (b)  if  so,  details  thereof;  and
 (c)  steps  Government  have  taken

 to  prevent  such  questionable  research
 in  our  research  institutions?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Agvicultural  Universities  and  Re-
 gearch  Institute  under  Indian
 Council  of  Agricultural  Research  are
 not  operating  any  project  which  has
 eonnection  with  the  Defence  Depart-
 ments  of  Western  countries  ang  which
 have  biglogical  warfare  implications.
 The  public  Accounts  Committee  of
 Parlian.ent;  .in.  its  267th  &  200th  re-
 ports  had.  drawn  attention  to  ‘the  need
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 for  examining  carefully  the  implica-
 tions  of  the  following  projects  from
 the  point  of  view  of  biological  war-
 fare,

 (i)  The  Bird  Migration  Studies  con-
 ducted  by  the  Bombay  Natural
 History  Society  in  collaboration  with
 the  Migratory  Animal  Pathological
 Survey  of  the  US  Armed  Forces
 Institute  of  Pathology  and  _  the
 Smithsonian  Institution;

 (ii)  WHO  sponsored  Ultra  volume
 Spray  Experiments  in  Urban  Malaria
 Control  at  Jodhpur;  and

 (ili)  The  PL~480  financed  studies  ort
 Microbial  Insecticides  at  the  Govind
 Ballabh  Pant  University  of  Agricul-
 ture  and  Technology.

 These  were  gone  into  by  technical
 committees  constituted  by  the  Gov-
 ernment  of  India.  Thesg  committees
 concluded  that  the  kinds  of  studies
 carried  out  do  not  seem  to  have  im-
 plications  in  biological  warfare.

 (b)  The  project  on  Microbial
 Insecticides  was  sanctioneq  from
 PL-480  funds  for  a  period  of  3  years,
 w.ef.  1-10-1974  for  operation  at  the
 G.  B.  Pant  University  of  Agriculture
 and  Technology,  Pantnagar.  It  was
 terminateg  from  PL-480  funds  w.ef.
 30-6-1978.  The  project  was,  however,
 continued  till  80-9-1977  with  assistance
 from  Cess  Funds  of  the  ICAR.

 (c)  Since  the  field  of  research  on
 biological  contro]  of  pests  has  been
 classed  as  a  sensitive  one,  foreign  col-
 Jaboration  in  this  field  has  been  com-
 pletely  stopped.  No  new  scheme  in
 this  area  for  foreign  collaboration  are
 considered.  However,  researches  on
 biological  control  of  pests  are  very
 important  and  to  encourage  these
 investigations  without  foreign  finan-
 cial  assistance,  the  ICAR  has  sanction-
 ed  All-India  Coordinated  Research
 Project  on:  Biological  Contro]  of  Crop
 Pests  with.  14  centres  in
 different  agro-climatic  regions  of  the



 country.  This  project  initially  was
 sanctioned  for  8  period  of  2  years  and”,
 three  months  from  the  funds  of  the
 Department  of  Science  and  Techno-
 logy.  However,  from  1-4-1979  it  is
 proposed  to  include  this  project  under
 the  6th  Five  Year  Plan.

 Instructions  now  exist  requiring
 Ministries/Departments  of  the  Govt.
 of  India  to  analyse  proposed  projects
 involving  foreign  collaboration  from
 the  angle  of  possible  impact  on
 national  security.  Cases  of  special
 sensitivity  are  required  to~be  refer-
 red  to  a  High  Level  Committee  head-
 ed  by  the  Cabinet  Secretary.

 Funds  for  Housing  Scheme  in
 Karnataka  during  Sixth  Fiv,  Year

 Plan

 971.  SHRI  8,  R,  REDDY:  Wil  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  Government  have  allo-
 cated  the  amount  for  housing  schemes
 during  the  Sixth  Five  Year  Plan;  and

 (b)  if  so,  the  details  regarding  the
 amount  approved  for  the  State  of
 Karnataka?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
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 HABILITATION  (SHRI  SIKANDAR
 BAKHT),.  (u)  The  allocation  of  funds
 for  Housing  schemes  for  the  6th  Five

 =
 Plan  are  still  under  considera-

 tion.

 (b)  Does  not  arise.

 Rate  of  interest  charged  by  cooperative
 housing  agencies

 972.  SHRI  AMAR  ROY  PRADHAN:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  Government  would
 considering  bringing  down  rate  of  inter-
 est  charged  by  Cooperative  Housing
 Agencies  to  the  level  of  differential
 rates  of  interest  especially  for  the
 weaker  sections;  and

 (b)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  It  has  been
 decideg  by  the  Government  that  from
 1977-78,  onwards,  the  Apex  Coopera-
 tive  Housing  Finance  Societies  should
 make  loans  available  to  primary
 societies  for  construction  of  houses  by
 their  members  belonging  to  the
 different  income  groups,  at  the  fol-
 lowing  differential  rates  of  interest:

 Rebate  for
 6  Grow  timely  TO.  Net  Resources  Remarks

 ategory  interest
 payee

 ent  of  interest  allocation
 rate  ncipal  rate

 payment  of
 interest

 व आ pW
 Economically  Weaker  Section  TS%  05%  7%  30%  These  ratesare  ex-

 clusive  of  Group
 Low  Income  Group  970%  ०5%  B+ 5%  25%  Insurance  premium
 Middle  Income  Group  "110%  05%  0°5%  25%

 | उ  Higher  Income  Group  age  0%  ०5%  12°5%  20%
 **EWS—households  with  income  not  exceeding  Rs.  350  per (ing  Ra.  350  per  month.

 LIG—houscholds  with  monthly  income  in  ¢  range  of  Rs.  351—-Goo/-.
 MIG—houscholds

 with  monthly  income  in  the  range  of  Rs.  607--4500/-« HIG—households  with  monthly  income  exceeding  Rs.  500/-.
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 Microwave  System  for  Comimumica-
 tion  Services  we

 973.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  COMMUNICA-
 TIONS  he  pleased  to  state:

 (a)  what  are  the  future  plans  for
 providing  more  and  more  microwave
 services  within  the  country  and  for

 foreign  calls;  and

 (b)  how  much  funds  have  been  ear-
 marked  for  this  system  for  the  Sixth
 Five  Year  Plan?

 THE  MINISTER  OF  STATE  IN
 “THE  MINISTRY.  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  It  is  proposed
 to  provide  25,000  route  kilometers  of
 radio  relay  systems  both  in  micro-
 wave  and  ultra  high  frequency  ranges
 during  the  current  plan  period  of
 which  5000  Kms,  will  be  in  Micro-
 ‘wave  and  10,000  Kms,  in  Ultra  High
 Frequency  ranges.

 (b)  Rs.  158.30  Crores.

 Low  cost  Houses  for  M.Ps.,  Central
 Ministers  and  Government  Offictais

 974.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  his  plan  for  building  low  cost
 houses  for  Members  of  Parliament,
 Central  Ministers  and  Government
 Officials  on  the  basis  of  his  public
 statement  at  Indore  on  January  28th,
 1979;

 {b)  how  much  fund  is  expected  to
 be  allotted  for  this  new  housing
 scheme  and  what  will  be  criteria  for
 allotment  of  such  houses;  and

 (९)-  when  the  plan  is  expected  ५0
 start  and  how  much  time  it  will  take
 to  complete?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT),  (a)  Proposals  for  building
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 smaller  houses  for  the  Union  Minis-
 ters,  Members  of  Parliament,  Judges
 of  the  High  Court  and  Supreme  Court
 and  senior  officials  ere  under  consi-
 deration.

 (b)  Decision  about  allotment  of
 fund  for  these  schemes  has  not  yet
 been  taken.  The  new  houses  to  be
 built  would  be  allotteq  to  Ministers,
 Members  of  Parliament,  etc.,  for  whom
 these  are  proposed  to  be  built,

 (c)  The  schemes  have  not  yet  been
 sanctioned.  Some  existing  bungalows
 would  have  to  be  got  vacated  and  de-
 molished  for  construction  of  the  new
 houses.  Expected  dates  of  commence-
 ment  and  completion  of  the  schemes
 cannot  therefore  be  indicateg  now.

 Alleged  demolition  of  Harijan
 Temples  by  D.D.A.

 975.  SHRI  M,  N.  GOVINDAN  NAIR:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE- ‘HABILITATION  be  pleased  to  state:

 (a)  whether  the  Guru  Ravidas  Kal-
 yan  Samitia  Harijan  Society  of
 Delhi,  has  recently  made  an  allegation against  the  Delhi  Development  Autho-
 rity  that  it  had  demolished  three
 temples  belonging  to  the  Harijans  in
 the  Cantonment  area;

 (b)  whether  Government  had  made
 any  inquiry  into  the  allegation;

 (c)  if  so,  the  findings  thereof;  and
 (d)  the  action  taken  thereon?
 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir,

 (b)  to  (d).  No  such  inquiry  has
 been  made  by  the  Government.  but
 the  Delhi  Development  Authority have  reported  that  they  have  demo-
 lished  only  uneuthoriseg  boundary walls  and  the  residential  structures  on
 public  land  which  were  being  raised
 around  the  temples,  and  that  the  tem-
 Ples,  though  also  unauthorisedly  puilt
 on  public  land,  have  not  been  demo-
 lished.



 237  Written  Anewers

 Distribution  of  surplus  tand

 976.  SHRI  VASANT  SATHE;

 SHRI  AMAR  ROY  PRADHAN:

 SHRI  SUKHDEO  PRASAD
 VERMA:

 SHRI  C.  R,  MAHATA:

 SHRI  SAMAR  MUKHERJEE:

 SHRI  BHAGAT  RAM:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleaseg  to
 state:

 (a)  whether  distribution  of  surplus
 land  to  weaker  sections  has  received
 a  set  back  during  1977-78  and  1978-79
 in  general  ang  in  North-Eastern
 States  in  particular:

 (b)  if  so,  state-wise  details  of  physi-
 cal  achievéments  in  terms  of  number
 of  beneficiaries  and  land  distributed
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 ete.  in  this  regard  and  how  does  it
 compare  with  corresponding  period;

 (c)  whether  Government  have  for-
 mulated  g  time-bound  programme  of
 Jand  reforms,  details  thereof  and
 State-wise  achievements  reperted;
 and

 (dy  whether  Government  have  iden-
 tified  the  States  where  the  progress  in
 lang  reforms  is  sluggish  and  reasons
 therefor  and  steps  taken/proposed?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  and
 (b).  A  statement  showing  the  State-
 wise  progress  in  distribution  of  ceil-
 ing  surplus  lands  during  ‘1977-78  and
 1978-79,  is  appended

 (c)  and  (d).  The  States  have  been
 requested  to  complete  the  distribution
 of  all  ceiling  surplus  lands  during  the
 current  Five  Year  Pian  period  (978—
 83),  The  progress  of  land  reforms  in
 the  State  is  being  constantly  review-
 ed  by  the  Central  Government  and
 the  States  urged  to  take  necessary

 measures
 to  steps  up  progress  in  this

 eld.

 Statement

 (Area  in  acres)

 Progress  during  Progress  during  March—
 fo 78  ry Name  of  State/U.To.

 Ld,  ae

 Area  No.  of  bene-  Area  No.  of  bene-
 distributed  —ficiaries  distributed  _ficiarics

 1  2  3  4  5

 LL  Andhra  Pradesh  नि  नि  86,324  67,235  45,586  24,067
 ag,  Asam  7588  6,655  88,187  37.330
 3.  Biker.  .  ww,  (21,572  24,695,  ‘1,905,  688
 4  Guat.  .  kl,  Nil  Nil  Nil  Nil

 Oe  eae
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 elt

 !  2  3  4  5

 3S  Haryana  न  *  "

 6.  Himachal  Pradesh  न  :  F  .  न  oe

 7.  Jammu  &  Kashmir  .  ae
 Kanata  .  8,996  १949  360  6

 9  Kerala...  .  7०908  16,788  2,780  ह...
 10.  Madhya  Pradesh  +  43,698  11,948  20,653  ‘297
 tr.  Maharashtra  5  23,501  6,926  8,924  1,180
 गदर...  Manipur  Nil  Nil  Nil  Nil

 ag.  Orisa  gw  wes  27,999  19,508  2,788  2,065

 ३३.  Punjab...  .  297  53  न

 35  Rajasthan.  नि  37,975  9,957  1,280  Gor

 rs  Tamil  Nadu  oe

 इ-  Tripura  40  980  29  28
 18.  Uttar  Pradesh  55a  34,604  न  16,598,

 t9.  West  Bengal  .  न  1,350  89090
 ao.  Dadra  &  N.H..  ar)  .  1,626  82r  387  go
 ai.  Delhi.  .  .  न  Nil  Nil  Nil  Nil

 aa.  Pondicherry  .  .  .  a3  38  हा  84

 Toran  .  +  «807,696  2,06,378  1,92,831  ‘i515

 Funds  to  Voluntary  Organisatiog  in
 Rajasthan  for  Adult  Education

 Programme

 977.  SHRI  MEETHA  LAL  PATEL:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  lay  a  statement  showing:

 (a)  whether  it  is  a  fact  that  some
 voluntary  organisations  in  Rajasthan
 have  been  authorised  and  also  pro-
 vided  funds  for  undertaking  adult
 education  in  the  State  and  if  so,  the
 number  of  such  organisations,  dis-
 trict-wise,  together  with  the  amount
 sanctioned;

 (b)  whether  it  is  also  a  fact  that
 for  the  supervision  of  adult  education
 programme  district-wise  adult  educa-

 tion  Boards  have  been  constituted  and
 ig  so,  the  details  of  the  powers  given
 to  them;

 (०)  whether  it  ig  also  9  fact  that  in
 many  districts  of  the  State,  Central
 Government  have  authoriseg  and
 allotted  funds  direct  to  vokmtary
 organisationg  without  consulting  dis-
 trict  adult  educatioy,  Boards  and  if  30,
 the  necessity  of  constituting  these  dis-
 trict  Boards;  ang

 (d)  whether  Government  will
 change  this  procedure  and  take  all
 action  in  future  in  regard  to  authori-
 sation,  ete.  through  district  Boards
 ang  if  80,  when  ang  if  not,  why?
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 “Spe MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 (DR,  PRATAP  CHANDRA  CHUN-

 DER):  (a)  Yes,  Sir,  a  statement  is

 laid  on  the  Table  of  the  House.

 [Placed  in  Library.  See  No.  UT-386i/

 79).

 (b)  A  copy  of  Government  of

 Rajasthan’s  Order  dated  iith  Septem-

 ber,  1978,  setting  up  district  adult

 education  Boards  is  laid  on  Table  of

 the  House.  [Placed  in  Library,  See
 No,  LT-336i/79].

 (९)  and  (d).  The  grents  to  volun-

 tary  agencies  are  sanctioned  by  the

 Government  of  India  taking  into  con-

 sideration  the  recommendations  of  the

 State  Governments/Union  Territories
 Administrations.  It  is  for  the  State

 Government/Union  Territories  Ad-

 ministration  to  consult  the  District

 Adult  Education  Boards/Committees
 before  making  their  recommendations

 in  respect  of  the  voluntary  agencies
 to  the  Central  Government,  Govern-
 ment  is  not  contemplating  any  changes
 in  the  present  procedure  governing

 the  consideration  of  applications  for

 financial  assistance  to  voluntary  agen-
 Cies  working  in  the  field  of  adult

 education,

 Excessive  Billings  o¢  Telephones
 978.  PROF.  p.  G,  MAVALANKAR:

 Will  the  Minister  ‘of  COMMUNICA- TIONS  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  tele. Phones’  subscribers  in  many  cities  and towns  have  bee,  experiencing,  and

 complaining  about  the  extra-ordinary and  excessive  billing  by  the  concern-
 ed  departments  or  telephone  authori.
 ties;

 (b)  if  8०,  whether  Government  pro- pose  to  go  into  this  whole  question  by
 appointing  a  technica]  cum  non  offi-
 cial  small  group  to  report  on  the  mat-
 ter  after  proper  study,  visits  ang  ine
 quiry;  ang

 (९)  if  not,  why  not?

 THE  MINISTER  OF  STATE  IN THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  Yes,  Sir,  But
 complaints  received  are  about  one
 percent  only  of  the  bills  issued,

 (0)  and  (ce).  A  technical  group  has
 already  gone  into  the  details  of  excess
 metering  complaints  and  their  recom-
 mendations  are  being  implemented  on
 a  priority  basis.  In  view  of  this,
 appointment  of  any  other  groip  et  |
 this  stage  is  not  necessary.
 Working  Conditions  in  Indian  Council

 of  Agricultural  Research

 979.  PROF,  P.  G.  MAVALANKAR:
 DR.  VASANT  KUMAR

 PANDIT:

 Will  the  Minister  of  AGRICULTURE
 AND  IRR'GATION  be  pleased  to
 State:

 (a)  whether  one  or  more  scientists
 '

 working  ‘at  the  Indian  Council  of
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 Agricultural  Research  committed  sui-
 cide  during  the  last  four  years  (975—
 1978);

 (b)  if  so,  full  facts  thereof;  and

 (c)  whether  Government  have
 gone  into  the  question  of  improving
 the  conditiong  of  service  and  climate
 of  work  and  experimentation  of  these
 Scientists  and  researcher,  ang  if  80,
 broad  details  thereto?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 (c)  Ags  part  of  the  new  personnel
 policies  g  centralised  service  called
 the  Agricultural  Research  Service  has
 been  constituted  with  effect  from  Ist
 October,  1975.  The  minimum  scale  is
 Rs,  850-900  and  the  scientist  may  go
 upto  the  maximum  of  Rs.  3500/-
 depending  upon  their  performance  on
 the  basis  of  periodical  assessment.  In
 addition  efforts  are  being  made  to  im-
 prove  the  working  conditions  of  agri-
 cultural  scientists  under  ICAR.  It  has
 been  the  endeavour  of  the  Council  to
 improve  the  conditions  of  service  of
 its  personnel  end  to  provide  more
 facilities  to  the  scientists  for  conduct-
 ing  their  research  projects.

 The  scientists  do  feel  some  pro-~
 blems  in  the  matter  of  laboratory
 space  and  residentia]  accommodation
 Steps  are.  however  being  taken  to
 augment  the  laboratory  space  and
 residential  accommodation  in  the  In-
 stitutes  during  the  Sixth  Plan  period.

 Setting  up  of  Satellite  Towns  hear
 Delhi

 980.  PROF.  P.  G.  MAVALANKAR:
 Will-the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  the  Government's
 policy  to  set  up  satellite  towns  near
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 Delhi  and  elsewhere  in  the  coyntry
 has  started  being  implemented;  and

 (b)  if  so,  how  and  when  and  with
 what  results  so  far?

 THE  MINISTER  OF  WORKS  AND.
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT);  (a)  and  (b).  There  ig  no
 specific  policy  decision  to  set  up
 Satellite  towns  in  the  country,  How-
 ever,  as  a  part  of  strategy  to  reduce.
 the  congestion  in  the  metropolitan
 cities  by  dispersal  of  industrial  and
 other  economic  activities,  some  of  the
 State  Governments  have  started,  or
 are  considering,  development  of
 towns  within  or  near  the  Metro-
 politan  cities,  such  as,  Manali  and
 Maramalainagar  in’  Madras,  Kalyan,
 Thana,  Bhivandi  in.  Bombay  and
 Kalyani,  Bansberia,  Halishahar,
 Chandnagar,  Kancharapare,  Bhatpara,.
 Naihati,  Barasat,  Panihatj  etc,  in  Cal-
 cutta.  So  far  as  Delhi  is  concerned,
 four  towns  viz.  Meerut  in  Uttar  Pra-
 desh,  Alwar  in  Rajasthan.  Panipat
 and  Gurgaon  in  Haryana  were  taken.
 up  for  development.

 The  results  are  being  assessed.

 aa  की  अकाग्रा  राशि

 ogi.  भी  अंत  राय  लाववबाल  :  क्या  क््चि
 ौर  सिचाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  ष  1977-78
 के  मौसम  के  दौरान  कुछ  चीनी  मिलों  ने  किसानों
 द्वारा  सप्लाई  किये  गये  पन्ने  की  बकाया  राशि का  भुगतान
 सहीं  किया  भरा  जिस  के  परिशामस्वरुप  गन्ना  उत्पादकों
 को  भारी  विश्तीय  कटिनाइयीं  का  सामना  करता  पड़
 कहा है ;

 (थ)  यदि  हां,  हो 1  अक्तूबर,  i977  से  36
 सितम्बर,  978  की  बि  के  दौरान  किसानों  से  मिलों
 ह्वारा  खरीदे  गये  गन्ने  की  बकाया  राशि  के  राज्यवार
 झांकड़े  क्या  हैं  शौर  ऐसी  चीनी  मिलों  के  राज्यवार
 नाम  कया  हैं  जिन्होंने  वर्ष  i977~78  के  दौरान
 सप्लाई  किये  गये  गले  की  बकाया  राशि  का  भुगतान
 3]  जनवरी,  i979  तक  नहीं  किया  भा  ;  ौर

 (ग)  ऐसी  दोषी  चीनी  मि्नों  के  माम  कया  हैं
 जिसहें  राज्य  सरकारों  द्वारा  भ्पने  सियंत्रण  में  ले
 लिया  गया  है  ?
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 और  ferwrd  संश्ालय  में  crew  मंत्री  ht

 feet  eat  pi  गि  है.  जो,  सभा
 पदल  पर  रखा  मत  1  है  1  fecernr t cor rar thet में  रखा  गजा  |  बेंखियें
 संशवा  णएज्ञ  &—3362:/79]

 (7)  थीसी  उपक्रम  (प्रबन्ध  प्रध्रिग्रहण)  अ्धि-
 निसम  १978  के  भ्रधीन  केन्ीम सरक  बेज़िन  7  चीनी
 मिलों  को  उसके  महां  i5-7-978 को  0  प्रतिशत
 से  भ्रधिक  कने  के  मुख्य  की  अकाया  राशि  बाकी  होने
 के  कारण  झपने  भधिकार  में  लिया  है  उतके  नाम
 विवरण  Ll  में  षिये  गये  हैं  ।  जो  सभा  पटल  पर
 रखो  गया  है  [्रिम्भालय  में  रखा  गया  t  वेंखिये
 संख्या  एल  टी  -33621/79)

 सोनी  का  सुरक्षित  चण्षारण

 982  भी  wat  राय  जावतबाल  :
 श्री  शानेश्वर  प्रसाद  ore:

 गया  कृषि  सौर  सिचाई  मंत्री  यह  बताते  की  कृपा
 करेंगे  कि

 (क)  क्या  सरकार  ने  5  लाख  टन  सीसी  का
 सुरक्षित  भंडार  बताने  की  धोंष०।  की  है

 (ख)  यदि  हां,  तो  सुराक्षत  भंडार  के  लिए
 खरीदी  जाने  वाली  प्रत्तांवत  चीमी  की  राज्यवार
 मात्रा  क्‍या  है

 (ग)  प्रत्येक  राज्य  के  लिये  चीनी  का  वसूली  मृल्य
 क्या  है;  भार

 (घ)  क्या  सरकार का  कोई  ऐसा  प्रस्ताव  है  जिस
 के  प्रमुसार  चीनी  मिलों  को  भुगतान  इस  शर्त  पर
 किया  जापेगा  कि  वे  इस  राशि  से  से  किसानों  को  वेय
 बकाया  राशि  का  भुगतान  करें  ?

 कृषि  झोर  सिचाई  संज्ञालय  में  राज्य  |. ह  (थी

 ४  ड्
 (क)  से  (ग).  सरकार

 का  5  लाख  मीटरी  टन  का  एक  बफर  स्टाक
 रखने  का.  सिद्धास्त  रुप  में  निर्णय  ले  लिया  है।
 स्टाक  को  अधिग्रहण  करने  के  तौर-तरीके  उसे  रखते
 दौर  मलय  निर्धारण  पर  विचार  किया  जा  रहा  है  ।
 विज  मंत्रालय  और  नागरिक  पूति  तथा  सहकारिता

 पाप
 के  परामशे  से  ब्यौरे  तैयार  किये  जा  रहे

 (&)  जब  तक  योजना  के  सभी  ब्यौरों  को  प्रन्तिम
 रूप  नहीं  विया  जाता  है  तब  तक  बफ़र  स्टाक  के
 भगतान  झौर  गन्ने  की  देश  राशि  के  निपटान  के  बीच
 सीधा  सम्पर्क  रखने  के  तरीके  या  सीधा  सम्पर्क  किस
 हद  तक  रखा  जाता  है,  के  बारे में  कोई  निश्चित  मल्यांकत
 नहीं  लगाया  जा  सकता  है
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 Setting  up  of  Projects  for  Children’s.
 Welfare  during  LY.C

 983.  SHRI  P,  M.  SAYEED:

 SHRI  A.  R,  BADRI
 NARAYAN:

 SHRI  M.  V.  CHANDRA-
 SHEKHARA  MURTHY:

 Will  the  Minister  of  EDUCATION,.
 SOCIAL  WELFARE  AND  CULTURE.
 be  pleased  to  state:

 (a)  whethey  Union  Government  hadi
 decided  to  set  up  50  more  projects
 for  children’s  welfare  to  help  the  de-
 prived  children  under  the  integrated
 child  development  scheme  during  the
 International  Year  of  the  Child,  1979;

 (b)  if  80,  the  details  of  the  projects;.

 (c)  whether  this  will  be  in  addi-
 tion  ४०  00  projects  already  under-
 way;  :

 (d)  what  will  be  the  main  objects.
 and  ¢unctiong  of  the  proposed  pro-
 jects;

 (e)  the  total  expenditure  involved.
 in  these  projects;  and

 (f)  how  many  projects  are  likely  to
 be  completed  during  the  current.
 year?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  The  Government  of
 India  have  decided  to  start  50  addi-
 tional  Integrated  Child  Development
 Services  Projects  during  the  Inter-
 national  year  of  the  Child  1979.

 (b)  The  administrative  unit  for  the
 location  of  the  Integrated  Child
 Development  Service,  Projects  is  Com-
 munity  Development  Blocks  in  rural.
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 "areas,  triba]  development  blocks  in
 predominantly  tribal  areas  and  muni-

 ‘cipal  ward(s)  or  slums  in  urban
 areas,  These  projects  will  provide  a
 package  of  health,  nutrition  and  edu-
 ational  services  to  children  below  six
 years  of  age,  pregnant  women  and
 nursing  mothers.  The  focal  points  for
 ‘the  delivery  of  services  are  angan-
 wadis.  The  important  project  per-
 ‘sonnel  are  Child  Development  Pro-
 ject  Officers,  Supervisors,  Medical  Offi-

 cers,  Lady  Health  Visitors,  Auxiliary
 ‘Nurse-Midwiveg  and  Anganwadi
 “Workers.

 (ce)  Yes,  Sir.

 (a)  The  objectives  of  the  Inte-
 -grateq  Child  Development  Services
 ‘projects  are:

 (i)  to  improve  the  nutrition  and
 health  status  of  children  in  the  age
 group  0-6  years;

 (ii)  to  lay  the  foundation  for  pro-
 ‘per  psychological,  physical  and
 socia)  development  of  the  child;

 (iii)  to  reduce  the  incidence  of
 ‘mortality,  morbidity,  melnutrition
 and  school  drop-out;

 (iv)  to  achieve  effective  coordi-
 nation  of  policy  and  implementa-
 ‘tion  amongst.  the  various  depart-
 ments  to  promote  child  develop-

 ‘ment;  and

 (v)  to  enhance  the  capability  of
 ‘the  mother  to  look  after  the  normal
 health  and  nutritionel  needs  of  the
 ‘child  through  proper  nutrition  and
 ‘health  education.

 In  order  to  achieve  the  above  objec-
 ‘tives  the  following  package  of  services
 ‘is  provided  to  children  below  6  years,
 spregnant  women  and  nursing  mothers
 ander  the  programmes:

 (i)  Supplementary  Nutrition;
 (ii}  Immunisation
 (iii)  Health  Check-up

 (iv)  Referral  Services
 (v)  Nutrition  and  health  edu-

 cation,  and
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 vi)  Non-formal  pre-schoo)  adu-
 cation.  oa

 cas
 (e)  The  annua]  recurring  expendi-

 ture  on  each  Integrated  Child  Deve-
 lopment  Services  Project  is  as
 follows: —

 Rural  Project  Rs.  8,84,800
 Urban  Project  Rs.  4,87,600
 Tribal  Project  Rs.  226,400

 The  above  expenditure  is  on  the
 assumption  that  a  Rural  end  a  Urban
 Project  have  a  population  of  1,00,000
 each  ang  a  Tribal  Project  has  a  popu-
 lation  of  35,000.  The  expenditure  on
 individual  projects,  however,  varies
 according  to  topography,  number  of
 villages  and  population  of  the  Project
 Area.  The  aforesaid  figures  of  ex-
 penditure  do  not  include:

 (i)  the  cost  of  Supplementary
 Nutrition  which  has  to  be  met  by
 the  State/U.T.  Government/Admin-
 istrations.

 (ii)  the  cost  of  training.

 Gii)  the  initial  non-recurring
 expenditure  shown  below;

 Rural  Projects  Rs.  80,000
 Urban  Projects  Rs.  79,000
 Tribal  Project  Rs.  40,500

 (f)  These  Projects  are  of  continu-
 ing  neture,  The  selection  and  train-
 ing  of  functionaries  and  procurement
 of  supplies  etc,  normally  take  i  to
 l3  years.

 Conference  on  Agrarian  Reforms  and
 Baral  Development  at  Rome

 984.  SHRI  P.  M.  SAYEED:

 SHRI  M,  त्  CHANDRA-
 SHEKHARA  MURTHY:

 SHRI  पे,  प्र.  SWAMINATHAN:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:
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 (8)  whether  the  world  conference
 on  agrariat:  reform  and  rural  develop-
 ment  will  be  held  in  Rome  during
 this  year;

 (b)  if  so,  names  of  the  countries
 participating  in  the  Conference;

 (९)  whether  India  has  also  been  in-
 vited  to  attend  the  Conference;

 (d)  the  subjects  likely  to  be  dis-
 cussed;  and

 (e)  the  main  purpose  of  the  meet-
 ing?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes  Sir.

 (b)  The  Conference  will  be  attended
 by  F.A.O.  Member  States  and  non-
 FAO  but  U.N.  Member  States.

 (c)  Yes  Sir.

 (d)  The  subjects  likely  to  be  dis-
 cussed  are:

 l.  National  Agrarian  Reform  and
 Rural  Development  policies  and
 strategies  for  9B0’s.

 2,  Access  to  and  better  utilisation
 of  land,  water  and  other  natural
 resources.

 3  Peoples  particpation  in  rural
 development.

 4.  Integration  of  women  in  rural
 development,

 5.  Access  to  inputs,  markets  and
 services.

 6.  Development  of  non-farm  rural
 activities,

 7.  Education,  training  and  extension.
 8.  International  policies  relevant  to

 Agrarian  Reforms  and  Rural  Develop- Ment  will  also  be  discussed,

 t
 fe)  The  Conference  has  been  called

 to”  UP.  plan  for  concerted  na-
 :

 Snal  and  international  effort  to  over
 :  “ome  rural  backwardness.  through,  im- i  Provement  -  of.  economic,  social  and

 “vironmental  conditions in  rural  areas

 Erring  Sugar  Millz

 985.  SHRI  9.  M.  SAYEED:

 SHRI  R.  V.  SWAMINATHAN:

 Will  the  Minister  of  AGRICULTURE.
 AND  IRRIGATION  be  pleaseq  to
 state:

 (a)  whether  Union  Government  are
 considering  to  have  a  National  Sugar
 Mill  Corporation  on  the  lines  of
 Nationa]  Textile  Corporation,

 (b)  if  80,  when  the  fina]  decision
 is  likely  to  be  taken;

 (ce)  what  are  the  other  proposals:
 being  considered  to  deal  with  erring
 sugar  mills  which  refused  to  start.
 cane  crushing;  and

 (a)  what  action  had  been  taken
 against  these  erring  sugar  mills;  and

 (९)  whether  the  sugarcane  _  pro--
 ducers  have  been  helped  by  these  de-
 cisions  of  the  union  Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP-
 SINGH):  (a)  No,  Sir.

 (b)  Does  not  arise.
 (c)  An  Ordinance  empowering  the

 Central  Government  to  take  over  man-
 agement,  for  a  limited  period,  of  such
 Sugar  undertakings  as  fail  to  com-
 mence  manufacture  of  sugar  before
 the  appointed  day  or  having  started
 the  manufacture  of  sugar  on  or
 before  that  day  ceased  to  manufacture:
 sugar  before  the  expiry  of  average
 period  of  manufacturing  of  sugar,  was
 promulgated  on  9-11-78,  This  Ordin-
 ance  has  been  converted  into  an  Act.
 These  statutory  provisions  are  being
 invoked  to  deal  with  erring  sugar  mills.

 (a  The  management  of  3  sugar
 mills  which  came  under  the  above
 provisions,  has  been  taken  over  by  the
 Central  Government  and  these  mills
 are  now  under  the  Custodians  appoint-
 ed  by  the  Central  Government:

 (e)  Sugarcane  producers  have  been
 helped  as  commencement  of  produc-
 tion  ensures  utilisation  of  their  sugam™
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 cane.  Besides  the  Ordinance/Act  has
 been  instrumental  in  reducing  the  old

 cane  dues  of  the  sugarcane  producers.

 Joint  Committee  on  Sharing  of
 Teesta  Water

 986.  SHRI  P.  M.  SAYEED;
 SHRI  NIHAR  LASKAR;:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to

 state:

 (a)  whether  Indo-Bangladesh  Joint
 River  Commission  had  decided  to  set
 up  a  Joint  committee  for  working  out
 @n  agreement  on  the  sharing  of
 ‘Teesta  water  after  examining  the
 availability  and  requirement  of  water
 ‘by  each  country;

 b)  if  so,  whether  the  Committee
 ‘has  submitted  its  report  to  both  Go-
 vernments;

 (c)  if  so,  what  are  the  recommen-
 ‘dations  of  the  Committee;

 (d)  whether  final  decision  of  shar-
 ‘ing  the  Teesta  water  by  both  the
 countries  have  been  arrived  at;  and

 (e)  when  the  agreement  is  likely
 ‘to  be  implemented?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  The  Indo-
 Bangladesh  Joint  Rivers  Commission
 ‘has  set.  up  a  Joint  Committee  for  the
 purpose  of  working  out  an  agreement
 ‘on  the  sharing  of  the  Teesta  waters
 betwen  India  and  Bangladesh  and.  to
 ‘this  end  the  Joint  Committee  has  been
 asked  to  examine  the  availability  of
 ‘water  at  the  sites,  the  requirements  of
 ‘water  by  cath  country  and  how  these
 requirements  could  be  met.

 a),  to  (७).  No,  Sir.  The  Committee
 thas  just  commenced  its  work.
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 Filling  up.of  Posig  of.  Hindi  and
 Sanskrit  Lecturers  in  Delhi

 University

 987.  SHRI  R.  L.  क्  VARMA:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whethey  the  Ministry,  are  aware
 that  a  number  of  posts  of  Lecturers  in
 Hindi  and  Sanskrit  in  Delhi  Univer-
 Sity  have  been  kept  vacant  since
 long;

 (bh)  if  so,  the  details  and  reasons
 therefor,  and

 (c)  when  it  is  expected  to  fill  up
 these  posts?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  to  (०).  According  to  the  in-
 formation  furnished  by  the  University
 of  Delhi  no  post  of  lecturer  in  Hindi
 is  Jying  vacant  in  the  Department  of
 Hindi.  Two  posts  of  lecturers  are
 vacant  in  the  Department  of  Sanskrit.
 These  posts  were  advertised  earlier,
 but  the  Selection  Committee  could  not
 meet.  The  posts  have  been  re-adver-
 tised  and  the  applications  received  are
 being  processeq  for  holding  the  meet-
 ing  of  the  Selection  Committee  at  the
 earliest.

 चिकित्सा  झाधारों  पर  सरकारी  झाचात  का
 जाना

 988.  भी  नका  सिह  चौहोसे::  गया  निर्भाण
 और  ग्राधास तभा  पूर्ति  झौर

 श्
 मंत्री  ेसीय

 सरकार की  आवास  प्राबंदन  नीति  के  बारे  में  4  दिसम्बर,
 978  &  श्रतारांकित  प्रश्न  संध्या  2008  के  उत्तर

 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :
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 (@)  कंया  उस  समय  निचली,  मंजिल  के  फ्लैट
 के  जाली  न  होने  की  स्थिति  में  उसका  ताम  प्रतौक्षा

 में  शामिल  किया  जाता  है  प्रथवा  सूची  में  से  काट
 दिया  जाता  है  मदि  अह  इस  पेशकश  को  स्वीकार  नहीं
 करता;

 (7)  यदि  .किंसी  कर्मचारी  को  खबिकित्सीय
 झाघार  पर  झाबास  बदलने  की  भ्रनुमति  दी  जाती  है
 लेकिन  वह  उसे  स्वीकार  नहीं  करता  तो  क्‍या  उसे
 अगली  बार  स्वतः  ध्ावास  बदलने  की  झनमति  दी
 जाती  है  बंधर्ते  इसके  लिए  पर्याप्त  प्राधार  हों  झथवां
 उत्ते  नया  झावेदन  पत्र  देने  की  भावश्यकता  है  ;  भौर

 (ध)  इस  बारे  में  सरकार  की  नीति  क्‍या  है  भौर

 7
 सरकार  को  नीति  से  किस  प्रकार  भिन्न

 निर्माण  और  झावास  तथा  ति  झौर  पुर्रवास  मंत्री
 (भो  सिकनदर  बचत) :.  =  (क)  ऐसे  भनुरोधों  पर
 पुन:  विचार  किया  जाता  है  श्लौर  गुणावगृणों  के  भाधार
 पर  उन  पर  निर्णय  लिया  जाता  है

 (a)  यदि  कोई  कर्मचारी  श्रावास  बदलने  का
 झाषंटन  स्वीकार  नहीं  करता  तो  उसका  नाम  सूची
 में  से  निकाल  दिया  जाता  है  |

 _  .(ग)  उन्हें  अपने  मामले  पर
 मत

 विचार  करने
 के  लिए  फिर  से  आवेदन  करना  है  a

 (9)  चिकित्सा  कं  प्राधार  पर  तदर्थ  रुप  से  बदलने
 के  लिए  उनके  अवुरोध  पर  गुणावगूणों  के  श्राधार  पर
 विचार  किया  जाता  है  भ्रोर  इस  प्रकार  सरकारी  नीति
 में  कोई  परिवर्तन  नहीं  है  ।

 गोल  मार्केट,  नई  दिल्‍ली  में  सरकारों  क्वार्टरों  का
 भ्रतुरक्षण

 989.  श्री  सचाव  सिह  चोहाम:  गया  निर्माण
 और  प्रावास  तथा  द््ति  जोद  पुनर्वास  संत्री  दिल्सी  में
 केंद्रीय ों  प्रकार  के  कर्मचारियों  को  भ्रावंदित
 भावासों  में  मूल  सुविधाझों  की  व्यवस्था  के  बारे  में
 20  नवम्बर,  978  के  प्रतारांकित  प्रश्न  सं०  6I के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि:

 ;  ू  इस  क्षेत्र  में
 ण्पु  फण

 पर्योप्त  साबिधाएं

 (थ)
 1:

 भी
 छल

 कि  हालांकि  ये
 नए बनाए

 द  हरे  है
 जोर

 (5)  क्या  सरकार  इस  क्षेत्र  के  पीछे  खाली  पड़ी

 पु
 भूमि  का  सर्वेश्नष्ठ  उपयोग  करेगी  ताकि  राजधानी

 सघन  जनसंख्या  वाले  इस  क्षेत्र  को  गन्दगी  धौर
 बीमारियों  से  बचाया  जा  संके  ?

 मिर्माण  द्रौर  झ्राचास  तथा  पूत्ति  धौर  पुनर्वास  संत्री
 (भी  सिकम्दर  बख्त)  :  (क)  नियमों  के
 झम्तर्गंत  देय  सभी  प्रावश्यक  लेषाएं  तथा  सुविधायें
 झावंटन  से  पूर्व  दी  जाती  हैं

 रा  पर्वत
 श्चित  की  जाती

 हैं।  फिर  भी  उदया  ,  सड़क  पर  बजरी
 बिछाने  हत्यादि  जैसे  विफास  कार्य  क्‍्यार्टर  बनने  के
 पश्चात  भारम्भ  किये  जाते  हैं  ।

 ु)  जी,  नहीं।  सरकार  को  प्भी  तक  ऐसे  किसी
 मामले  की  सूचना  नहीं  मिली  है  ।

 (ग)  प्रश्न  ही  नहीं  उठता  1

 (ध)  सरकार
 121

 मक्शों  के  अनुसार  इस
 क्षेत्र  के  पीछे  खाली  पड़ी  भूमि  का  पूरा  उपयोग  कर
 रही  है  तथा  इसको  गन्दगी  तथा  बीमारियों  से  बचाने
 के  लिए  हर  सम्भव  उपाय  किए  जा  रहे  है  1

 Eligibility  Quatificatiog  for  appoint-
 ment  of  Professor  in  Degree  Colleges

 by  West  Bengal  Government

 990.  SHRI  RAJ  KRISHNA  DAWN:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  Governmen:  ef
 India  are  aware  that  the  West  Bengal
 Government  have  decided  to  relax  the
 qualification  08  eligibility  for  conside-
 ration  of  getting  appointed  as  a  pro-
 fessor  i,  degree  colleges;

 (b)  if  so,  whether  the  Government
 believe  that  the  standard  of  Education
 in  West  Bengal  wil)  be  deteriorated  as
 a  consequanc,  thereof;

 (c)  ig  so,  whether  the  Government
 of  India  can  remain  ag  a  silent  spec-
 tater  against  such  changes  or  have  got
 definite  role  tg  oppose;  and

 (d)  ig  so,  what  negotiations  the
 Governmen;  of  India  have  done  so  far
 to  postpone  such  changes?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  social
 WELFARE  AND  CULTURE  (SHAI-
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 MATI  RENUKA  DEVI  BARAKATA-
 KI):  (a}  While  implementing  the
 scheme  of  revised  salary  scales  for
 university  snd  college  teachers  from
 ‘1-1-1973,  the  Government  of  West
 Bengal  had  agreed  to  prescribe  the
 minimum  qualifications  recommended
 by  the  University  Grants  Commission
 for  future  recruitment  of  lecturers  in
 colleges  and  universities.  The  scheme
 does  not  visualise  a  category  of  tea-
 chers  designated  as  ‘Professors’  in  col-
 Jeges,  nor  were  any  qualifications
 prescribed  fur  such  a  category  of  posts
 in  colleges.

 Subsequently,  the  University  Grants
 Commission  recommended  the  follow-
 ing  qualifications  for  recruitment  of
 lecturers  in  colleges  :—

 (a)  A  consistently  good  academic
 record  with  at  least  ist  or  high

 second  class.  (B  in  the  seven  point
 scale)  at  the  Master’s  degree  in  @
 relevant  subject  or  an  equivalent
 degree  of  a  foreign  university;  and

 (9)  An  M.  Phil.  degree  or  a  recog-
 nised  degvee  beyond  the  Master's
 Jevel  or  published  work  indicating
 the  capacity  of  a  candidate  for  in-
 dependent  research  work.

 Provided  that  if  the  Selection  Com-
 mittee  is  of  the  view  that  the  research
 work  of  a  candidate  as  evident  either
 from  his  thesis  or  from  his  published
 work  is  of  a  very  high  standard,  it
 may  relax  any  of  the  prescribed  quali-
 fications  prescribed  in  (a)  above.

 Provided  {urther  that  if  a  candidate
 possessing  the  qualification  88  at  (b)
 above  is  not  available  or  not  consider-
 ed  suitable,  the  college,  on  the  recom~
 mendation  of  the  Selection  Committee
 may  appoint  a  person  possessing  8
 consistently  good  academic  record  on
 the  condition  that  he  wilf  have  to
 obtain  an  ४.  Phil.  degree  or  a  recog:
 miseq  degree  beyond  the  Master’s  level
 within  five  years  of  his  appointment,
 failing  which  he  will  not  be  able  to
 earn.  future  increments  till  he  obtains
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 that  degree  or  gives  evidence  of  equl-
 valent  publisheg  work  of  high  stand-
 ard.

 Explanation:

 Candidates  for  being  eligible  for
 recruitment  to  the  posts  of  Lecturers
 must  have  a  Ist  or-high  Second  Class
 (8  in  the  seven  point  scale)  at  the

 Master’s  level  and  for  determining
 consistently  good  record,  average  of
 50-55  per  cent  or  (B  in  the  seven  point
 scale)  may  be  expected  at  the  two  eX-
 aminations  prior  to  the  Master’s  ex-
 amination.

 .  क
 In  pursuance.  of  the  above  recom-

 mendations,  the  State  Government
 prescribed  that  candidates  should  have
 35  per  cent  of  the  total  marks  in  the
 Master’s  level  examination  as  also  in
 all  preceding  public  examinations  to
 qualify  for  appointment  as  lecturers.
 However,  in  view  of  the  difficulties  in
 getting  suitable  candidates  who  possess
 the  prescribed  percentage  of  marks  in
 all  examinations  and  since  the  mini-
 mum  percentage  of  marks  for  a  second
 class  ig  only  40  in  the  State,  the  State
 Government  has  now  informed  that
 they  have  made  some  modifications  in
 the  qualifications  prescribed  earlier.
 The  modified  qqualifications  ate:-—~

 (a)  Essential—

 (i)  45  per  cent  marks  in  the  Matri-
 culation/Higher  Secondary  or  equi-
 valent  examination;

 (ii}  40  per  cent  marks  in  BA/
 B.Sc./M.Com.  (Hons.  Courses);

 (iii)  50  per  cent  marks  in  M.A./
 M.Se./M.Com.;

 (iv)  Candidates  with  B.A./BSc/,
 B.Com.  Pass  degrees  ‘will  ‘be  ‘éligible
 if  they  Have  a  first’  class  degtee  at
 the  Master's  level  or  50  per  -cerit

 marks  in  M.A./MSc./M.Com.  and  &
 doctorate  degree,  |
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 (b)  Desirable

 M.Phjl./Doctorate  degree  or  equi-
 valent.published  work.

 Candidates  who  do  not  possess  M.
 “Phil.  or  equivalent  degree  at  the  time

 ‘  of  appointment  will  have  to  obtain  that
 “gegree  within  five  years  of  their  ap-

 pointment  failing  which  they  will  not
 earn  future  increments.

 (by  to  (d).  The  advice  of  the  Univer-
 sity  Grants  Commission  is  being  sought
 and  on  the  basis  of  such  advice,  the
 matter  will  be  taken  up  with  the  State
 Government,  if  necessary.

 Tractors  and  Power  Tillers  for  West
 *  Bengal

 991.  SHRI  RAJ  KRISHNA  DAWN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  the  Government  879
 aware  that  in  West  Bengal  due  to
 sudden  death  of  lakhs  of  cattle  during
 the  last  unprecedented  and  devastat-
 ing  flood  there  was  scarcity  of  cattles
 for  farming  in  the  State;

 (b)  if  so,  to  face  the  problem,
 whether  the  Government  have
 increased  the  quota  of  tractors  and
 power  tillers  in  thé  State;  and

 (c)  if  not,  what  alternative  steps  are
 considered  for  implementation  by  the
 Government  to  remove  the  hardship
 faced  by  the  farmers?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  Yes,  Sit.

 [  (by  and  (०).  There  is  no  contro)  on

 pe
 sale  and  distribution  of  power

 ‘illers  and  most  indigeneous  models  of
 ttractors  and  these  are  directly  avail-
 jable  from  the  manufacturers.  There-
 (fore,  the  question  of  increase  in  quota
 for  power  tillers  ang  tractors  for  the
 State  of  West  Bengal  does  not  arise.
 473  LS—9

 The  West  Benga{  Agro-Industries
 Corporation  had  arranged  additional
 supply  of  tractors  and  power  tillers
 for  distribution  in  the  State  directly
 from  the  manufacturers.  An  advance
 Plan  assistance of  Rs.  crore  has  been
 allocated  to  the  State  Government  for
 contribution  towards  the  equity  capital
 of  the  West  Bengal  Agro-Industries
 Corporation  for  purchase/development
 of  additional  power  tillers.

 Grant  to  Socia]  Welfare  Units  in
 varioug  States

 992.  SHRI  RAJ  KRISHNA  DAWN:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  what  ig  the  net  annual  grants  in

 rupeeg  allotted  by  the  Government  to
 ‘various  ‘social,  units  in  the  ‘various
 States  of  the  country;  and

 (b)  what  is  the  total  allotment  of

 grant  given  to  the  State  of  West
 Benga]  and  actually  utilised  by  the
 various  social  welfare  wings  in  the
 State  during  the  current  financial

 year?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  A  statement  showing  the

 grants  allotted/sanction  to  voluntary
 social  welfare  organisations  in  various

 States  during  ‘1978-79  (upto  21-2-78)  is

 attached  herewith.

 (b)  A  total  allotment  of  grant  of
 Rs.  61,50,111.00  has  been  made  to  the
 State  of  West  Bengal  during  the  cur

 rent  financial  year.  However,  the
 amount  actually  utilised  by  the  State

 Government  would  be  available  after

 the  end  of  March,  1979,
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 Statement

 Nat  amount  of  grant  allotied|sanctioned  by  the  Department  of  Social  Welfare  to  various  veluntary  social
 welfare  Institutions  in  various  States  during  the  year  1978-79.  (upto  22-2-1979)

 ya  of
 8.No.  Name  of  State/U.T.  Soctal  wellare  Amount

 Institutions
 assisted  (in  Rs.)

 1  2  3  4

 x.  Andhra  Pradesh  ©  7  9,72,894
 s.  Asam  to  723,247,

 g.  Bihar  +  .  +  4  1544944

 ro  Gujarat  .  .  +  e  #  न  गन  .  go  21,173,003,

 5.  Haryana.  .  6  4०3,  977

 6.  Himachal  Pradesh  oe  ©  ©  t  * 62,000

 9.  Jammu  &  Kashmir  a  3  2,24,250

 8.  Karnataka  मा  मी  हे  कि  .  20  20,01,796

 cy  Kerala  क  है  .  8  है  26  19,78,489

 10.  Madhya  Pradesh  rr  a  *  ७०  78  6,07,908

 We  Maharashtra  .  नि  .  है  .  .  .  40  26,75,756

 x2,  Orissa  .  डे  .  .  .  न  12  6,24,552

 4g.  Punjab  कि  80  22,70,624,

 74  Rajasthan  75  3,98,833,

 1S.  Sikkim  &  Coat  I  31,995
 16.  Tamil  Nadu  नी  आय  a  48  1 5क 1,  204
 Wy  Tripura  .  .  2  46,590
 18.  ‘Uttar:  Pradesh  8  छ  &छ  28  17,63,381

 tg.  West  Bengal  .  .  *  40  26,28,579

 Union  Territories

 ae  Andaman  &  Nicobar  Islands  °  .  .  .  l  2,02,254

 a.  Arunachal  Pradesh  oe  a  ०»  ।  «:  3  72,  ea
 g.  Chandigah.  .  .  -  a  75520

 co  Delhi  8  6  .  द  32  36,48,118

 5  Goa,Daman&  Diu.  ,  ee  2  w7e,  548
 6.  Mizoram  .  .  |  «  a  ee  I  18,968
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 Buffer  Stock  of  Sugar

 993.  SHR  P.  K.  KODIYAN:
 SHRI  ARJUN  SINGH

 BHADORIA:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  Government’  have
 decided  to  create  g  buffer  stock  of  five
 Jakh  tonnes  of  sugar;

 (b)  whether  Government  are  also
 buying  and  helping  the  sugar  industry to  export  8.5  lakh  tonnes  of  sugar  out of  the  current  year’s  production;

 (c)  if  80,  to  what  extent  this  will
 improve  the  liquidity  position  of  the
 Sugar  mill  owners;  and

 (d)  whether  this  will  have  any impact  on  the  clearance  of  arrears  of
 cane  prices  to  growers  by  the  mills?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  &
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  (a)  Yes,  Sir.

 (0)  India’s  quota  in  effect  under  the
 International  Sugar  Agreement  in  the
 current  year  is  6.5  lakh  tonnes.  Ex-
 ports  against  this  quota  are  being  made by  State  Trading  Corporation,  a  Public
 Sector  Undertaking  and.  also  the  Sugar
 Factories  theroselves  from  their  own
 broduction,

 (co)  and  (a).  It  is  envisaged  the  ex-
 rg

 of  sugar  and  the  creation  of  a
 the  stock  of  sugar  would  improve ९  Liquidity  position  of  sugar  mills ‘nd  help  them  clear  the  arrears  of
 Pe

 Prices.  It  is,  however,  difficult

 3

 stage  to  quantify  the  extent  to iw  Aich  it  would  help  the  factories  in
 citection,  as  the  details  of  the

 bs  ties  of  acquiring  the  buffer

 expand  the  extent  of  partictpation Doris  directly  by  the  factories  can
 a8essed  only  later,

 Regularisation  of  Colonies  in  Delhi
 994.  SHRI  P.  K.  KODIYAN:

 SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  WORKS  AND

 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  which  are  the  unauthorised
 colonies  approved  so  far  by  the  Delhi
 Municipal  Corporation  and  D.D.A.
 respectively  under  the  Governmental
 Policy  of  regularising  unapproved
 colonies  which  came  into  existence
 before  30th  June,  1977;

 (b)  which  are  the  unapproved
 colonies  now  left  for  regularisation;
 and

 (c)  when  these  colonies  are  expected
 to  be  regularised?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  According  to
 the  latest  information  furnished  by  the
 Delhi  Development  Authority  and  Mu-
 nicipal  Corporation  of  Delhi,  there  are
 at  present  6l/  unauthorised  agglomera-
 tions  in  urban  and  rural  areas  of  Delhi
 a8  per  list  at  statement-J  laid  on  the
 Table  cf  the  House.  [Placed  in  Li-
 brary,  See  No.  LT-3368/79]  which
 include  extensions  and  parts  of  co-
 lonies  88  well  as  village  extensions  Out

 of  them,  the  Delhi  Development  Autho-
 rity  and  Municipal  Corporation  of
 Delhi  have  approved  the  colonies  men-
 tioned  in  the  list  at  Statement-II  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-3363/79].

 (९)  It  is  not  feasible  to  indicate  any
 time  limit  for  regularisation  of  the
 remaining  colonies.

 Financial  Assistance  to  Adult  Educa.
 tion  voluntary  Agencies/Organisa-

 tions  in  Delhi

 995.  SHRI  P.  K,  KODIYAN:  Will
 the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  what  is  the  extent  of  assistance
 sought  by  the  Delhi  Administration  by
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 way  of  financial  grants  to  voluntary
 agencies/organisationg  engaged  in  run-
 ning  adult  literacy  schools  in  the  Union
 Territory  of  Delhi  as  part  of  the
 national  education  programme;

 (b)  which  are  the  voluntary  agen-
 cies/organisations  approved  and
 recommended  by  the  Delhi  Adminis-
 tration  for  the  purpose  of  providing
 financial  grants  for  running  literacy
 schools  and  what  ig  the  previous
 experience  of  these  agencies/organi-
 sations  in  adult  literacy  work;
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 (c)  how  many  adult  literacy  schools
 are  now  being  run  by  each  of  these
 agencies/organisations  in  the  Union
 Territory  of  Delhi  and  where  are  these
 schoolg  located  and  what  is  the  total
 number  of  adult  illiterates  covered
 by  all  these  schools;  and

 (9)  what  is  the  total  amount  of
 financial  assistance  80  far  given  to  each
 of  these  agencies  or  organisations?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  to  (d).  &  statement  is
 attached,
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 Protection  of  Forests  from  Destruction

 906.  SHRI  P,  K.  KODIYAN:
 SHRI  MADHAVRAO

 SCINDIA:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  it  has  come  to  the
 notice  of  Government  that  large  scale
 cutting  of  trees  and  destruction  of
 forests  are  taking  place  in  a  number
 of  States;

 (b)  whether  such  large  scale  defor-
 estation  will  cregte  fuel  shortage  in
 the  villages  besides  bringing  about
 adverse  ecologica]  changes;  and

 (c)  if  so,  steps  being  taken  to  pre-
 vent  such  wanton  destruction  of
 forests?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 According  to  the  information  receive-
 eq  from  the  States  no  large  scale  cut-
 ting  of  trees  and  destruction  of  forests
 is  taking  place  in  the  forests  under
 the  contro]  of  the  State  Forest  De-
 partments.  The  forests  under  the  con-
 trol  of  the  State  Forest  Departments
 are  by  and  large  worked  scientifically
 according  to  the  prescriptions  of  the
 working  Plans  prepared  for  such
 areas.  However  in  the  unclassed  and
 undemarcated  forests  large  scale  cut-
 ting  of  trees  ang  destruction  of  forests
 is  taking  place  in  a  number  of  States.

 (b)  There  is  already  acute  shortage
 of  fuelwood  in  the  country,  However,
 forests  are  able  to  meet  a  demand  of
 6  million  cubic  metre  (recorded
 demand)  of  fuelwood  annually  against
 the  estimated  demand  of  225  million
 cubic  metre,  Further,  indiscriminate
 felling  in  the  unclassed  forests  is
 likely  to  create  further  shortages  and

 deplete
 the  forest  resource  consider-

 ably.

 '  (c)  Some  of  the  States  have  already
 ken  Up  steps  to  amend  their  State
 “Orest  Act  to  regulate  felling  of  trees

 in  areas  outside  the  control  of  the
 State  Forest  Departments,  The  Gov-
 ernment  of  India  also  proposes  to
 suitably  modify  the  Indian  Forest  Act
 to  provide  for  deterrent  punishment
 for  such  offences.

 However,  greater  stress  ig  being
 laid  on  man-made  forests  and  exten-
 sion  of  tree  land  to  cover  waste  lands.
 roadside,  canal  bank  etc.  under  the
 planning  and  non-plan  schemeg  in
 the  State  sector,  Under  Social  Fores-
 try,  two  Centrally  Sponsored  Schemes
 ie,  (a)  raising  of  mixed  forests  on
 Wastelands,  panchayat  lands,  com-
 munity  lands  etc.  and  (०)  rehabilita-
 tion  of  degraded  forests  were  taken  up
 during  the  Fifth  Five  Year  Plan.  An
 increase  in  allocations  is  being  made
 under  these  schemes  to  raise  more
 plantations  for  meeting  the  local  re-
 quirements  of  fuelwood  etc.  Increased
 allocations  are  also  being  made  qur-
 ing  the  mid-term  plan  (1978-79  to
 1982-83)  under  these  schemes,

 Centre’s  insistence  on  Classification  of
 Rice  Stocks  supplied  py  Orissa

 997.  SHRI  K.  PRADHANI:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  it  is  8  fact  that  the
 Orissa  Government  have  expressed  its
 willingness  to  sell  by  auction  rice
 worth  a  crore  of  rupees  on  account
 of  the  Centre’s  insistence  on  classifi-
 cation  of  stocks  on  the  basis  of  the
 recommendations  of  the  Ramiah  Com-
 mittee;

 (b)  whether  it  is  a  fact  that  the
 Centre  had  accepted  75,000  tonnes  of
 parboiled  rice  from  Orissa  in  1975-76
 but  the  centre  is  now  insisting  on
 classification  of  parboiled  rice  as
 recommended  by  the  Ramiah  Com-
 mittee;

 (e)  whether  the  State  of  Orissa  has
 urged  the  Central  Government  that
 any  change  in  the  classification  of  rice
 at  this  stage  would  result  in  huge  loss
 to  the  State  exchequer;  and
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 (d)  if  so,  the  reaction  of  Central
 Government  to  this  request  of  the
 State?

 THE  MINISTER  OF  STATE:  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  to  (d),  Gov-
 ernment  of  Orissa  offered  a  quantity
 of  45,000  tonnes  of  par-boileq  rice
 out  of  1977-18  Kharig  crop  to  the
 Central  Pool  and  requested  that  the
 stocks  be  accepted  as  Fine  and  Super
 fine  varieties.  As  the  classifications  of
 these  stocks  as  Fine  and  Superfine  va-
 rieties  by  the  State  Government  did
 not  conform  to  the  classifications  on
 the  basis  of  the  recommendations  of  the
 Ramiah  Committee,  the  State  Gov-
 ernment  was  advised  to  reclassify
 them.  The  State  Government  express-
 ed  their  reluctance  to  adopt  the
 Ramiah  Committee’s  recommendations
 as  basis  of  classifications.  It  has  not
 been  possible  for  the  Central  Govern-
 ment  to  accept  the  stocks  for  the  Cen-
 tra]  Pool,  because  of  price  differential
 between  the  categories  of  rice  on  the
 basis  of  two  different  methods  of
 classification,

 It  ig  a  fact  that  a  quantity  of  70,000
 tonnes  out  of  75,000  tonnes  of  par-
 boiled  rice  from  1975-76  crop  offered
 by  the  State  Government  was  accept-
 ed  for  the  Central  pool  in  accordance
 with  the  classifications  adopted  by
 them  but  this  was  done  as  a  special
 case  only  for  that  year.  The  State
 Government  was  advised  at  the  same
 time  that  they  will  have  to  fall  strict-
 ly  in  line  with  the  specifications  and
 classifications  prescribed  by  the  Gov-
 ernment  of  India  in  the  subsequent
 years,

 The  State  Government  have  repor- ted  that  they  have  a  carry  over  stocks of  rice  of  the  order  of  65,000  tonnes
 from  ‘1976.77  and  1977-78  crop  and
 that  they  have  called  tenders  to  dis-
 Pose  of  these  stocks,  It  hag  been  re-
 Ported  also  that  there  is  no  proposal
 with  the  State  Government  for  the
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 disposal  of  the  stocks  by  auction.  The
 tenders  are  gtated  to  be  under  consi-
 deration  of  the  State  Government,

 Loan  to  States  for  payment  of  Com-
 pensation  to  landlords

 998.  SHRI  K.  PRADHANI:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Central  Government  are
 reluctant  to  advance  joans  to  the
 States  ‘for  paying  compensation  to
 landlords  under  the  Land  Reforms
 Act;  and

 (b)  if  so,  the  details  regarding  the
 amount  of  loans  so  far  advanceq  to
 various  States  under  the  Land  Re-
 forms  Act?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  Central  Government  has  no
 scheme  of  Central  Assistance  to  State
 Governments  to  help  them  Pay  com-
 pensation  to  landlords  and  so  the
 question  of  advancing  loang  to  States
 for  this  purpose  does  not  arise,

 (b)  Does  not  arise.

 Master  Plan  of  Delhi

 999.  CHAUDHARY  BRAHM  PRA-
 KASH:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:  \

 (a)  whether  Government  is  con-
 sidering  any  proposal  to  change  the
 Master  Plan  of  Delhi;

 (b)  if  so,  the  proposed  changes
 likely  to  be  made  in  the  Plan;  and

 (c)  when  these  changes  are  likely
 to  take  effect?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  ta  (e).  The  present
 Master  Plan  is  for  the  period  upto
 98l.  The  exercise  undertaken  by  the.
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 Delhi  Development  Authority  for  the
 revision|preparation  of  a  Master  Pian
 with  a  perspective  period  upto  the
 year  200  ig  likely  to  be  completed
 by  799  ang  the  details  of  the  Plan
 would  be  available  only  thereafter,

 Construction  of  Trunk  Sewey  Line  in
 Pitampura,  Deihi

 1000,  CHAUDHARY  BRAHM  PRA-
 KASH:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  the  date  on  which  the  Contrac-
 tor  stopped  the  work  on  trunk  sewer
 line  in  Pitampura  Residential  Scheme;

 (b)  the  dates  on  which  the  tenders
 were  invited  for  the  completion  of
 work  on  trunk  sewer  line  in  Pitampura
 Residential  Scheme;

 (c)  whether  any  tender  has  since
 been  accepted  and  the  work  awarded;
 if  so,  the  particulars  of  the  contrac-
 tor  and  when  the  work  is  likely  to
 be  completed  and  if  not,  the  reasons
 for  not  accepting  any  tender  so  far
 and  how  it  is  proposed  to  do  the  work
 without  awarding  the  work  to  some
 contractor?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  work  did  not  stop
 on  the  Trunk  Sewer  line,  whtich  is
 the  responsibility  of  the  Municipal
 Corporation  of  Delhi,  The  work  how-
 €ver,  stopped  on  the  internal  sewer
 line,  which  is  being  constructed  by the  D.D.A.  Two  contractors  stopped
 Work,  one  in  May  1977,  and  the  other

 ;din  November,  1977,

 we
 The  D.D,A,  hag  reported  that

 '
 ७०  called  for  tenders  for  the  remain-

 ve
 Work  in  three  parts  on  7

 ot  Bust  1978,  Ist  September  978  and h  November  978  and  since  the

 tendereg  rates  were  high,  fresh  ten-
 ders  were  invited  on  20th  December,
 1978,

 (c)  Yes,  Sir.  The  particulars  of
 the  contractors  to  whom  the  work  has
 been  awarded,  with  the  expected  time
 of  completion,  are  as  under:-—-

 (i)  Shri  Ram  Avtar  Gupta  &
 Sons—25th  November  1979,

 (ii)  Shri  पप्नी  K.  Gandhi—9th
 October  1979,

 (iii)  Shri  Davinder  Kumar—28th
 August,  1979.

 2.00  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Report  OF  THe  COMMITYEE  ON  LAND
 REFORMS  AND  A  STATEMENT  FOR  NOT

 LAYING  THE  HINDI  VERSION

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  I  beg
 to  lay  on  the  Table:—

 (l)  A  copy  of  the  Report  of  the
 Committee  on  Land  Reforms—Con-
 stitutional  Protection  of  Land  Re-
 form  Laws  ang  machinery  for  Quick
 disposal  of  land  reform  cases,

 (2)  A  statement  (Hindi  and  Eng-
 lish  versions)  explaining  reasons
 for  not  laying  simultaneously  the
 Hindi  version  of  the  above  report.
 [Placed  in  Library,  See  No,  LT-
 3317/79.)

 Revizwg  ON  AND  ANNUAL  REPORTS  OF
 De.ex  Pustic  Liprary  For  1977-78,
 Nationa,  Scnoon.  or  DraMa,  New

 Detny  ‘1977-78,  Scnoon  oF  Buppxist
 For  PxrtosopHy,  Lew  ror  ‘1977-78  AND
 Kaupa  BAKHsH  ORIENTAL  Pusiic  Lis~

 RARY,  PATNA  FOR  ‘1977-78;  ETC,  ETC.

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
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 DER):  I  beg  to  lay  on  the  Table:

 (1)  (i)  A  copy  of  the  Annual
 Report  (Hindi  and  English  versions)
 of  the  Delhi  Public  Library,  Delhi,
 for  the  year  1977-78,  along  with  the
 audited  Accounts.

 (ii)  A  copy  of  the  Review
 (Hindi  ang  English  versions)  py
 the  Government  on  the  working
 of  the  Delhi  Public  Library,
 Delhi,  for  the  year  ‘1977-78,
 (Placed.  in  Library.  See  No,  LT-
 8318/79,]

 (2)  (i)  A  copy  of  the  Annual
 Report  (Hindi  and  English  versions)
 of  the  Nationa]  School  of  Drama,
 New  Delhi,  for  the  year  1977-78,

 (ii)  A  copy  of  the  Review
 (Hindi  and  English  versions)  by
 the  Government  on  the  working
 of  the  National  School  of  Drama,
 New  Delhi  for  the  year  ‘1977-78,
 [Placed  in  Library.  See  No.  LT-
 83-9/79,]

 (3  (i}  A  copy  of  the  Annual  Re-
 port  (Hindi  ang  English  versions)
 of  the  School  of  Buddhist  Philoso-
 phy,  Leh,  for  the  year  1977-78,

 (ii)  A  copy  of  the  Review
 (Hindi  ang  English  versions)  by
 the  Government  on  the  working
 of  the  School  of  Buddhist  Philo-
 sophy,  Leh,  for  the  year  ‘1977-78,
 [Placed  in  Library,  See  No,  LT-
 8320/78,

 (4)  A  gtatement  (Hindi  and  Eng-
 lish  versions)  explaining  reasons
 for  not  laying  the  Annual  Report
 and  Auditeq  Accounts  of  the  Indian
 Institute  of  Advanced  Study,  Simla,
 for  the  year  1977-78  within  the  sti-
 Pulated  period  of  nine  months  after
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 the  close  of  the  accounting  year..
 [Placed  in  Library,  See  No,  LT-
 3821/79.)
 (5)  i)  A  copy  of  the  Annual  Re-
 port  (Hindi  and  English  versions)
 of  the  Khuda  Bakhsh  Oriental  Pub-
 lic  Library  Patna  for  the  year  1977.  ny
 78  along  with  the  Auditeq  Accounts,
 under  sub-section  (4)  of  gection  2l
 of  the  Khuda  Bakhsh  Oriental  Pub-
 lic  Library  Act,  1969.

 (ii)  A  copy  of  the  Review
 (Hindi  and  English  versions)  by
 the  Government  on  the  working
 of  the  Khuda  Bakhsh  Oriental
 Public  Library,  Patna  for  the  year
 1977-78,  [Placed  in  Library,  See
 No,  LT-3322/79.]

 (6)  A  copy  of  the  Certified  Ac-
 counts  (Hindi*  version)  of  the
 Indian  Institute  of  Technology,
 Madras,  for  the  year  1977-78  along
 with  the  Audit  Report  thereon,
 under  sub-section  (4)  of  section  23
 of  the  Institute  of  Technology  Act,
 396l,  [Placed  in  Library,  See  No.
 LT-3323/79.]

 (7)  A  copy  of  the  Annual  Ac-
 counts  (Hindi  version)  of  Banaras
 Hindu  University,  Banaras,  for  the
 year  ‘1975-76  together  with  the
 Audit  Report  thereon,

 (8)  (i)  A  copy  of  the  Annual  Ac-
 counts  of  Banaras  Hindu  University,
 Banaras,  for  the  year  ‘1976-77  to-
 gether  with  the  Audit  Report  there-
 on.—Volumes  I  &  IT,

 (it)  A  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  gocuments
 mentioned  at  (i)  of  item  (8)
 above.  [Placed  in  Library,  See
 No,  LT-3324/79.]

 *English  version  of  the  Accounts  was  laid  on  the  Table  on  the  22nd
 December,  1978,

 **English  version  of  the  Annual  Accounts  was  laig  on  the  Table  on
 the  2lst  December,  1978,
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 SYATEMENT  FOR  NOT  LAYING  ANNUAL
 Report  of  RAssTRtya  SANSKRIT  SANs-
 THAN,  New  Dreier  ror  ‘1977-78  AnD
 ANNUAL  REPORT  AND  4  STATEMENT  OF
 Review  ror  CENTRAL  INSTITUTE  oF
 Enciish  AND  FOREIGN  JLANGUAGES,

 HYDERABAD  FOR  1977-78

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  7  beg  to  lay  on  the
 Table:

 (i)  A  statement  (Hindi  ang  Eng-
 lish  versions)  explaining  reasons
 for  not  laying  the  Annual  Report
 of  the  Rastriya  Sanskrit  Sansthan,
 New  Delhi,  for  the  year  ‘1977-78
 within  the  stipulated  periog  of  nine
 months  after  the  close  of  the  ac-
 counting  year.  [Placed  in  Library,
 See  No,  LT-3325/79.]

 (2)  (i)  A  copy  of  the  Annual
 Report  (Hindi  and  English  ver-
 sions)  of  the  Central  Institute  of
 English  and  Foreign  Languages,
 Hyderabad,  for  the  year  1977-78,
 along  with  the  Audited  Accounts.

 (ii)  A  statement  (Hindi  and
 English  versions)  regarding  Re-
 view  on  the  working  of  the  Insti-
 tute.

 [Placed  in  Library.  See  No.  LT-
 3326/79],

 STATEMENT  FOR  NOT  LAYING  ANNUAL
 Report  or  Foop  CORPORATION  OF  INDIA

 For  ‘1977-78

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  I  beg  to  lay  on
 the  Table  a  statement  (Hindi  and
 English  yersions)  explaining  reasons

 #  for  not  laying  the  Annual  Report  of
 the  Food  Corporation  of  India  for

 the  year  ‘1977-78  within  the  stipula-
 ted  periog  of  nine  months  after  the
 Close  of  the  accounting  year.  [Placed
 in  Library.  See  No,  LT-3827/79.]

 PHALGUNA  7,  900  (SAKA)  Papers  Laid  278

 12.02  brs.

 RELEASE  OF  MEMBER,

 MR,  SPEAKER:  I  have  to  inform
 the  House  that  I  have  received  the
 following  telegram  dated  the  25th
 February,  1979,  from  the  Senior
 Superintendent  of  Police,  Jammu,
 today:

 “Shri  Baldev  Singh  Jasrotia,
 M-P.,  earlier  arrested,  released  on
 bail,”

 2.08  hrs
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  ATTACK  ON  A_  PROCESSION
 TAKEN  OUT  By  HARIJANS  IN  MUZAFFAR

 Nagar

 SHRI  M.  N,  GOVINDAN  NAIR
 (Trivandrum):  Mr,  Speaker,  Sir,  8
 call  the  attention  of  the  Minister  of
 Home  Affairs  to  the  following  matter
 of  urgent  public  importance  and  I
 request  that  he  may  make  a  statement
 thereon:

 “The  reported  attack  on  the  pro-
 cession  taken  out  by  Harijans  on
 the  birthday  of  Guru  Ravi  Das  in
 Muzaffar  Nagar  (U.P.),  causing
 some  deaths  and  serious  injuries  to
 hundreds,  including  women  and
 children,  and  the  steps  taken  by
 the  Government  to  take  action
 against  the  culprits,”

 THE  MINISTER  OF  HOME  AFF-
 AIRS  (SHRI  H.  M.  PATEL):  Sir,
 Mohallas  Brahampuri  and  Raidas-
 puri  where  the  trouble  occurred  on  i]/
 12-2-1979  had  come  up  on  agricul-
 tural  land  in  the  northern  outskirts  of
 the  old  town  of  Muzaffarnagar  about
 25—30  years  back.  These  are  adjacent
 mohallas.  In  the  former,  Tyagis  live
 and  in  the  latter  Harijans,  There  is  @
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 30  feet  wide  passage  which  joins  the
 two  Mohellas,  The  Harijans  wanted
 the  boundary  wall  of  one  Shri  Megh-
 raj  Singh  Tyagi  to  be  shifted  back-
 wards  to  widen  the  passage.  This  was
 objected  to  by  Shri  Meghraj  Singh
 Tyagi  because  he  claimed  that  the
 land  on  which  the  boundary  wall  stood
 was  his  property  and  he  was  not  pre-
 pared  to  part  with  any  portion  of  his
 land,  The  litigation  for  widening  the
 passage  continued  from  the  year  96]
 which  was  decreed  in  favour  of  Shri
 Tyagi  in  various  judicial  pronounce-
 ment  in  1965,  97]  and  1972,  Ultima-
 tely  the  Harijans  won  the  case  in  the
 year  976  against  which  Shri  Tyagi
 went  in  appeal.

 On  82,1979,  both  the  parties  filed  a
 compromise  on  which  the  Munsif
 Court  allowed  a  week’s  time  for  ex-
 ecution.  However,  at  the  time  of  its
 execution  on  9.2.I979  a  dispute  arose

 on  the  interpretation  of  the  compromise
 and  the  matter  was  taken  back  to  the
 court,

 Guru  Ravi  Das  Jayanti  was  celebra-
 ted  on  11.2.1979  by  taking  out  proces-
 sions  from  different  Mohallas,  When
 the  processionists  mostly  Harijans  on
 this  route  reached  the  disputed  bound-
 ary  wall,  they  demolished  the  bounda-
 ry  wall,  The  followers  of  the  two
 groups  exchanged  brickbats,  The  as-
 semblies  were  declared  unlawful  and
 the  police  burst  tear  gas-shelis  and
 grenades  and  brought  the  situation  un-
 der  control.  The  police  arrested  3
 easte  Hindus  and  l!  Harijans  under
 sections  151{107|116  Cr.  P.C.  and  re-
 leased  them  on  personal  bonds  and  on
 their  furnishing  requisite,  assurance
 for  maintaining  peace  and  order.  All
 other  processionists  converged  at  the
 Town  Hall  and  celebrated  the  day  as
 approved,  The  Superintendent  of  Po-
 lice  visited  the  place  where  distur-
 bance  hag  aken  place  and  set  up  a
 Peace  Committee.  On  February  12,
 ‘1979,  the  Peace  Committee  brought
 about  a  compromise  on  the  dispute,
 and  by  about  25.30  hours  a  new  boun-
 dary  wall  was  constructed  to  the  mu-
 tual  satisfaction  of  both  the  groups,
 widening  the  passage  between  the  two
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 Mohallas.  To  guard  against.  any  re-
 newal  of  the  threat  to  peace  and  tran-
 quility,  prohibitory  orders  under  sec--
 tion  ६44  Cr,  P.C,  were  promulgated  in
 the  area  at  6.30  hours,

 (However,  in  contravention  of  th
 prohibitory  orders,  a  procession  was
 taken  out  by  the  Harijans  at  about
 7.30  hours.  When  ordered  to  disperse,
 the  processionists  hurled  prickbats  and
 kerosene  balls  of  fire  were  thrown  from
 the  roof  tops  towards  the  police  and
 the  houses  of  the  caste  Hindus.  The  po-
 lice  had  to  resort  to  ljathi-charge  and
 tear  gas~shells  and  grenades  to  force
 the  processionists  to  retreat  into  their
 houses.  During  the  melee,  Shri  Meg-
 hraj  Tyagi  whose  wall  was  the  subject
 of  dispute,  openeg  fire  with  licensed

 gun.  The  police  arrested  47  procession-
 ists  under  sections  147,  148,  149,  188,307,
 332,  435,  LP.C.  and  section  25  of  the
 Arms  Act.  In  some  cases,  they  had  to
 enter  the  houses  of  some  person.  The
 Police  neither  opened  fire  nor  did  any
 one  die  in  the  incident.  As  a  result  of
 the  clash  25  injured  Harijan  procession-
 ists  and  6  policemen  were  sent  for
 first  aid.  2  policement  and  5  procession
 ists  were  hospitalised  and  the  rest  were
 discharged,  According  to  the  hospital
 record,  as  intimated  by  the  Govern-
 ment  of  Uttar  Pradesh,  on  the  night
 of  42th/i3th  February,  i3  persons  got
 themselves  medically  examined  and
 were  found  to  have  received  superfi-
 cial  gunshot  injuries,  except  one  of
 them  who  was  admitted  in  hospital.

 Shri  Mohan  Lal  Pipil  and  Shri  R.  N.
 Rakesh,  both  Members  of  Parliament,
 hag  visited  Muzaffarnagar  on  the  3th.
 On  their  return,  they  submitteg  a  re-
 presentation  to  me  in  which  it  was
 stated  that  in  all  62  Harijans  had  been
 admitted  in  the  Hospital.  Because  of
 the  qifference  in  the  picture  that  their
 report  gave  of  the  incident  from  that
 received  officially,  the  Minister  of  State
 Home  Affairs,  was  asked  by  me.  to
 visit  Muzaffarnagar.  He  did  so  on  Fe-
 bruary  16,  979  along  with  Shri  Mohan
 Lal  Pipil,  MP  and  the  Additional  Sec-
 retary  in  the  Ministry  of  Home  Affairs.
 The  Divisiona,  Commissioner,  Meerut,
 has  been  ordered  by  the  State  Guvera~

 ment  to  enquire  into  the  incidents  and
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 allegations  of  police  excesses  on  Hari-
 jang.in  connection  with  these  inci-
 dents.  Whatever  further  action  needs
 to  be  taken  will  be  taken  after  the
 report  becomes  available.

 SHRI  M.  N.  GOVINDAN  NAIR:  I
 would  have  been  misled  by  this  report
 if  I  had  not  visited  that  area  immedia-
 tely  after  the  incident.

 This  Mohalla  of  Harijans  is  named
 after  Ravidag  and  it  was.only  natural
 that  on  that  day  they  celebrated  it  by
 taking  out  a  procession,  To  say  that
 Harijans  from  other  Mohallas  came  js
 false.  If  you  had  visited  that  area,
 you  should  have  know  that  these  two
 Mohallag  are  close  by  and  the  Harijangs
 of  Ravidas  Mohalla  were  taking  out  a
 procession  on  that  day.  The  question
 is  whether  they  were  entitled  to  take
 out  a  procession,  All  that  you  have
 mentioned  as  to  what  happened
 in  962  ang  972  is  superfluous,  On
 8.2.1979  both  the  parties  had  agreed
 regarding  the  widening  of  the
 road  and  there  was  a  court  award  in
 favour  of  that  ang  they  were  entitled
 to  take  out  a  procession  elong  that
 road.  It  is  not  that  on  that  day
 they  trieq  to  widen  that  road.  There
 was  already  a  passage.  On  the  lith
 when  they  were  trying  to  take  out  the
 procession,  the  attack  started  ang  the
 attack  started  not  on  the  procession
 but  before  they  could  get  out.  The
 police  and  some  goondas  get  into  this
 Mohalla,  went  into  every  land  and
 by-lane  went  into  the  houses  and  the
 People  were  beaten.  This  is  what
 happened,  The  Peace  Committee  and
 all  that  comes  later.  All  this  hap-
 pened  on  the  llth,  The  funniest  part of  it  is  that  a  number  of  persons  were
 arrested,

 There  are  false  cases  and  charges
 against  them.  7  want  to  know  whether
 those  cases  will  be  withdrawn.

 About  the  PAC  in  U.P.,  it  ts  not  the-
 first  time  that  the  matter  has  come  up for  discussion  in.  this  House,  Even  in
 the  meeting  of  ‘the  leaders  of  the
 various  parties  called  by  the  Prime
 Minister  to  ‘@iscuss  such  questions,
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 complaint  against  the  PAC  came  up.
 People  who  are  expected  to  protect  the
 people  behaved  like  dacoits  and
 looters;  anq  they  manhandleq  the
 people,  And  there  was  a  demand
 that  something  should  be  done,  2ither
 to  disband  this  PAC  or  to  re-organize
 it.  All  that  was  before  the  Govern-
 ment.  It  was  not  the  other  people.  It
 was  this  PAC  which  went  into  this
 mohalla  and  houses  and  attacked  the
 people.  Even  women  and  children
 were  attacked.  Money  and  ornaments
 were  {ooted.  If  gt  all  the  Minister  of
 State  had  gone  there,  how  ‘is  it  that  he
 failed  to  understand  these  things?  I
 went  round  ang  they  took  me  to  the
 houses;  and  from  that  information.  I
 am  saying  this.  Therefore,  how  is  it
 claimed  that  there  is  some  dispute
 between  the  Tyagis  ang  Harijans?  It
 was  settled.  The  Tyagis  went  against
 the  courts  award  wanted  to  prevent
 them  and  created  problems;  and
 Police  sided  with  them.  Therefore,  I
 want  to  know  from  the  hon.  Minister
 whether  the  false  cases  instituted
 against  these  people  will  be  with-
 drawn.  They  are  under  custody.  I
 do  not  know  whether  they  are  under
 bail,  They  should  be  released
 and  the  cases  withdrawn.  And  ab-
 out  the  officers  who  are  responsible,
 and  who  are  expected  to  protect  the
 Harijans  but  behaved  just  the  opposite
 way  is  the  Government  prepared  to
 take  action  against  them?  Thirdly,  are
 you  prepared  to  compensate.  for  the
 loss  they  had  to  suffer,  and  the  dama-
 ges  done?

 MR.  SPEAKER:  Mr.  Nair,  you  have
 put  your  questions  all  right;  let  him
 answer,

 SHRI  H,  M.  PATEL;  The  hoa,  Mem-
 ber  says  that  much  of  the  information
 given  by  me  in  this  statement  is  irre-
 Jevant  and  that  what  he  says.  is  the
 correct  version.  May  be;  I  do  not  know
 whether  he  was  present  there  right
 when  the  incident  started  taking  place.
 I  am  reporting  this  ang  my  main  stat-
 ment  is  based  on  the  report  given  by
 the  State  Government,  ang  I  gave  the
 background  because  there  exists  a  dis-
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 pute  between  the  Tyagis  and  the  Hari-
 jans,  There  is  a  passage.  The  proposal
 was  to  widen  the  passage—the  compro-
 mise  proposal  was  on  that  basis;  ‘but
 before  it  was  finalized—there  are
 certain  proceedings  till  going  on.
 These  are  the  facts  as  reported  I
 think  this  particular  part  of  the  state-
 ment  is  verifjed  also,  and  I  think  there
 is  no  dispute  and  there  can  be  no
 dispute  as  to  the  facts.  The  procession
 was  taken  on  the  Ravi  Das  Day.  They
 did  take  out  the  procession.  On  that
 occasion,  whatever  be  the  reason,  the
 Harijans  broke  the  wall  on  their  own.
 That  is  to  say,  they  effected  the
 widening  of  the  road.  That  is  an
 occasion  which  resulted  in  the
 Tyagis  throwing  brickbats  on  them,
 and  they  retorted  Again,  peace  and
 &  compromise  were  brought  about
 the  intervention  of  others;  and
 as  I  mentioned  to  you  the
 compromise  arrangement  was  rea-
 ched,  On  the  following  day,  as
 you  8see  further  trouble  -sta-
 ted.  On  that  occasion,  evidently  it  is
 the  police  which  wanted  to  disperse
 the  Harijans;  and  in  that  process,
 various  persons  were  injured  and
 some  hag  to  be  hospitalized.  I  have
 said  that  Police  also  went  into  the
 houses  of  some  persons.  All  these
 facts  are  correct.

 Ag  regards  your  questions,  as  I  have
 said  the  Commission  has  been  asked
 to  make  enquiries  as  to  the  facts  be-
 cause  the  complaint  seems  to  be  again-
 st  the  police.  Therefore,  the  facts  must
 be  ascertained.  When  we  ascertain
 facts,  we  shall  decide  what  action  can
 be  taken.  You  are  wanting  us  to
 take  action  before  we  get  complete
 facts.

 श्रीमती  मोहसिना  किदतई  =  (प्राजमगढ़)  :
 अध्यक्ष  जी,  मैं  उन  बातों  का  दौहराना  नहीं  चाहती
 जो  हमारे  ित  लायर  ने  कहीं हैं,  लेकिन में  खुद  भी
 उस  जगह  गई  थी  ।  मैं  यह  मानती  हूं  कि  मैं  पहले
 नहीं गई  थी  ,  क्योंकि  मैंने  वहा ंकी  सरकार के  जो  इस
 बक्त  के  केप्र  र-ट्रेकर  चीफ  मिनिस्टर  झौर  शवाल  इंडिया
 रेडियो  ने  एस  बारे  में  जो  खबर  तशा  की  उस  पर
 तेसबार  कर  लिया  कि  वहां  पर  कोई  ऐसी  ास  बात
 नहीं  हुईं  है  ।  चीफ  मिनिस्टर  सासथ  ने  कहां  था
 कि  बहो  कौ  ऐसा  वॉक्या  नहीं  हा  है,  न  कोई  मरा
 है,  न  गोलीं  बली  है  पौर  हर  चीज  वहां  पर  नामंल-वे
 मैं  जल  रही  है।  ग्राल  इंडिया  रेढियों ने  शी  यही  खबर
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 ae  की  थी  कि  वहां  पर  कोई  ऐसा  इग्सीर  नहीं

 [मा  है.
 हु  मामूली सी  झड़प  हो  यई  थी  i  इस  तरह

 यह  जो  प्लाप  का  वाया-सीडिया  है,  लोगों  को  गुमराह
 करता है  मैं  बह  पर  ता०  9  को  पहुंची  1  जब  मैंने
 उस  भुहल्ले  का  गश्त  किया  तो  मैंने  यह  देखा  कि
 सरकार  की  तरफ  से  ओ  बयान  दिया  गया  है,  वहु
 ज्यादातर  गलत  है  1

 इस  मुल्क  के  जो-होम-प्रफप्नर्ज  के  स्ट्रेट  मिनिस्टर
 हैं,  जो  वहां  तशरीफ  ले  गये  थे,  मैं उन  से  पूछना
 चाहती  हुद  झाप  8  बयान  में  कितना  बढ़ा
 कन्ट्राडिक्शन  है।  भाप  खृद  एडमिट  करते  हैं  कि  भाप
 के  मम्बर  पालियामेंट  वहां  गए  थे  पौर  जो  झ्राफिशियल
 बर्शन  झाया,  उस  में  जो  कन्ट्राडिक्शन  है,  उस  कन्ट्रा-
 'डिबशन  को  ले  कर  प्रधान  मंत्री  ज॑  ने  पूछा,  लेकिन
 झाप  ने  कहीं  भी  उस  बात  का  जिक्र  नद्टों  किया  कि
 भापकी  फाइणिहग्ज  क्या  थों।  क्षाप  छुद  उस  को  पढ़
 लें  |  उस  में  कहा  गया  है

 “Shri  Mohan  Lal  Pipi]  and  Shri
 है,  N.  Rakesh,  both  Members  of  Par-
 liament,  hada  visited  Muzaffarnagar
 on  the  18th,  On  their  return,  they
 submitted  a  representation  in  which
 it  was  stated  that  in  all  62  Harijans
 had  been  admitted  in  the  Hospital.

 Because  of  the  difference  in  the  pic-
 ture  that  their  report  gave  af  the  in-
 cident  from  that  received  officially,
 I  wag  asked  by  the  Home  Minister  to
 visit  Muzaffarnagar.  I  dig  80  on  Fe-
 bruary  16,  979  along  with  Shri
 Moham  Laj  Pipil,  M.P.  and  the  Ad-
 ditional  Secretary  in  the  Ministry  of
 Home  Affairs.”

 इस  में  झाप  ने  यह  कहीं  नहीं  बताया  कि  श्राप  की
 फाइण्डिंटज  क्‍या  थीं  ।  5  भ्रादमियों  को  भस्पताल  में
 रखा  गया  या  65  को  रखा  गया  ?

 मैं  श्राप  को  बतलाना  चाहती
 प्

 घरों  के
 झन्दर  गई  थी--42  घर  ऐसे  हैं  के  दरवाजे
 तोड़े  गये  ।  प्रन-यूज्ड  हीश्र-गैस  शैल्ज  मेरे  पास  हैं,
 जो,  झघ्यक्ष  जी,  मैं  श्राप  के  चैम्बर  में  भेजूंगी,  इस  से

 झाप  देखेंगे  कि  कितनी  प्रेनेड्स  वहां  पर  चलाई  गईं...

 MR.  SPEAKER:  Not  to  my  Chamber.

 advert  मोहसिया  किदवई :  मैं  हाउस  के  टेबिस
 पर  'रखवाउंगी  7

 अध्यक्ष  महोदव  :  वह  भी  नहीं  हो  सकता  है  |



 रु
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 ओऔबती  मोहसीता  किदवई  :  जो  भी  सकता
 है--बह  करंगी  ।  जो  हमारी  पार्टी  के  थे,  &  मुझे
 दे  कर  गये  है।  मैं  बहुत  सीरियसमैस  से  'बतलाना  चाहती
 हूं  कि जिस  तरह  से  पुलिस  भॉर  पी  0ए0सी0  का  जुल्म
 का  बर्ताव  लोगों  के  साथ  हुआ  है,  वह  काबिले-
 मजम्मत  है,  भौर  किसी  भी  सरकार  के  सिए
 झफसोसनाक  वाक्या  है  |

 है,
 भी  उत  में  शामिल  हैं,

 को  खोल  कर  देखा  जाये  तो
 झाप  देखेंगे  कि  उन  के  जिस्मों  पर  नीले  निशान
 पढ़े  हुए  हैं,  इस  बरी  तरह  से  उन  को  पीटा  गया  1
 जो  सरकारी  कर्मचारी  थे,  47  भौर  5  बजे
 के  दर्मयान  झपनी

 हीले
 झाये  थे,  उन  को  भी

 जेलों  में  भेजा  गया,  किया  गया  t  उन्होंने
 कहा  कि  हम  तो  र्यूट्री  से  भा  रहे  हैं,  हम  प्रोसेशन  में
 कहां  थे,  लेकिन  उन  को  भी  बेददी  से  मारा  गया
 दो  साल  के  बच्चे  की  भी  नहीं  छोड़ा  गया  ।  भौरतों
 के  साथ  ऐसा  व्यवहार  किया  गया--मैं  एक्जाजरेट
 कर  के  नहीं  कह  रही  हूं,  कोई  भी  भौरत  इस  तरह से  नहीं  कह  सकती,  लेकिन  वहां  भौरतों  के  साथ
 बलातकार  किया  गया,  उन  की  इज्जत  को  लूट  गया,
 भ्रौरतों  ने  खुद  इस  बात  को  एड़मिट  किया  झौर
 में  समझती  हूं  कि  कोई  भी  भौरत  इस  किस्म  की  बात
 नहीं  सह  सकती  1

 वहां  डी0  'एम0  ने  मुझे  यह  बयान  किया  कि  5  बजे
 मैं  यहीं  देखने  गया  कि  किस  मुहल्ले  में  ता0  ॥
 को  यह  वाक्‍या  हुआ  है।  क्‍या  डी एएम 0.  को

 कफ
 म

 नहीं  था  कि  वहां  दफा  44  लगी  हुई  है,
 वहां  पत्थरबाजी  हो  रही  है,  लेकिन  बहू  कहते  हैं  कि

 5  बजे  झाल-आफ-एक  सडन  गया  ।  तो  मैंने  देखा
 कि  यह  सब  हो  रहा  है  प्रौर  उन  का  वह  वर्शन
 है।  में  यह  कहना  चाहती  हूं  कि  हम  लोगों  नें  जूड़ीशियल एंक्वायरी  की  सांग  की  है  लेकित  में  ऐसा  समझती  हूंकि
 दो  0एम0  साहब  ने  लीगेली  पूरा  कैस  बना  लिया  भौर
 हरिजन  लीगल  वैटिल  नहीं  लड़  सकते  भौर  जोत  सकते
 क्योंकि  कोई  रिपीर्ट  लिखाई  नहीं  गई  ।  जितने  लॉग
 मारे  गये,  जितने  जख्मी  हुए,  हब  हरिजन  t  एक  तरफा
 कार्यवाही  है।  जितने  लोग  जेल  भेजे  गये  सब
 हरिजन,  एक  श्री  चिजय  पाल  सिंह  के  झलावा,  को
 मैम्बर  भाफ  पालियामेंठ  थे,  उस  के  भ्रालाबा  सारे
 हरिजन  हैं  ।

 ह
 बहा  मौजूद  थी,  जिस  वक्‍त

 ्र  जगा  है  भौर  डाक्टर  नें  एडमिट  किया  है  लि

 मौजद
 थी,  पूरे  है]  क ेनहाते  शूल

 न
 /  बेर  हारजन  एक लाइसेंसी  है।  गोजियां  चली,  यह  भ्राप  एडमिट  करते

 हैं.  छर  लगे,  यह  एडमिट  करते  हैं  भौर  डाक्टर  की
 'रिपोर्द  है  यह  भी  झाप  एडमित  करते  हैं।  दो  तीन

 :

 दस  सीरियस  थें,  जिन  को  मेरठ  के  मैडिकल  कालेज मे  भेजा  गया  ।  प्राखिर  में  मैं  सरकार  से  ग़  पूछता तो  हैं  कि  उन  के  खिलाफ  क्‍या  कार्यवही  करने
 सोची  है,  जो  लोग  उस  के  मुलब्बस  पाएं  गये  ।

 खास  तौर  पर  पाटिल  साहेब  से  पूछना  चाहती  हूं

 Muzaffar  Nagar  (CA)
 जो

 शा  नि  दल
 च्े,

 ४1
 फाइंडिस्स

 क्या  हैं।  वे  होम  र  साहब  पर
 गये  थें  शो  उन  छो  रिपोर्ट  क्‍या  है,  = मैं  सरकार  से  जानना  चाहती  हूं  ।

 SHRI  H,  M.  PATEL:  The  hon.  Mem-
 ber  has  somewhat  dramatised  the
 whole  position.  She  has  even  said  that
 persons  were  killed,  There  was  nobody
 killed,  A  certain  number  of  persons  did
 receive  injuries.  As  I  said  there  was
 difference  between  the  official  report
 received  from  the  State  Government
 and  that  given  by  the  two  Members
 of  Parliament  who  went  on  the  8th
 very  ‘soon,  much  before  the  hon,  mem_
 ber  went,  Because  on  reading  the
 report  I  felt  that  this  is  very  strange
 that  there  should  be  so  much  diffe-
 rence  of  opinion  ang  also  because  the
 report  of  the  two  hon.  Members  of
 Parliament  who  had  gone  there,  Mr.
 Pipi]  and  Mr.  Rakesh  showed  that  the
 matter  needed  to  be  gone  into  thoro-
 ughly,  that  is  why  I  wanted  that  there
 should  be  a  visit  immediately  by
 somebody  responsible.  Therefore,
 Mr.  Patil  went  accompanied  by  the
 Additional  Secretary  and  their  visit
 did  show  that  the  matter  did  re-
 quire  going  into  further,  But  when
 they  were  also  informed  by  the  Com-
 missioner  who  was  theve  and  by  the
 D.M.  that  the  State  Government  had
 ordered  this  enquiry  to  be  carried  out
 by  the  Commissioner,  there  is  no  need
 further  to  report  the  facts  88  found  by
 the  Minister  of  State.  After  all,  the
 Minister  went  afterwards.  It  is  a  fact
 that  a  number  of  persons  were  injur-
 ed.  Nobody  was  killed—that  is  also  a
 fact.  That  the  police  went  into  the  peo.
 ple’s  houses  is  also  reported  to  be  a
 fact.  The  extent  of  the  excesses  to
 which  they  had  recours—that  is  the
 point  to  be  establishmeed.  That  can
 only  be  properly  established  by  an
 enquiry  and  not  by  making  statements.

 st  स्रज  भाग  (भम्जाला)  :  भ्ष्पक  महोदय;

 म
 पी0  का  भागरा  कभी  ताज  महल  के  लिए  महहर

 था,  लेकिन  पिछने  साल  जब  बहा  पर  गोली
 चली,  तो  लोग  ताज  महन  को  भूत  गये  भौर  उत  को
 गोलौकांड  याद  झाया  ।  इमी  तरह  से  यू0पी0  का
 मुजफ्फरनगर  गुड़  की  मंदी  के  लिए  भगइर  था,  तो
 जब  वहां  पर  यह  गोली  बबली  भौर  लाठी  कांड  हुआ,  तो
 लोग  उस  गुड  की  मंदी  को  भूग  जायेंगे  दस  का  एक
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 फी  धूरण  भाग]
 भिनौता  पहुंसू  भौर  भी  है  कि  झागरों  में  जो  गोली
 अली,  वह  हा0  प्रस्वेश्कर  की  जयन्ती  पर  अली  थी
 झौर  इस  साल  जो  गौली  चली,  वह  गुर  रविदास
 की  जयन्ती  पर  अली  ।  गुरु  रविदास  की  जयन्ती
 i2  तारीख  को  थी  झौर  iz  तारीख  को  चाकू
 शले  झोर  लाठी  चार्ज  हुआ  (व्यक्षयान)
 ह  तारीख  को  भी  निकला  था।  इस  में  पब्लिक
 बालों  का  हाथ ू  होगा  ही  लेकित  मैं  यह  कहता
 जाहता  हूं  कि  भ्रागरा  में  पुलिस  ने  शौली  लाई
 और  हैण्ड  प्रीनेड  का  इस्तेमाल  मुज्फरमगर  में  हुआ  ।
 आंउड  को  'छिस्पर्स  करने  के  लिए,  टियर  गैस  जेस्स
 बलाएं  जाते  हैं,  ऐसा  तो  हम  ने  सुना  है  लेकिन  वहाँ
 पर  पुलिस  शर  पी0ए0सी0  ने  हैण्ड  ग्रीमेड  का
 इस्तेमात  किया  ।  मैं  जानना  जाहता  हूं  कि  क्‍या  यह
 जागबूझ  कर  तो  नहीं  किया  जा  रहा  है  ताकि  लोग
 न  eto  अम्बेडकर  जन्पती  मनाएं झ्ौर  न  गुरु  रविदस
 ममन्ती  मनाएं  ?

 मी
 उबूर

 खतबंदी  '(भागरा)  :  धम्बेडकर
 जयल्ती  पर  कोई  गोली  नहीं  |  t

 )

 ीं  सूरण  भान  :  अब  प्रम्बेडकर  जन्यती  मनायी
 गई  थी  तब  गोली  चली  थी  ।

 थी  शम्भूनाय  दी  :  कोई  गोली,  भ्स्वेडकर
 जयन्ती  पर  नहीं  लि

 शी  सरण  भाग  :  इसको  बाद  में  प्राप  देख  लेना  ।
 अध्यक्ष  ,  मैं  एक  दो  चीज़ें  आपके  नोटिस  में
 में  लाना  चाहता  हूं  ।

 भी  शिवतारायण  सरसूतिया  (करोलबाग)  :
 जब  जलूस  निकल  रहा  था  ती  उस  बर  गोली  चली  थी  1
 (ज्यक्षधान )

 थी  स्रण  भात  :  जो  भापने  उठाया  है,  उस  में
 क्लेरीफाइ  कर  दूंगा  ।

 अ्रध्यक्ष  महोदय,  मैं  यह  मान  सकता  हूं  कि  पिछले
 साल  4  अप्रल  को  गोली  न  चली  हो  लेकिन  डागडर
 प्रम्भेडकर का  जन्म  दिवस  एक  हफ्ते  पहले  से  और  एक
 हफ्ते  बाद तक  भनाया  जाता  है।  उस  वक्त  गोली  चली

 हो,  हो  सकता है  कि  !  4  प्रैल  को  गोली  तन  चली  हो।

 अध्यक्ष  महोदय,  मुजफ्फरनगर  में  एक  साल  से
 ले
 कस

 साठ  साल  तक  के  लोगों  पर  गोंलियां  भौर
 लाठियों  के  जद्म  प्रौए  निशान  हैं।  यह  कहना  बिलकुल
 ग़लत  है  कि  ण्  किसी  की  मोत  तहीं  हुई  ।  कम  से
 कम  बहा.  पांत्र  महिलायों  को  रेपि  किया  गया  झौर
 एक  महिला  की  गोद  में  एक  साल  का  बच्चा  था,
 बेईमान  Forotto  के  झ्रादमियों  ने  उस  भहिला
 को  उठा  कर  फेंक  दिया।  वह  दिवार में  जा  कर  लगी
 और  उसकी  मौत  हो  गई  पौर  बच्चे  की  भी  डेथ
 हो  गई।  होस्पिटल  के  भ्न्दर  जडिमसों  की  हयकड़ियां
 भौर  बेड़ियां  लगी  हुई  थीं।  यह  जो  रिपोर्ट  होम
 मिनिस्टर  साहब  ने  यहां  पढ़  कर  सुनायी
 रिपोर्ट  ची  सुपरिल्टेडेन्ट  भाफ  पुलिस की  है  द्
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 यह  सारी  भाइंसाफी  भौर  ज्यादत्तियां  करायी  हैं  ny
 वहां  के  डीएसी0  भौर  ऐंस0  पी0  को  हस्पेष्ड  किया
 जाए  t  जब  तक  यह  नहीं  होता  है  तब  शक  कोई
 कार्यवाही  नहीं  चलेगी  ।

 प्रध्यक्ष  महोदय,  जहां  कि  भौर  चीजें  मैं  मंत्री  महोदग
 से  पूछना  चाहता  हूं,  वहां  श्राप  से  एक  सिवेदन  करना
 चाहता  हूं

 कि,  इसी  सदन  की  सर
 कास्ट  और

 रग
 टाइब  की  कमेटी  मराठवाड़ा  में  जा  कर  जांचकर

 है,  उसी  तरह  से  वह  कमेटी  महां  भी  जा  कर  जांच
 करे  जिससे  दूध  का  दूध  पानी  का  पाती  हो।  झाष
 कमेटी  को  यह  भादेश  दें  भौर  मंत्री  जो  मेरी.  बातों
 का  जबाब  दें  ।

 SHR]  H.  M.  PATEL:  I  think  the  hon.
 Member  ang  the  House  can  rest  assur~
 ed  that  the  Government  takes  such
 incidents  very  seriously,  and  this  is
 why  we  asked  the  Minister  of  State
 immediately  to  see  for  himself  what
 had  happened.  It  does  not,  therefore,
 mean  that  we  proceed  immediately
 without  a  proper  enquiry  to  suspend
 officers.  That  is  no  way  of  doing
 thing?

 SHRI  VASANT  SATHE  (Akola):
 What  ig  the  report  of  your  Minister  of
 State?

 SHRI  H.  M.  PATEL:  His  findings
 are  that  there  are  differences  between
 the  two,  and  they  are  correct.  In  our
 view,  merely  a  visit  like  this  does  not
 enable  you  to  obtain  facts  on  the  basis
 of  which  you  can  form  any  conclusion.

 SHRISURAJ  BHAN:  They  should
 be  shifted  at  least  immediately,  there
 can  be  an  enquiry  thereatier.

 SHRI  H.  M.  PATEL:  That  is  why  we
 have  saiq  that  the  Commissioner  has
 been  asked  to  carry  out.  an  enquiry.
 He  has  already  said  that  he  is.  going
 to  do  it  on  the  Ist  and  2nd  March.
 He  said  he  will  came  there  and, be
 hag  invited  witnesses  to  come  forward  .
 and  give  evidence.  When.  his-report  is
 received,  we  will  certainly  take  what-  .
 ever  action  ig  called  for.
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 tt  a  लाल  गुप्त  (पिली  सबर)  :
 अध्यक्ष  महोदय,  जो  बयान  मनरी  भहोवन  ने
 दिया  है,  बहू  सतोषजनक  नहीं  है।  बहुत  दुःख
 की  बात  है  कि  इस  तरह  के  काण्ड  अभी  भी
 हमारे  देश  मे  होते  हैं।  यह  हम  सब  के  लिए
 अड़  शर्म  की  कात  है।  यह  कोई  पार्टी  का
 सवाल  नहीं  है।  ों  स्टेटमेंट  मंत्री  महोदय  ने
 विया वहू गह  इन्कम्प्तीट  है  और  इस  चीज  को
 ओझोवर  सिम्प्लीफाई  करने  की  कोशिश  की  गयी  है।
 माननीय  गुह  राज्य  मंत्री  जी  नेंजो  बयाम  दिया
 था  वह  भी  हम  ने  सुना  बा  ।  उसमे  यह  कहा  गया
 था,  उन्होंने  खुद  झपनी  जबान  से  कहा  था  कि
 जब  े  झस्फ्ताल  में  गये  तो  वहां  पर  उन्होंने,
 जिनको  शोलियां  शौर  छरें  लगे  थे,  उनके
 हथकड़ियां  लशी  हुई  थीं  प्रौर  उनके  हाथ  रस्सों  से
 बंधे  हुए  थें।  पाठिल  साहब ने  यह  बात  सब  के
 बीच  में  कही  थी।  अगर  यह  बात  सही  है  तो
 माननीय  प्रधान  मंत्री  जी  को  चाहिए,  जैसा  कि
 उन्होंने,  जब  रोहतक  के  मेडिकल  स्ट्मुडेल्ट्स  के

 चैरों  में  बेड़ियां  थीं,  बयान  हस  सदन  में  दिया  था।
 वह  इस  तरह  के  प्रादेश  देंगे  ताकि  इस  तरह
 की  घटनाधों  की  पुनराबुत्ति  न  हो।

 जिस ने  यह  किया है  उसको  न  तो  आपने
 समपेंह  भौर  नही  ट्रांसफर  किया  है।  में  जानना
 चाहता  हूं  कि  क्‍यों  प्रधान  मंत्री  के  झादेश  का  पालन
 नहीं  ह्म  है  ।  मैं

 जानता हँ
 कि  भाप  स्टेट

 गबनमेंट  को  आदेश  नहीं  दें  हैं।  लेकिन
 जिन  लोग़ों  ने  प्रधान  अत्री  के  आदेशों  की  पालना
 न  करते  हुए  इस  तरह  से  बीमार  लोगों  को
 हपकड़ियां  डालीं  और  रस्सिमों  से  उनके  हाथ  बाघें
 ौर  उस  वक्‍त  बांधे  जब  वे  झस्पताल  में  थे  उनकी
 प्रविलम्ब  सज़ा  देने  के  लिए  झाप  qo  पी०  सरकार
 को  कहेँग्रे  ?
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 उसको  ाप  सन्ना  पहच  पर  रखेंगे।  प्रव  पाप  बह,
 मत  कहिये  कि  उन्होंते  कहा  है  कि  कोई  भरा  नहीं
 है।  ठीक  बात है  कोई  मरा  नहीं  है।  लेकित
 झाप क्यां  उस  रिपोर्ट  को  सभा  पटल  प्र  रखेंगे?
 उन्होंने  जो  कुछ  अपनी  श्रांखों  से  खा है  था  जो
 कुछ  उन्होंने  सुना  है,  क्या  उसकी  रिपोर्ट  श्राप
 सभा  पटल  पर  रखेंगे  ?  आखिर  में  जो

 कुड होगा  देखा  जाएगा  लेकिन  प्राइमा  फेसाई  जो
 उन्होंने  दी  है  उसको  प्राप  सभा  पटल  पर  रखेंगे
 मेरे  तीन  सवाल  हैं,  हंडिपेंडेंट  इनक्वायरी,  हथकड़ियां
 लगाने  के  बारे  में  श्ौर  रिपोर्ट  सभा  पटल  पर
 रखे  जाने  के  बारे  म  झौर  इन  तोनों  का  मैं
 उत्तर  चाहता हूं  Y

 SHRI  H,  M.  PATEL:  I  so  far  as  the
 question  of  handcuffs  is  concerned
 that  is  undoubtedly  bai.  The  Minister
 of  State  asked  them  to  be  removed
 immediately.  And  that  was  done.  I
 had  also  written  to  the  Chief  Minister.
 I  do  not  understand  where  is  the  need
 for  al]  this  excitement  when  I  am  in
 entire  agreement  and  I  consider  that
 this  is  a  very  bad  thing  ihat  has  hap-
 pened.  You  may  disagree  with  the
 Manner  in  which  I  handle  it,  I  am  as
 horrified  as  you  are.  Such  a  thing  sho-
 uld  not  have  happened.  That  is  why  I
 have  taken  it  up  quite  seriqusly,  I  only
 do  it  in  my  own  way  without  un-
 necessarily  getting  excited.  Neverthe-
 less,  I  can  assure  you  that  the  way  I
 take  it  is  also  going  to  be  very  effec-
 tive,  probably  more  effective  because
 I  am  not  only  going  by  sentiments
 or  emotions  of  the  people  in  the
 matter.  I  entirely  agree  that  it  is  a
 bad  thing  that  has  happered.  As  I
 said,  it  was  a  clear  case  of  the  police
 vs,  the  Harijans  who  came  into  clash
 with  each  other.

 As  regards  the  amount  of  force  that
 was  used,  whether  it  was  excessive,
 what  it  was,  this  has  to  be  ascertain-
 ed.

 The  hon.  Member  asked  whether  I
 shall  lay  the  report  of  the  Minister
 of  State  on  the  Table  of  the  House.
 If  it  is  the  wish,  I  can.  But  I  do  not
 see  that  is  going  to  make  any  diffe-
 rence.  Certainly,  I  have  no  objection
 to  that;.  The  hon,  Members  should  be
 anxious  to  have  not  just  the  impres-
 sions,  in.  thip  sort  of  a  matter  but  the
 result  of  a  carefully  conducted  inquiry.
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 SHRI  VASANT  SATHE:  You  are
 running  down  the  Minister  of  State.

 SHRi  H.  M.  PATEL:  I  am  not  run-
 ning  down  the  Minister  of  State.

 SHRI  VASANT  SATHE:  You  sajd
 that  these  were  just  his  impressions,
 Let  us  have  his  impressions.

 SHRI  पर.  M.  PATEL:  Yes,  Sir.  I  con-
 sider  that  it  is  on  the  basis  of  impres-
 sions  that  we  have  to  proceed  to  see
 what  further  action  is  to  be  taken  and
 come  out  with  the  result  of  a  care-
 fully  conducted  inquiry.  This  is  the
 correct  approach.  I  am  not  accustom-
 ed  to  deciding  a  matter  on  impressions
 as  you  are  evidently  wanting  to  con-
 demn  people  on  impressions.  I  do  not
 wish  to  condemn  people  on  impres-
 sions  nor  the  Minister  of  State  will
 do  so.  On  the  basis  of  impressions,
 we  decide  to  conduct  an  inquiry  to
 see  that  the  facts  are  established  and
 then  proceed  to  take  action.  That  I
 can  assure  the  House  will  be  done.

 PUBLIC  ACCOUNTS  COMMITTEE
 EIGHTY-EIGHT  Report

 SHRI  ~  द  NARASIMHA  RAO
 (Hanamkonda):  Sir,  I  beg  to  present

 the  Eighty-eight  Report  of  the  Public
 Accounts  Committee  on  action  taken
 by  Government  on  the  recommenda-
 tions  contained  in  the  Ninteenth  Re-
 port  on  Purchase  of  Zinc  States  relat-
 ing  to  the  Department  of  Supply.

 BUSINESS  ADVISORY  COMMITTEE
 THIRTIETH  REPORT

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Sir,  I
 beg  to  move:

 “That  this  House  do  agree  with
 the.  Thirtieth  Report  of  the  Busi-
 ness  Advisory  Committee  presented
 to  the  House  on  the  23rd  February,
 1979."
 MR.  SPEAKER:  Motion  moved:

 “That  this  House  do  agree.  with
 the  Thirtieth  Report  of  the  Business
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 Advisory  Committee  presented  to
 the  House  on  the  28rd  February,
 i979,”

 Mr.  Banatwalla

 SHRI  G.  M.  BANATWALLA  (Pon-
 nani);  Sir,  I  wish  to  make  some  very
 important  suggestions.

 It  is  very  disappointing  and  distres-
 sing  that  severa]  Reports  of  the  Com-
 missioner  for  Linguistic  Minorities
 have  not  come  up  for  consideration
 in  this  House.  For  example,  the  Thir.
 teenth  Report  of  the  Commissioner  for
 Linguistic  Minorities  for  the  year  1970-
 पर  has  nct  been  discussed  by  this
 House;  the  Fourteenth  Report  of  the
 Commissioner  for  the  year  1971-72,
 the  Fifteenth  Report  for  the  year
 (1972-73  and  the  Sixteenth  Report  for
 the  year  1973-74,  have  also  not  been
 considered  by  this  House.  It  is  very
 distressing  that  important  Reports
 which  the,  Commissioner  for  Lin-
 guistic  Minorities  has  submitted
 to  the  Government  under  the  pro-
 visions  of  the  Constitution—such
 old  Reports  as  even  for  the  year
 i970-7I—have  not  been  considered  by
 this  House.  It  is  a  very  disappointing
 state  of  affairs.  Moreover,  I  find  that
 the  work  contemplated  for  this  Session,
 the  entire  Session,  also  does  not  con-
 template  consideration  of  these  Reports.
 I,  therefore,  strongly  appeal  that  these
 very  old  Reports  should  be  taken  up
 for  consideration.  Urgent  time  has
 been  found  for  the  consideration  of  the
 Special  Courts  Bill;  so  far  so  good,  but
 then  we  pay  only  giorious  lip  sympa~
 thies  for  the  safeguards  of  the  liguistic
 minorities.  It  is  distressing  that  these
 Renorts.  even  for  the  year  1970-71,
 have  not  been  considered  by  the
 House,  I  hope,  therefore,  that  my  sub-
 mission  will  be  duly  considered  and
 time  found  for  the  consideration  of
 these  Reports.

 A  lot  of  agitation  is  going  on  for  the
 restoration  of  the  minority  character
 of  the  Aligarh  Muslim  University.  A
 Bill  hag  been  introduced,  howsdeve?
 unsatisfactory  it  may’  be;  and°I  submit
 that  the  Aligath  Muslim  University
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 Amendment  Bill,  ‘1978,  which  has  al-
 ready  been  introduced  in  this  House,
 long  back,  should  be  taken  up  as  early
 as  possible  in  accordance  with  the
 wishes  of  the  people  and  in  order  to
 866  that  this  agitation  does  not  take  a
 serious  turn  in  the  country  and  we
 come  down  to  serious  business  about  it.

 Thirdly,  the  question  of  giving  a
 statutory  status  to  the  Minorities  Com-
 mission  has  been  coming  up  .again  and
 again.  Our  Prime  Minister  has  assur-
 ed  time  and  again  that  statutory  status
 will  be  given  to  the  Minorities  Commis-
 sion  ag  early  possible.  It  is,  therefore,
 unfortunate  that  while  Constitution
 46th  Amendment  Bill  has  been  intro-
 duced  in  this  House,  it  has  not  yet
 been  taken  up  for  consideration.

 The  Minorities  Commission  is  also
 asking  for  statutory  status  to  be  given
 to  it  as  early  as  possible.  That  is  also
 the  demand  of  all  the  people  here  and
 I.  therefore,  hope  that  without  wasting
 time,  very  soon  this  Constitution  46th
 Amendment  Bill  978  will  also  be  taken
 up  for  consideration  expeditiously.

 SHRI  EDUARDO  FALEIRO  (Mor-
 mugao):  Under  Rule  290,  the  first  pro-
 vis),  I  move  an  amendment  to  this
 motion;  “that  the  report  be  referred

 Wack  to  the  Committee  with  reference
 to  item  (l).  that  is,  the  Special  Courts
 Bill  1979."

 The  grounds  are:

 This  Bill  was  introduced  hardly
 about  4  days  ago.  May  J  say  this?
 Moving  the  consideration  motion  30
 soon  amounts  to  indecent  haste.  My
 Submission  is  that  there  is  a  lot  of
 business  to  be  transacted  by  this  House,
 Hon.  Member,  Shri  Banatwalla  has
 just  pointed  out  that  important  reports
 of  even  1970-71  have  not  yet  been
 considered.  He  has  mentioned  several
 matters.  There  are  many  other  matters

 ~«f8o  which  remain  for  consideration.
 VY  submission  to  you  is:  let  not  an

 impression  remain  in  the  minds  of  the
 People  of  this  country:  that  this  Par-
 lament  [8  an  instrument  of  vindictive-
 Ress  and  functions  only  to  victimise
 one  individual  who  is  the  former  Prime
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 Minister  or  her  family  members.  That
 impression  should  not  be  there.  During
 the  last  session,  you  very  wel]  know,
 not  much  business  was  transacteq  by
 the  House  as  most  of  the  time  was
 taken  by  the  Privilege  matter  against
 Shrimati  Gandhi.  Previous  to  that,  most
 of  the  time  was  spent  on  the  Commis-
 sions  of  Inquiry.  This  impression
 should  not  be  there  that  this  House  is
 merely  to  be  used  by  the  hon.  Gentle-
 men  on  the  other  side  to  victimise  one
 person.  He  may  say  that  it  does  not
 matter  but  it  does  matter  that  the
 person  concerned  ig  the  former  Prime
 Minister  of  this  country.  It  is  not  in
 the  interests  of  parliamentary  institu-
 tions  in  this  country  that  the  Bill
 should  be  considered  in  such  haste.
 Sir,  I  press  my  amendment.

 SHRI  RINCHING  KHANDU
 KHRIME  (Arunachal  West):  Mr.
 Speaker......

 MR.  SPEAKER:  You  have  not  given
 notice.  Rules  require  that  you  should
 give  notice.

 SHRI  RINCHING  KHANDU  KHRI-
 ME:  I  am  making  one  submission.

 SHRI  M.  SATYANARAYAN  RAO
 (Karimnagar):  He  rising  on  a  point  of
 order.

 SHRI  RINCHING  KHANDU  KHRI-
 ME:  We  have  given  notice  of  a  short
 duration  discussion  on  the  Assam-
 Nagaland  btrndary  incidents  for  the
 2nd  March.  We  have  seen  now  that
 you  have  admitteq  a  cell  attention
 motion...,

 MR.  SPEAKER:  That  is  not  a  point
 of  order.

 SHRI  RINCHING  KHANDOU
 KHRIME:  I  am  coming  to  that.

 MR.  SPEAKER:  No,  no.  Nothing  of
 that  sort.

 SHRI.  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  The  argument  that  it  is
 arbitrary.......
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 MR.  SPEAKER:  No,  please.  Some
 people  think  that  they  have  a  right  io
 rise  on  every  matter.

 SHRI  P.  M.  SAYEED  (Lakeha-
 dweep):  Mr.  Gupta,  wait  till  you  be-
 come  a  Minister.

 SHRI  RAVINDRA  VARMA:  My
 Hon,  friend  Shri  Banatwalla  raised
 very  important  issues.  Undoubtedly
 they  are  very  important  questions  but
 the  hon,  Member,  being  a  parliament-
 arian  who  is  very  familiar  with  the
 Rules  of  Business  and  the  way  the
 business  is  arranged  in  the  various
 sessions,  knows  fully  well  that  in  this
 session,  there  is  a  certain  priority  that
 is  accorded  to  financial  business  which
 has  to  be  transacted  and  completed  be_
 fore  a  certain  dateline.  Here,  the
 motion  refers  only  to  the  report  of
 the  meeting  of  the  Business  Advisory
 Committee  that  was  held  on  Friday
 and  it  does  not  deal  with  alj  the  busi-
 ness  that  will  come  up  before  the
 session.

 The  hon.  Member  knows  very  well
 that  as  far  as  the  Bill  on  the  Aligarh
 Muslim  University  is  concerned,  it  has
 been  included  in  the  programme  for
 this  session,  and  time  will  be  found
 during  the  session,  but  not  in  the  next
 week  or  the  week  after,  as  during
 these  weeks  financial  business  gets
 priority.

 He  referred  to  the  fact  that  the
 report  on  Linguistic  Minorities  has  not
 been  discussed  for  8  years  or  9  years
 or  more.  Sir,  you  will  appreciate  that
 I  will  not  be  in  a  position  to  answer
 for  the  last  8  years  or  9  years.  Certain-
 ly  during  this  session  this  ig  a  matter
 which  may  be  brought  up  before  the
 BAC  to  see  how  time  can  be  found

 SHRI  G.  M.  BANATWALLA:  Would
 you  sssure  us  that’  it  will  come  up
 during  the  session?
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 SHRI  RAVINDRA  VARMA:  I  assure

 you  that  I  will  take  up  this  matter  be-
 fore  the  BAC.

 On  the  last  question  that  he.  raised
 about  the  statutory  status  of  the
 Minorities  Commission,  as  he  himself
 said,  the  Prime  Minister  has  made  a
 declaration  on  this;  whatever  state-
 ment  of  policy  is  made  by  the  Prime
 Minister  is  made  on  behalf  of  the  Gov-
 ernment  of  India,  and  it  will  be  the
 attempt  of  the  Government  to  pilot  it
 through  this  House.

 Then,  Sir,  my  hon.  friend,  Shri
 Faleiro,  raised  the  question  of  the
 Special  Courts  Bill  and  said  that  he
 was  going  to  insist  on  his  amendment.

 Now,  Sir,  I  have  nothing  to  do  about
 his  insistence.  But,  he  said  that  there
 Seems  to  be  an  attempt  to  victimise
 one  person.  Undoubtedly,  there  {s  a
 good  deal  of  evidence  of  obsession  with
 one  person.  Whether  the  evidence  of
 obsession  is  on  this  side  or  that  side
 is  a  matter  of  dispute.  Sir,  I  oppose
 his  amendment.

 MR.  SPEAKER:  I  now  put  the
 amendment  moved  by  Shri  Faleiro  to
 the  vote  of  the  House.  The  question  3s:

 “That  the  report  be  referred  back
 to  the  Committee  with  reference  to
 item  (l),  that  is  the  Special  Courts
 Bill,  1979”.

 The  motion  was  negatived.

 MR.  SPEAKER:  I  shall  now  put  the
 motion  to  the  vote.

 The  question  is:

 “That  this  House  do  agree  with  the:
 Thirtieth  Report  of  the  Business
 Advisory  Committee  presented  te  the
 House  on  the  28rd  February,  19797"
 पक  motion  was  adopted.

 MR.  SPEAKER:  New,  we  come  [o
 the  Leghlative  Business,  Dr.  Chunder.

 —— ~
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 206  ह. ह
 VICTORIA  MEMORIAL  (AMEND-

 MENT)  BILL*
 THE  MINISTER  OF  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 I  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Victoria  Memorial
 Act,  1903.

 MR,  SPEAKER:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Victoria  Memorial  Act;  1903.”
 The  motion  was  adopted.
 DR.  PRATAP  CHANDRA  CHUN-

 DER:  Sir,  I  introduce  the  Bill.

 42.47  hrs.

 MATTERS  UNDER  RULE  377
 MR.  SPEAKER:  Now  we  come  to

 matters  under  Rule  377.  Shri  Raja-
 gopal  Naidu,
 SLow  MOVEMENT  OF  Coat  BY  RiaILway

 SHRI  P.  RAJAGOPAL  NAIDU
 (Chittoor);  Sir,  there  ig  a  chaos  in

 the  movement  of  coal  by  Railways.
 As  a  result  of  it,  fertilizer,  steel  and
 power  plants,  especially  in  the  North,
 are  largely  hit.  Nangal  and  Bhatinda
 Fertilizer  plants  have  been  forced  to
 halt  operations  from  February  20.
 Several  Thermal  Units  in  U.P.  also
 were  hit  for  want  of  coal.

 In  the  past  seven  days,  the  average
 Coal  loading  in  the  Bengal-Bihar  fields
 has  reportedly  declined  fram  7,000
 wagons  to  8,000,  wagong  while  the
 target  is  as  high  as  10,000  wagons,  In
 the  coal  fields  of  M.P.,  which  also
 cater  to  the  requirements  of  Maharash-
 tra  and  Gujarat,  there  is  a  shortfall
 of  300—350  a  day.

 The  arrears  of  wagons  on  railway
 account  have  shot  up  to  a  staggering
 figure  of  18,300  for  the  Bengal,  Bihar
 fields  alone,

 Instead  of  supplying  51,000  tonnes
 of  coal  per  day  to  the  steel  plants,  the
 Supply  was  only  38,000  tonnes  a  day  on
 an  average  in  a  month.

 Matters  208
 under  rule  877

 The  crisis  is  to  he  resolved  imme-
 diately  if  the  Government  wants  to
 save  the  production  of  steel,  energy
 and  fertiliers.

 Neen  FOR  FINANCIAL  ASSISTANT  OF
 FARMERS  OF  DHAR  AND  KHARGA@N  AREAS
 Or  Manuya  PRADESH  FOR  DAMAGEB  TO

 CROPS  ‘BY  HAILSTORMSs

 aft  भारत  धार  :  अध्यक्ष
 महोदम,  में  नियम  लि  १-०  &  ५७
 लोक  महत्व  के  विधय  की  झोर  सदन  का  ध्यान
 प्राक्ित  करना  चाहता  हू'।

 मध्यप्रदेश  के  घार  और खरगैन  झादि  के
 निकटस्थ  क्षेत्रों  में  झभी  हाल  ही  में  भ्ति
 पझ्ोलावृष्टि  हो  जाने से  उन  क्षेत्रों की  खड़ी  फसल
 को  भारी  क्षति  हुई  है।  सामान्यतया  झनुमान
 लगाया  जा  रहा  हैँ  कि  एक  करोड़  रुपये  से  अधिक
 की  क्षति  हुई  है  तथा  सामान्य  किसान  का  जीवन
 कष्ठकारक  हो  गया  है।  यह  क्षेत्र  मेरा  संसदीय

 हा.
 भौर  यहाँ  की  60  प्रतिशत  भाजादी  प्ादिवासी

 की  है,  जो  इस  ति  भझोलावृष्टि  के  कारण
 जीवन-यापन  करना  प्रत्यन्त  दूभर

 हक
 व  कर  रहीं

 है।  इनकी  हालत  भूखे  मरने  तक  को  हो  गई है  ।
 झत:  मेरा  सरकार से  अनुरोध  है  कि  हस  क्षेत्र  के
 किसानों  को,  विशेषकर  आदिवासी  किसानों  को,
 बहू

 च्
 सहायता  पहुंचाये,  ताकि  उन्हें  सुख  की

 राहुत  सके  |

 CLosuRE  07  KaNPUR  JUTE  INDUSTRY
 RESTING  IN  UNEMPLOYMENT  OF  WORKERS

 eh  बीमेत  भट्टाचार्प  (सीरमपुर)  :  प्रध्यक्ष
 महोदयय,  शाप  की  1  से  नियम  377  के
 झधीन  निम्नलिखित  प्रविन्नस्गननीय  लोक  महत्व  के
 विषय  की  भोर  ध्यान  दिलाता  हुं:

 कानपुर  जूट  उद्योग  (इकाई  जयपुर  उद्योग
 2  सितम्बर,  i973  से  बिजली  कटवा  वेने
 कारण  बन्द  हो  गया  है।  प्रबन्धकों  द्वारा  .  जनवरी
 979  से  कारखाने  में  क्लोजर  घोषित  करवा  दिया

 गया  है  जिस  के  कारण  1500  मजहूर  बेरोजगार
 झौर  उन  के  परिवार  के  6000  लोग  भुखमरी
 के  शिकार  हो  गए  हैं।  कानपुर  जूट  उद्योग  के
 अमिकों  ले  291-79  से  जेल  भारो  झान्दोलन
 प्रारम्भ  किया  है।  लगभग  00  मजदूर  जेल  में
 जा  ष्ुके  हैं  पौर  भभी भी  यह  सिलसिला  जारी  है।
 सत्याग्रही  श्रमिकों  को  जबरत  हथकड़ी  लगा  कर  जेल
 से  झदालत  ले  जाने  का  प्रयास  किया  जाता  है  ।
 जेल  में  यातनाएं  दी  जा  रही  हैं।

 6  जनवरी  79 की  कैबिनट  मीटिंग में  जयपुर
 उद्योग  के  सीमेंट  प्लान्ट  (साईमाधोपुर)  के  भ्रधिप्रहण
 का  निर्णय  लिया  गया  था  लेकिन  पिछले  5  माह
 से  बन्द

 ह
 की  इकाई  कानपुर

 उद्योग  के  का  निर्ण  नहीं  लिया.  र्त् “Published  in  Gazette  of  India  Extraordinary,  Part  II,  section 2,  dated
 26-2.1979,
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 [भी  दोनेन  भद्टाचार्य]
 इसलिए  मैं  मंत्री  महोदय  का  ध्यात  इस  प्रोर

 दिलाता  हूं  कि  श्रीष्न ही  कानपुर  जूट  उद्योग  का  भी
 भधिग्रहण  किया  जाये  न्ौर  500  मजदूरों  को
 भखमरी  से  बचाया  जाये।

 (QUT-BREAK  OF  JAUNDICE  IN  CERTAIN
 AREAS  OF  MAHARASHTRA

 SHRI  R.  K.  MHALGI  (Thana):  Sir,
 under  Rule  377  I  would  like  to  mention
 the  following  matter  of  urgent  public
 importance.  Jaundice  posed  a  grave
 concern  in  the  thickly  populated  areas
 of  Kalyan  complex  in  Maharashtra
 comprising  Dombivali,  Kalyan,  Ulhas-
 nagar  &  Ambarnath  with  no  sign  of
 abatement.  Thousands  of  central
 government  employees  are  residing  in
 the  area.  The  dreaded  disease  has
 since  its  outbreak  taken  a  toll  of  over
 300  lives  with  thousand  suffering.

 Although  State  Government  have
 made  some  efforts  to  arrest  the  distant,
 the  menace  is  about  to  go  out  of  con-
 trol.  The  exact  figure  of  patients
 suffering  from  the  epidemic  is  not
 available  with  the  government-run
 Central  hospital  since  most  jaundice
 cases  are  treated  by  private  practi-
 tioners.  I  could  gather  the  information
 from  private  sources,  and  the  said  area
 comes  under  my  constituency.

 The  main  factors  responsible  for  the
 disease  were  pollution  of  water  of
 Ulhas  river  by  industrial  effluents,
 open  severages  and  leaking  pipes.
 Jaundice  is  also  found  to  be  trans-
 mitted  by  mosquitoes.

 The  Ministry  of  Health  of  Union
 government  must  immediately  took
 into  the  serious  situation  and  try  to
 check  the  spread  of  disease  by  adopt-
 ing  some  of  the  following  remedies:—

 (a)  Provisions  of  water  pollution
 (Control)  &  Prevention)  Act  should
 stringently  be  applied.

 (b)  Malaria  control  scheme  should
 immediately  be  speeded  up  to  con-
 trol_  mosquitoes  in  the  area.

 (०)  To  provide  in  large  quantity
 chlorine  tablets  for  purifying  drink-
 ing  water,

 (d)  To  give  Central  grants  for  the
 underground  drainage  projects  of
 Kalyan,  Ulhasnagar,  Dombivali  and
 Ambernath  municipalities  in  order
 to  avoid  the  recurrence  of  Jaundice.

 42.54  hrs.

 MOTION  OF  THANKS  ON  THE
 PRESIDENT’S  ADDRESS—(Contd.)

 MR.  SPEAKER:  Now  we  come  to  tne
 Motion  of  Thanks  on  the  President’s
 Address.  I  request  Mr.  Govindan
 Nair  to  continue  his  speech.

 SHRI  M.  N.  GOVINDAN  NAIR
 (Trivandrum):  Mr.  Speaker,  Sir,  I  am
 in  complete  agreement  with  Shri
 Neelam  Sanjiva  Reddy  about  the
 assessment  of  the  social  and,  political
 situation  existing  in  this  country,  Iam
 totally  opposed  to  the  assessment  that
 has  been  made  by  the  President  in  his
 Presidential  Address.  Sir,  as  reported
 in  the  Press  on  the  l4th,  the  President,
 in  his  personal  capacity,  gave  a  warn-
 ing  to  the  younger  generation  about
 the  dangers  of  linguism,  casteism  and
 communalism.  Also,  he  made
 reference  to  certain  other  aspects  of
 our  life.  That  is  why  I  said  that  even
 though  the  claim  of  the  ruling  »arty
 that  they  have  rectified  the  danger
 done  to  the  Constitution  is  justified,
 actually,  what  is  happening  in  this
 country  is  this.  The  very  basic  founda-
 tion  of  our  Constitution  is  not  only
 undermined,  but  it  is  getting  shatter-
 ed.  Not  only  the  ruling  party,  but  the
 political  parties  in  this  country  are

 not  aware  of  this  great  danger  that  is
 facing  our  country.  This  may  lead
 even  to  the  disruption  of  this  country.
 I  think  we  will  have  to  pay  very
 heavily  for  our  indifference  in  this
 respect.

 However,  I  am  afraid  that  the  pro-
 blem  of  language  controversy  may  lead
 us  to  more  difficulties.  I  request  you,
 Mr.  Speaker,  to  do  something  in  the
 matter.  Let  me  explain  it.  You  have
 taken  certain  steps  for  the  effective
 functioning  of  parliamentary  activities
 by  having  seminars,  studies  and  a
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 these  things,  “You  have  introduced  all
 these  things,  I  would  request  you,  Mr.
 Speaker,  to  add  a  little  bit  of  Geogra-
 phy  and  a  Uttle  bit  of  Mathematics
 algo.

 MR.  SPEAKER:  ...in  which  I  am
 very  poor.

 SHRI  M.  N.  GOVINDAN  NAIR:  You
 can  organise  it  competently.  The
 whole  problem  ig  this.  The  real  pro-
 ple:  of  this  linguistic  controversy  has
 been  very  well  demonstrated  by  my
 friend  Mr.  Bhattacharya  who,  for  some
 reason  or  the  other,  was  forced  to
 yead  out  in  Hindi  his  submission  under
 Rule  377.

 Now,  Sir,  I  am  not  a  fanatic.  I  come
 from  a  State  which  stands  for  the
 unity  of  the  nation,  a  State  which  has
 contributed  something  even  in  the
 past,  for  unifying  thig  country.  I  am
 not  at  all  afraid  that  if  Hindi  is  to
 be  learnt,  the  North  Indian  people  will
 monopolise  everything.  That  fear  I
 @o  not  have.  The  great  Shankara-

 ‘  eharya  came  from  our  State  in  our
 ancient  days.  The  great  and  learned
 Statesman,  Kautilya  also  came  from
 the  South.  He  laid  the  foundation  for
 the  political  economy  of  this  country.
 So,  I  am  not  afraid  of  your  language.
 Therefore,  it  is  not  from  that  point  of
 view  that  I  speak  all  these  things.

 In  most  of  the  schools  in  all  States—
 I  do  not  know  about  Tamil  Nadu—
 children  are  being  taught  in  Hindi
 also,  Tamil  Nadu  may  be  different...

 MR.  SPEAKER:  I  think  you  may
 ;  kindly  continue  after  lunch. '  33.00  hrs.

 Luneh  till  Fourteen  of  the  Clock.

 i  The  Lok  Sabha  reassembled,  after
 Lunch,  at  six  minutes  past  Fourteen

 of  the  Clock

 IMR.  speaker  in  the  Chair
 ‘  Motion  of  Thanks  on  the  Presidents’
 Ad@ress—contd,
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 MR.  DEPUTY-SPEAKER;:  Mr.
 Govindan  Nair,  you  may  now  continue
 you,  speech.

 SHRI  M.  N.  GOVINDAN  NAIR:
 Sir,  I  was  gpeaking  about  the  language
 problem,  I  would  implore  the  Hindi
 fanatics  to  be  a  little  patient.  I
 would  also  draw  their  attention  to
 the  geography  of  this  country.  This
 country  extends  from  Kashmir  to
 Kanya  Kumari,  and  from  Bombay  to
 the  North-Eastern  Frontier  Agency
 areas.  Let  me  also  remind  them
 that  the  Hindi  speaking  people  are  in
 a  minority,  when  you  take  the  country
 as  a  whole.  That  is  why  I  said  that
 they  should  be  a  little  bit  patient.
 Let  our  children  also  become  a  little
 proficient  in  their  language.  Then
 they  can  do  it.

 In  the  name  of  Hindi,  what  are  you
 doing  now?  One  of  the  most  exqui-
 site  languages  in  our  country  was
 Urdu.  You  are  murdering  ijt  little
 by  little.  You  are  alienating  the
 Nogth-Eastern  people  by  your  insis-
 tence  on  Hindi.  J  am  afraid  that  even
 this  House  will  be  converted  into  a
 House  of  Babel  in  the  immediate
 future.  There  is  a  story  about  the
 original  languages,  in  the  Bible.
 Originally,  there  was  only  one
 language.  There,  the  people  wanted
 to  guild  a  tower  to  Heaven.  God  got
 panicky  and  introduceq  many
 languages,  sc  ihat  one  does  not  un-
 derstand  what  the  other  person  was
 speaking.  Do  you  want  to  convert
 this  House  into  such  a  place?  Be
 sensible,  stick  to  the  3-language  for-
 mula.

 Now  about  what  Shri  Neelam
 Sanjiva  Reddy  reminded  this  nation
 about,  viz.  casteism,  communalism
 etc.  The  only  way  to  save  this
 country  from  casteism  ang  com-
 munalism  is  that  every  one  of  us
 has  to  stick  to  our  Constitution.  I
 would  remind  you  of  the  speeches
 that  were  made  in  the  Constituent
 Assembly,  when  the  Constitution  was

 being  framed—en  how  to  convert  an
 undemocratic  society  into  a  demo-
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 cratic  society.  This  topic  -was  dealt
 with  in  their  speeches.  That  i¢  why
 certain  provisions  were  made  to  ‘pro-
 tect  the  Harijans  ang  the  backward
 communities.  The  only  common
 gtound  by  which  we  can  be  united
 to  fight  against  casteism  and  com-
 miunalism  which  is  destroying  the
 democratic  fabric  of  our  country  is
 to  restore  Constitution  in  its  appli-

 ‘cation.  I  need  not  repeat  what  has
 been  said  here.  The  number  of
 Harijang  who  were  murdered  was  al-
 ready  reported  by  some  other  Mem-
 mers.  In  Bihar  the  Chief  Minister
 failed  to  protect  the  Harijans  and
 finally  came  to  the  conclusion  that  the
 Harijans  should  be  given  arms  and
 he  was  thinking  in  terms  of  forming
 a  constabulary  to  protect  the  Harijans
 from  selecting  people  from  the  Hari-
 jan  community  itself.  You  have  to
 protect  the  Harijans  or  as  Bihar  has
 done,  find  some  method  by  which
 they  could  be  protected.  All  of  us
 speak  about  democracy  and  party
 system.  What  is  happening  in  this
 country?  How  many  political  leaders
 find  been  murdered  during  the  last
 one  or  two  years?  How  many  had
 peen  threatened?  Every  day  you
 read  in  the  newspapers,  I  am  shocked
 to  find  that  either  a  trade  union  leader
 or  poliiical  worker  had  been  killed
 er  attacked.  I  was  shocked  to  read
 the  statement  of  JP  that  some
 youngsters  approached  him  and  ask-
 ed  his  advice  ang  permission  to
 murder  some  political  leaders;  things
 have  come  to  such  a  stage.  In  Bihar
 alone,  according  to  government  admis-
 sions,  sixty  political  or  trade  union
 Jeaders  had  been  murdered.  You  all
 accept  that  Charan  Singh  is  one  of  the
 most  popular  figures  in  this  country,
 he  demonstrated  it.  On  the  next  day
 of  that  demonstration  somebody  ap-
 peared  ia  his  house  with  a  dagger.
 What  about  Yadav?  You  may  send
 him  out,  that  is  another  matter.
 There  also  somebody  appeared  with

 a  dagger;  fortunately  he  had  a  woollen

 dress  on,  or  the  dagger  might  not

 have  been  sharp,  le.  did  not  get

 ‘wounded  much  but  .an  attempt.  eas
 “been  made.  .So  also  our  ‘Soxbersal
 Affairs  Minister  had:  openly  given:  out
 a  statement  saying  that  police  could
 not  protect  him,  he  said;  my  pedple
 come  forward  to  protect  me.  It  was
 an  open  statement  in  the  Press.  Are
 these  things  to  be  ignored?  Or  are
 we  to  take  these  things  seriously?
 Ig  trade  unionists  coulq  not  work
 without  fear  of  their  life.  how  can
 trade  unionism  function  here?  There
 is  a  great  threat  to  democracy  by  this
 kind  of  murder  of  political  and  trade
 union  workers.  I  warn  the  govern-
 ment  to  take  note  of  this  and  I  warn
 the  political  parties  to  take  note  of
 this  ang  strive  to  put  a  stop  to  this.

 Speaking  about  commuanlism,  you
 Know  about  the  Aligarh  incidents.
 Even  today  somebody  raised  the
 question  of  the  University  (amend-
 ment)  Act.  I  do  not  understand  why
 the  government  shoulq  fail  to  pass
 that  amending  Bill?  There  was  a
 Muslim  conference  in  Lucknow  where
 the  Muslims  belonging  to  all  the
 parties  came  together.  They  gid  not
 want  a  separate  organisation  for  the
 Muslims.  They  demanded  that  they
 should  not  be  treated  like  second-
 class  citizen  and  they  should  get
 proper  representation  in  appoint-
 ments,  This  is  a  matter  which  you
 cannot  ignore.  About  reservations,
 Muslims  do  not  come  under  that  cate-
 gory,  but  the  backward  communities
 come.  This  question  was  discussed
 in  the  Constituent  Assembly  and
 they  said,  because  of  historical  rea-
 sons,  certain  sections  of  people  have
 become  bockward  and  Government
 should  do  something  to  raise  them  to
 the  level  of  other  people.  65  per  cent
 of  the  population  in  Bihar  belong  to
 the  backward  communities.  Accord-
 ing  to  the  Mangerilal  Comrnission
 Report,  there  presentation  of  back-
 ward  communities  is  l.  per  cent  in
 Supply  Department,  7.6  per  cent  in
 Education  Department,  83  per  cent
 in  Revenue  Department,  8.6  per  cent
 in  Rural  Engineering  Departmert
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 and  27.7  per  cant  in  Forest  Department,
 Under  such  circumstances,  if  the
 backward  communities  er  Muslims
 demand  proper  representation,  are  we
 to  blame  them?  Our  Constitution
 wanted  proper  representation  for  all
 these  categories.  It  igs  not  only  a
 question  of  employment,  but  it  is  a
 question  of  asserting  the  democratic
 rights.  It  should  be  viewed  from  this
 angle,  irrespective  of  political  diffe-
 rences  and  on  such  issues  we  should
 take  a  common  stand.  The  Bihar
 Chief  Minister  may  belong  to  the
 Janata  Party,  but  when  he  does
 something  good,  every  party  should
 support  him.  On  the  other  hand,  it
 is  taken  in  a  different  light.  That
 will  disrupt  the  country.

 I  will  conclude  by  referring  to  one
 issue.  The  others  I  will  refer  to
 while  speaking  on  the  budget.  The
 tribal  people  in  States  of  Nagaland,
 Mizorar:  and  Arunchal  Pradesh
 have  a  feeling  that  they  do  not  belong
 to  the  indian  community.  This  is
 really  encouraged  by  our  friends  on
 the  other  side  of  the  border—the
 Chinese,  who  are  training  the  people.
 They  are  trying  to  reorganise  these
 States.  All  these  things  are  happen-
 ing.  I  do  not  know  how  the  Govern-
 ment  can  be  indifferent  to  this  issue.
 I  draw  the  attention  of  the  Govern-
 ment  to  this  problem.  Among  the
 tribals  who  want  to  be  treateq  as
 Indians  and  who  want  their  rights  to
 be  established  in  Bihar  in  Chotanag-
 pur,  Orissa  and  Madhya  Pradesh, there  is  a  strong  feeling  that  unless
 they  have  &  State  of  their  own  their
 Problems  will  remain  as  they  are  or
 may  even  deteriorate.  This  is  a  point
 to  which  you  cannot  close  your  eyes.
 Out  of  big  States  like  Bihar  and
 Madhya  Pradesh,  if  you  have  to  carve
 out  a  State  for  the  tribals,  you  should

 #not  hesitate  to  do  it.  Otherwise,  the
 danger  that  was  there  on  the  north-
 east  will  spread  to  other  regions,  The
 Christian  Missionaries  thousands  of
 miles  away  from  ‘their  homeland  come
 to  Mizoram,  Nagaland,  etc,  educate the  tribals,  identity  with  them  and
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 reach  them.  Do  you  want  the  sam¢
 to  continue  and  somebody  else  should
 come  and  raise  them  from  their  sub-.
 human  level?  Or,  will  you  accept
 their  legitimate  demands  and  help
 them  develop  themselves,  so  that  they
 may  feel  proud  to  be  part  of  our
 country.  Therefore,  I  draw.  the  atten-
 tion  of  the  Government  to  these’
 things  ang  I  also  want  all  parties  to
 consider  these  problems  ang  see  that
 the  solidarity  of  our  nation  ig  not  un-
 dermined,

 aft  बलबन्त
 ्

 रामुधालिया  (फरीदकोट)  :
 डिप्टी  स्पीकर  साहब,  5  आपके  माध्यम  से  राष्ट्रपति
 जी  के  ऐड्रेस  पर  कुछ  कहना  चाहता  हूं  ।  राष्ट्रपति
 जी  के  ऐड़ेस  में  दिलेरी  से  भौर  बहुत  साफगोई
 से  अहुत  सी  बातों  का  जिक्र  किया  गया है  |  जनता
 पार्टी  ते  इस  देश  में  प्रमन  कानन  की  हालत  मजबूत
 करने  के  सिये  ठोस  कदम  उठाये  हैं।  प्राइस  फ्रन्ट

 कभी  भी  इतनी  मजबूती  और  मुस्तैदी  के  साथ
 उसको  मजबत  नहीं  रख  सकी  ।  भ्राज  सारे  देश
 में  मुलाजमों  के  लिये,  काम  करने  वालों  के  लिए.
 जनता  पार्टी ने  ठोस  उपाय  किये  हैं।
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 पात्र  हैं।  मुझे  भ्रफप्तोस  है  कि  कुछ  बातों  का  जिक्र
 नहीं  किया  गया।  कीमतों  के  फ्रत्ट  पर  जहां  मजब॒ती
 झायी,  वहां  ऐग्रीकल्बरल  कमोडिटीज  जो  हैं  उनको
 मलें  बुरी  तरह  मिरी  हैं,  भौर  किसानों  की  हालत
 खराब  हुई  है  ।  भप्राज  पंजाब  में  कपास,  भ्मरीकन
 काटन  जो  पिछले  सालों  में  500  रु०  बिबंटल
 जिसकी  कीमत  थी  भाज  बहू  170 रु०  क्विंटल
 बिक  रही  है।  आालू 14,  15 ०.  विवंटल  बिक
 रहा है,  धौर  इसी  तरह  गन्ने  को  कोमत  उत्तर
 प्रदेश  में,  मध्य  प्रदेश  में  है।  पंजाब  में  हमारे  मुख्य
 मंत्री,  श्री  प्रकाश  सिंह  बादल  ने  केन्द्रीय  सरकार  को
 ऐप्रोच  किया  शौर  मजबूती  के  साथ  कहा  कि  पंजाब
 में  मारकेटिंग  प्रौबलम  झा  गई  है  -  झाज  प्रौवलम
 जया  है  ?  साल  एक  पंजाब  ने  45  परसेंट  पैडी,
 जिसको  धान  कहते  हैं,  उसको  इनक्रीज  कर  दी  ।  इसी
 तरह  से  भालू  की  पैदावार  बढ़  गई  झाज  प्रौगलम
 मारकंटिंग  को  है।  हमने  सेन्ट्रल  गवतेमेंट  से
 ऐनोष  किया  कि  पंभाव  को  कारगो  शिपफटिंग  के
 जरिये,  हवाई  जहाज  के  जरिये  गल्फ  कन्ट्रीज  भौर
 मिडिल  ईस्ट में  सबेजी  वगैरह  ले  जाते  की  इजाजत
 दो।  मंगर  .  उस  तरफ  ध्यान  नहीं  दिया  जा  रहा
 है।  मैं  हवाई.  जहाज  के  साथ  एक  और

 है दूं  कि  पंजाब  के  चीफ  मितिस्टर  से  एयर  इंडिया



 (307  President’s  Address  (M)  FEBRUARY  28,  979  President's  Address  (M)  308

 [oft  बलकन्त  सिंह  रामुवालिया]
 वालों  से  कहा  कि  40  परसेंट  जो  एमर  इंडिया  से
 दिल्‍ली  से  लन्दन  यात्री  जाते  हैं  वह  पंजाब  के  होते

 'हैं।  भ्रमृततर  का  हवाई  एइंटरमेंशनल  हथाई
 अड्डा  बना  विया  जाय  |  भी  अफगानिस्तान

 'को  जाने  वाले.

 sit  tte  भह्ा्ार्म  (सीरमपुर)  :  जभी  तो
 ठीक हो  गया  ह क क क

 भी  बलचन्त  सिंह  राम॒बालिया  :  यहां  पक्का
 'करा  लू।  ठीक  नहीं  हुमा ।  मैं  यहे  कहता
 चाहता  है,  कि  40  प्रतिशत  पंजाबी  मुसाफिर  जाते
 हैं।  हमारी  पंजाब  सरकार  के  मुख्यमंत्री  सरदार
 श्रकाश  सिंह  बादल  ने  यहां  एप्रोच  किया  तो  यहां

 से  पंजाब  मिला  कि  हम  नहीं  दे  सकते  ।  जब
 चीफ  मिनिस्टर  ने  यह  भौोफर  की  कि  प्रमृतसर
 हवाई  झडे को  एक्सपैंड  करने  का  तमाम  खर्चा
 पंजाब  दे  देगा  और  यह  भी  भौफर  किया  कि  कस्टम
 के  जितने  प्रधिकारी,

 है  का
 वहां  लगाने  के  लिये

 पैसा  खर्च  होगा  बहू  भी  पंजाब  गवर्नमेंट  दे  देगी,
 कब  भी  कोई  उत्साहजनक  बात  केन्द्र  की  साइड

 'सै  हमें  सुनने  को  लहीं  मिलो  है  ।  वैसे  यह  झजीब
 है  कि  एक  सूबे  को  कहा  जा  रहा हैं  कि  अगर  यह

 Pe  गव
 लेनी  हैतो  पैसा  भ्रपती  जब  से  खर्च  करो

 दूसरी  तरफ  केरल  या  लियेख  के  लिये  जहां
 प्लाइट्स  बढ़ाई  गई  हैँ,  वहां  पैसा  केन्द्रीय  सरकार
 ने  खर्च  किया,  मगर  पंजाब  ग्नमेंट  से  कहा  गया

 हे
 पैसा  पंजाब  खर्च  करे।  यह  अफसोस  की  बात

 1

 झगर  हम  इधर  झौर  उधर  बैठे  हुए  मेम्बसं
 'झपने  बोटरों  के,  झपने  गरीब,  किरती  किसान,

 मु
 भेहनतकश  झौर  रोजाना  काम  करने  वाले

 के  वफादार  हैं  तो  हमको  ध्यान  देना  होगा  कि
 राज्य  बदल  जाते  से,  इन्दिरा  जी  के  चले  जानते से या  नई  सरकार  के  आ  जाने  से  ही  लोगों  को  फर्क
 नहीं  मालूम  होगा  फर्क  तब  मालूम  होगा  जब  धाम
 आदमी  यह

 है
 करेगा  कि  शासन  में  भ्रव  उसकी

 सुनवाई  है।  कचको  साथ  कहता  हूं  कि  एक
 फाइल  छोटे

 ू
 की  मेज  से  बड़े  बाब  की  मेज

 तक  जाने  में  झरभी  भी  6,6  महीने  झौर  साल-साल
 भर  तक  लग  जाता है  और  फाइल  ऐसे  ही  रेंगती
 अली  बली  जाती  है  |

 पी  बफ्तरों  में  लि  है,  करप्शन है.  भौर
 इसका  जिक्र  हमारे  राष्ट्रपति  जी  ने  भ्रपने  प्रभिभाषण
 में  नहीं  किया।

 इस  बात  का  भी दुव्ख  &  कि  पहली
 कर  ने  कहा  कि  हमने  ताम्रपत्र  ौर  बीशन
 देदीहै।  में  यह  कहना  चाहता  हुं  कि  जित
 लोगों  #  i92:  झौर  i920  7  प्रपणी  जगाती प
 के  दिनों  में  देश  की  ध्राजादी  के  लिये  स॑  चे  किया
 अब  उसकी  उम्र  इतती  हो  गई है  कि  बह  5,6  या,

 0  साल  में  मरने  वाले  हैं,  पंजाब में दस्का को में  इसका  का
 मोर्चा  लगा,  2.  नम्बर  रिसाला  के  लोगों  से  कुर्भा  तियां की,  लेकित  केकीय  सरकार  की  शोर  से  उन  देश-
 भक्तों  को,  जिस्होंने  देश  के  लिये  फौजी  लौकरी
 छोड़ी,  उनको  मान्यता  नहीं  दी।  उनका  तम्बर
 केवल  70  है,  सारे  पंजाब  में  उतका  मम्बर  केवल
 70  है  जिन्हें  फीडम  फाइटर  की  पैशन  मिलती
 चाहिये,  लेकित  उनको  नहीं  दी  जा  रही  है।  इसलिए
 राष्ट्रपति  जी  के  ऐड्रेस  में  यह  जिक्र  होता  चाहिए
 था  कि  वेश की  झाजादी  के  लिये  क्षुर्मानी  करने.
 वालों  के  साथ  इम्तियाज,  ड्िस्क्रिमिनेशन  नहीं  किया
 जायेगा  ।  लेकिन  डिस्किमिनेशन  किया  जा  रहा
 है।  इसका  मुझे  बहुत  दुःख  है।

 सबसे  बड़ा  रोग  इस  देश  का  भ्रन-एम्प्लायमैंट
 है,  बेरोजगारी  है।  मैं  ग्राज  सुबह  रेडियो  सुन
 रहा  था,  उसमें  कहा  गया  कि  रूस  में  20  लाख
 नौकरियां  हर  साल  पैदा  की  जाती  है।  मैं  आपके
 माध्यम  से  कहना  चाहता  हूं  कि  यहां  सरकार  के
 ने  यह  कह  दिया  कि  i909  साल  में  बेरोजगारी
 टूर  हो  जायेगी,  मगर  जिस  प्रकार  से  काम  चल  रहा
 है,  इससे  S00  are  में  भी  ऐसी  ही  दशा  रहने
 का  प्रन्देशा  है  |

 एक  बात  में  झौर  कहना  चाहता  हुं  कि  देश  में
 बिजली  शझौर  डीजल  की  मांग  बढ़  रही  है।
 स्टैटेस्टिक्स  बताते  हैं  कि  i4  die  i2  परसैंट
 एनुभल  इन्क्ीज  प्राफ  डिमांड  है।  खेती-बाड़ी
 के  लिये  बिजली  झौर  डीजल  चाहिये,  लेकिन  सरकार
 की  शोर  से  अभी  डीजल  की  शार्टेज  पंजाब  में  हुई  1
 उत्तरप्रदेश  और  हर्याणा  में  भी  टीजल  की  शार्टेज

 हुई  जहां
 कि  डीजल  ढाई  रुपये  लिटर  ब्लैक  में

 ।  इसी  तरह से  सीमेंट की  ब्लैक में  करोड  हो
 रही है।  मगर  डीजल  झौर  सीमेंट  को  ब्लैक
 का  कोई  जिक्र  इसमें  नहीं  है।  सरकार  को  इस
 झोर  मजबती  से  ध्यान  देना  चाहिए।

 मैं  यह  भी  कहता  चाहता  हूँ  कि  उधर  वाली
 पिछलो  सरकार  ले एक  प्रजोब  तरीका  निकाला  कि
 जमींन  पर  सीबिंग  गे  ।

 मैं भौर  भ्रकाली  वल  मजबूतों  से  भ्रकहते  हैं  कि

 ह
 पर  सीलिंग

 न  जृंदिए,
 और

 ह
 |

 ह जांगीरंदार  ,  मफ्खोर  धौर  पैरासाइटस
 होने  चाहिए।  खेती  की  जमीन  पर  तो  साढ़े
 सज़ह  एकड़  की  सीलिंग  है,  लेकिन  झगर  कोई
 बिडला  या  टाटा  और  सी  एकड़  परभी  कारणाना
 लगा  लें,  तों  उतके  लिए  कोई  सीलिंग  नहीं  है।

 लुधियाना  ,  जालंधर  भौर  भमृतततर,  इन  तीनों
 शहरों  में  कार्पोरेशन  बस  गये  हैं,  मगर  वे.  मास्टर
 प्लान  में  नहीं  हैं।  उन  शहरो ंके  धास-पास
 पंद्रह  पंद्रह  किछोमीटर  एरिया  में  कोई  एप्रीकल्वरल
 लेंड न  तो  मार्गेज  हो  सकती  ह ैभर  न  बेची  जा
 सकती है।  उस  एरिया  में  वाले  किसात  बड़ी
 मुसीबत  में  हैं।  मैंने  इस  बारें  में  भ्रानरेबल
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 मिनिस्टर  ्ाफ,  'एप्रीकल्यर  एंड  इस्सिशन  भौर  होम  अदसने  की  जरूरत  Bo.  सोक  सायक

 मिमिस्टर  द्
 लिखी,  लेकिन  किसी  में  भी

 पंजाब  गवर्भमेंट  को  'गाइडलाइन
 ३

 दी।  देश
 के  और  शहूरों  में  भी  एप्रीकल्मरल  लैंड  को  कौमत
 चर,  खेती-आड़ी  की  जमीत  की  बाल  दे  कर,
 शहरी  शोगों  को  बसाने  &  लिए  प्रबन्ध  किये  जा
 रहे  हैं।  यह  बहुत  बड़ी  बेइन्साफी  है  ।

 डीजल  के  बारे  में  मैं  यह  भी  कहना  चाहता
 हूं  कि  जून  में  उसकी  शौर  शार्टेज  होगी।  उस  वक्त
 फसल  पक  जायेगी  झौर  तार्थ  इंडिया  के  किसान  उस
 वक्‍त  था  शिंग  का  काम  करेंगे  -  मैं  झापके  जरिये
 से  सरकार  को  यह  वारनिंग  देना  चाहता  हूं  कि  जून
 में  नाथ  इंडिया  में  डीजल  को  बहुत  बड़ी  कमी  होने
 वाली  है।  इस  बार  पहाड़ों  से  बर्फ  कम  पड़ी
 है  और  नदियों  में  पानी  कम  है।  इस  लिए
 भाखड़ा  में  बिजली  की  कमी  होगी।  इस  लिए
 किसानों  को  क्रशिंग  के  काम  में  सुसीबत  का
 सामना  करना  पड़ेगा।  यह  बहुत  बड़ी  प्रावलम  है-
 एक  आाल-इंडिया  प्रावलम  है।  इस  बारे  में  नहीं
 सोचा  गया  है।

 पिछले  30,  32  सालों  में  इस  देश  में  बहुत
 सी  नई  रेलवे  लाइन्ज  निकाली  गई  हैं।  लेकिन
 मने  यह  कहते  हुए  दूख  है  कि  पंजाब  में  एक  इंच  भी
 नई  रेलवे  लाइन  नहीं  बनी  ।  झगर  थीड़ी  सी
 रेलवे  लाइन  बनी,  तो  वह  नॉगल  की  फैक्टरी  के
 लिए,  अपना  सामान  लाने  के  लिए  बती  लोगों
 की  सहलियत  के  लिए  नहीं  बनी।  पंजाब  के
 सभी  एम0  पीज0  चौधरी  बलबीर  सिंह  बैठे  हैं
 अपनी  प्रावलम  के  लिए  एक  एक  मनिस्टी  के  पास
 गये  और  रेलवे  लाइन  के  लिए  श्री  दंडवते  झौर
 ग्रघान  मंत्री  से  मिले।  हमारे  मुख्य  मंत्री,  बादल
 साहब,  ने  कहा  कि  लुधियाना  को  चंडीगढ़  से  मिलाने
 के  लिए  एक  रेलवे  लाइत  दे  दी  जाये  ;  रेलवे  लाइन
 के  सरवे  से  ले  कर  बिछाने  तक  का  तमाम  खच

 पंजाब  गवर्नंमेंट  खुद  देगी  ।  लेकिन  फिर  भी
 हमारी  मांग  पर्द  कर  दी  गई।  नया  रेलबे  बजट
 आ  गया  है,  मगर  उसमें  पंजाब  की  इस  मांग  के
 बारे  में  एक  लफूज  तक  नहीं  कहा  गया  है।

 आखिर  दबो  की  तरक्की  कैसे  होगी  ?  हम
 लोग  यहां  पर  जिम्मेदारी  के  साथ  छः  छः
 शौर  दस  दस  लाख  वोटरों  का  प्रतिनिधित्व  करते
 हैं।  लोगों  का  प्रतिनिधित्व  करने  के  साथ  साथ
 हमारी  यह  भी  जिम्मेदारी  है  कि  इस  देश  में  लोगों
 का  हेमोक्रेसी  पर,  जम्हूरियस  पर,  भरोसा  चढ़े  !
 श्रगर  जम्हूरियत  के  ढांचे  में  लोगों  का  कल्याण
 नहीं  हो  सकेगा,  लोगों  की  गुरबत  दूर  नहीं  होगी,
 आम  झ्रादमी  भौर  गरीब  झादमी  के  लिए  सहूलियत
 मुहैया  नहीं  होगी,  तो  एक  दिन  आयेगा,  जबकि
 कामन  मैन,  गली  में  रहने  बाला  झादमी,  खेत  में
 काम  करने  बाला  प्रावमी  मह  कहेगा  कि

 यह  सर
 सरकारों

 का  बदला  झौर  कुत्तियों  की  तब्दीली  है।
 यह  चेहरों  की  तब्दीली  बोगस  है  भौर  बड़ी  तेजी से  प्रचार  हो  रहा है  कि  चुनावों  के  जरिये  कोई
 किस्मत  नहीं  बदली  जा  सकती, इस  सिस्टम  को

 जय  प्रकाश  नारायण  से  जिन  की  काल  पर  झौर
 जिन  की  एफट्रेंस के  जरिए  हम  लोग  पावर  में  आए,
 जमता  पार्टी  पावर  में  श्राई  उन्होंने  यही  नारा  दिया
 है  कि  प्रव  मुकम्मिल  इन्कलाब  की  तरफ  बढ़ना  होगा  1
 बह  सुक्म्मिल  इन्कलाब  मह  है  कि  हर  झादमी,
 जैसा  44  शुरू  में  कहा,  यह  महसूस  करे  कि  ब
 पुलिस  थाने  में  उस  की  ब्ेइज्जती  नहीं  होगी,  ब
 बलके  उस  की  फाइल को  उठा  कर  फेंकेगा  नहीं।
 इस  प्रकार  का  सिस्टम  चाहिए।

 _  हम  इस  देश  में  मजबूत  हिन्दुस्तान  चाहते
 हैं।  मजबूत  हिन्दुस्तान  तब  होगा  जब  देश  के
 लोग  मजबूत  होंगे।  स्ट्रांग  इंडिया  स्ट्रांग  पीपल
 के  जरिये  होगा।  लोग  तब  स्ट्रांग  होंगे  जब  लोगों
 को  अश्रपती  तरक्की  के  लिए  कुछ  करने  का  मौका
 मिलेंगा।  मैं  इसालए  यह  कहता  हूं  कि  राज्यों  को
 मोर  एकोवामिक  पावस  सिलनी  चाहिए  gal
 को  ज्यादा  झाथिक  शक्ति  मिलनी  चाहिए ।  यह
 जरूरी  नहीं  कि  मजबूत  केन्द्र  ही  देश  को  मजबूत
 करे  ।  झौरंगजैब  के  समय  देश  सब  से  ज्यादा
 मजबूत  था,  भगर  देश  में  बैचैनी  थी  t  देश  में  बेचैनी
 तब  दूर  होगी  जब  हम  राज्यों  को  झाधिक  तरक्की
 के  खुला  हाथ  देंगे।  हन  शब्दों  के  साथ,
 कुछ  ये  मेरे  गिले  शिकवे  थे  जिनको  मैंने  रखा,
 मगर  राष्ट्रपति  जी  के  ऐड्स  पर  जो  धन्यवाद  का
 प्रस्ताव  है  उस  का  समर्थन  करता  हूं।

 शी  go  एस०  पाठिल  (लातूर)  :  मैं  राष्ट्रपति
 जी  के  हमाषण  पर  जो  धन्यवाद  का  प्रस्ताव  प्रस्तुत
 है  उस  संबंध  में  झपने  विचार  रखना  चाहता  हूँ  t
 राष्ट्रपति  जी  ने  झपने  भाषण  में  यह  कहा  है--

 “The  steps  taken  by  the  Govern-
 ment  to  relax  the  regime  of  controls
 are  bearing  fruit.  The  removal  of
 restrictions  on  movement  of  food-

 grains  and  relaxations  in  the  indus-
 trial  licensing  and  import  policies
 and  procedures  have  jeq  to  benefits
 both  to  producera  ang  consumers.”

 में  इसी  प्वाइंट  पर  कहूंगा  ।  यह  जनता
 सरकार  के

 कील  ्
 की

 वजह
 से

 बह ई  है  यह  बात  ।  यह  डी-कंटोल
 का  लाइसेंसिंग  र्ल्स  में  रिलैक्सेशन  की  मांग
 उद्योगपतियों  की  होती  है  ।  उन  के  नफे  बार
 थीजों  पर  मुनहसिर  हैं  ।  कच्चा  माल  सस्ता  मिले,
 वेज  बिल  न  बढ़े  भौर  साथ  ही  साथ  गवरंमेंट
 प्राइस  फिक्सेशन  में  कोई  हस्तक्षेप  ने  करे  1  यह
 मांग  जनता  सरकार  ने  मान  ली  है  और  उस  को
 रिलैक्तेशन  दिया  है  ।  लाइसेंसिंग  में  भाप  ने
 रिलैक्सेशन  कर  दिया  i  फूडग्रेस्स  के  मूवमेंट  में
 झाप  ने  भ्राजाद  कर  दिया,  कोई  रस्ट्रिक्शन  नहीं
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 [et  qo  एस०  बादिल]

 रखा  t  सेकित  ये  तमाम  गरीब  किसान  जो  हैं
 यही  डिस्ट्रेस  सेलर्स  होते  हैँ  ।  75  प्रतिशत  किसान
 जो  पाँच  एकड़  के  मीचे  हैं  वह  झपना  माल  तैयार
 होते ही  मंडी  में  लाते  हैं  जिस  बत

 ट
 बढ़

 जाती  है,  डिमांड  कम  हो  जाती  है  शौर  प्राइसेज  50  प्रति-

 ्
 झा  जाती  हैं  ।  जब  लोन  सीजन  भा  जाता  है

 ड  पप लीजिए,  श्राप  देखेंगे  कि  कल्याण  सोना
 00  रुपये  में  बिका  था,  वह  झाजण  i333  8

 रहा  ei  a
 झा

 350  रुपये  में  बिकती
 चहु  मौसम  बाते  हमारी  तरफ  तो  250

 रुपये  में  भा  गई  |  यह  बीच  का  घाटा  किस  का
 है  ?  क्वार  की,  गेहूं  की,  राइस  की  कीमत  मुकरेर
 करते  बालें त धाप  हैं  ले  किसान  हैं  |  जब
 रिलैक्सेशन  होता  है,  डी-कंटोल  हो  जाता  है  तो
 उन  को  झ्लाजादी  दे  दी  जाती  है  कि  किसानों  को
 किचोड़ें  जौर  जब  मौसम  लीन  भ्राए  तो  कन्म्यूमर
 का  सी  छून  चूसें  |  यही  मैं  इस  पालिसी त्  ज्र्थे
 शगाता

 है
 लाइसेंसिन  पालिसी  में  भापते  रिपैक्सेशन

 किया  इन्हस्ट्रियल  गुड्स  के  दाम  न्नीचे  प्राये-
 इस  प्रकार  का  दावा  झाप  नहीं  कर  सकते  ।
 इण्डस्टियल  गुड्स  का  इंडेव्स  नम्बर  ऊपर  चढ़ता  गया  |
 झनाज  तो  सस्ता  हुआ  लेकित  कपड़ा  सस्ता  नहीं
 yori  बिता  कपई  के  कोई  भी  मजदूर  नहीं  रह
 सकता  है  ।  प्रपनी  इज्जत  बचाने  के  लिए  कम  से
 कम  एक  साड़ी  और  एक  धोती  तो  होनी  ही  चाहिए
 शसके  दाम  में  कोई  कमी  नहीं  हुई  1  इसी  प्रकार
 से हवासों  के  दामोंमें  कोई  कमी  नहीं  हुई  n
 इसी  तरह  से  :्रांसपोर्ट  का  जो  खर्चा  है--रेल  झौर
 बस  का  किराया  बराबर  बढ़ा  है  |  इंडरिट्रयल  गुश्स
 की  कोई  प्राइस  नीचे  नहीं  आाई  i  इस  देश  की  70
 परतेम्ट  परापुलेशन  एग्रीकल्वर  पर  मुनहसिर  है,
 चसके  हाथ  में  पैसा  नहीं  गया  ।  एपग्रीकल्वरल  गुश्स
 वाइल  ध्रप  हो  जाती  हैं  तो  हमार,  कोई  बस  नहीं
 रहता  लेकित  जब  इंजीनियरिंग  गुरस  में  क्राइसिस
 माई  तो  किलॉस्कर  पौर  दूसरे  इंजनों  के  लिए
 सरकार  स्वयं  एजेंसी  बनकर  मध्य  एशिया  में  गई
 झौर  इंजन  बेचे  ।  झगर  कपड़े  की  स्टाकन्पाइलिग
 होती  है  तो  शासन  उनका  एजेंट  बनता  है  झौर
 कपड़े  को  बेचता  है  |  हस  प्रकार  से  सरकार
 उद्योगपतियों  की  तो  एजेन्ट  बन  जाती  है  लेकिन
 जब  कषि  में  ऐसी  स्थिति  पैदा  होती  है  तो  भाप
 कहते  हैं  कि  यह  क॑

 क्युमर
 जौर  प्रोश्यूसर  का  झगड़ा

 गलत  हैं  ।  झसल  में  यह  क्षगढ़ों  किसानों  भौर
 सद्योगपतियों  का  है,झाप  किसातों  की  मदद  नहीं
 कर  सकते  हैँ  ।  इसी  साल  (Paddy)  धान  के
 बारे  में  मध्य  प्रदेश  @  चीफ  मिनिस्टर  कल  कहे
 रहे  थे  कि  बहू  50  रुपए  क्‍्योंटल  बिक  रही  है  1
 मह  मांग  रिच  यीजद्री  की  नहीं  है  गयोंकि  झपना
 संरक्षण  वे  ह्ब्य  कर  सकते  हैं  लेंकित  जो  गरीब
 “किसान  हूँ  वही  झोग  इस  प्राइस  फ्लक्युएशन  की
 बजह  से  सिवयीडेशन  में  झा  जाते  हैं  ।  यही  बजह

 हर  भांव  के  किसान  जौर  भणदूर  शहरों  में
 हैं  7  बम्बई,  कलकत्ता  शौर  मद्रात्त  की

 हरफ ने.  झा  रहे  है।  भाष  श्ाहते  तो  wet हे शौर  धापका  स्‍्लोगस  भी  है  कि
 पुबूसणण स्टेबिलाइज  करना  चाहते  है  बा किसानों  के  पास  कैपिटल

 ह्  ड्
 झौर  नफा

 होगा  जरूरी  @  |  इसके  चिता  और  भणदूरों
 की  इसकम  नहीं  बढ़  सकती  है  ।  हम  सभी  भाहते
 हैं  कि

 भाहिए
 1
 ह

 पर  ो  नजहर  भुनेह्तर  हैं।
 को  वेइंग  बढ़ी  है  आर  जो  पांच  एकड़  से  नी)

 इसीलिए  मैंने  गवैश्वम  रखा  था  ट्लौर  यह
 उठाया  था  कि  इंटिग्रेटेड  प्रोग्राम  भौर  स्माल  फार्म
 एब्रेस्सी  (Agency)  का  ब्रोप्नाम  झाप  एक  ही
 समझकर  चलेंगे  तो  गलती  होगी  ।  i97.  से  जो
 प्रोग्राम  चल  रहा  है  उसमें  मणदूरों,  बाई  एकड़  से
 पांच  एकड़  वाले  किसानों  के  लिए  खास  तौर
 पर  सब्सीडी  है  |  मैं  समझता  हूं  इंटिप्रेट्रेइ  एरिया
 डेबलपमेन्ट  के  झ्न्‍्तर्गंत  एक  खास  कम्यूनिटी  बस
 गई  है  |  हम  समझते  हैं  इस  देश  का  किसान
 उसी  बबत  सुखी  हो  सकता  है  जबकि  75  फीसदी
 किसानों  की  इतकम  बढे  भौर  उनका  स्टेंडर्ड  झाफ
 लिविंग  बढ़े  ।

 इसलिए  मैं  कहता  हूं  कि  फ्री  माकेट  किसानों
 के  लिए  भी  नुकसानदेह  है  भौर  कंज्यूमर  के  लिए
 भी

 दुनसान
 है  t  मानोपोली  पचजज  शो  लिए

 झापको  मार्फेटेन  फेडरेशन  या  इस  तरह  का  कोई
 कार्पोरेशन  खड़ा  करना  चाहिए  णो  कि  मार्केट
 में  भ्राकर  बीकर  सेवशंस  को,  कमजोर  किसामों
 को  पौर  खाने  बालों  को  प्रोटेबशन  दे  सके  लेकिन
 फ्री  एस्टरप्राइल  में  चुंकि  हर  पादमी  को  अपना
 व्यवत्ताय  करने  की  झाणादी  है  इसलिए  यह  बात
 उसके  लिन्ताफ  हो  जाती  है  t  में  शासन  से  बहना

 1-4
 कि  प्राइसेज  जो  शश  होती  है  बह  किस

 तक  नीचे  झानी  ाहिए  इसके  लिए  कोई

 सुँदेगी
 नहीं  है  1  लोगों  की  बर्चोजग  कौपेसिटी

 र॒प्रोशबकशन  प्राइस  के  सम्बन्ध  में  कोरिलेटेड
 पालिसी  होनी  चाहिए  |  जब  तक  ऐसी  पाक्िसी
 गहीं  होगी  न  तक  भगर  प्राश्सेज  बहुत  बढ़  गईं
 तब  प्रान्दोलन  होगा  या  प्राइसेज  बहुत  बीचे  झा
 गईं  तब  |झानदोलन  होगा  ।  इसलिए  कोई  इंटिय्रेटेड
 पालिसी  होनी  चाहिए  ।  मिप्ताल  के  लिए  झापने
 कॉटन  के  लिए  सपोर्ट  प्राइस  रखी  तो  पूरी  की  पूरी
 काटन  झापकों  सरीदसी  चाहिए  थी,  वेह  भ्रापकी
 जिम्मेदारी  थी  ।  85  रुपए  सपोर्ट  प्राध्स  थी  ज्यार
 के  लिए  लेकिन  वह  so  से  70  में  बिकी  ।  भझापने
 कुछ  बरबींटल  खरीदी  लेकिन  उनकी

 कीमत प्रप  करने  में  झाप  कामयाब  नहीं  हुए  ।
 मैं  हस  को  “प्रमेरिकन-बाट”  बोलता  हूँ।  वहां
 एप्रीकल्चर  इृण्डस्ट्री  बम  भया  है  v  वहां  सपोर्ड-
 प्राइस  कीमतें  बूस्ट-भप  करने  के  लिये  भाती  हैं
 क्योंकि  हा  हमारे  हों  की  तरह  से  छोटे-छोटे,
 कापइतकार  नहीं  हैं  ।  वहां  यहू  प्रार्भनाइज्ड-सैक्टर
 स्व  गया  हैं  7  इस  लिम  ह  सिद्धान्त  अगर
 हिन्ुस्तात  में  लागें  कि  सपोर्ट-आहस  फिंक्स  कर  वी,
 पफ  dro  ाई०  गया  ौर  5-6  लाख  विभरंटस
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 बरीद  लिया,  इस  से  आइस  अृस्ट-भ्रप  नहीं  होगी
 धौर  ऐसा  इस  साल  का  श्राप  को  तजुर्ना  भी  है  ny

 इस  लिये  में  यह  कहूंगा  कि  जब  हुकूमत  ने

 हुम
 ्श्दी  है  तो  उस  के  मीचे  ब्याने  के

 ित  सबन्की-सब  कमोंडिटी  को  सरकार  को  खरीदमा
 चाहिये

 SHRI  TARUN  GOGOI  (Jorhat):
 Mr.  Deputy-Speaker,  Sir,  whatever
 may  be  the  opinion  of  the  Janata

 Party,  the  President’s  speech  is  one-
 sided.  Jt  can  be  described  as  a  docu-
 ment  par  excellence  in  concealing
 government’s  failures  and  govern-
 ment’s  dismal  performance.  Though

 the  President  highlightegq  the  achieve-
 ments  of  the  government,  yet  even
 ‘the  members  of  the  ruling  party  did
 not  find  the  occasion  to  cheer  the
 President  during  his  long  thirty-five
 minutes  speech.  He  was  cheered  only
 Once  when  he  referred  to  the  Chinese
 aggression  and  asked  for  its  with-
 drawal.  The  conspicuous  silence  dur-
 ing  the  Address  was  due  to  the
 scant  attention  given  by  the
 government  to  the  tall  pro-
 blems  of  the  country—the  poverty,
 hunger,  the  unemployment,  the  law
 and  order  situation  and  atrocities  on
 Harijans  and  minorities.  It  casts

 erious  doubt  about  the  sincerety  and
 commitment  of  the  government  to  the
 rural  upliftment  or  upliftment  of  the
 poorer  section  of  the  people  or  the
 Harijans  or  the  minorities.  It  has  also
 exposed  the  hollowness  of  their  vow
 that  they  took  at  the  Samadhi  of
 Mahatama  Gandhi  that  they  will
 adhere:  to  the  principles  of  Mahatma
 Gandhi.

 Sir,  what  is  the  real  picture  of  the
 country  today?  The  real  picture  that
 there.  hag.  been  increase  in  the  num-

 is
 of  unemployed.  The  number.  of

 thé’  peanle  whe  are  below  the  poverty
 line  has  increased.  The  law.  and  order
 situation  has  deterionated.  There.  is
 rampant  csopruption  everywhere.
 Atrocities  on  minorities.  and-  Harijans
 have  increased.  Divisive  forces  to-
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 day  are  more  active.  The  most  im-
 portant  point  48  that  the  unity  and  the
 integrity  of  the  country  were  never
 so  much  threatened  as  it  is  today.

 Then,  Sir,  what  are  the  main  pro~
 blems  before  the  country  today.  The
 two  main  challenges  confronting  the
 country  today  are  poverty  anq  un-
 employment.  Even  today  there  8४6
 millions  of  people  who  do  not  have
 two  square  meals  a  day,  who  do  not
 have  roof  to  live  in,  they  do  not  have
 proper  clothing  and  they  cannot  give
 proper  education  to  their  children
 nor  can  purchase  medicine  at  the
 time  when  they  are  sick.  Even  ac-
 cording  to  the  statement  of  the  pre-
 vious  Finance  Minister,  Mr.  Patel,
 there  are  290  million  people  whose  in-
 come  is  under  Rs.  60  p.m.  and  there
 is  addition  of  5  million  people  to  this
 multitude  every  year.  So,  during  the
 last  two  years  0  million  people  have
 got  added  to  this  multitude  whose
 income  is  below  Rs.  60  pm.  Even
 the  Economic  Survey  regrets  that  for
 the  programme  of  elimination  of
 poverty  sufficient  attention  has  not
 been  given.  It  has  been  admitted  by
 the  Economic  Survey  that  there  is
 slow  progress  in  respéct  of  land  re-
 forms  and  agrarian  reforms.

 Now,  Sir,  a  word  about  the  un-
 employment  problem.  The  Janata
 Party  had  promised  to  the  unemploy-
 ed  people  that  within  40  years  they
 will  eradicate  unemployment.  Today
 there  are  millions  of  people  who  are
 able-bodied  and  willing  to  do  work

 ‘are  moving  from  pillar  to  post,
 from  one  office  to  another  office  in
 order  to  get  job.  As  there  is  nO

 employment  opportunity  they  are

 Ketting  more  and  more  frustrated  and
 disappointed.  This  furstration  and
 disappointment  is  a  great  danger  te
 the  society  and  to  the  country.  The
 unrest  among.  the  younger  and  the
 edunated,  peeple  is  the  manifestation
 of  this  dis-satisfaction  and  frustration.
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 (Shri  Tarun  Gogoi].
 Even  according  to  the  government’s
 own  admission,  there  has  been  in-
 crease  of  40  per  cent  in  the  number
 of  registereq  unemployed  in  employ-
 ment  exchanges,  If  you  go  through
 the  President’s  Address,  you  will  be
 totally  disappointed.  There  is  no
 mention  there  about  many  important
 things.  No  serious  attempt  has  been
 made  by  the  Government  and  no
 home  work  has  been  done  by  them  in
 regard  to  many  national  issues.  The
 Government  is  not  in  a  position  to
 tell  us  as  to  what  is  the  number  of
 the  total  unemployed  people  in  the
 country,  how  they  are  going  to  solve
 this  problem,  how  many  _  jobs
 they  have  provided,  how  many
 More  they  are  going  to  provide
 etc.  They  have  not  said  about
 al]  these  things.  It  is  almost
 two  years  since  the  Janata  Gov-
 ernment  has  come  into  power.  They
 have  not  told  us  what  steps  they  have
 taken  in  regard  to  many  of  these
 issues.  No  doubt  there  has  been  some
 progress.  But  that  is  not  due  to  the
 Janata  Party  alone.  It  is  not  due  to
 theiy  efforts  but  this  progress  has  been
 made  for  the  Jast  four  years.  It  is
 primarily  due  to  the  good  monsoon
 also.  And,  4  would  like  to  point  this
 out  that  had  the  Janata  party  put  up
 a  little  more  functioning  Government,
 this  position  would  not  have  been
 there.  The  position  would  have  been
 much  better  than  what  it  is  today.

 In  this  connection,  I  would  like  to
 quote  what  Shri  Inder  Malhotra  had
 to  say  on  this  point.  He  said:

 “Even  the  common  man  knows
 that  the  relatively  satisfactory  state
 of  economy  owes  little  to  the  Janata.
 It  is  the  result  of  the  fortuitous
 combination  of  happy  circum-
 stances.”

 So,  it  is  a  happy  combination  of
 various  circumstances  which  has  con-
 tributed  to  this.  And  again  he  says
 this.  I  quote:

 “The  favourable  situation  which  the
 Janata.  inheriteq  could  ‘have  been

 put  to  excellent  use  in  order  to  give
 a  boost  or  dynamism  undreamt  of
 so  far.

 But  rathe,  than  doing  _  this,
 Janata  has,  because  of  its  total  in-  ,
 actions  and  distressing  ineptitude,
 let  go  of  a  golden  opportunity.”

 So,  Sir,  that  is  the  image  of  the  Janata
 party.  I  don’t  like  to  give  my  own
 impression.  I  want  to  quote  what
 Shri  Madhu  Limaye  ‘had  «aid.  He
 has  saiq  this:

 “The  party’s  record  in  office  is  a
 dismal  failure.”

 Acording  to  many  other  people  also, it  is  a  non-performing  government.
 In  this  connection,  I  would  like  to
 quote  what  Shri  J.  P.  Narayan  has
 said,  who  has  contributed  most  for
 the  Janata  party  coming  to  power.
 Let  me  quote  what  he  has  said  about
 the  top  persons  in  the  Janata  party.
 According  to  him,  the  top  men  of  the
 Janata  party  are  incapable  of  per-
 forming  the  tasks  of  nationbuilding.
 What  he  hag  said  is  this:—

 “T  helped  them  to  come  to  power
 because  I  had  hoped  they  would
 yet  write  a  new  chapter  in  India’s
 history.  But  today  I  have  come  to
 realise  that  the  enormous  task  of
 nation-building  is  not  within  their
 capability,  Not  Morarji  Desai.  Not
 Charan  Singh.....”

 So,  this  is  the  impression  of  Shri  Jaya
 Prakash  Narayan  about  the  top  men
 who  are  holding  top  positions  there.
 Then  about  the  socio-economic  pro-
 gress  also  he  says  that  he  has  been
 disappointed.  This  is  what  he  has
 stated:

 “In  the  fielq  of  socio-economic
 reforms,  the  Janata  party  has  not
 been  able  to  do  much.  The  pro-
 mises  made  in  the  party  manifesto,
 specially  in  the  matter  of  tadical
 ‘yeforms,  have  mostly  remained
 ‘pious  wishes.  It  is'time  now  to
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 convert  these  wishes  into  deeds
 and  achievements.  The  people’s
 movement  hag  not  aimed  at  a  mere
 change  of  Government  but  also  a
 change  of  the  socio-economic  system.

 In  this  field,  precious  little  has
 been  done  and  I  doubt  that  even
 the  home-work  that  is  required  has
 been  undertaken  on  an  adequate
 scale.  The  result  is  that  the  people
 ae  slowly  becoming  frustrated.”

 So,  Sir,  that  is  the  image  of  Shri
 Jayaprakash  Narayan.  That  reflects
 the  feelings  of  the  people  throughout
 che  country.

 Who  are  the  beneficiaries  of  the
 Janata  rule?  Has  the  Janata  rule
 ziven  benefits  to  the  kisans,  to  the
 9007  workers  in  the  country?  As
 me  of  the  hon.  Members  pointed  out,
 oringing  down  the  price  of  foodstuffs
 alone  will  not  help,  unless  the  prices
 o£  many  other  things  also  come  down.
 Now,  the  prices  of  only  those  articles
 produced  by  the  agriculturist  has
 come  down.  What  about  others?
 What  about  the  articles  produced  by
 the  manufacturers,  by  the  industria-
 lists?  Their  prices  have  not  come
 down  at  all.  It  is  only  the  black-
 marketeers,  the  hoarderg  and  the
 profiteers  who  are  getting  the  benefits
 of  the  Janata  rule.  If  you  compare
 the  present  day  position  to  that  pre-
 vaileq  in  1974,  you  wil]  find  that  it  is
 much  worse  that  what  it  was  in  1974.
 The  Janata  Party  launched  a  total  re-
 volution  against  the  previous  regime,
 but  today  you  find  the  prices  are  much
 higher  than  what  it  was  in  ‘1974.  To-
 day  there  is  complacency  that  the
 country  has  made  much  progress  and
 for  that  everybody  is  satisfied.  But
 it  is  only  some  of  the  Janata  Party
 Members  who  may  be  satisfied,  only
 §eme  Members  may  be  satisfied  and
 not  all.

 Then  coming  to  my  own  State,  to-
 day  the  devisive  forces  ate  getting
 ™more  and  more  active  and  there  is
 More  ang  more.disappeintment,  The
 area  is  mote  and  mere  alienated  by
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 the  policy  followed  by  the  Janata  Gov-
 ernment.  They  have  introduced  re--
 gional  ianguages  also  in  the  matter  of.
 writing  the  U.P.S.C.  Examination.  But
 the  States  like  Meghalaya,  Arunachal.
 Pradesh,  Mizoram  ang  Nagaland  have
 No  regional  languages  of  their  own.
 Now,  you  are  going  to  compel  them
 to  write  the  examination  in  one  of
 the  recognised  Indian  languages.  In
 that  case  they  will  not  be  able  to
 appear  for  the  U.P.S.C.  Examination.
 The  Janata  Party  has  made  a  lot  of
 promises  in  regard  to  our  region.  In
 fact  the  whole  area  has  been  neglected.
 for  the  last  30  years,  in  our  own  fime
 also.  But  it  should  not  have  been
 neglected  like  this.

 Now,  I  would  like  to  qraw  the:
 attention  of  the  House  to  the  recom-
 mendations  of  the  Seventh  Finance
 Commission,  in  regard  to  Assam.  Ac-
 cording  to  the  7th  Finance  Commis-.
 sion’s  recommendations,  the  transfer
 of  resources  from  the  Centre  to  the
 States  has  been  doubled  and  most  of
 the  States  are  going  to  get  more  tha
 double  the  amount  of  what  they  got
 according  to  the  Sixth  Finance  Com-
 mission.  But  in  the  case  of  Assam,
 the  share  is  far  below  the  expectations
 when  compared  to  the  Sixth  finance
 Commission's  recommendations.  As-
 sam  got  Rs.  489.34  crores  as  per  the
 Sixth  Finance  Commission,  As
 against  this,  the  Seventh  Finance
 Commission’s  recommendation  for
 Assam  is  Rs.  58.65  crores.  Whereas
 other  States  are  getting  more  than
 double  the  amount.  Actually,  accord-
 ing  to  the  Seventh  Finance  Commis-
 sion's  recommendations,  Assam  should
 have  got  more  than  one  thousand
 crores  of  rupees.  The  share  of  total’
 transfe,  of  resources  to  all  the  States
 has  been  reduced  from  4.57  per  cent
 to  2.49  per  cent.  This  is  the  special
 treatment  that  the  Janata  Government
 is  giving  to  the  backward  States  like
 Assam.  Today  I  have  seen  in  the
 newspapers  about  the  allocation  of
 Rs.  2000  crores  to  the  Stafes.  Here
 again  most.  of  the  other  States  are’
 getting  their  shares,  But  not  a  single-
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 .paise-has  been  allocated  to  Assam  and
 ito.  most:  other  North-Eastern  regions
 ‘of  the  country.

 Now,  what  about  the  industrialisa-
 tion?  They  are  all  accusing  us  that

 द...  did-net  do  anything  in  the  last
 ‘30  years  for  the  industrialisation  of
 Assam,  But  what  have  you  gone  for
 the  last  years,  since  you  took  over  the
 Government?  During  the  last  two
 years  what  projects  have  vou  started?
 Apart  from  the  industrial  units  set
 up  by  the  previous  regime  no  new
 projects  have  been  started  for  the
 last  two  years.  Your  share  in  regard

 ‘to  the  establishment  of  new  industrial
 units  is  much  less,

 As  regards  railway  communication
 also,  you  have  not  started  any  new
 project.  You  have  introduced  many
 new  railway  lines.  You  have  taken  in
 hand  the  work  relating  to  conversion

 -of  metre-gauge  lines  into  broad  gague
 lines.  But  in  the  case  of  Assam,  no
 new  railway  line  consfruction  has
 been  sanctioned  nor  conversion  of
 metre  gauge  lines  into  broad  gauge

 ‘lines  has  been  taken  up  in  this  purt
 ‘of  the  region.  We  have  been  demand-
 ing  for  the  extension  of  broad-gauge
 railway  lines  from  Bongaigaon  to
 Dibrugarh  and  Tinsukia  and  the  pre-
 vious  Government  agreed  to  convert
 it  upto  Gauhati,  and  the  work  was
 started  in  1976.  Now  you  are  continu-
 ing  it  and  you  have  not  got  any  plan.
 Now,  we  are  demanding  that  this  line
 should  be  extended  from  Gauhati  to
 Dibrugarh,  but  you  are  not  accepting

 -our  proposal,  I  may  point  out  here
 thet  you  are  not  doing  anything  er-
 cept  continuing  the  projects  that  were
 -@lready  approved  by  the  previgus

 Government.  About  Brahmaputer:
 bridge,  a  survey  was  conducted  for  that
 project  during  the  previous  regime;

 “The  new  Hines  that  you  are  gaing  to
 intreduce  in  the  North-Eastern  region
 including.  the.  Brahmaputra  bridge  for.

 ‘whieh  a  survey  has  already  been  com.
 pleted,  were  already  approved  by  the

 ‘previous  Government,  But  what  are
 you,  going,  to  do  in  the  future?  What

 -are  the  new  projects  that  you  are
 going  to  taite.up?  ‘You  have  not  yef

 “takén  up  alty  new  praject.  The  future

 seems  to’  be  bletk.  The.  ‘policy  that
 the  Government  is  following’  will  fur-
 ther  widen.  the  regional:  disparities
 instead  of:  removing  it-  They  have
 been  talking  of  the  rural  upliftment.
 We  know  what  has  happened  in  these
 twenty-two  months;  the  rich  has  be-
 come  richer  and  the  poor  has  become
 poorer  and  the  gulf  is  further  widen-
 ing.  If.  the  same  policy  is  continued,
 the  gulf  will  further  get  widened.

 That  is  all  J.  have  to  say.

 भी  श्रोस  प्रकाश  ह्यामी
 ि  ह्  न

 :  मैं  जनता
 गवर्नमेट  को  राष्ट्रदति  द्वारा  किए  गए  के
 लिए  बधाई  झौर  धन्यवाद  देने  के  लिए  तथा  राष्ट्रपति  जी
 के  प्रति  कृत्ज्ता  प्रकट  करने  के  लिए  छड़ा  हुआ  ै प्रगर

 दुह  प
 झभिभाषण  को  पढ़ा  जाए  तो  समृची

 4  गवर्नमेंट  का  भराभारी/हैं  खास  तौर  से  इस
 बोल  के  लिए  कि  देश  की  झात्मा  जो  प्रजासंतं  पर  झाधा
 रित  है,  भाविकाल  से  लगष्तार  इस  देश  में  जो  विचार
 स्वातंत्रय  रहा  है,  प्रजातंत्र  की  भावना

 एक

 उसकी
 इसने  पुनस्थापता  की  है।  यह  दुर्शभस्य की  बात  है  कि  हमारे
 देश  में  तानाशाही  की  स्व  त्पना  हुई,  यहां  के  बदले
 गए  झौर  ऐसा  डर  बैबा  हो  गया  था  कि  यह  तानाशाही
 झब  भारत  में  जम  कर  खड़ी  हो  गई  है,  भौर  इसको
 हटाया  नहीं  जा  सकेगा।  लेकिकनैता  ने में  तानाशाह को  हटाया  ।  इसके  लिए मैं  जनता  पार्टो  को  नहीं  बल्कि
 जनता  को  क्रेडिट  देना  चाहता  हूं  :  साथ  ही  साथ  जनता
 पार्टी  की  गबनमेंट  को  इस  बात  के  लिए  बधाई  प्रौर
 धन्यवाद  देता  हूँ  कि  जो  शक्ति  इसको  जनता  के  द्वारा
 प्रदान  की  AE  थी  उसका  इस्तेमाल  करके  उसने  ताना-
 शाही  की  जड़ों  पर  प्रहार  किया  ब्लर  संविधान  में  फरि-
 बतन  किया,  संविधास  में  सतोधन  करके  खत  संशोश्वनों

 नए

 देना
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 गया  और  कहा  गया  कि  उनको  अगर  कुछ  हुआ  तो
 देश  में  यह  हो  जाएगा  और  वह  हो  जाएगा  ।  में  समझता
 हूं  कि एक  आ्रादमी  या  उसकेपरिवार  फो  जो  कानून
 से  ऊपर  समझा  जा  रहा  है  यह  चीज़  देश  के  लिए  घातक
 सिद्ध  हो  सकती  है--

 इस्पात-और  खान  मंत्री  (श्री-बीजू-पटनायक):
 कनविकशन  हो  गयां है।

 श्री-ओ्रोम  प्रकाश  त्यागी  :  वह  झाज  हुआ  है  ।  कल
 को  देखना  देश  में  क्या  होगा  ।  इस  वास्ते  मैं  समझता  हूं
 कि  जनता  गवनमेंट  को  बे  खबर  होने  की  झ्रावश्यकता
 नहीं  है।  जनता  गवनमेंट  बधाई  की  पात्र  इसलिए  भी  है
 कि  कोई  भी  सत्ता  में  रहने  वाली  पार्दी  या  कोई  भी
 सरकार  इस  बात  को  पसन्द  नहीं  करती  है  कि  उसके
 शीत  गाने  के लिए  आकाशवाणी  और  दूर  दर्शन  उसके
 हाथ  से  दूर  निकल  जाए  ।  परन्तु  जनता  सरकार  ने  एक
 झादर्श  उपस्थित  किया  और  उन्होंने  प्रजातन्त  की  सही
 भावना  को  व्यक्त  करने  के  लिय  आकाशवाणी  और
 दूरदर्शन  को  निगम  बनाने  के  लिये,  एक  अ्रटोनामस  बाडी
 बताने  के  लिये  श्राश्वासन  ही,  नहीं  दिया  बल्कि  उस
 दिशा  में  कार्य  भी  किया  ।  परन्तु  मैं  एक  चेतावनी  देना
 चाहता  हूं  कि इस  आजादी  का  आंशिक  लाभ  उठा  कर
 जो  इस  देश  में  फिल्म  निर्माता  ह  वह  पूंजीपतियों  के
 ब्रथिक  लाभ  के  दृष्टिकोण  से  इस  तरह  की  गन्दी
 फिल्में  बन्प्र  रहे  हैं  जिनमें  हिसा,  लूटपाट,  डकती,  बद-
 माशी,  चरित्नहीनता  का  प्रदशर्न  होतः  है  और  उससे
 देश  की  भावी  सन्तान  को  चरित्रहीनता  की  ओर  धकेल
 रहे  हैं  ।  इसलिये  सरकार से  प्रार्थना  है  कि  निर्भयता  देने
 के  माने  यह  नहीं  हैं  कि  निर्मयता  डाकुओं  को,  राष्ट्र
 विरोधी  तत्वों  को  भी  दे  दी जाय  |  एक  ओर  आप  मद्य
 निषध  की  दुहाई  देते  हैं,  दूसरी  ओर  फिल्मों  में  खुला
 प्रदशन  मद्यपान  का  होता  है।  एक  ओर  हम
 गांधीवाद  में  विश्वास  करते  हैं  श्रहिसा  में  विश्वास  करते
 हैं  और  दूसरी  ओर  फिल्में  में  हिसा  की,  डकतियों  की
 बातें  की  ज्ञा  रही  हैं।  एक  ओर  चरित्र  और  अनुशासन
 की  वात  करते  हैं,  लेकिन  फिल्मों  के  द्वारा  बकायादा
 डकैती  झौर.चरित्नहीनता'  दिखायी  जा  रही  है  ।  इन
 पर  लगाम  लगाने  की  आवश्यकता  है  |  राज  सेंसर  बोर्ड
 बेकार  हो  गया  है,  उसकेनियमवेकार  हो  गये  हैं  ।  उनमें
 संशोधन  होना  चाहियें  ।  जो  जनता  सरकार  के  लक्ष्य
 हैं  उतके  अनुसार  ही  इस  देश  की  फिल्में  बननी  चाहियें,
 प्रचार  होना  चाहिये  |  इसलिये  उसमें  सुधार  की  आव-
 श्यकता  है  ।

 एक  बात  और  है  जनता  सरकार  ने  आश्वासन
 दिया  है,  वह  बधाई  की  पात्र  है,  लेकिन  कहां  तक  होगा
 मैं  नहीं  जानता,  परन्तु  सुझाव  देना  चाहता  हूं  |  जनता
 पार्टी  ने  प्रजातन्त्र  में  विश्वास  किया  है,  संविधान  को
 भी  उसी  रूप  में  बनाया  हैं  ।  परन्तु  आज  30  साल  से
 लगातार  इस  देश  में  प्रजातन्त  चल  रहा  है,  चुनाव  भी
 ही  रहे  हैं,  लेकिन  मैं  जानता  हूं  कि  प्रजातन्त  का  एक
 तमाशा  होता  रहा  है  ।  वास्तव  में  प्रजातन्त्  रहा  नहीं  tv
 ग्राज  प्रजातन्त  पद्धति  में  सबसे  बड़े  बाधक  पूंजीपति
 लोग  बन  रहे  हैं  ।  वहां  जातिवाद  आ  रहा  है,  यहां
 झराब  की  बोतले  आ  रही  हैं।  चुनाव  के  समय  में
 पैसा  झपना  खेल  खेलता  है  ।  इस  देश  में  साधारण  वोटर
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 ही  नहीं  एम.एल.एज.  को  भी  बिकते  हुए  देखा  है
 पसा  यह  खेल  खेल  रहा  है,  प्रजातन्त  की  भावना  को
 समाप्त  कर  रहा  है  ।  दूसरी  श्रोर  जातिवाद  के  विरोध
 म  महात्मा  गांघी  के  नेतृत्व  में  हम  झण्डा  ले  कर  लड़  रह
 थे,  आ्राजादी  की  लड़ाई  में  दक्षिण  से  उत्तर  तक,  पूर्व
 से  पश्चिम  तक  तमाम  भारतवर्ष  एक  था,  जातिवाद
 श्रौर  प्रान्तीयता  की  भावना  और  घामिक  संकीणता
 की  भावना  नहीं  थी  ।  लेकिन  श्राज  इस  चुनाव  की  प्राड़
 मे  हम  राजनीतिज्ञ  ने  इस  देश  में  तबाही  पैदा  कर  दी  ।
 जातिवाद  का,  प्रान्तीयता  की  भावता  और  भाषावाद
 का  नारा  हमने  लगाया  है,  दाक्षण  उत्तर  का  नारा
 हमने  लगाया  अपने  वोट  के  लिये  |  जब  तक  इससे  मुक्ति
 नहीं  हीन  तब  तक  वास्तव  में  इस  देश  में  प्रजातन्त  की
 स्थापना  नहीं  हो  सकंगी  ।  इसलिये  मेरा  सुझाव  है  कि  इस
 देश  की  चुनाव  पर्दधात  में  ऐसा  परिवर्तन  करना  होगा
 जिससे  कि  जातिवाद  धर्म  की  संकीर्ण  भावना;  शराब  की
 बोतल  बेकार  सिद्ध  हो  जाये  ।  मैं  उस  दिन  प्रजातंत्र  को
 सही  मानूंगा  जस  दिन  योग्यततम  व्यक्ति,  गरीब
 आदमी  घड़ल्लें  के  साथ  चुतकर  झा  सके  और  पैसा  व
 जातिवाद  बेकार  सिद्ध हो  जाये  ।  इस  प्रकार  से  चुनाव
 पद्धति  में  परिवर्तंत  करन  की  झ्ावश्यकता  है  ।

 में  जनता  सरकार  को  इस  बात  के  लिये  बधाई
 श्रौर  धन्यवाद  देता  हूं  कि  उन्होंन  एक  बहुत  बड़ा  महान
 कार्य  किया  है  अर्थात्‌  इस  देश  को  सही  झ्राथिक  लाइन
 पर  खड़ा  कर  दिया  है  1  30  साल  से  देश  भटक  रहा  था,
 हम  आर्थिक  क्षेत्र  में  पाश्चात्य  देशों  की  नकल
 कर  रहे  थे,  जहां  मांग  ज्यादा  है,  आदमी  कम  है  और
 लेबर  कम  है  और  उत्पादन  ज्यादा  है  क्योंकि  तमाम  संसार
 भर  का  माक़ेट  उनका  मार्केट  था  ।  इसलिये  उन्होंने  बड़ी-
 बड़ीहाजमशीनों;औटोमैटिक मशीनों  का  सहारा  लिया।
 परन्तु  इस  देश  में  काम  कम  और  आदमी  ज्यादा  थे
 हमको  उन  पश्चिमी  देशों  का  अनुकरण  नहीं  करना
 चाहिये  था,  हमको  न  महात्मा  गांधी  की  आथिक
 योजनाझों  पर  अ्रनुकरण  करना  चाहिये  था  ।  लेकिन
 हम  गांधी  जी'  का  नारा  लगाते  रहे  और  वास्तव  में
 ग्राचरण  से  स्टैलिन  और  चचिल  के  चेले  बनकर  खड़े
 रहे।  मुझे  माफ  कीजिये,  इस  बात  को  कहने  के  लिये
 कि  हमने  गांधी  जी  का  अ्नुकरण  नहीं  किया  ।

 देश  में  आज़ादी  आई  परन्तु  वह  ग़रीब  की  झोंपड़ी
 तक  नहीं  पहुंची  ।  हमारे  यहां  शादी-विवाहों  में  जिस
 समय  लड़की  विदा  होती  है  तो  लड़के  वाला  उस  लड़की
 के  रथ  पर  डोली  पर  जिसमें  वह  चलती  है,  कुछ  पैसे  फेंकता
 है  ।  उस  पैसों  को  उठाने  के  लिये  व्कुछ  गरीब  ऑ्रादमी  झा
 जाते  हैं,  लेकिन  उसमें  भी  बहुत  से  चालाक  ऐसे  होते  हैं
 जो  दो  लाठियों  पर  चादर  बांघ  लेते  हैं  और  जब  गाड़ी
 पर  से  पैसे  फेंके  जाते  हैं  तलो  ऊपर  से  ही  उनको  ले  लेते
 हैं  1  बाकी  के  खाली  हाथ  रह  जाते  हैं  |  एक,  दो  आदमी'
 ही  पैसे  ले  जाते  हैं

 ऐसे  ही  जब  947  में  ग्राज़ादी  झाई  तो  कुछ  आाद-
 मिझ्रों  ने  उस  आज़ादी  को  ऊपर  से  ही  ले  लिया  |  उन
 चालाफ  आदमियों  को  मैं  उन  बड़े  घरानों  @  नाम
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 r}

 झ्

 उनसे  बची-सुवी  पाज़ादी  दीचे  गिरी  दो
 भर  शहरों  में  घ्राकर  भटक  गई  ।  झाज़ादी  के

 भी  लाभ  हुए,  उत्तति  हुई,  योजनाएं  चल्तीं,
 बहू  उन

 है|
 जरे  भरानों

 सीमित  न्  ्
 iy  a

 50  i00,  i00

 pa  he
 की  पूंजी थी  ।  भाज  हजारों  करोड़ों

 कौपूंजी  se
 झ्राज  इस  बात  को  मैं  अपने  शब्दों  में  नहीं  कहना

 कार्य
 Yo  age  ने  ईमानदारी  के  साथ

 के  कांग्रेस  प्रशिवेशन  में  इस  बात  को  स्वीकार
 किया  था,  कि  हमारी  भूल  हो  गई  ।  हमारी  भ्राथिक
 नीति  ककिएण  से  गरीब  झादमी  शीर  गरीब  होता  चला
 गया  झौर  अमीर  ज्यादा  भ्रमीर  होता  बला  गया
 झाज  जनता  सरकार  ये  उसको  अदला  है  भौर  मशीनों
 का  विफेस्ट्रीकरण  किया  है।  काजादी  को  भव  शहरों  से
 मिकाल  कर  गरीब  झावभियों  के  झोंपड़ों  तक  ले  जाने
 कोशिश  की  है  और  प्रामोत्थान  की  हमारी  सरकार
 योजना  बनाई  है  7

 =  शद  ध  निक चाहता
 हीं

 योजता  रक
 ्

 शहरों  तक  ही

 ज्यादा

 57,

 कोई  शक  नहीं  है,  लेकित
 कहते  का  है  कि  झाज भी भी  कुछ  कमी है  भौर
 यह  यह  है  कि  हब  कुछ  होते

 दूर  भी
 ्ाज  परें-

 शानी में  है।  उसका  कारण  है  कि  वह  जो  उत्पादन करता
 है  भौर

 सस्य

 से  ओ  पूंजीपति  अपनी  फैक्टरियों
 के  उत्पादन  उनके  मूल्यों  में  कोई  प्रभुपात  नहीं

 *
 ह अ

 न  से
 न  ह"  श

 कि  उनके  धौर
 उत्पादन,  अनुपात  रहना

 चाहिये,  नहीं  तो

 चोर  करे  के  शाम  ्

 कपास

 ड्  |
 सहीं  न्लौर  कपड़े  के  दाम

 4
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 लांगों  का  पेट  भरना  संभव  तहीं हों  सफेगा  |  हमारे  देश
 में  हरित्‌  कात्ति  हुई  है|  उसी  तरई  सरकाद को  श्वेत
 ाल  सी  करनी  पड़ेगी,  भौर  श्वेश  बवन्ति,  के  लिए
 गोबंश  की  रक्षा  करती  होगी  ।  भी  इस  देश  के-झाधिक'
 ढांचे का  झाप्तार  है।  हमारा  वेश  किसानों  का  देश  है  1
 किसान  खेती  पर  निर्भर  करता  है  ।  खेती  करने  बाला
 किसान हल  पर  झौर  हल  बैल पर  मिर  करता

 ‘
 '

 हु  सर  ्  सट
 के

 आंत  कहती
 ॥

 हमारे  देश  में  भूमि  दो  दो,  चार  चार  एकड़  के
 में  बंदी हुई  है;  उस  पर  बैल  ही  जल  सकता  है,
 नहीं  चल  सकता  Ft  इस  लिए  हमारे  यहां  गोवंग

 की  रक्षा  की  जरूरत है  ।  झगर  सत  2000  में  हमारी
 झावादी  so  करोड़  की  हो  गई,  तो  यह  भूमि  पर्पाप्त अन्न  नहीं  दे  सकेगी  1  हमें  कोई  सब्स्टीदूयूट  तशाज्ञ  करना
 पड़ेगा  ।

 की किसी  भी  देश  की  उन्नति  का  प्राघार  रित
 होता  है,  लेकित  यहां  पर  जो  क्राइसिस  झाक  मैरेक्टर
 है,  उसकी  झोर  सरकार  ने  ध्यात  नहीं  दिया  हैं।  प्राज
 करप्लन  का  बोखबाला  है,  ौर  उत्त  करप्शन  का  परि-
 जाम  यह  है  कि  जतता  जितती  व्हाइट  करेंसी  चल
 रही  है,  उससे  ज्यादा  हमारे  यहां  ब्लैक  करेन्सी  चल  रही
 है  |  दूसरी  झोर  कोई  भी  ऐसा  डिपार्टमेंट  नहीं  है,  जहां
 अध्टाचार  झौर  बेईमानी  न  हो  t  सुझे  माफ  कौजिए|
 झाज  भ्रष्टाचार  केवल  व्यापारियों  झावि  तक  सीमित
 नहीं  रह  गया  है,  यह  प्राभिक  क्षेत्र  में  भी  पहुंच  गया  है

 पालिटीशन्ज  में  भी  भा  गया  हैं--हम  इससे
 झछूते  नहीं  रह  गये  हैं।  इसलिए  चरित्र-निर्माण
 की  झोर  हमारा  ध्यान  फौरन  जाना  चाहिए  ।  इसके
 लिए  शिक्षा  में  सुधार  की  “STTRTRT  t  हम  चरित्र-
 निर्माण  को  शिक्षा  का  झ्निवायें  भंग  बतायें,  यह  सेरा
 सुझाष  है  i

 wer  में  मैं केवल  एक  सुझाव  झौर  देना  चाहता  हूं  t

 मैं  एक  मिनट  बौर  |  इक्षारा तो  कर  दूं,
 गबर्मेमेंट  माने  था  न  |  प्रजातंत्र  के  लिए

 रहा  है।  गबर्नमेंट  को
 बनाता  चाहिए  ताकि
 सही  मिल  सके  ।

 न
 इस  शब्दों  के  साथ  मैं  इत  ब्ह्ताब  का  समर्थन  करता

 ॥

 में  सुधार  कर  के  उसे  ऐसा
 म्याय  शीम्र  मिल  सके  शौर

 SHRI  6.  M.  BANATWALLA  (Pon-

 there  are  some  good  points  also  but  if

 replete  with  a  large  number  of  half

 as  a  whole,  we.
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 A&-sosy  picture  is  given  to  us  about
 the  state  of  esonomy,  I,  however,  sub-

 mit  thet  a  superficial  appreach  has
 been  taken  with  respect  to  the  so-called
 economic  growth.  We  are  told  about
 industrial  growth.  But  the  fact  is  that
 the  entire  nation  is  being  lulled  with
 fairy  tales  about  industrial  growth.  It
 is  commonly  known  that  it  is  not  the
 rate  of  growth  as  such  but  it  Is  the
 content  of  growth  that  determines  the
 well  being  of  the  masses.  We  are  told
 about  the  efforts  to  achieve  7  to  3  pcr
 cent  industrial  growth,  Let  us  scruti-
 nise  this  figure,  This  claim  with  respect
 to  7  to  8  per  cent  of  industrial  growth
 conceals  in  itself  serious  distortion  of
 industrial  structure.  To  illustrate  the
 point  I  will  place  a  few  figures  before
 this  hon.  House,

 We  are  told  about  industrial  growth.
 But  as  I  said  we  have  to  look  to  the
 content  of  this  industrial  growth.  We
 find  that  there  is  serious  distortion  of
 industrial  production  structure.  For
 example  the  output  of  perfumes  and
 cosmetics  rose  by  23.6  per  cent  in  977
 and  further  by  56.9  per  cent  in  the  first
 quarter  of  1978.  It  is  such  items  that

 make  up  this  figure  of  industrial
 growth.

 Take  another.  During  the  same
 period  the  production  index  for  bever
 ages  rose  by  4.5  per  cent  and  23.5
 per  cent  and  that  of  Air  Conditioners
 ang  Refrigerators  by  20.4  per  cent
 and  04  per  cent.  My  humble
 submission  before  the  House,  there-
 fore,  is  while  tall  claims  are  made
 about  industrial  growth,  we  must  look
 to  the  content  of  industrial  growth  in
 order  to  see  whether  it  leads  to  the
 well  being  of  the  masses.

 Let  us  examine  this  the  general
 index-number  of  industrial  production
 (base  970—i00)  was  149.4,  That  was

 the  general  index  in  January—March,
 1978,  But  if  we  look  to  the  figure  for

 consumer  goods  industry  as  a

 ryhole,
 it  comes  to  only  139.0.  If  we

 _turther  analyse  this  figure  about  con-
 ;  Sumer  goods  industries,  we  find  that

 rn  indices  for.  upper  class  consump-
 |

 On  goods  are  .very
 =
 high.  For  exam-

 Ble  in  the  case  of  wa  and  clocks—
 236.3,  perfumes  and  cosmentics  493.3,
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 Commercial  and  office  equipment  208.5
 Air  conditioners  and  refrigerators
 204.6.  We,  ‘therefore,  see  an  elite-
 oriented  industrial  growth.  Take  for
 example  the  index  for  cotton  weaving.
 It  was  00.3  only.  The  overcapita
 availability  of  cotton  cloth  has  steadily
 declined  from  43.6  metres  in  970  to
 less  than  44  métres  in  1977.  There-
 fore,  we  have  to  take  serious  note
 about  the  content  of  the  industrial
 growth  rather  than  be  complacent
 about  the  rate  of  growth.  Several
 items  can  be  taken  up  and  we  can  see
 it  for  ourselves.  Regarding  the  claims
 about  price  stability,  the  question  nas
 already  been  gone  into  by  other  spea-
 kers  and  therefore,  this  particular  as-
 pect,  I  am  not  taking  up  at  present.

 I  must  also  say  that  the  address
 takes  an  ostrich  like  attitude  to  the
 question  of  law  and  order  situation  in
 our  country.  During  last  year  our
 country  was  unfortunately  rocked  with
 serious  communal  violence.  For  exam-
 ple  in  Aligarh  and  other  places,  there
 has  been  an  increasing  trend  in  com-
 munal  violence  and  in  the  incidence  of
 atrocities  on  Harijans.  Not  a  single

 word  hag  dropped  from  the  exalted
 lips  of  the  President  of  India  about
 this.  That  shows  an  attempt  to  prac-
 tise  deceit  upon  the  nation  and  to  give
 an  impression  as  if  peace  and  tran-
 quility  prevails.  It  is  very  distressing
 to  see  that  the  question  of  the  protec-
 tion  of  life,  honour  and  property  of
 minorities  which  had  rocked  the  entire
 nation  during  the  past  year  or  two  did
 not  receive  a  single  word  from  our
 President.

 The  Minorities  Commission  had  sub-
 mitted  its  reports  on  Aligarh  roits  aad
 also  on  the  communal  incidents  at
 Pernambet,  The  reports  are  yet  to

 see  the  light  of  day.  They  have  not
 been  laid  on  the  Table  of  the  House,
 though  we  have  been  demanding  it
 again  and  again.  The  minorities  Com-
 miagsion  had  submitted  छ  report  about
 the  Aligarh  Muslim  University  Amend-
 ment  Bill,  978  which  is  pending  be-
 fore  the  House.  The  Prime  Minister
 has  assured  the  House  that  the  report
 wilt  be  placed  onthe  Table  of  tne
 House.  A  lot  of  time  has  passed  since
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 the  assurance  was  given.  The.  entire
 nation  wants  to  know  about  the.  recom-
 mendations  and  yet  the  report  hag  uet
 been  placed  on  the  Table  of  the  House.
 Similarly,  there  are  several  other  prob-
 lems.  The  problem  of.economic  justice
 to  the  minorities  is  also  getting  aggra-
 vated  day  by  day.  Take  the.  question  of
 representation  of  minorities  in  services.
 We  are  assured  day  in  and  day  out  that
 due  and  adequate  representation  would
 be  secured  and  made  available  to  the
 minorities,  But  in  the  midst  of.  neaps
 of  these  declarations,  the  situation  is
 deteriorating.  I  seek  a  few  minutes  to
 place  some  shocking  figures  before  this
 House.

 The  Muslim  population  today  con-
 stitutes  l.2  per  cent  of  the  total  popu:
 lation.  We  are  assured  every  day  that
 fair  and  adequate  representation  will
 be  given  to  them  in  the  services,  but
 in  the  midst  of  these  assurances,  the
 situation  is  deteriorating.  Take  the
 figures  for  LAS  officers.  In  965  the
 percentage  of  Muslim  JAS  officers  was
 5.8;  today  it  is  only  3.09,  ‘fake  the

 case  of  IPS,  Muslims  in  965  account-
 @q  for  5.6  per  cent;  today  the  percen-
 tage  has  fallen  to  8.19.  To  understand
 the  gravity  of  the  situation,  let  me
 itustrate  this  point  further.  Take  the
 total  strength  of  only  the  clerical  cadve
 in  the  Central  Secretariat.  The  total
 number  of  clerks  in  the  Central  Secre-
 tariat  is  9,900,  Muslims  number  only  21,
 This  comes  to  not  even  one  per  cent,
 Not  even  half  a  per  cent.  The  repre-
 sentation  of  Muslims  in  the  clerical
 cadre  in  the  Central  Secretariat  is
 hardly  0.02  per  cent.  I  ask  this  House:
 have  all  these  crores  and  crores  of
 ‘Muslim  youth  today  lost  their  ability
 even  to  serve  as  clerks?  That  isthe
 situation.  We  are  being  told  every
 day  that  proper  representation  will  be
 given,  but  what  are  we  todo  with
 these  oral  assurances?  Let  the  Gov-
 ernment  tell  us  what  steps,  concrete
 steps,  are  béing  taken  in  order  to
 rectify  the  situation  for  which  there
 is  no  justification,  legal,  constitutional
 or  moral  whatsoever  in.  this.  country.

 other,.polnts  I.
 wish  to  place  before.  the  House,  but,

 ‘There  are  several.

 your.  august  bell  calls.me  to  disciphi

 in  the  matter  of  my  making
 sions,  However,  Iwill  just  conetade:by
 recalling  oRe  or  two  points:  There  jp
 a  demand,  and  an  increasing  demand,
 for  the  revision  of  emigration  laws.
 Several  conditions  that  are  placed  on
 those  going  abroad  for  employment  are
 very  irksome.  For  example,  the  for-
 eign  employers  are  asked  to  have  the
 contract  from  attested  before  our
 ambassadors;  they  are  also  askeg  to
 deposite  some  money  here  in  our
 country.  These  are  all  conditions
 which  are  very  irksome.  Since  thé
 time  is  running  out,  I  will  not  go  in-
 to  details,  but  I  will  urge  upon  the
 Government  to  see  that  the  necessary
 laws  for  relaxation  of  the  emigration
 rules  are  brought  as  expeditiously  as
 possible.

 I  have  also  moved  a  motion  in  which
 I  have  expressed  great  sorrow  at  the.
 failure  of  our  President  to  appeal  to  the.
 President  of  Pakistan  for  clemency  to
 Mr.  Bhutto.  There  is  a  very  strange
 situation  here.  The  President  of  Ind-a
 had  made  such  an  appeal.  But  it
 seems  that  the  Prime  Minister  did  not
 like  it  and  therefore  very  soon  we  got
 a  statement  saying  that  the.  President
 of  India  had  made  an_  appeal  in  his
 personal  capacity.  This  disease  of
 statements  being  made  in  persona:
 capacity  has  proved  contageous  gving
 from  the  Prime  Minister  even  to  the
 President  of  India.  We  are  told  that
 asking  the  President  of  Pakistan  for
 clemency  to  Mr.  Bhutto  will.  be  inter-
 fering  in  the  internal  matters  of  Pakis-
 tan.  Various  countries  of  the  worli
 and  the  SecretaryGeneral  of  the  United
 Nations  organisation  have  made.
 made  such  an  appeal..  By  no  stretch  of
 imagination,  can.  it  be  said  that  all.
 these  countries  are  seeking  to  interfere
 in  the  internal  matters  of  our:  neigh-
 bouring  country?  We  are  not  concer-
 Ned  with  the  records  and  echitve-
 ments  of  Mr,  Bhutto.  The  appear.  for
 clemency  ig  based  on  q  totally  differ~
 ent  mater  with  out  any  jeupérdy
 whatsoever  one  wants.  °  to  strengthen
 and  continue.

 i

 With  these  words’  I
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 जनता  सरकार  ने  दो  सालों  में  श्रपने  देश  का  विकास
 करने  के/लिये  जो  काम  किया  है  और  देश  में  जो
 पिछले  30  वर्षों  में  ग़लत  नीतियों  के  कारण  कमियां

 श्वैदा  हुई  थी

 कह

 उल्लेख  किया  है  और  उन्होंने  अपनीः
 सरकार  के  को  सराहते  हुए,  इस  बात  का  जिक्र
 किया  है  कि  अपने  देश  में  जो  आतंक  का  वातावरण
 बैदा

 पिट

 आतंक  के  वातावरण  को  दूर  करने  के

 लिए,  सरकार  जहां  संविधान  में  कुछ  तब्दीलियां
 लाई  है,  वहां  आकाशवाणी  और  अपने  देश  के  अन्दर  ,जो
 अखबारों  का  चलन  है,  उस  पर  जो  प्रतिबन्ध  लगे  थे,
 उन  प्रतिबन्धों  को/दूर  करने  के  लिए  भी  बहुत  ही  महत्व-  O
 'पूर्ण  पग  उठाए,  जिस  के  लिए  में  अपनी  सरकार,  को
 धन्यवाद  देना  चाहता  हूं  ।  अभिभाषण  में  सरकार  के
 और  भी  बहुत  सारे  कॉर्योको  सराहाया  गया  है  और
 सारे  राष्ट्र  को आशा  की  झलक  देखने  को  मिली  है  ।
 दोष  निकालने  के  लि

 क्

 चल  पड़े,  उस  नीयत  से
 यदि  हम  चल  पड़ें,  तो/अच्छे  से  अ्रच्छा  जो  अभिभाषण
 है,  उसमें  जो  कमियां  जौं'सकती  हैं  श्र  नुक्ता-
 चीनी  की  जा  सकती  है  ।

 विरोधी  दल  के  नेता  ने  इस  अभिभाषण  का  विरोध
 किया  है  |  उन्होंने  अपने  उस  तक  के  द्वारा  जो  उनका
 तक  बहुत  मणहर  है,  यह  सिद्ध  करने  की  कोशिश  की
 है  कि  30  सालों  में  जो सरकार  इस  देश  के  अन्दर  काम, (०
 चलाती  रही  है,  उस  सरकार  के  कार्यों  का  ही  यह  नतीजा
 है  कि आज  जनता  सरकार  भी  बड़े  स्वाभिमान  के  साथ
 श्रपनी  उपलिब्धयों  का  जिक्र  करती  है।  उन्होंने  कहा  था/
 कि  यह  दरअसल  में  पुरानी  सरकार  ने  नीतियों  ही  देश
 में  ऐसी  चालू  की  थी  जिनके  कारण  ही  इस  सरकार  ने

 2  सरी  उपलब्धियां  हासिल  की  हैं  । अगर  उस  बात्‌/को
 मान  भी  लिया  जाए,  तक  के  तौर  पर  मान  लिया  जाए
 तो  भी  में  यह  कहना  चाहूंगा  कि  इस  सरकार  को  इतना
 तो  फिर  श्रेय  देना  ही  पड़ेगा  कि  [भ्रगर  पिछली  सरकार
 ने  भ्रच्छे  काम  किये  थे  श्रौर  अ्रच्छी  बुनियादें  डाली  थीं
 तो  उन  बुनियादों  को  इस  सरकार  ने  हिलाया  नहीं  है,
 बत्किं  उन  पर  चलते  हुए  इस  देश
 बढ़ाया  है,  उनमें  ढील  नहीं  आने  दी  |.  जहां  इस  सरकार
 को  इस  के  लिए  श्रेय  देना  पड़ेगा  कि  इस  सरकार ने  पुराने

 ।

 को  मह
 हूटर

 वास्ते  घटाने  की  कोशिश  नहीं  की
 कि  ये  पुरानी  ने  किये,  वहां  इस  सरकार  को
 इस  बात  के  लिए  भी  श्रेय  देना  पड़ेगा  कि  इस  सरकार
 ने  श्र  |  भी  महत्वपूर्ण  कदम  उठाये  हैं  ।  इसका  प्रमाण
 इस  बात  से  मिलता  है  कि  भी  जो  नेशनल  डवलपमेंट
 काउंसिल  की  मीटिंग  हुई  थी,  उसमें  हमें  देखने  को
 मिला  कि  इस  सरकार|ने  पहली  दफा  इस  बात  को
 स्वीकार  किया  है  और  इस  बात  पर  अमल  करने  का
 फैसला  किया  है  कि  आइन्दा  के  लिए,  हमारे  देश  के  जो

 a क्किक्स  ज्यादा  रुपया  खर्च  होगा  ।  इस  तरह  से  और
 भी  बहुत  सारे  कोय  हैं  ।  जैसे  कि  हिन्दुस्तान  के  ग्रामीण
 क्षेत्रों  में  पांच  वर्ष  के/प्रन्दर  पेयजल  की  सुविधा  को  जुटाना  |

 इस  सरकार  का  महान्‌  कार्य  है  !

 इतने  बड़े  देश  के  अन्दर,  जहां  कि  जन  तांत्रिक
 चलती  हो,  पाँच  साल  के  अन्दर  सारे|  ग्रामीण

 अन्दर  पीने  के  पानी  की  सुविधा  देना,  एक  महान

 तरवकी  को  आगे  (0)

 विभिन्न  राज्य  हैं।|  उन  राज्मों  की  प्लानिंग  पर  केन्द्र  ५
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 संकल्प  है  1  ऐसे  महान  संकल्प  का  उदाहरण  दुनिया  भर
 में  आज  तक  नहीं  मिला  है  ।  इस  सम्बन्ध  में।नारे  तो  इस
 देश  में  कई  बार  लगें  ।  जैसे  कि  97]  और  972  4
 सारे  देझ्ष  के  अन्दर  से  गरीबी  को  हटाने  का  एक  बहुत  बड़ा
 नारा  दिया  गया  था  और  हमारे  देश  के  लोगों  ने  इस
 नारे  में  बह  कर  भरपूर  समर्थन  पिछली  सरकार  को  दिया
 था  ।  उस  पा्ट्री  को  समर्थन  दिया  था  जिसका  |नेतृत्व
 श्रौमती  इंदिरा  गांधी  कर  रही  थीं  ।  लेकिन  पांच  साल
 के  बाद  लोगों  ने  देखा  कि  वह  महज  एक  थोथा  नारा  था,
 उसमें  सत्यता  नहीं  थी  1  लेकिन  जब  इस  सरकार्णुके  नारे

 ¢  को  हम  देखते  हैं  तो  हमें  देखने  को  मिलता  है  कि  जो  कहा
 जाता  है  उसको  करने  की  पूरी  फिक्र  होती  है।  मिसाल
 के  तोर  पर  मैं  माननीय/सदन  में  यह  बात  कहना  चाहूंगा
 कि  में  हिमाचल  प्रदेश  का  रहने  वाला  हूं  ।  वह  एक
 पहाड़ी  प्रदेश  है।  उस  प्रदेश  में  पीने  के  पानी  की  सुविधा
 जुटाने  के  लिए/जहां  पिछली  सरकार  कभी  एक  करोड़,
 कभी  डेढ़  करोड़  रुपये  एक  वर्ष  में  अनुदान  के  रूप  में
 देती  रही  है,  वहां  जनता  सरकार  के  आने  के  बाद  से  उस
 प्रदेश  को  पहले  साल  में  ही  चार  करोड़  रुपये  मिले  ।
 दूसरे  साल  में  दस  करोड़  मिला  है।  यह  केवल  पीने  के
 पानी  की  सुविधा  मुहैया  करने  के  लिए  रुपया  दिया  गया/
 है  |  हर  साल  इस  सभी  प्रगति  के  कामों  को  पूरा  करनें
 के  लिए  जनता  सरकार  कदम  उठा  रही  है,,यह  मैं  कहे
 बगैर  नहीं  रह  सकता  हूं  ।

 इस  सब  के  [बावजूद  इस  बात  को  कहने  की
 गुंजाइश  रह  जाती  है  कि  सरकार  का  ध्यान  उन  बातों
 की  ओर  दिलाया  जाए  जो  अभी  तक  नहीं  हुई  है  या
 जिन  का  अभाव|है  ।  यहां  बहुत  हल्ला  होता  रहा  है,  (
 बहुत  चिल्लाहट  होती  है  इस  बात  को  ले  कर  कि  हमारे

 देश  में  एनर्जी  की

 हट

 n~
 है, बिजली,  डीजल,  मिट्टी  के  तेल,

 पैटोल  की  कमी  मैं  कहना  चाहता  हूं  कि  हिमाचल  |
 प्रदेश  एक  ऐसा  राज्य  है  जो  पूर्णतया  पहाड़ी  है  और  जिस
 कें  श्रन्दर  पाँच  बड़ी  नदियां  बहती  हैं।  उन  नदियों  का  जो
 सर्वेक्षण  कयाए गया  है  उससे  यह  बात  भली  भांति  सिद्ध
 हो  गई  है  कि  केवल  हिमाचल  सारे  देश  की  एनर्जी  की
 कमी  को  पूरा  कर  सकता  है  ।  लेकिन  गरीब  होने  के  नाते/
 उसके  पास  इतना  धन  श्रौर  साधन  बहीं  हैं  कि  वह  इन
 नदियों  के  पानी  से  बिजली  पैदा  कर  सके  या  सिंचाई
 को  बढ़ावा  देने  के  लिए  प्राजैक्ट्रस  बना  कर  उनको/
 कार्यान्वित  कर  सके,  उन  के  लिए  पैसा  जुटा  सके  ।  यही
 कारण  है  कि  आज  तक  हिमाचत  के  लिए  या  तो  केन्द्रीय
 सरकार  ने  घन  दिया  है  या  इन  प्राजैक्ट  को/चालू  करने
 के  लिए  या  उनको  पूरा  करने  के  लिए  उसको  पड़ोसी
 प्रदेशों  फे  साथ  ताव्वुन  करना  पड़ा  है।  हिमाचल  का
 तजुर्बा  यह  बताता  है  कि  वहां  जितनी  भी  बिजली  /  पैदा
 हुई  है  उससे  देश  को  तो  लाभ  हुआं  है  लेकिन  हिमाचल
 का  दुर्भाग्य  ही  हुआ  है।  इसका  मैं  प्रमाण  देना
 चाहता  ह्  भाखड़ा  डैम  बनने  के  बाद  जो

 लोग  विस्थापित  हुए  थे  उनको  हरियाणा  में  बसाया
 गया  था  |  एस  डम  को  बने  हुए 18-19  साल
 हो  गए  हैं  लेकिन  उन  लोगों  के  पुनर्वास  का,
 उनको  बसाने  का  काम|प्रभी  तक  भी  ठीक  तरह
 से  नहीं

 हैं
 है।  मैंने  सदन  में  एक  पैट्रीशन  दायर

 की  है  AK  उसके  ट्वारा  मैंने  उन  सभी  कमियों  की  धोर
 सरकार  .का  ध्यान  खींचा|है  जिन  कमियों  से  ग्राज  i ‘



 337

 जी  रणजोत  सिंह]
 हिमाचल के  लोग  कली  हैं  भौर  इस  कारण  से  बुबी  &
 कि  उन्होंने

 म्  2

 झपते  देश  के  लिए
 प का  करवाया  लेकिन  उनका

 सील  पान  तक  भी  प्रकार  से  नहीं  हो  पाया  है।  मैं
 समझता  हूं  एक  त

 बड़ा  वायित्व  ट्लौर  जिम्मे-
 बारी  का  जिस  को  पूरा  किया  जाना  चाहिये
 था  मनम  को  तुरन्त  हाथ  में  लिया  जाना  चाहिये

 सुदर
 ऐसा  नहीं  किया  गया  तो  उन  लोगों  का  दुख

 रहेगा  शक्
 समझते  हैं  कि  उनकी  छाती

 पर  हमारे  देश  का  तो  हो  रहा  है  लेकिन  हमारी  |

 जो  तबाही  हो  रही
 है

 उसको  नहीं  देखा  जा  रहा(है  शर
 न  ही  वेखा  जाता  है  |

 झब  मैं  पोंग  हैम  की  मिसाल  देता  हूँ  |  इस  हैम  कौ
 बजह  से  जो  लोग  उजड़े  हैं  वे  सारे  हिमाचल  के

 14 बहुत  बढ़िया  भूमि,  उपजाऊ  भूमि  पौंग  डैम  में  गई  हैं,  |
 उस  भूमि  पर  झील  बनी  तथा  उस  डेम  के  नीचे  बह  जमीन
 झाई  है  लेकित  यहां  से  जो  लोग  उजड़े  हैं  उनको,

 हि
 में  बसाता  पहां  है  भौर  राजस्थान  ते  जो  वादे

 फ्नो  वचन  दिये  थे,  एग्रीमेंट  में  जो'  वादे  किए  थे,
 उनको  झ्ाज  तक  पूरा  नहीं  किया  है।  झौर  वहां  के  बोग

 ह
 Y  राजस्थान  का  जो  ऐडमिनिस्ट्रनन  है  बह
 प्रदेश|  के  बसे  हुए  लोगों  को  राजस्थान  से

 उखाड़ने  की  फिक्र  में  लगा  हुआ  है  शौर  तरह  तरह  की
 मुश्किलात  उनके  लिये  बैदा  की  जा  रही  हैं.॥  इसलिये
 भरा  कहना  है  कि  हिमाचल,  प्रदेश  [को  पर्याप्त  धत  दिया
 जाय,  इतना  पैसा  दिया  जाये  कि  हिमाचल  प्रदेश  झपने  ही
 रुपये  के  साथ  उन  हैमों  की  तामीर  करे  भर  बिजली
 वैदा  करे  और  देश  का  जो  नेशनल  प्रिड  बनाया।  जाये
 उसमें  उसकी  बिजली  जरीदी  जाय  ।  प्गर  ऐसा  होता  है
 तो  प्रकेला  हिमाचल  प्रदेश  उत्तर  भारत  की  बिजली
 की  कमी  को  पूरा  कर  सकता  है

 \
 मुझे इस  बात  का

 भी
 ह
 ्

 हिमाचल  प्रदेश  का
 जो  बाधिक  प्लान  प्लानिंग  के  सामने  डिस्कस

 ट्
 हमने  ग्रखबारों  में  पढ़ा  है  कि  पिछले  साल॑
 प्रदेश  का  जो  ऐसुझल  प्लान  73  करोड़  द.  का  |

 था  इस  वर्ष  उसकों  काट  कर  60  करोड़  रु.  का  कर
 दिया  गया  है।  यह  बहुत  छेद  की  बात  है,  भौर  हमें  पुद्ध
 है,  सारा  हिमाचल  प्रदेश  इससे  दुखी  है।  इसलिए  मैं|
 सकार  रे _कहता  चाहता  हूं  कि  हिमाचल  प्रदेश  को  इस
 जनता  सरकार  मैं  बहुत  उम्मीदें  हैं  झौर  सारे  प्रदेश  की
 जनता  ते  जनता  सरकार  को  वहां  कायम  किया  है,  इसलिये

 केन्द्रीय
 र्  ्

 सजा
 ड्

 ले सात  से
 ज़्यादा  रुपया  प्रदेश  की  तरक्की  के  लिये  मिलना
 ाहिये  ।  अगर  ऐसा  नहीं  होगा  तो  जितने  बायले  हमने
 लोगों  से  किये  हैं  वह  पूरे  पं  हो:  पायेंगे  भौर  लोगों  में
 निराशा  बढ़ेगी  ।

 y

 =e
 जी  ने  जो  भ्रभिभाषण  दिया  है झन्त  मेंमें  रा

 करता  हूं  भौर  धम्यवाद  करता उसका  भरपूर
 हू!

 ि  |  ह  10
 सम्मानतीय

 उपाध्यक्ष  महोदय,  झापने  राष्ट्रपतिनी  के  ्रसिणावण
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 पर  अपने  विदार  रखते  का  जो  मुझे  मौका  विया
 है  उसके  लिये मैं  झापका  भाभी  हूं  af

 ४०  ४०
 जी  जे

 सीर

 को  दोनों  1...  के  सहयों  के  प्रधि-
 भाषा  है  भौर  जिन-जिन  बाल़ों  का  स्  में  जिक्र
 किया  है  उन  बातों  की  तरफ मैं  भ्राप  का  ध्यान  झाकचित'
 करना  चाहता  हूं  |  देश  की  बतंमान  स्थिति  में  किस  तरह
 से  परिवतंन|होना  चाहिये  शौर  जो  योजना  हमारी  बस
 रही  है  या  बती  है  उस  का  हम्पप्लीमेंटेशर्न  कैसा  होगा
 चाहिये  इस  के  बारे  में  राष्ट्रपति  जी  के.  अभिभाषण
 में  कोई  उल्लख  नही  है  1d  4
 5.54  hrs.

 (Shri  M.  SavYaNaRAYAn  Rao  in  the
 Ehair]

 देश  में  जो  भ्रत्यन्त  चिस्तनीय  गम्भीर  परित्थिति  है,
 इस  प्रजातंत्रीय  देश  का  जो  संविधान  बाबा  साहब  ढा
 अ्रस्बेदकर  जी  ने  लिखा  है  झौर  उस  संविधान  में  जो
 निदेशक  तत्व  हैं  उन  के  |लुसार  इस  देश  के  हर  नागरिक
 को  मानवीय  प्रधिकार  प्रदान  किये  गये  हैं  -  हर  भादमी
 अपनें  बल  पर,  भपने  पैरों  पर  खड़े  हो  कर,  झपने  बाहुबल
 के ध्राघार  पर  झपने  वेश  का,  भ्पना  ह  का  बौर  प्रपते
 जीवन  का  विकास  कर  सकता  है  1

 हर  झादमी  झपने  बल  पर,  प्रपने  झाधार  पर,
 प्पने  बाहु  बल  पर  अपने  देश  का,  झपता  खुद  का  भौर
 प्रपने  जीवन  का  विकास  करक्तकता  है।  हमारा  संवि-
 धान  बड़ा  ज्ोष्ठ  है,  बड़ा  पवित्र  और  महान  है  कि  जीना
 उस  के  लिये  मरना  उस  के  लिये  झौर  जान  कुर्बान  करना

 पृउस  के  लिये  1  इस  देश  की  रक्षोकिरने  का  उस  में  एक

 बहुत  बड़ा
 प्रादर्श  बताया  है,  लेकिन  राष्ट्रपति  जी  के
 में  इस  बात  का  कोई  भी  उल्लेख  नहीं  हुभा

 कि  इस  देश  में  धर्म-निरपेक्षता  राज्यों  की  व्यवस्था
 होती  चाहियाँ  इस  देश  में  जाति-विहीत  समाज
 होना  चाहिये  ।  देश  में  जगह  जगह  पर  प्रत्पसंस्यकों
 को  और  ज्यादा  तादाद  में  हरिजतों  को  झाज  भी  गुलासी
 का  जीवन  बसर  करना  पड़  रहा  है.।

 हमारे  राष्ट्रपतिजी  ने  दक्षिणी  प्रफ़ीका  के  बारे  में
 कहा  कि  नाभीविया  भ्रौर  जिम्बाबवे  हमारे

 बड़ी  चिन्ता  का  विषय  हैं!  हम  बाहर के
 देशों  की  बात  तो  करने  चलते  हैं,  लेकिन  हमारे  अपने  |
 देश  में  ही  करोड़ों  करोड  लोग  झाज  भी  प्रपनें  अधिकार
 से  वंचित  हैं  पौर  गरीबी  की  रेखा  के  नीजे  हैं  हरिज़त्ों

 र्स

 कास्टस के  लोगों  से  झाज  भी  इंसानियत
 ६  का  बर्ताईनहीं  किया  जाता  है,  क्या  हमारे  राष्ट्रपति  जी

 ते  इस  के  बारे  में  कोई  उल्लेख  अपने  प्रभिभाषण  में
 किया  है  7

 ष्  मे
 ,  गरीब  झौर  हुरिजनों  के

 बारे  में  हमारे  कोई  उल्लेख  नहीं  किया  है  t
 were  यह  है  कि  इस  देश  में  करस  डेवलपमेंट  होना
 घाहिगे,  गरीबों  को  और  छोड  काश्तकारों  को  रिलीफ
 मिलनी  चाहिये,  खेती  का  विकास  होना  चाहिये  b  (

 मैं  यह
 चल  बाइक  है  कि

 हुमारी  जो  योजना  &
 एस०  एफ०  He  To,  हमारे  काश्तकारों  को
 सब्सीडी  देती  है  25  परसेंट,  उस  में  भी  एक  अडंगा  डाल
 रखा  है  कि  अगर  5  ्  के  ऊपर  की  जमीत  हो  तो
 उसको  सब्सीड़ी  नहीं  दी  जायेगी  पौर  बैंक  उस  को  भोत
 म्ठी  देवा  |  तो  यह्5.  एकड़  को  मर्यादा  इस  देश  .के



 मैं  यह  कहना  चाहता  हूं  कि  दक्षिणी  प्रफ्रीकी,
 नामीबिया,  जिम्थावबे  की  बात  करने
 वश  में  जो  करोड़ों  लोग  पीछे  हैं,  जिन  के  साथ  प्राज  भी

 दा  मजा
 होता  है,  उन  की  हालत  पहले

 डुगप
 की

 करनी  चाहिये,  इस  देश  को  बचाने  को  कोशिश

 ५1110  कर
 इस  देश की  सही  स्थिति को

 क्  करों की  कोशिश  चाहिय  ।  इस  देश  का
 पर  होना  चाहिये  ौर  सारे  देश  की  भाजादी  कायम
 रहनी  चाहिये  t

 हमारे  राष्ट्रपति  जी  ने  कहा  कि|हम  इस  देश  के
 हर  इंसान  को,  हर  नागरिक  को  साक्षर  बनाने  वाले  हैं।
 5  साल  का  प्रोग्राम  बनाया  गया  है  जिसके  लिये  हम
 600  करोड़  रुपये  से  ऊपर  खर्च  करनस्‍विले  हैं  भौर
 LO.  करोड़  लोगों  को  साक्षर  बनायेंग्रे  ।  में  सदत  को  बताता

 हैं  कि  यह  प्रौढ़
 प्  हग

 हम  देश  में  झक्तूबर  से
 चलाने
 ्  ता

 है,  अशिक्षित  कौन  है  ?  क्या
 किसी  क्लर्क  के  घर  की  महिला  भ्रशिक्षित
 है  ?  या  किसी  लपणासी  के  भर  की  महिला  झशिक्षित  है
 आज  अशिक्षित.  कौन. है  ?  जो  इकोनोमिकली  बैकवर्ड
 है।  जो  लोग  ग्रभमों में  रहते  हैं  वे  श्रपना|भौर भपने  बाल
 बच्चों  का  पेट  भरन ेके  लिए  रात  दिन  मजदूरी  करते  हैं।
 वे  दिन  भर  काम  करते  हैं  गौर

 हि

 को  थक
 कुड हैं।  उन  के  पास  पैसा  नहीं है  पि  खुद  भी  नहीं  होते

 हैं  भौर  अपने  बच्चों  को  भी  पढ़ा  सकते  हैं  ।

 16.00  hrs,

 क्या  हमारा  यह  प्रोग्राम  उन  लोगों  के  लिये  है,
 जो  छेतों  भौर  कारखानों  में  काम  करते  हैं  ?  क्या  हम
 उन  लोगों  के  लिये  इतती  राशि  खर्च  करने  जा  रहे  हैं  ?
 काम  करने  के  बाद[कौन  पढ़ने  वाला  है  ?  जो  दित  भर
 काम  करता  है,  बह  थका  हुआ  धर  पायेगा  घौर  सो
 जायेगा  जो  दो  नम्बर  का  धंधा  करने  वाले  लोप  हैं,
 जो  रजिस्टर्ड  और  भ्रमरणिस्ट्ढ

 स
 शनल  प्ोसायटीज

 हैं,  सरकार  ने  बड़ी  उवारता  के  साथ  उन्हें  लाखों  रूपयों
 के  दे  दिये---  उसने  बेडानों  बौर  चोरों  को
 प्रनुदान  दे  दिये  ।  वे  लोग  क्‍या  करेंगे  ?  प्रीड़  शिक्षा  के
 नाम  पर  है  पैसा  ले  संगे  पर  बाद  में  बता  देंगे  कि  हम  ने दस  हजार  लोग्रों  को  साक्षर  बना  दिया,  लेकिन  वे  लोग
 वास्तव  में  साक्षर  नहीं  होंगे  5

 नेहरूजी  के
 तप  में  तु  गुम बोलबाला  रहा  t  लेकिन उस  गकत  बेला  यी  कि

 "जिस  प्रादमी  को  साक्षर होने  पद  दस  ष्प्ये  का  पुरस्कार
 मिन्ना,  जब

 रेस

 करने  के  लिए  कडा  गया,
 तो  उस  ले  कहा  कि
 है,  लेकिन  में

 सिलने  *
 a  ve

 रने  के  बजायें  हमारे  |
 J

 इस  लिए  मेरा  सुझाव  है  कि  जो  बोग  काम  करके  है,
 प्रगर  सरकार

 जा

 साक्षर  बताना  चाहती
 ६.३५ क्यों  ने  हम  fo  जी  0एस0  एम्प्शायमेंट  धारंटी  स्कीम,

 जैसी  कोई  योजना  कि  जो  बेकार  शिक्षित  शादी
 शोगों  को  सबेरे  जाम  दो  टाइस  जो.पढ़ायें,  उसे  दो  छीन
 श्पये  रोज  की  मजदूरी  दे  दें।  ऐसा  पादमी  झच्छे  तरीकें

 कुछ  लोग  कहते  हैं  कि  यह  स्कीम  झार0ण  एस 0  एस 0
 के  हाथ  में  दे  दी  गई  है।  दूसरे  लोग  कहते  हैं  कि  यह  स्कीम
 किसी

 क्र
 पा्ट्री  के  हाथ  में  दे  दी  गई  है।  मेरा  कहना

 यह  है  कि  हमारे  देश  में  जो  शिक्षित  बेकार  हैं,  उनका
 एक  संगठन बना  कर  क्‍यों  न  हम  उन  के  जरिये इस योजना  को  कार्य  रूप  में  परिणित  करें--क्यों  न  उन  के
 जरिये  लोगों  को  साक्षर  बनायें  ?

 संयुक्त  राष्ट्र  रंध के  संकल्प  के  अनुसार  हम  इस
 र्  बालक  वर्ष  मनाने  जा  रहे  हैं।  राष्ट्रपति  जी  ने  कह्दा  हैं
 कि  ह्म  इस  वर्ष  को  बालक  वर्ष  के  रूप  में  मनायेंगे,
 इस  देश  के  बालकों  का  उद्धार  करेंगे,  उन  के  भाहार,
 व्यवहार,  चारित्॒य  भौर  शिक्षा  की  तरफ  ध्यान  देंगे  ।
 उन  की  इस  बात  का  मैं  बहुत  भ्रभिनन्‍्दत  करता  हूं  4
 लेकिन  में  उस  का  विरोध  भी  करना  चाहता  हूं  .  इस
 का  कारण  यह  है  कि  हम  बालक  वर्ष  मनाने  जा  रहे  हैं,
 लेकिन  हमारे  देश  के  लाखों  बालक  भीख  मांगते  हैँ
 जब  संस्दु-सदस्य  रेल-गाड़ी  से  भाते  है,  तो  वे  डिब्बों  में
 बालकों  वो  भीख  मांगते  देखते  होंगे  झगर  कोई  बचा
 हुआ  खाना  फेंके,  सो  वे  कुत्तों  की  तरह  चाटने  लगेंगे  ॥
 एक  तरफ  हम  बालक  वर्ष  मता  रहे  हैं  प्रौर  दिल्ली  में  बालकों
 के  लिए  प्ले  ग्रउन्ड  बना  रहे  हैं,  लेकिन  दूसरी  तरफ
 करल  एरियाज  में  जो  बालक  रहते  हैं,  वे  भीख  मांगते  हैं,
 उन  को  आता  नहीं  मिलता  है,  वे  झूठा,  तीन  भार  दिन
 का  बासी,  खाता  खाते  है।  से  सरकार  को  aE

 उन्नाव देता  चाहता  हूं  कि  क्यों  न  हमारी  यह  संसद  बाल-भिक्षा
 बनन्‍्दी  का

 कापून  बनाए
 कि  जो  छोटी  उम्र  का  बच्चा

 होता  हैं  बह  न  मांगे  अगर  यह  भीख  भांगता  है
 तो  उस  को  पकड़  लेना  चाहिये  भौर  पनिशमेंट  देना  भाहिये।
 यह  पैसा  इन  बेईमानों  को  खिलाने  के  बजाय  उस  से
 हम  बालक  सुधार  केक्कों  की  स्थापना  क्‍यों  न  करें  ।  जो
 बच्चा  भीख  मांगता  हुमा  पकड़ा  जाय  उसे  वहां  भर्ती
 करें  ।  भोर  उस  के  प्च्छे  संस्कार  वहां  बतायें  ।  उस,के
 झल्दर  राष्ट्र  के  प्रति  प्रेम  पैदा  करें,  अच्छे  चरित्र  के
 संस्कार  उस  के  पश्न्दर  डालें  झौर  उसे  एक  झच्छा  प्ावमी
 बताने  की  कोशिश  करें  ।  इस  तरह  यह  पैसा

 ह खर्च  करने  के  बजाम  उस  से
 ग

 घार  केन्द्र
 स्पापना  करें,  उसे  भच्छे  काम  में  t

 एक  दूसरा  कानून  भौर  बनायें  कि  5  साल  से
 कम  बमक  बच्छे  को  कोई  मौकरी  में  रखेगा  भपने  कैटीन
 में  प्लेट  धोने  के  लिए  या  और  किसी  काम  के  लिए  नौकर
 लेग  या  कोई  उसे  भैंस  या  करी  चराने  के  लिए  रखेगा,
 किसी  भी  काम  के  लिए  सौकर  रखेगा  तो  उसे  दंडित
 किया  जायेगा  a
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 पहला  पैर  जब  वह  स्कूल  में
 की  उप-जीविका  का  साधन  समझकर

 प्रति  माह  दिया  जाय  तो  बह  दूसरे  के
 यहां करेंगे  ।  अगर  इस  देश  की  सच्चे  तरीके

 बढ़ाना  है,  बालकों  का  विकास  करना  है,  देश  का
 करना  है  तो  इस  तरीके  के  काम  सरकार  को
 लेने  पढ़ेंगे  t

 re
 पति  जी  ने

 ड्
 बड़े  धन्तर्राष्ट्रीय  मामलों  के

 बारे  में  भौर  देश  के  बारे  में  बहुत  सारी  बातों  का  उल्लेख
 किया  है।  मैं  उन  सब  के  बारे  में  ती  नहीं  बोल  सकता
 झाप  ने  दो  बार  घंटी  बजा  दी  है,  तीसरी बार  भी  बजायेंगे
 तो  ठीक  नहीं  होगा  t  सारी  बातों  पर  तो  बोलना  संभव
 नही ंहै  ।  जो  क्षामियां थीं,  यह  मैंने  बता दीं  झीर  बाद में  राष्ट्रपति  जो  ने  देश  के  हित  के  लिए  भौर  दश
 के  विकास  के  लिये  देश  को  शिक्षित  करने  के  लिये
 जो  भी  कार्यक्रम  दिया  है  भौर  उस  के  बारे  में  जो  कुछ
 कहा  है  उस  का  समर्थन  करता  हूं  ।

 SHRI  P.  SHIV  SHANKAR  (Secun-
 derabad):  Mr  Chairman,  Sir,  I  rise  to
 make  my  maiden  speech  in  this  august
 House.  At  the  very  outset  I  express
 my  great  regards  to  the  members  of
 this  House  who  are  the  senior  Parlia-
 mentariang  and  also  the  politicians,
 besides  conveying  to  them  very  best
 wishes  for  the  New  Year.

 Sir,  it  would  be  highly  presumptuous
 on  my  part  to  claim  any  credentials
 speak  with  experience  on  the  Address
 that  has  been  rendered  by  the  Presi-
 dent.  But,  however,  the  President
 while  outlining  quite  a  few  schemes  has
 drawn  the  conclusion  in  paragraph  40
 of  his  Address  saying:

 “There  is  considerable  evidence  to
 justify  the  confidence  about  the  sus-
 tained  progress  of  the  country  to-

 Wards  building  up  a  just  social  and
 economic  order.”

 Now  thn  very  burning  question  that
 has  to  be  resolved  is  whether  the

 समय
 श

  ््

 द्

 various  matters  that  the  President  has
 énumerated  ate  gbing  to  sdive  the  prow-
 lem  ‘towarfis  the  establishment  of  a
 just,  social  and  ‘economic  order  in  this
 country?,  I  regret  ‘to  ‘say  that  ona
 ca¥eful  consideration  of  the  matter  3
 find  that  many  of  the  platitudinaus
 expressions  which  have  been  made  in
 the  Address  are  far  from  being  any-
 where  near  the  realities  of  the  situa-
 tion.

 Here,  I  would  like  to  submit  that  on
 the  eve  of  our  Independence—on  the
 midnight  of  the  l4th  of  August,
 947,—it  was  Pandit  Jawaharlal  Nehru

 who  had  said,  I  quote:—
 “We  had  a  tryst  with  destiny  and

 the  time  has  come  to  redeem  the
 pledges  made  to  the  nation.”

 It  is  perhaps  in  consonance  with  this
 ideal  that  in  the  Preamble  of  our  Con-
 stitution,  the  Founding-fathers  had  re-
 solved  that  we  will  provide  equality  of
 opportunity  ang  status;  justice,  social
 political  and  economie  to  the  large  seg-
 ments  of  the  society  of  this  country.
 But  in  spite  of  this  idealism,  when  we
 read  the  Address  of  the  President,—
 in  the  matter  of  establishment  of  just
 social  and  economic  order  based  on
 what  he  has  enumerated;  to  my  mind
 the  whole  thing  appears  to  be  a  mirage.
 I  may  submit,  Sir,  that  what  has  got  to
 be  considered  is  the  provisions  which
 have  been  made  to  help  the  socially  and
 economically  backward  classes,  the
 harijans,  the  minorities  and  the  eeono-
 micaliy-backwarg  people  in  this  coun-
 try  who  form  large  segment  of  our
 population.  The  most  important  thing
 is,  what  has  the  Address  adverted  to,
 to  these  sections.  Take  for  example
 the  socially  and  economically  backward
 classes.  I  regret  to  say  that  the
 Mandal  Commission  has  been  appoint-
 ed  by  virtue  of  the  proclamation  made
 by  the  President  on  the  20th  December,
 1978,  The  very  first  thing  that  this
 commission  hag  got  to  do  is  to  deter-
 mine  the  criterla  to  be  adopted  for
 enumerating  socially  and  economically
 backward  classes.  I  am  only  sorry  t
 Say  this  that  in  spite  of  the  fact  that
 we  have  entered  the  30th  ‘Year  of  our
 republic;  despite  the  fact  that  there  are
 at  least  a  dozen  Judgments  of  the  Sup-
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 reme  Court,  despite  the  fact  that  there
 are  than  ‘mote  ‘than  two  dozen  judge
 ments  of  the  High  Court  determining
 the  criteria  to  be  adopted  for  enumera-
 ting  the  socially,  and  educationally
 packward  classes  I  «would  like  to  ask,
 what  is  the  justification  again  to  go
 in  ‘for  a  commission  now  to  determine
 the  criteria?  Does  it  not  mean  that  the
 matter  is  being  prolonged  again  and
 again?  Does  it  not  mean  that  there  is
 no  sincerity  for  the  purpose  of  satis-
 fying  the  aspirations  of  the-  socially
 and  economically  backward  classes?
 In  fact,  I  recall  Sir,  the  Janta  Party‘s
 Manisfesto  which  refers  to  this  aspect
 “What  it  has  said  is  this:  —

 “It  ig  a  matter  of  deep  shame  that
 three  decades  after  the  advent  of  in.
 dependence  the  socia)  and  economic
 conditions  of  the  weaker  sections,
 particularly  the  scheduled  castes  and
 the  scheduled  tribes,  continue  to  be
 abject.  In  this  connection  it  will
 reserve  between  25  to  33  per  cent
 of  all  appointments  in  Governn:ent
 service  for  the  backward  classes  re-
 commended  by  the  Kaka  Kalelkar
 Committee.  Harijans  will  be  pro-
 vided  “house-sites.”

 This  is  what  was  said  in  the  manifesto
 of  the  Janata  party  but  the  Kaka  Kalel-
 kar  Committee  report  is  buried  deep
 down.  Nothing  is  being  done  in  this
 Tegard  but  a  new  Commission  has  naw
 been  appointed,  again  to  start  from  ‘A’
 I  will  not  go  into  details  as  my  time  is
 short  but  I  would  submit  that  this  is
 not  giving  a  fair  deal  to  socially  and
 educationally  ba¢kward  classes,  Take
 the  Harians,  A  number  of  my  friends
 have  already  mentioned  about  them.
 I  would  like  to  recall  one  judgement
 of  our  Speaker  when  he  was  a  Juige
 of  the  Supreme  Court.  In  1970,  in  the
 case  of  Hiralal  versts  State  of  Punjab,
 while  justifying  the  reservations  to
 Harijang  in  promotional  chances,  be
 had  said  that  “the  leap  to  be  provided

 ‘depended  on  the  gap  to  be  filled,  In
 this  context,  he  upheld  the  reservation
 for  these  dewn-#redden  people  so  that
 scclally  and  eduestionally  they  may
 become  advericed  and  thete  could  be  a
 Peychologies  seitisfaction  arhongst
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 these  people  but  J  regret  to  say  than
 in  spite  of  the  fact  that  the  Supreme
 Court  has  put  its  imprimature  over
 this  scheme,  so  far  nothing  has  been
 done  with  regard  to  the  promotional
 chances  for  these  people.

 My  hon.  friend,  Shri  Banatwalla  was
 referring  to  the  ‘minorities.  I  have
 personally  felt  always  that  the  poli-
 ticlans  in  this  country  have  never  al-
 lowed  the  minorities  to  submerge  in
 the  main  stream  of  our  national  life.
 The  main  reason  why  they  have  not
 been  allowed  to  join  the  mainstream
 is  the  wrong  polices  in  regard  to  the
 elections  that  we  have  been  follow-
 ing.  I  regret  that  the  Janata  party  in
 spite  of  the  fact  that  they  have  pro-
 Claimed  in  their  manifesto  that
 they  would  go  ahead  with  the  electyal
 reforms  very  fast,  that  they  would  see
 the  election  expenses  reduced,  and  the
 corrupt  practices  prevailing  during  the
 elestions  totally  done  away  with
 nothing  has  been  done  so  far.  This  is
 a  subject  allied  with  the  question  of
 minorities  and  that  is  why  I  am
 raising  the  same.  I  for  one  believe
 that  if  the  national  life  has  to  be  totally
 integrated,  the  minorities,  the  backwaru
 classes,  the  weaker  sections  as  also  the
 economically  poor  will  have  io  be  up-
 lifted  to  walk  and  keep  pace  with  the
 higher  sections  of  the  society  so  that
 they  play  their  proper  role  in  the
 national  life  of  this  country.

 In  fact,  I  personally  fee]  that  the  en
 tire  Representation  of  the  People  Act
 has  to  be  necessarily  abrogated.  I
 recall  with  happiness  what  is  happen-
 ing  in  some  of  the  European  countries.
 There,  for  example,  if  it  is  election  to
 the  Parliament,  the  electoral  college
 would  be  the  entire  country  and  ine
 ballot  boxes  would  be  the  ballot  boxes

 of  the  parties  as  a  result,  what  hap-
 peng  is  that  in  a  way  it  would  be  pro-
 portional  representation  on  the  voting
 strength  of  the  electoral  college.  If
 the  total  number  of  fhe  electorate  is
 one  lakh  and  00  seats  have  to  be  tilled
 and  if  a  particular  party  gets  fifty
 thousand  votes,  50  per  cent  seat  would
 be  allowed  to  that.  Party  for  nomina-
 tion  on  the  basis  of  these  fifty  thous-
 and  votes.  If  this  type  of  proportional
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 representation  is  sought  to  be  brought
 in,  I  personally  feel  and  I  am  sure  the
 caste  consciousness  in  our  country  will
 get  extinct  and  the  expenses  in  the
 elections  would  be  great  minimised.
 There  would  not  be  any  defections
 from  one  party  to  the  other.  The
 moment  one  gentleman  leaves  the  party
 and  goes  to  the  other,  he  loses  his  seat
 because  the  political  party  to  which  he
 orginally  belonged  had  nominated  him

 and  the  Party  will  be  at  liberty  to  nomi.
 nate  another  person.  The  crop  of  ln-
 dependents  will  no  more  be  there.  L
 am  here  for  the  last  one  week.  I  know
 that  persons  like  Prof.  Mavalankar  are
 contributing  quite  a  lot  to  the  legisla-
 tive  work  and  such  Independents  wil.
 not  be  there.  A  little  bit  of  sacrifice
 will  have  thus  to  be  made  and  one  can-
 note  help  it.  Every  vote  will  have  its
 value.  Now,  suppose  a  person  gets
 90,000  votes,  and  another  gets  89,999
 votes,  the  person  getting  90,000  votes
 will  get  elected,  and  there  is  no  repre
 sentation  for  89,999  voters.  Fictionally
 the  elected  man  represents  ali.  Under
 the  scheme  suggested,  every  vote  will
 have  value,  and  the  question  of  there
 being  any  corrupt  practice  which  one
 otherwise  sees  within  the  meaning  of
 Section  23  of  the  Representation  of
 the  People  Act  gets  totally  obliterated.
 The  position  emerging  thereby  wouid
 be  that  to  a  large  extent  we  would
 have  done  a  great  service  in  bring-
 ing  chasity  to  the  electora]  life  of  this
 country.

 The  President  was  pleased  to  refer
 to  land  reforms  in  paragraph  7  of  his
 Address.  So  far  as  land  reforms  are
 concerned,  that  question  was  taken  up
 from  the  time  of  the  very  first  amend-
 ment  of  the  Constitution,  in  95l.  From
 time  to  time,  different  land  reform
 legislations  were  brought  on  the  anvil.
 They  were  put  in  the  IX  Schedule.  The
 amendments  were  tested.  The  first
 amendment,  as  also  the  4th  Amend-
 ment,  were  tested  by  the  Supreme

 Court  in  the  Shankari  Prasad  case  and
 Sajian  Singh  case.  Finally,  it  was
 tested  in  the  Kshavanand  Bharati  case.

 In  spite  of  that,  the  whole  difficulty
 seems  to  be  that  the
 which  originated  in  95f,  are  still  »  ‘ar

 land  reforms:

 ery.  We  are  still  trying  to  dabble  with
 many  problems  of  land  reforms.

 Coming  as  3)  do  from  the  fraternity
 of  lawyers,  I  regret  to  say  that  the
 lawyers  and  the  Judiciary  have  aise
 not  contributed  the  least  in  creating
 complications  in  this  field.  I  was  mv-
 self  a  Judge  for  some  time.  It  aches
 me  to  submit  that  even  to-day  I  find
 in  different  High  Courts,  Judges  taking
 diferent  stances  with  regard  to  land
 reform  laws.  The  reason,  according

 to  me,  is  very  obvious.  In  this  connev-
 tion,  a  great  shortcoming  in  the  Ad-
 dress  of  the  President  is  with  reference

 to  the  judicial  reforms.  There  is  not
 a  word  said  about  it.  After  all,  Juci-
 ciary  is  one  of  the  most  important
 wings  alone  with  Executive  and
 Legisloture.  I  would  certainly  have
 expected  that  some  proper  approach
 would  have  been  taken  by  the  Govera
 ment  with  reference  to  judicial  refor-
 ms,  Various  reports  of  the  Law  Com
 mission  with  reference  to  recruitment
 policy  and  the  policy  on  transfer  of
 Judges  from  one  High  Court  to  the
 other,  have  been  only  gathering  dust,
 While  I  am  one  among  those  persons
 who  will  fight  till  the  last  for  the  inde
 pendence  of  Judiciary,  I  would
 say  that  the  policy  as  to  the  transfer
 of  Judges  as  enunciated  by  the  Law
 Commission  in  the  year  1958,  under  the
 chairmanship  of  late  Shri  Setalvad,
 of  which  one  of  our  very  eminent
 members  of  the  profession,  viz.  Shri
 Palkhivala  was  also  a  member  was
 salutory  which  opined  that  one-third
 of  the  Judges  of  g  High  Court  must
 be  from  outside.  This  would  have
 achieved  a  better  national]  integration
 in  the  field  of  Judiciary.  I  am  not
 one  of  those  people  who  would  sup-
 port  transfer  if  jt  is  based  on  extran-
 eous  considerations.  What  is  happen-
 ing  today?  I  regret  to  say  and  J  am
 speaking  this  with  a  little  responsi-
 bility  and  introspection,  that  the  strong
 Chief  Justices  are  trying  to  establish
 their  empires  and  dynasties.  JI  hear
 some  of  the  persons  going  about  say-
 ing  that  his  people  will  rule  the  high
 court  for  two  generations.  I  would
 like  te  esk  you,  is  it  q  case  of  social
 justice?  Where  do  we  stand?  While
 the  political  dynasties  and  empires



 347  President's
 Address  (M)

 have  vanished,  judicial  empires  are
 cropping  up  and  getting  strengthened?
 It  is  absolutely  necessary  that  various
 aspects  in  this  regard  are  gone  into
 at  the  very  earliest.  In  fact,  only  two
 days  back,  I  was  reading  in  the
 papers  about  the  appointment  of  some
 Judge.  I  would  not  like  to  name  the
 High  Court  and  the  particular  person.
 Various  people  were  questioning  the
 criteria  on  the  basis  of  which  the
 appointment  was  being  effecteq  and
 this  is  what  was  reported.  May  I  say
 what  is  happening  because  of  this
 dynastic  rule  which  some  of  the  strong
 Chief  Justices  are  perpetuating!  They
 are  appointing  their  Own  persons.
 They  are  getting  such  names  recom-
 mended  ang  getting  them  appointed
 a;  High  Court  Judges  so  as  to  per-
 petuate  their  dynastic  rule.  I  am
 saying  why  not  have  a  proper  Con-
 vention?  Why  not  have  proper  cri-
 teria  for  the  purpose  of  appointment
 of  the  judges  to  the  High  Courts,  to
 that  highest  seat?  We  expect  that
 even  justice  is  given  to  all  segments.
 What  is  happening  today?  People
 take  the  oath  of  office  in  the  name  of
 the  Constitution  and  they  forget  their
 Constitutional  obligations  and  the
 Constitutional  goals,  the  very  next
 day  on  entering  the  office.  This  is  a
 very  great  misfortune  but  that  is
 what  is  happening.  I  am  one  of  those
 who  strongly  resent  the  appointment
 of  judges  on  the  basis  that  a  parti-
 cular  person  is  mine  and  my  own.
 That  is  a  clearly  wrong  approach.
 In  this  context  nobody  should  be
 appointed  howsoever  loyal  he  might
 be  on  the  ground  of  expectation  that
 he  would  be  loyal  to  the  party  in
 Power.  Independence  of  judiciary
 Should  be  totally  ensured.  People
 appointed  are  expected  to  be  faithful
 to  the  constitutional  goals  which  are
 enshrined  either  in  the  Preamble  or
 in  the  different  parts  of  the  Constitu-

 na
 with  the  goal  of  this  country  to

 be  democratic,  seculary  socialist  re-
 Dublic,  Such  people  alone  should  be
 thought  of  as  Judges  who  keep  in
 View  the  constitutional  goals.

 Some  times  back,  I  was  speaking
 about  the  socially  and  educationally
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 backward  classes,  Even  today  we
 find  some  difficulty  about  them.  The
 other  day,  the  Allahabad  High  Court
 struck  down  the  order  of  the  Govern-.
 ment  enumerating  the  socially  and
 educationally  backward  classes.  I  say
 with  a  little  bit  of  pride  that  it  was
 in  my  state  of  Andhra,  that,  for  the
 first  time,  under  the  stewardship  of
 Mr.  K.  Brahmananda  Reddy,  socially
 and  educationally  backward  classes
 were  enumerated  successfully  though
 Jate  in  1970,  In  many  states,  even
 today  the  battle  is  going  on  as  to  what
 are  the  socially  and  educationally’
 backward  classes.  In  spite  of  30  years
 of  our  Republic,  we  are  not  able  to
 settle  this  problem,

 In  this  context  I  would  like  to  say
 one  thing  about  our  Speaker  who  in
 964  was  a  judge  of  the  Mysore  High
 Court.  In  a  bench  decision,  reported
 in  AIR,  1964,  Mysore,  page  i33  he
 observed  about  the  attitude  of  the
 judges  when  they  have  to  tackle  the
 problems  of  the  weaker  sections  of
 the  society.  He  said  in  these  words
 which  I  quote:

 “In  pronouncing  on  such  a  social
 question,  nay  a  human  problem,  we
 should  not  forget  our  own  limita-
 tions.  We  should  while  in  no  man-
 ner  limiting  the  scope  of  our  judi-
 cial  review  be  dictated  by  one  sense
 of  responsibility  and  self-restraint
 and  the  sobering  reflection  that  the
 Constitution  is  meant  not  only  for
 the  people  of  our  way  of  thinking
 but  for  all  and  that  the  Cabinet  re-
 presenting  the  majority  in  the
 legislature  democratically  elected
 has  taken  the  impugned  decision.”

 I  would  have  very  much  wished  that
 the  members  of  the  judiciary  could’
 bear  this  advice  in  mind  so  that  the
 problems  of  the  down  trodden  in  this
 country  could  be  tackled  with  better
 sympathy  and,  quick  speed.

 I  come  to  yet  another  aspect.  The
 President  has  referred  to  the  Special
 Courts’  Bill.  I  have  not  heen  able  ta
 understand  why  the  tenure  of  the  Bill
 was  limited  to  crimes  during  the-
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 emergency  only.  This  is  a  case  of
 total  vindictiveness,  ag  my  friend  Mr.
 Falerio  was  saying  this  morning,  It
 seems  it  is  meant  against  a  single  in-
 dividual.  At  least  this  is  the  impres-

 -8ion  that  is  gaining  ground  all  around,
 If  at  all  there  are  crimes,  they  are
 crimes  under  the  ordinary  law  of  the
 land;  they  will  be  crimes  under  the
 Indian  Penal  Code  or  the  Prevention

 -of  Corruption  Act  or  other  laws  of  the
 land,  If  that  be  so,  why  should  they
 be  treated  on  a  different  part.  Sup-
 pose  a  great  politician  commits  a
 maurder  in  April  1977,  should  it  not  be
 referred  to  the  Special  Court.  Why
 should  you  fix  up  a  particular  date
 for  that?  In  fact  Justice  Krishne
 Tyer  highlighted  this  aspect  and  has
 further  gone  to  the  extent  of  saying

 ‘that  this  does  not  achieve  the  object
 of  the  Bill  at  all.  If  the  object  is  that
 speedy  justice  to  persons  placed  in
 high  position  who  had  committed
 Siumeg  under  the  ordinary  Jaw  of  the
 Jand,  has  got  to  be  meted  out  under
 the  Special  Courts,  then  I  am  not  able

 ‘to  understand  why  it  should  be  con-
 fined  to  a  particular  period.  It  gives
 the  impression  to  the  country  at  large

 ‘that  this  House  is  trying  to  abet  in  a
 legislation  which  is  likely  to  be  vin-
 dictive  against  one  or  two  persons.  I
 should  rather  submit  that  even  the

 ‘very  manifesto  of  the  Janata  Party
 which  I  had  the  opportunity  to  read
 reférg  to  the  cancer  of  corruption  and

 ‘it  says:

 “Unless  those  who  hold  office  at
 the  highest  levels,  including  minis-

 ‘ters  and  legislators  870  bureaucrats
 set  an  example  in  probity  and  hon-

 -esty,  it  will  be  impossible  to  restore
 ‘integrity  in  public  life.  It  will  also
 -ensure  that  every  one  of  its  officers
 ‘ang  cadres  adheres  to  the  highest
 norms  of  integrity.  It  wih  give
 effect  to  the  recommendations  of  the

 ‘Santhanam  Committee  on  Corrup-
 tion  in  the  administrative  and  pub-
 lic  life.  It  will  also  enact  the  long
 pending  Lok  Pal  and  Lokayuta  Bill

 ~and  will  bring  the  Prime  Minister
 and  other  Ministers  under  its  pur-
 vview.....The  object  must  be  to

 devige  and  establish  special  proce-
 dures  and  agencies  for  automatic
 cognisance  of  complaints  of  corrup-
 tion  and  misuse  of  authority  so  that
 allegations  against  persons  in  high
 places  not  excluding  the  Prime
 Minister  and  Chief  Ministers  are  in-
 vestigated  and  disposed  of  indepen-
 dentiy  of  the  pleasure  of  the
 government.”

 If  this  is  the  manifesto  of  the  Janata
 Party,  what  is  it  that  has  been  said  in
 the  Address  of  the  President?  The
 Lok  Pal  Bill  has  been  shelved.  If  a
 particular  political  party  is  in  power
 and  if  a  member  of  that  political
 party  has  committed  crimes  or  there
 are  allegations  against  him,  all  of  us
 are  going  to  shield  that  person,  If  a
 particular  person  is  in  opposition  and
 according  to  the  ruling  party,  he  has
 indulged  in  some  type  of  crime  or  is
 going  to  indulge  in  it,  we  are  trying
 to  give  to  such  a  person  a  different
 type  of  treatment  because  of  the  Bill.
 Is  it  not  a  case  of  gross  discrimina-
 tion?  There  shoulg  be  uniform  law
 which  takes  care  of  all,  the  highest
 and  the  lowest  alike.  Law  is  no  res-
 pector  of  persons.  Why  this  type  of
 approach  then?  I  am  rather  anguish-
 ed  that  the  Chief  Justice  is  put  in  a
 very  embarrassing  position  in  a  parti-
 cular  matter.  I  do  not  know  where
 such  law  is?  Does  it  go  to  indicate
 that  the  independence  of  judiciary
 would  be  maintained?  Are  you  going
 to  give  confidence  in  the  common
 man  that  you  are  ensuring  the  inde-
 pendence  of  judiciary?  “Why  is  it  that
 if  some  allegations  are  made  against
 ‘X’  and  if  the  truth  has  to  be  found,
 and  if  you  have  a  will  to  refer,  why
 not  refer  them  to  a  proper  legal
 forum?  ‘Why  have  the  ruling  party
 failed  in  bringing  the  Lok  Pal  Bill?
 Why  is  it  that  the  Deféection  Bill  was
 not  brought  on  the  anvil  of  the  Acts?
 Why  wags  no  action  taken  in  regard
 to  these  matters  and  why  discrimina-
 tory  approach  is  sought  to  be  made
 now  with  référence  to  Special  Courts
 Bill  which  totally  leaves  it  to  the  sub-
 jective  satisfaction  of  the  Government
 to  decide  which  case  to  refer  to  the
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 Special  Courts.  People  already  know
 which  case  and  whose  Case  would  be
 referred  to  the  Special  Courts,  There-
 fore  in  my  submission  I  have  to  say
 with  all  my  reverence  that  this  type
 of  approachg  do  not  in  any  form  give
 a  credence  ti  our  thinking  or  actions—
 they  denigrite  us,

 Apart  froin  this,  may  I  also  submit
 one  or  two  more  factors  which  one  of
 my  friends  had  referred  to.  I  was
 expecting  that  our  Prime  Minister,
 whom  I  pe:'sonally  consider  to  be  a
 great  morilist,  would  certainly  in-
 clude  or  sey!  to  it  that  the  Presiden-
 tia]  Address  makes  some  reference  to
 the  debasing  national  character  of  this
 country  and  would  try  to  evolve  some
 schemes  whereby  the  general  national
 character  would  rise.  I  refer
 with  छ  bit  of  pain  and  anguish  that
 the  future  c.tizens  of  this  country  who
 are  within  the  portals  of  the  Univer-
 sity  to-day  are  not  very  much  inter-
 ested,  at  least  a  great  majority  is  not
 interested,  in  their  studies.  We  are
 finding  that  they  are  taking  openly  to
 drinks,  to  amoking  and  all  types  of
 unfortunate  habits.  They  are  to  be
 our  future  hope.  They  are  used  from
 time  to  timw,  and  I  should  say  it  is  a
 matter  of  great  misforture,  by  the
 politicians  to  suit  their  ends.  In  the
 public  life  there  is  a  lot  of  corruption
 Bing  on.  J  was  expecting  that  this
 Government:  which  is  headed  by  Shri
 Morarji  Bhai  could  have  at  least  high-
 lighteg  some  reformative  schemes  to
 better  the  wational  character.  It  is
 evident  that  no  nation  has  survived
 without  goed  national  character.  No
 nation  has  stone  to  the  heights  with-
 out  its  character  and  integrity  being at  the  apex.  It  is  g  misfortune  that
 the  Addregy.does  not  make  any  re-
 erence  to  this  aspect  of  the  matter.  I
 should  submit  that  if  our  country  has
 8०  to  rise  if  our  country  hag  got  to
 attain  in  hights,  it  is  only  by  the
 Strength  of  its  national  character,  It
 5  only  when  we  realise  our  respon-
 Sibilities  that  We  Can  salvage  the
 Situation,  Yt.  is  only  when  there  is Proper  discipline  in  the:eoming.  gene-
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 ration  that  they  can  take.  up  the  reins
 of  this  country  successfully.

 I  would  like  to  say  about  one  more
 aspect,  viz.,  with  reference  to  the-
 economic  field,  which  hag  been  re-
 ferred  to  in  the  Address  of  the  Presi-
 dent.  I  would  like  to  say  only  with
 regard  to  two  aspects—firstly  with.
 Tregard  to  the  exports  and  secondly
 with  regard  to  the  employment  Oppor.
 tunities,  about  which  time  and  again
 the  Janata  Party  had  been  saying
 that  within  ten  years  they  would
 totaly  sovle  the  unemploy-
 ment  problem,  May  I  invite
 your  attention  to  this  Economic  Sur-
 vey  which  has  been  published  by  the
 Government  of  India  and  which  has
 been  passed  on  to  us  only  two  days
 back.  I  would  refer  to  a  passage  at
 page  8  English  Version  which  refers
 to  unemployment.  Tall  claims  have
 been  made  with  regard  to  the  economic
 order  of  this  country  and  our  econo-
 mic  strength.  It  has  been  claimed
 that  a  lot  of  things  had  been  achieved.
 But  in  para  3.4l,  page  18,  it  is  said:

 “The  number  of  job-seekers  on
 the  live  registers  of  the  employment
 exchanges  rose  from  9.33  million
 at  the  end  of  975  to  9.78  million
 in  976  and  further  to  0.82  million
 in  1977,  At  the  end  of  October  ‘1978,

 the  number  stood  at  2.33  million  as-
 against  0.8i  million  a  year  before.
 showing  an  increase  of  14.1  per  cent.
 It  appears  that  employment  oppor-
 tunities  generated  in  the  organised
 Sector  have  not  kept  pace  with  the
 demand  for  employment.”

 So,  ]  Submit  that  unemployment  is  a
 gigantic  problem  that  our  country  faces
 today.  There  is  lot  of  brain  drain
 from  our  country  because  they  are  not
 able  to  get  proper  employment.  Instead
 of  our  concentrating  on  providing
 proper  employment  to  the  properly
 educated  and  qualified  persons,  the
 misfortune  seems  to  be  that  the  em--
 ployment  registers  seem  to  be  swelling
 with  the  names  of  such  unemployed
 people.  Thug  giving  a  very  rosy  pic- ture  in  the  address  that  the  economic-
 order  has  been  very  good,  in  my  sub-
 mission,  belies  the  statistics.  that  have:
 been  referred  earlier.
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 [Shri  P.  Shiv  Shankar]
 About  exports,  there  are  two  refer-

 ‘enceg  in  this  Economic  Survey.  It
 says,  the  rafe  of  growth  of  exports  fell
 sharply  in  77-78  and  actually  became
 negative  in  the  first  eight  months  of
 the  current  fiscal  year  due  to  various
 national  and  international  factors.  At
 another  place  it  says,  the  worsening  in
 the  balance  of  trade  noticed  last  year
 has  continued  in  the  current  year.
 Imports  which  rose  sharply  last  year

 ‘have  increared  further  in  the  current
 year  and  ary  2]  per  cent  higher  in  Ap-
 ri!-November,  973  than  the  level  in
 ‘the  corresponding  period  in  1977.  Ex-
 ports  whose  growth  had  sharply  dece-
 lerated  last  year  show  a  slight  decline
 in  April-November,  i978  as  compared
 to  1977.  So,  It  is  obvious  that  the  bright
 picture  which  is  sought  to  be  given
 about  the  economic  field  does  not  ap-
 pear  to  be  correct.

 Sir,  I  am  sorry  J  have  taken  so  much
 ‘time  and  I  beseech  you  to  pardon  me.
 I  thank  the  House  for  patiently  listen-
 ing  to  me.

 MR.  CHAIRMAN:  Shri  Sushil
 Kumar  Dara.

 SHRI  K.  GOPAL  (Karur):  May  I
 know  the  basis  on  which  you  are  cal-
 ling  the  speakers?  Our  party  was
 allotted  some  time.  For  the  whole  day
 today  none  of  us  has  been  called.  The
 ‘hon.  member  who  just  finished  made

 a  good  maiden  speech.  I  do  not  object
 to  that.  But  you  will  have  to  go
 -party-wise,

 MR.  CHAIRMAN:  Congress  (I)  Is
 ‘the  major  opposition  party.  After  the
 Leader  of  the  Opposition,  he  is  the

 ‘second  speaker.

 SHRI  K.  GOPAL:  Mr.  Gogoi  also
 ‘spoke.

 MR.  CHAIRMAN:  He  is  leaving
 ‘today  and  he  had  requested  the
 Speaker,  Otherwise,  I  am  going  ex-
 actly  by  tHe  list  given  here  by  the

 Deputy  Spevker.  It  is  not  my  discre-
 tion.  (Inter  uption).

 SHRI  ्,  GOPAL:  When  you  go
 according  to  the  list,  you  should  go
 according  to  the  party  also.

 MR.  CHAIRMAN:  Your  party  will
 be  given  time.  After  all,  this  is  the
 third  speech  from  Congress  (I).  You
 will  get  the  third  man.

 SHRI  K.  GOPAL:  Today  our  party
 has  not  been  called,  whereas  from
 Congress  (I)  two  have  been  called.  I
 would  like  to  know  the  basis  on  which
 you  are  calling.

 MR.  CHAIRMAN:
 basis  at  all,

 There  is  no

 SHRI  K.  GOPAL:  You  say  that.

 MR.  CHAIRMAN;  Don’t  argue,  As  a
 matter  of  fact,  Congress  (I)  Members
 shoulg  have  been  called  first.  I  do  not
 know  the  reason,  but  from  your  party
 two  Members  have  already  spoken,
 and  the  third  is  to  speak,  I  will  give
 him  a  chance.

 भी  सुशील  कमार  धारा  (तामचक)  :  सभापति
 महोदय,  हमारे  नये  संसदू-सदस्य  ने  बहुत  समय  लिया
 है।  में  उसका  विरोध  नहीं  करता  हैं,  लेकिन  मेरा
 समय  काट  कर  दूसरे को  न  दिया  जाये।

 में  राष्ट्रपति  जी  के  भाषण  पर  रखे  गये  धन्यवाद
 प्रस्ताव का  समर्थत

 जु दु गर  हक
 gt

 उनके  4l  मुद्दों  के  भाषण  में  बहुत  सी  ऐसी  बातें
 हैं,  जिनके  लिए  उन्हें  धन्यवाद  देना  चाहिए।  लेकिन
 मुझे

 व
 है  कि  इस  भाषण  के  सम्बन्ध  में  कुछ  बातें

 ऐसी  हूं,  जिनसे  हमें  खुशी  नहीं  हुई।
 जनता  पार्टी  मे  श्रपने  इलेक्शन  मैनिफ़ेस्टो  में  बे

 पन्ने  पर  लिखा  हुआ  है:--

 “In  the  economic  sphere  the
 Janata  Party  will  accord  primacy  to
 agriculture  ang  rural  reconstruction
 which  must  constitute  the  basis  of
 our  development  and  planning.”

 दूसरी  जगह  यहू  लिखा  1-1 है  है  :--

 “The  party  is  committed  to  agra-
 rian  reform  covering  tenurial  rela-
 tionship,  ownership  and  consolida-
 tion  of  holdings.”
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 राष्ट्रपति  जी  ने  प्रपते  भाषण  में  कहा  है  —
 “Additional  irrigation  potential  of

 26  lakh  hectares  was  created  in
 I977T-78,  the  highest  ever  achieved
 by  any  country  in  a  single  year.  For
 the  current  year,  the  target  is  23
 Jakh  hectares.”

 हमारे देश  में  i65,  9  मिलियन  हैक्टेयर  जमीन  पर
 खेती  हो  रही  है।  कांप्रेस  के  जमाने  में  9768  ज्यादा
 से  ज्यादा  30  परसेंट  जमीन  पर  सिंचाई  का  बंदोबस्त
 किया  गया  था।  972  तक  26.  6  परसेंट  सक  सिंचाई
 की  व्यवस्था  हुई  थी  ।  जनता  पार्टी  के  राज  में  हम  ते  दो
 सालों  में  5.4  मिलियन  हैक्टयर  में  हरिगेशन  का
 अंदोबस्त  किया  |  इस  के  मानी  30  साल के  कांग्रेसी  राज  में
 हुर  सान्ल  ]  प्रतिशत  जमीन  में  सिचाई  का  बन्दोबस्त
 हुआ  भौर  जनता  सरकार  के  जमान  में  भ्रौसतन  .7
 प्रतिशत,  भ्र्थात्‌  करीब  करीब

 शना
 ना  सिंचाई  का  अन्दो-

 अस्त  हुआ  ।  लेकिन  हमारे  मन  में  शक  है  कि  कैसे  पौर
 कब  तक  हम  लोग  लक्ष्य  तक  पहुचरा  ।  पूरे  65.9
 मिलियन  हेक्टेयर  में  सिंचाई  का  बन्दोबस्त  हम  कब
 तक  कर  पाएंगे  ?  इस  में  बहुत  समय  लगेगा.  ौर
 उस  के  लिए  छोट  ट्लौर  लू  सिच्राई  का  इंतजाम  होना
 चाहिए  ।  लेकिन  राष्ट्रपति  जी  के  भाषण  में  छोटे  भौर

 नह
 सिंचाई  क  बारे  म  कोई  निशाना  नहीं  दिया  हुभा  है,
 हमारे  मन  मे  भ्रफसोस  है  ।

 फटिलाइजर  के  बारे  में  राष्ट्रपति  जी  ने  कहा  है
 —

 “The  consumption  of  fertiliser  in
 1977-78  recorded  26  per  cent  in-
 crease  over  the  previous  year  and
 this  year  too  the  forward  trend  has
 been  maintained”.

 फलिटाइजर  हन्जम्पश्तन  हस  देई  में  दुनिया  के  मुकाबले
 में  सब  से  कम  है  ।  दुनिया  के  देश  फटिलाइजर  का
 कितना  उपयोग  कर  रहे  हैं  इस  का  जरा  प्रांकड़ा
 पाप  देंखे---बैल्जियम  577  के  जी  पर  हैक्टेयर  करि-
 साइजर  इस्तेमान  करता  है,  तीदरलैंड  575,  यू  के
 475,  चाइना  जिसे  हमारे  दो  साल  बाद  झाजादी  मिली 48  के  जी,  पाकिस्तान  जो  हमारे  साथ  ही  पैदा  हुआ या  o2i  ate  हमारे  यहां  भारत  में  7  के  जी  पर
 हैक्टेयर  फटिलाइजर  हम  इस्तेमाल  करते  हैं।  यात्री
 सब  से  कम  हम  करते  हैं  .  एक  और  झफसोस
 बात  हैं  कि  हलारे  फर्टिलाइजर  का  भाव
 सब  से  ज्यादा  है  i  इतसा  ज्यादा  भाव  दूनिया
 कहीं  नहीं  है।  we  बहुत  प्रफप्तोत  की
 हम  फटिलाइजर  के  लक्ष्य  तक  कैसे  इसके
 हमारे  मन  wo  ew  पैदा  होता  है  क्योंकि
 द  संसद  में  28  प्रैस,  .978  को  मसी  महोदय ओ  जवाब  दिया  था  एक  सभाल  का  उस  की  हम है  तो  हमारा  बाइट्रोशन  का  ओोडक्शन  34,  5
 बने धौर  फोस्फेट  का  29.5  हजार  हम
 बुल मिला कर ह  rods  हुजार  टन  है  a  der

 कहा  हमारी  खती  कौ  जमीन  i65-266

 z

 -
 4,

 >

 42-4724;
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 हैक्टेयर  है  ।  तो  प्रति  एकड़  कितना  भाता  है  यह  झाप
 देख  लें  शौर  फिर  हमारी  झाइडिल  कैपेसिटी  कितनी
 है  यह  भी  देंखें  50  प्रतिशत  प्राइडिल  कैपेसिटी  है  r
 975  में  हमारी  कैपेसिटी  थी  9  लाख  79  हजार

 टन  प्रोडक्शन  की,  23  इडस्ट्रीज  में  लेकित  उस  में  से
 करीब  उस  का  50  प्रतिशत  ही  उत्पादन  होता  है  1
 तो  यह  उत्पादन  कैसे  बढ़ेगा  ?  इस  का  कोई  निशाना
 इस  म  नहीं  है।  इस  का  नतीजा  यह  होगा  कि  हमारी
 खेती  में  ज्यादा  कुछ  पैदावार  नहीं  होग़ी  |

 फडग्रेन्स  के  बारे  में  राष्ट्रपति  जी  ने  कहा  है  कि
 िकाई  प्रोडक्शन  i25.6  मिलियन  टन  हुआ  है  t
 लेकिन  बात  यह  है  कि  हमारी  60  करोड़  झाबादी
 है।  भ्ब  तो  और  बढ़  गई  है  -  98  में  देखेंगे  तों  65
 करोड़  हो  जाएगी  ।  60  करोड़  के  ऊपर  आप  हिसाब
 लगायें  तो  पता  चलेगा  कि  कम  से  कम  200  मिलियन
 मी0  टन  प्रताज  की  जरूरत  पड़ेगी  लेकिन  उसका  कोई
 अन्दोबस्त  नहीं  है  1  उसके  लिए  इसमें  कोई  निशाना
 नहीं  है  98]  तक  भझनाज  के  मामले  में  हम
 स्वावलबी  हो  जायेंगे  लेकिन  तब  तक  हमारी  भ्राबादी
 65  करोड़  हो  जाएगी  |

 गांवों  और  शहरों  में  जो  इनकम  डिसपैरिटी  प्रार्ड  है,
 उसके  झांकड़े  मैं  देना  चाहता  हूं  -  एग्रीकल्चर  सैक्टर
 में  जो  लोग  हैं  उतकी  सालाना  इनकम  ‘1951-52  ें
 98  रुपए  थी  जोकि  i976-77  में  झ्राकर  घट  गई  7
 लेकिन  जो  लोग  खेती  में  नहीं  है ंउनकी  इनकम  95i-
 52  में  398  रुपए  थी  जोकि  1976-77  मे  85  5 बपए

 हो  गई  ।  इस  तरह  से  डिसपैरिटी  शौर  बढ़  गई 1
 एग्रीकल्बर  सैक्टर  में  झामदनी  घट  गई  लेकिन  मान-
 एग्रीकल्चर  सैक्टर  में  वह  बढ़कर  दुगुनी  हो  गई।  इसका
 कारण  यह  है  कि  हमारे  गांवों  की  प्रवहेलना  हुई  है
 ae  बड़ी  उम्मीद  थी  कि  राष्ट्रपति  जी  झपने  प्भिभाषण
 में  इसके  बारे  में  कुछ  कहेंगे  t

 इस  तरह  से  जो  प्राशनाइज्ड  सैक्टर  है,  जहां  पर  लोग
 इक्ट्ठे  हो  सकते  हैं,  इष्डस्ट्रीज  में  या  दूसरी  जगह,
 बहा ंभी  इनकम में  बहुत  डिसपैरिटी  है।  एक  शिपिय
 कारपोरेशन  है  जहां  पर  एक  स्वीपर  की  तनख्वाह
 200  झुपए  हर  महीने  है  7  इसी  तरह  से  जो  हमारी

 नेशनलाइजड  बैंक्स  हें  बहां  हर  एक  क्लर्क  को  कम  से  कम
 एक  हजार  रुपए  महोने  की  तनख्याह  आती है.  लकिन
 दूसरी  तरफ  गांवों  में  लेती  से  सम्बन्धित  जो  लोग  हैं,
 जोकि  उत्पादन  करते  हैं  घौर  जिनकी  पापुलेशन  80
 परसेन्ट  है  उनकी  भामदनी  महीने  में  300  रूपये  भी
 महीं  क्लाती  है।  यह  जो  डिस्परिटी  है  इसकों  मिटाने
 के  लिए  खेती  बाड़ी  की  तरफ  ध्यान  दिया  जाना
 चाहिए।  इसके  लिए  इसमें  निशाना  नहीं  रखा
 गया  है  |

 पीने  के  पानी  के  बल्दोबस्त  के  लिए  राष्ट्रपति  के
 पभिभाषण  के  पैरा  2!  में  कहा  गया  है

 6.57  hrs,

 [Surg  DxrwReENpRaNatTH  Basu  in  the
 Chair].
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 [भी  सुशील  कुमार  घासी
 “For  example,  the  aim  is  to  pro-

 vide  safe  drinking  water  to  over
 1,138,000  “problem”  villages  by
 March,  1981",

 L98]  तक  इसको  करने  की  बात  कही  गई  है।  जनता
 राज  में  पिछले  साल  i8  gare  गांव  कवर  किए  गए
 झौर  इस  साल  27  हजार  गांबों  में  व्यवस्था  करने  की
 बात  है।  लेकिन  उसके  बाद  दो  साल  में  68  हजार
 गांबों  में  पीने  के  पाली  को  व्यवस्था  हो  जायेगी,  इसमें

 शक  होता  है  |  इसका  टार्गेंट  शायद  बजट  में  देखने
 मुर  मिलेगा  ।

 श्रीमनु,  राष्ट्रपति  जी  के  भ्रभिभाषण  में  एक  और
 चीज  दखने  की  मुझे  बहुत  इच्छा  थी  1  हमारे  यहां
 सिन्नाई  के  पानी  की  बहुत  कमी  है।  सिंचाई  का  पानी
 देने  से  हमारे

 ॥
 मे  जितनी  खेती  की  जमीन  है,

 उस
 ड्

 हो  सकता  है  -  इस  समय  हमारे
 पास  जमीन  है,  उसके  प्रतिशत  26  में  दो  फसल
 होती  हैं,  लकिन  प्रतिशत  74  में  अभी  भी  एक  फसल
 होती  है  ।  इसका  बन्दोबस्त  होना  चाहिए  ।  प्रब  प्रश्न

 हर
 कल  पानी  समुद्र  से  मिलेगा  ny

 इस  के  बारे  में
 3८%

 दे  चुका  हूं--समुद्र
 के  पानी  को  लवण-मुक्त  कर  के  खेती  के  लिए  उपयोग
 करने  का  बन्दोबस्त  करना  पड़ेगा  ।

 इस  के  बाद  मैं  कुछ  पिछड़ी  जातियों  के  सम्बन्ध
 में  कहना  चाहता  हूं  ।  हमारे  राष्ट्रपति  जी  का
 झ्रभिभाषण  मैंने  पढ़ा,  इस  में  उन  के  बारे  में  एक  लफ्ज
 भी  नहीं  कहा  या  है  7  पिछले  साल  महाराष्ट्र,  बिहार
 झौर  हमारे  पश्चिमी  बंगाल  में  पिछड़ी  जातियों  पर
 इतने  हमले  हुए,  इतने  प्रहार  हुए,  बलात्कार  हुए,
 ग़ोलियों  से  अनेक  लोग  मारे  गये,  बहुत  से  भूख  क  कारण
 मर  गये--इन  के  बारे  में  भी  इस  अभिभाषण  में  कुछ
 निशाना  नहों  है  |  उन्होंने  श्रपना  अभिभाषण  ता०
 9  को  दिया  था,  ये  घटनायें  तो  उस  से  पहले  हो  चुकी

 थीं  ।  हमारे  पश्चिमी  बंगाल  में  “मारिचपझापी”  में
 कितना  अत्याचार  हुप्रा  और  बह  श्रत्याचार  वहां  की
 सरकार  की  झोर

 हुमा
 ।  हमारे  राष्ट्रपति  जी  के

 अभिभाषण  में  इतने  मुद्दे  पर  कुछ  भी  नहीं  कहा
 गया है  ।  इस  के  कारण  मैं  बहुत  दुखी हूं  t

 17,00  hrs.

 लैंड  रिफाम्जें  के  बारे  में  उन्होंने  उल्लेख  किया  है  |
 शेक्रिन  मैं  क्या  देख  रहा  हूं-प्रान्त-प्रान्त  में  लड  रिफार्म्जे
 में  पूरी  पार्टी-बाजी हो  रही  है  ।  पार्टी  का  आदमी  हीने
 से  यार्टी  का  मैम्बर  होने  से,  चाहे  वह  जैंड-लंस  हो  या  न
 हो,  उस  की  जमीन  मिल  जाएगी,  लेकिन  जो  भ्रसली
 सैड-लैस  है,  उस  को  एक  छदाम  भी  नहीं  मिलेगी,
 क्योंकि वह  पार्टी का  मैम्बर  नहीं  है।  हमारे  पर्चिमी
 बंगाल  मे.  ऐसा  हो  रहा  है  भौर  हमेशा  हो  रहा  है  ।
 इस  के  बारे  में  भी  हमारी  सरकार  को  जरूर  देखना
 आाहिए  ny

 झझी  मैं  अपने  यहां  के  जूडिशियल,  डिपार्टमेंट  के
 दारे  में  एक  बात  बतलाना  चाहता  हूं।  मैंने  भाज दी

 गया  भा,
 6  जनवरी  की  उन्हें  एप्याइनटमेन्ट  सैटर  मिला  जिस

 में  5  फरवरी  को  ज्याइत  करने  को  कहा  गया  भा  t
 उन्होंने  श्ा  कर  ज्याइत  किया,  लकिक  6.फरकरी  को
 ही  उन्हें  डिसमिसल  प्राडर  दे  दिया  ग्या,  ह) ही
 की  रोज  की  ही  नौकरी  हुई  थी।  यह  कसे  हुआ  ?
 जुडीशियल  सैक्टरी  ने  ब्यान  दिया  कि  सैलेक्शन  गलत
 हुआ  था  उन  का.  रिटन-टैस्ट,  झोरल  हैस्ट  सब  कुछ
 हुआ  था,  लेकिन  फिर  गलत  हुभा  t  हमारी  सरकार
 का  दायित्व  है  कि  देश  में  जनतन्त्र  शौर  सब  की  रक्षा
 का  समान  अस्दोबस्त करे  लेकिन मैं  पूछना  चाहता

 | ज
 उम  छोटे  लोगो ंको  नौकरी  मिल  गई  थी,  तो

 यह  कसे  हुआ  ।  यहां  भी
 भार्टबाजी  हुई.

 ,  पार्टी
 के  कारण  ऐसा  हुआ।  हमारे  पास  कुछ  नहीं
 है,  लेकिन  हमारे  मन  में  पूरा  शक  है  कि  रुलिंग  पार्टी
 से  खबर  भा  गई  कि  ये  उन  के  झादमी  नहीं  हैं,
 इसलिए  इन  26  भ्रादमियों  को  भगा  दो  भौर  फिर
 इन  जगहों  पर  पार्टी  के  26  ग्रावमी  झ्राजायेंग्रे  हसा
 ही  चुनाव  में  हुआ  है  t

 अब  मैं  पिछड़ी  जातियों  के  बारे  में  एक  बात  कह
 कर  अपना  भाषण  समाप्त  करूंगा  ।

 हमने  कहा  था  “न्यू  डील  फार  बीकर  सैक्शस्स”  ।
 हमारी  जनता  पार्टी  का  जो  इलैक्शन  मैनीफेस्टों  है,
 उस  सें  यह  लिखा  हा  है  :

 “It  is  «4  matter  of  deep  shame
 that,  even  three  decades  after  the

 advent  of  independence,  the  social
 and  economic  conditions  of  the  wea-
 ker  sections  of  our  society,  particu-
 larly  the  Scheduled  Castes  and
 Tribes  continues  to  be  abject.  They
 are  still  subject  to  many  forms  of
 discrimination  ang  have  been  _  vic-
 tims  of  foul  atrocities.”

 इस  के  बारे  में  मह  कहना  है  कि  झाज  भी  फाउल
 एट्रासिटीज  होती  है  ।  24

 पूरव
 को  पुलिस  कैप्स

 में  रखा  गया  1  थे.  सब  .  कास्‍्ट्स  की  थीं  t
 ब्रिटिश  के  जमाने  में  जब  ऐसा  होता  था,  तो  हम
 उन  क  साथ  लड़ते  के  ।  उस  वक्त  हम  एक

 सिपाही ये.  औौर  जब  इस  तरह  का  भत्याचार  होता  था,
 खन  के  साथ  हम  ने  लड़ाई  की  ।  झगर  उनकी  बस्ती
 जलाई  जाती  थी  या  उन  के  साथ  भच्छा  व्यवहार
 नहीं  होता  था,  तो  एक  परेलल  सरकार,  एक  ब्राकर

 की  सरकार,  एक  झाजाद  सरकार  इस  तरह  के  भत्यांचारों
 से  बचने के  लिए  बनाई  भी  झौर  महात्मा  गांधी  जी  ने
 उस  को  बुनबो्  कर  दिया  था  ।  झाज  यें  बातें  सदन  में
 आई कि क्  ले  लोग  वेरेंसल  सरकार  बनाए  ?  जब  जरूरत.
 होती  है  तो  बनाते  हैं  भ्रपनें  को  अचाने  के  लिए  t

 al
 ae ae ee oe

 पाल  रह  n
 की  की  .



 353  President's
 Address  (M)

 an
 एक  अन्तिम  बात  कह  कर  में  समाप्त  करता  हूं  t

 होली  बाइबिल  में  जो  टेस्टामेंट  है,  यीसू  ने  जो  कहा  है
 बह  पन्ना  524  पर  है।  मैं  उस  को  पढ़  कर  सुनाता

 “There  is  a  right  time  for  overy-
 thing”.

 “A  time  to  be  born,  a  time  to  die”
 are  क्‍श्ाखिर  में  लिखा  है:

 “A  time  to  speak  up”.

 समय  ऐसा  श्राएगा.  कि  जिन  पर  भत्याचार  हुए  है,  वे
 बोलेंगे  ।  पिछड़ी  हुई  जातियां,  पिछड़े  हुए  आदमी,
 पिछड़े  हुए  इन्सान  बोलेंग्रे,  जसे  कि  बाइबिल  में  कहा
 गया  है  ny  श्राप  ने  देखा  कि  यहां  पर  60,  70  लाख
 श्रादमी,  खेती  करने  वाले  किसान  झा  कर
 इकट्ठे  हुए  भौर  उन्होंने  अ्रत्याचारों  के  खिलाफ  झावाज
 उठाई  ।  जब  उन  पर  श्त्पाचार  हुए,  उन्होंने  बीस
 दफा  मांग  उठाई  कि  ऐसे  ही  बोलेंगे,  यह  याद  रखना
 चाहिए  t

 सभापति  महोदय,  श्राप  ने  मुझे  जो  बोलने  का  समय
 दिया,  उस  के  लिए  धन्यवाद  ।

 SHRI  K,  5.  RAMASWAMY  (Gobi-
 chettipalayam):  Mr.  Chairman,  _  Sir,
 we  are  thenkful  to  the  President  for
 his  Address  to  the  joint  Session  of
 Farliament,  While  discussing  the  Mo-
 tion  of  Thank  for  his  Address,  I  think
 it  will  not  be  irrelevant  to  refer  to
 what  the  President  had  said  on  the
 eve  of  the  Republic  Day;  he  had  said
 that  “the  central  gravity  of  the  poli-
 fical  process  is  shifting  from  urban
 to  rural  areas  and  the  rural  commu-
 nity  has  become  extremely  sensitive
 !o  economic  factors”.  Yes,  it  has
 taken  such  a  long  time,  after  inde-
 pendence,  for  the  rural  population  to
 hecome  conscious  of  how  they  have
 heen  exploited  by  the  urban  popula-
 tion  all  these  years  and  their  econo-
 My  was,  and  is,  treated  as  secondary to  that  of  the  urban  population.

 The  President  has  referred  to  the
 very  satisfactory  food  production  in
 ‘he  country,  but  he  has  not  mentioned
 about  the  plight  of  the  farmers  who
 have  been  responsible  for  this  surp-
 iis  production  in  the  country.  From
 50  million  tonnes  jn  1952,  they  have
 heen  able  to  produce  25  million  ton-
 nes  in  25  years,  which  is  a  record
 475  Ls—i2
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 and  which,  even  the  advanced  count-
 ries.  admire,

 Thanks  to  the  scientific  methods  of
 agriculture  whim  our  farmers  readily
 adopted,  We  have  created  a  surplus  to
 the  astonishment  of  the  world  and
 we  are  now  in  a  position  to  export
 fuodgraing  to  the  very  countries  to
 whom  we  went  with  a  begging  bowl
 in  1965.

 The  peasents  are  grateful  to  the
 Indian  Council  of  Agricultural  Re-
 search  and  the  scientists  who  deve-
 loped  hybrid  seeds  and  the  nation  is
 grateful  to  the  farmers  for  readily
 accepting  modern  methods  of  agricul-
 ture  and  the  wonderful  job  they
 have  done.

 The  President  has  said  in  his  Ad-
 dress:

 “The  record  level  of  foodgrains
 production,  which  was  425.6  million

 tonnes  last  year,  has  resulted  in  a
 comfortable  food  supply  situation’.

 He  has  alse  said:

 “The  irrigation  and  fertiliser
 consumption  data  underline  the
 success  ci  the  policy  of  increased
 attention  to  the  agricultural  sphere,

 and  with  obvious  results”.

 What  are  the  obvious  results?  From
 the  condition  of  scarcity,  the  country
 hag  become  surplus  in  food.  The  con-
 sumers  are  happy  that  they  are  able
 to  get  essential  food  requirements  at
 reasonab!»  prices  and  without  any
 difficulty.  The  urban  people,  the  ur-
 ban  labour,  the  industrialists  and  gov-
 ernment  servants  are  all  happy.  But
 alas!What  about  the  poor  agricultu-
 rist  who  has  made  this  possible  by
 his  weat  and  toil-  He  is  not  able  to
 fet  a  remunerative  price  for  his  pro-
 duce.  He  is  the  most  unhappy  man
 in  the  country  to-day  because  the  price
 he  gets  is  very  much  lower  than
 the  cost  of  production,  He  is  not  able
 to  repay  the  debts  he  has  taken  even
 at  the  concessional  rates  from  the  co-
 operative  banks  and  other  financial
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 institutions.  The  anomaly  is  that  he
 has  produced  more  but  his  income  is
 less.  He  has  to  pay  more  for  his  pur-
 chases  but  has  to  sell  his  produce  at
 uneconomic  prices.  The  prices  of  in-
 puts  like  fertiliser,  pesticides,  seeds,
 water  rates.  electricity,  labour,  steel,
 cement  and  implements  have  all  gone
 up.  His  cost  of  living  is  the  same
 as  in  the  urban  area.  He  has  to  buy
 edible  oil,  kerosene,  pulses,  sugar  and
 other  essential  items  at  the  same
 rate  as  the:  urban  people  buy  whereas
 the  income  of  the  urban  people  is
 increasing  according  to  the  cost  of
 living  index  while  the  income  uf  the
 poor  peasant  is  going  down.  There
 is  no  bonus  for  him,  no  increments
 for  him,  no  gratuity  and  pension  for
 him  because  there  is  no  or  there  can-
 not  be  any  strike  or  lock-out  for  him
 or  any  other  avenues  of  protest  for
 him.  He  is  not  getting  a  reasonable
 price  for  his  produce.  The  price  is
 not  based  on  the  cost  of  production
 or  his  standard  of  living.  There  is
 no  parity  between  what  a  farmer  has
 to  pay  and  what  he  gets.  It  all  de-
 pends  upon  the  urban  consumer  cost.

 There  Sir,  what  is  the  criteria  in
 fixing  the  price  of  poddy;  maintaining
 a  fair  price  level  to  the  consumer?
 The  present  Agricultural  Price  Com-
 mission  should  be  abolished  forth-
 with.  This  body  is  the  most  anti-
 farmer  body  and  more  so  against  the
 rice-growers.  The  farmers  in  the
 north  wanted  Rs.  20  per  quintal  for
 wheat  and  the  Commission  yrecom-
 mended  Rs.  110,  and  Government  gave
 Rs.  12,50.

 The  farmers  wanted  Rs.  20  for
 paddy  and  the  price  recommended
 was  Rs.  32  and  the  government  has
 given  Rs.  85  only.  Considering  the
 rise  in  the  cost  cf  inputs,  neither  the
 wheat  grower  nor  the  rice  grower  has
 got  a  fair  deal.  Not,  only  that,  there
 is  a  great  discrimination  against  the
 paddy-grewer.  The  cost  of  production
 of  paddy  it:  almost  all  areas  of  the
 country  38  higher  than  that  of  wheat.
 It  is  much  more  in  the  Southern  State
 due  to  lift  irrigation  from  00  to  200
 feet  below  the  ground  level.  Look  at

 the  price  levels.  I  would  only  quote
 the  farmer-member  of  the  Commis-
 sion  Shri  Chaudhary  Randhir  Singh,
 who  is  als>  a  former  member  of  Par-
 liament,  He  says:

 “As  against  a  base-year  differen-
 tial  of  8  rupees  per  quinial  in  1965-
 66,  an  excess  gap  to  the  tune  ot  ru-
 pees  75  per  quintal  was  further
 injected  till  977-78—the  total  up-
 to-day  difference  being  rupess  35.50
 per  quintal  between  the  prices  of
 these  foodgrains.  From  1965-66  on-
 wards  paddy  registered  a  total  in-
 crease  of  rupees  41  per  quintal  and
 that  of  wheat  Rs,  58.50  per  quin-
 tal.”

 He  also  said:
 “J  am  convinced  beyond  any  man-

 ner  of  doubt  that  there  does  persist
 an  obvious  imbalance  beween  —  the
 prices  of  wheat  and  paddy  which
 needs  to  be  eliminated.  There  could
 at  least  be  an  earnest  endeavour
 aiming  at  securing  parity  of  return
 to  the  cultivators  from  these  two
 crops  in  overall  national  interests.
 Otherwise  durjng  a  given  situation
 of  disadvantage  in  a  pricing  con-
 text,  the  farmers  will  diver  their
 acreage  to  some  other  crops  which
 generate  them  more  income”.
 “While  considering  comparative
 costing  of  wheat  and  paddy  pro-
 duction,  less  irrigation,  fertilisers
 and  insecticides  are  needed  for
 raising  wheat  crop.  Incidence  of
 past-attack  on  wheat  crop  is  much
 less  than  paddy.  We  have  already
 reached  a  saturation  point  in  paddy
 acreage.  Paddy  production  has  to
 be  increased  by  adopting  improved
 practices.  More  and  more  area  i8
 being  brought  under  lift  irrigation
 which  is  a  costly  exercise,  In  casé
 of  wheat  shortage,  we  can  have  im-
 ports  from  world  market,  but  for
 rice  international  market  is  limited.
 In  public  inerest,  we  would  con-
 centrate  on  local  production  of  rice
 and  ensure  remunerative  price  to
 the  farmers  as  an  incentive.”
 New  this  is  what  the  AP.C.  Member

 had  stated  and  his  advice  was  not
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 given  due  weight.  So,  he  has  resigned
 from  the  A.P.C,  The  Chief  Ministers
 of  four  Southern  States  have  de-
 manded  and  they  met  the  Prime  Mi-
 nister  and  have  also  jointly  demand-
 ed  from  the  N.D.C.  to  give  them  =  at
 Rs.  25  per  quintal  on  paddy  but
 that  was  turned  down.

 Kerala  has  given  to  the  farmers
 Rs.  35  more  than  the  procurement
 price  as  an  incentive.  I  hope  the
 AP.C.  and  Tamilnadu  also  will
 either  give  from  their  own  funds  of
 they  would  get  more  from  the  Cen-
 tral  Government.

 The  Agricultural  Prices  Commis-
 sion,  feel,  have  no  right  to  exist.  The
 A.P.C,  should  be  abolished  and  ano-
 ther  Commission  should  be  constitut-
 ed  and  it  should  be  known  as  Agri-
 eullural  and  non-agricultura]  Party
 Price  Commission.

 In  this  connection  the  A.P.C.  is
 pursuing  the  policy  of  anti-South.  I
 will  explain  how  it  is  so.  I  am  sorry
 fo  say  that  Government  also  is  a
 Party  to  it  in  supporting  the  report.
 The  people  in  the  South  are  much
 agitated  over  the  language  issue.  When
 Hindi  is  sought  to  be  imposed  on  us
 stealthily,  we  protest  here  immediate-
 ly  and  vehemently.  Shri  Gopal  will  at
 once  get  up  and  shout  the  others
 down,  So  also  others.  It  hurts  our
 feelings  and  sentiments;  it  hurts  our
 self-respect  and  hurts  our  mother-ton-
 fue  and  culture.  While  we  protest
 with  all  cur  might  here  on  the  lan-
 Buage  issue,  we  have  not  done  so
 when  we  are  hit  below  the  belt  with
 regard  to  paddy  price;  the  very  exis-
 tence  of  farmers  is  in  danger.  The
 Government's  pricing  policy  of  pad-
 dy  kills  the  peasants  in  the  South  inch
 by  inch  without  thejr  realising  it.

 Again  I  will  refer  to  Chaudhury

 Saheb,
 He  says  in  his  report  on  page

 “The  procurement  price  of  pady
 needs  to  be  fixed  somewhat  nearer
 ‘0  the  level  of  wheat  price”.  He  says
 Somewhat  nearer  to  the  level  of
 wheat  price’,  He  further  say:
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 “This  is  essential  not  only  for
 providing  a  fair  price  to  the  paddy
 producers,  but  also  for  creating  a
 proper  climate  for  national  integra-
 tion  by  :emoving  the  deep  sense  of
 frustration  and  resentment  from
 amongest  paddy  growers  that  as
 against  wheat  they  are  getting  raw
 deal”.

 This  is  how  South  is  being  treated.

 I  have  pointed  out  the  disparity  in
 the  procurement  price  of  paddy  and
 wheat.  Now  I  will  place  before  you
 the  figures  of  procurement  of  food-
 grains  in  the  North  and  South.  The
 total]  procurement  of  paddy  for  i977-
 78  was  47  lakhs  and  97  housands
 tonnes.  Out  of  this,  -29,19,000,  tonnes
 are  from  Punjab  and  Haryana  alone.

 The  Minister  said  that  Punjab  be-
 ing  a  wheat  area,  they  do  not  con-
 sume  rice,  That  is  why  rice  has  been
 procured  more  from  Punjab.  But
 the  facts  are  otherwise.  Even  with
 regard  to  wheat  in  Punjab  ia  the  same
 vear  whereas  the  total  procurement
 was  5]  lakh  tonnes,  in  Punjab  the  pro-
 curement  was  to  the  tune  of  32  lakh
 tonnes.  In  Haryana  it  was  9  lakh  tonn
 es.  to  even  with  regard  to  wheat  there
 is  more  procurement  in  Punjab  than
 other  States.  This  has  been  done  ina
 year  ‘when  there  is  surplus  production
 and  distress  sale  is  there.  Farmers  do
 not  get  support  price.  In  Tamil  Nadu
 paddy  was  sold  at  Rs.  54  per  quintal  I
 do  not  blame  the  government  for  pro-
 curement  in  Punjab  but  it  is  not  done
 in  the  Southern  States.  IFCI  made  for
 the  North  and  not  South?  I  warn  this
 government  if  the  South  is  continued
 to  be  treated  like  this  in  economic  esp-
 here.  then  it  will  rise  in  revolt  one  day.
 National  integration  canno!  be  built  on
 unfair  treatment.  discrimination  and
 different  set  of  policies  from  State  to
 State.  Even  the  Economic  Survey  men-
 tions  that  wheat  price  has  been  raised
 by  2.5  per  cent  but  nothing  has  been
 mentioned  about  paddy  price.  Thank
 God  at  least  it  has  not  been  reduced.

 Sir,  I  want  to  come  to  another  aspect
 ot  the  question.  The  nation  debends  on
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 the  farmers  of  India  for  their  primary
 needs  like  foodgrain,  vegctables,  milk,
 oil  sugar  etc.  The  prices  of  these  ar-
 ticles  are  consumer  oriented  are  not
 producer  oriented.  Unless  the  standard
 of  life  of  the  millions  in  the  rural  are-
 as  improve  how  can  your  industries
 thrive?  How  are  you  going  to  market
 alt  your  industrial  production?  How
 can  you  run  your  agro-based  indus-
 tries  profitably?  That  is  why  I  say
 that  there  should  be  some  parity  bet-
 ween  the  price  the  farmer  gets  for
 his  produce  and  that  he  pays  for  his
 inputs.

 The  President  also  mentioned  that
 there  is  price  stability.  I  say  price
 stability  for  whom?  Price  stability  is
 for  the  consumer  and  _  urban  people
 and  not  for  rural  people.  I  want  to  quo-
 te  figures  of  difference  in  wholesale
 index  price  that  prevailed  on  8-li-77
 and  3-l-78,  The  rice  price  is  less  by
 9.5;  (Ragi  is  less  by  points  5;  Urad  is
 less  by  ]  points:  Potatoes  is  less  by  80
 points;  Onions  is  less  by  2  points;  Raw
 cotton  is  less  by  7.5.  points  and  Gur
 is  less  by  9.5  points.  But  in  the  case
 of  other  articles  of  consumption  groun-
 nut  is  up  3.4  points  cotton  seed  is
 up  by  5.4  points,  Textiles  is  up  by  2.l
 point  and  in  the  case  of  machinery
 and  transport  it  is  up  bv  7.]  roints.
 So,  there  is  vast  variation  in  the  prices
 and  the  rural  people  are  the  sufferers.
 So,  the  price  stability  is  for  the  urban
 areas  and  not  rura]  areas,

 Then,  Sir,  I  want  the  policy  of  the
 government  with  regard  to  export  to  be
 suited  to  the  needs  of  the  rural  are  as.
 Take,  for  intance,  cotton,  Cotton  price
 has  gone  down  and  the  same  time  gov-
 erment  imported  lot  of  man-made
 fibre  and  artificial  fibre.  Then,  Sir,
 government  banned  the  export  of  on-
 ion  and  chillies  and  onion  which
 was  selling  at  Rs.  35  per  bag  came
 down  to  Rs.  5/-  per  bag  and  still  re-
 mains  to  be  very  low.

 Turmeric  has  been  the  only  com-
 modity  which  gives  the  farmers  some
 profit.  But  the  hon.  Finance  Minister
 has  come  with  a  vengeance  and  he
 has  imposed  an  excise  duty  of  Rs,

 2,000  per  tonne  and  the  price  has
 gone  down  by  IRs.  200  per  quintal.

 Sir,  I  need  not  say  anything  about
 potato.  The  hon.  Minister  state’  in
 the  other  House  that  potato  is  grown
 much  and  the  only  remedy  is  to  ask
 the  people  to  eat  more  potatoes.

 If  I  may  put  it  this  way,  till  now,  our
 task  was  to  tackle  the  probleiu  of
 deficit.  Now,  it  is  the  other  way  about.
 It  is  the  problem  of  surplus  production.
 This  is  what  we  face  now.  80,  we
 have  got  to  change  all  the  rules  and
 the  systems  by  which  we  were  manag-
 ing  deficit.

 Now,  we  should  think  of  |  giv:ng
 support  price  and  also  not  to  let  down
 the  farmers,

 May  I  suggest,  Sir,  that  as  in  the
 case  of  Coffee  and  Tea,  we  shout  ex-
 port  Wheat  and  Paddy?  For  this,  we
 should  have  a  Wheat  and  Paddy  Ex
 port  Promotion  Council.  Such  a  Coun-
 cil  should  be  set  up  for  this  purpose.

 The  President  has  mentioned  about
 ‘launching  a  frontal  attack  on  rural
 poverty’.  Sir,  according  to  the  study
 undertaken  by  the  Agricultural  Univer-
 sity  of  Coimbatore,  it  has  been  found
 that  farmers  owning  five  hectares  0:
 less  are  below  the  poverty  line.  More
 than  85  per  cent  of  the  farmers  own
 less  than  5  hectares.  The  figures  are
 like  these:  32.9  per  cent  of  the  farmers
 are  owning  below  0.5  hectares.  7.7
 per  cent  of  the  farmers  are  owning  be-
 low  one  hectare.  19.1  per  cent  of  the
 farmers  are  owning  below  two  hec-
 tares.  This  is  the  position.  So,  they
 are  all  under  the  poverty-line.  Unless
 the  peasents  are  given  their  proper
 dues.  poverty  cannot  be  removed.  They
 will  perpetually  remain  in  indebted-
 ness  and  all  the  money  you  lend  them
 cannot  be  got  back  from  them.

 But,  still.  there  is  a  ray  of  hope.
 Fortunately  the  Ministers  of  Agricul-
 ture  and  Finance  are  from  the  former
 community  and  I  hope  that  they  will
 come  to  the  rescue  of  the  farmers.

 Now  I  would  like  to  quote  what.  the
 hon,  Minister  of  State  in  the  Ministry
 of  Agriculture  and  Irrigation,  Sbri
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 Bhanu  Pratap  Singh  said  on  the  i6th
 of  November,  1978,  I  quote;

 “  Tf  the  present  policies  are  con-
 tinued,  our  Agricultural  production
 will  stagnate  and  all  our  plans  to
 remove  poverty  from  our  land  will
 remain  only  paper  plants.”

 Can  the  millions  of  farmers  expect
 any  justice  from  these  Ministers  in  the
 Government?

 Jf  you  want  the  nation  to  progress,
 Sir,  you  have  to  uplift  the  farmers.
 Your  slogan  should  be:  ‘Uplift  the
 Farmers’.  With  these  words  ]  gon-
 clude.

 SHRI  B.  C.  KAMBLE  (Bombay
 South-Central):  Mr,  Chairman,  Sir  on
 a  document  like  the  President’s  Add-
 ress,  we  should  make  very  broad
 observations,

 Even  though  in  this  country  we
 have  got  many  political  parties,  mcny
 religions,  many  castes  and  many  sub-
 castes,  yet,  we  have  got  to  march  to-
 gether  and  we  have  got  to  see  that
 India  really  becomes  great.

 l  say  this  because  if  we  look  around
 India,  what  we  find  is  this.  We  find
 that  many  systems  of  Government
 hive  blown  up—whether  it  is  in  Paki-
 stan  or  in  Burma  or  in  Tibet.  Au
 around  our  country,  various  systems  of
 fovernment  which  prevailed  there
 hove  been  uprooted,

 Forlunately  for  us,  the  system  of
 Government  prevailing  in  this  country is  still  there  and  I  hope  that  every
 political  party,  whether  in  the  orposi-
 tion  or  otherwise,  will  march  forward
 ‘ith  full  concurrence  in  upholding  the
 Parliamentary  system  of  Government.
 As  the  hon,  Prime  Minister  has  said.
 the  Parliamentary  Institution  is  the
 halwork  in  the  matter  of  giving  a
 ‘lecent  standard  of  life  for  every
 Indian  citizen,  man  or  woman.

 fob  tetore,  Sir,  what  I  would  plead "is  this:  Even  now,  even  after  28
 inet

 of  independence,  we  have  not  got
 ie  necessary  political  apparatus  to

 Sustain  the  system.  I  therefore  would
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 plead  with  the  Government  that  they
 should  come  forward  with  a  proposal
 for  having  Electoral  Reforms  in  such
 a  way  that  our  political  parties  would
 be  set  up  with  such  ingradients,  name-
 ly,  that  the  political  parties  shall  serve
 not  only  their  own  party  interests,  but
 that  they  shall  serve  the  interests  of
 the  system  of  Government  which  we
 have  chosen  to  adopt  as  per  the  pro-
 visions  of  our  Constitution.  I  am  not
 harping  on  the  point  of  emergency  at
 all,  but  having  regard  to  the  emer-
 gency  through  which  this  nation  has
 gone  and  crippled,  we  must  draw
 lessons  from  our  experiences.  While
 I  am  making  my  observations  on  the
 President’s  Address,  I  would  like  to
 raise  as  to  what  is  the  economic  sys-
 tem  that  we  are  following  in  -  this
 country.  We  must  see  that  every  man
 and  woman  should  have  a  decent  life.
 I  am  sorry  that  I  can  neither  surport
 the  Motion  of  Thanks  nor  I  am  here
 to  oppose  it,  I  feel  that  this  country
 after  five  five-Year  Plans  and  after
 spending  nearly  hundred  thousand
 crores  of  rupees,  is  still  full  of  des-
 titutes  and  poor  people.  They  cons-
 titute.  not  according  to  my  own
 statistics  but  according  to  the  official
 statistics,  as  much  as  85  per  cent  of  the
 people.  Only  20  per  cent  of  the  people
 are  owning  the  assets  of  this  country.
 Even  though  Article  39  of  the  Constitu-
 tion  enjoins  that  we  must  foliuw  an
 economic  system  which  will  not  result
 in  the  concentration  of  wealth  in  the
 hands  of  a  few,  I  am  sorry  to  say,
 that  nobody  is  paying  any  atlention
 to  the  State  Policy  embodied  in  Article
 39,  Directive  Principles  of  our  Consti-
 tution.

 Now,  there  appears.  to  te  some
 change  in  the  thinking  of  the  present
 Government  and  the  emphasis  is  on
 the  rural  development.  Right  from
 Sarvodaya  to  Antyodaya,  there  are  so
 many  theories  and  systems  that  have
 been  propounded,  but  the  number  of
 poor  and  destitute  people  has  not  been
 minimised  at  all.  In  the  rural  areas
 also,  the  people  suffer  from  the  same
 inequality.  Four  percent  of  the  people
 are  owning  nearly  30  per  cent  assets
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 in  the  rural  areas.  According  to  my
 humble  understanding,  so  far  as  in-
 equality  is  concerned,  there  is  no  dis-
 tinction  at  all  in  the  rural  aress  and
 in  the  urban  areas.  4  am,  therefore,
 afraid  that  this  shift  of  the  Janata
 Government  may  not  have  the  desired
 result  though  they  have  the  best  of
 intentions.

 There  are  certain  constitutional
 obligations  as  far  as  the  backward
 classes,  scheduled  castes  and  scheduled
 tribes  are  concerned.  If  you  abolish
 these  constitutional  provisicns  for
 these  people,  I  would  be  happy,  but

 so  long  as  these  constitutional  oblga-
 tions  are  there,  there  must  be  a
 reference  to  these  in  the  President’s
 Address  and  to  what  extent  the  wel-
 fare  of  these  classes  has  heen  achieved
 gradually  during  the  last  so  many
 years.  What  we  want  is  that  at  least
 we  should  be  told  which  direction  you
 are  following,  whether  you  are  follow-
 ing  the  right  road,  the  right  direction.
 You  must  give  us  some  estimate  with
 regard  to  the  welfare  of  these  people.

 Then,  there  has  been  a  controversy
 going  on  about  the  poor  States,  back-
 ward  States,  backward  regions  and
 backward  areas.  I  would  like  to  point
 out  that  it  is  not  the  State  or  the
 region  that  is  backward,  but  it  is  the
 people  who  are  backward  or  poor
 people.  Certain  categories  of  our
 people  who  have  remained  suppressed
 for  generations  are  being  ignored;  may
 be  that  they  are  not  there  in  the  so-
 called  backward  regions.  It  is  not  the
 backward  regions  or  the  backward
 States  that  required  to  be  taken  care
 of,  but  the  criterion  should  be  the
 backward  people.  We  should  chalk
 out  our  programmes  and  plan  only
 keeping  in  view  the  condition  cf  the
 people  in  the  various  regions,  You
 categories  the  people  and  not  the
 States.  At  the  cost  of  catcgocising
 certain  States  or  regions  as,  backward,
 the  backward  and  real  deserving
 people  are  being  ignored;  the  scheduled
 castes  and  scheduled  tribes  are  being
 ignored,  As  I  said,  85  per  cent  of  our
 people  are  poor  and  destitutes.  I  am
 quite  sure  there  will  be  still  further  in-
 crease  in  the  number  of  these  people.

 There  fis  some  mention  about
 irrigation  facilities,  viz.  that  26  lakhs
 of  hectares  were  irrigated,  and  promis-

 ing  that  28  lakhs  of  hectares  will  be
 irrigated  in  the  future.  So  fur  so
 good,  but  having  regard  to  the  growth
 rate  which  is  fluctuating—wherher  it
 is  5  per  cent,  42  per  cent  or  25  per  cent
 --we  want  to  say  that  the  growth  rate
 alone  is  not  going  to  satisfy  us.  How
 is  it  utilized,  to  reduce  inequalities,  if

 not  eliminate  them,  is  more  important.

 So  far  as  matters  concerniny  Article
 39  are  concerned,  means  of  livelihood
 should  be  provided.  Where  are  the
 means?,  People  are  begging.  So,  we
 have  to  consider  the  domestic  picture.
 l  hope  the  Janata  Government  is
 sincere;  their  leaders  were  imprisoned,
 and  they  must  have  learnt  a  lesson.
 They  should  make  very  sincere  efforts
 in  the  direction  where  earlier  5-year
 plaus  have  failed.

 I  would  now  come  to  Foreign
 Affairs.  The  domestic  picture  is  not
 So  good  as  to  offer  thanks  to  the  Pres'-
 dent  or  to  join  in  the  chorus  on  the
 Motion  of  Thanks  to  the  President.
 About  foreign  affairs  also,  I  am  sorry
 to  say  that  the  place  India  is  occupy-
 ing.  is  a  back  bench.  This  has  been
 proved  when  our  Foreign  Minister
 went  to  China,  So,  far  as  Panchsheel

 is  concerned,  it  is  a  moral  concept
 taught  by  Buddha.  Buddha  has  given
 us  a  religion,  and  he  has  propounded
 the  Panchsheel  or  5  canons  of  charac.
 ter.  They  relate  to  non-violesce,  not
 Speaking  falsehood,  etc.  So,  if  China
 or  India  confuseg  moral  precepts  with
 political  or  other  precepts,  the  inten-
 tion  may  not  be  clear.  My  suhniission
 is  that  if  this  country  is  to  earn  a
 place  of  honour,  we  should  be  internal-
 ly  powerful  and  be  one  single  country
 where  each  and  every  man  ind  woman
 supports  universal  brotherhood,  Other-
 wise  we  will  not  get  any  respect  in
 the  comity  of  nations.

 There  are  also  certain  orinciples
 laid  down  in  the  Constitution.  I  am
 sorry  people  describe  our  foreign
 policy  as  non-aligned,  genuinely  non-
 aligned  ete.  For  many  years  now.  I
 have  not  been  able  to  understand  what
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 is  meant  by  it.  What  is  required  is
 that  every  nation  has,  and  must  have
 its  honour.  That  nation  must  have  a

 just  relationship  with  other  nations.
 This  idea  is  embedded  in  our  Uoansti-
 tuuon,  Instead  of  describit-g  our
 policy  as  aligned,  non-aligned  etc,  we
 should  pursue  a  policy  of  usnoulding the  honour  of  each  nation,  and  there
 should  be  a  just  relationship.  If  we  do
 that,  I  am  quite  sure  this  country  will
 be  able  to  contribute  to  the  ideals  of
 UNO.  ‘Those  principles  can  tnea  de
 propounded,  which  will  enable  India
 to  become  great.  Thank  you.

 aha  लाल असन सल सहे--(िमस्थि) :  सभापति
 महोदय,  राष्ट्रपति  जी  अभिभाषण  पर  जो  धन्यवाद
 वा  प्रस्ताव  मातनीय  बंशदत्त  शर्मा  जी  ने  रखा  है  मैं
 उमर  का  समर्थन  करने  के  लिए  खड़ा  हुआ  हूं  ।  में  बधाई
 देता  चाहंगा|राष्टर्पात  जी  को  और  साथ,  में  शर्मा
 जी  को  भी  कि  उन्होंने  अपने  राष्ट्र  के  सम्मानित
 शाष्ट्राध्यक्ष  के  प्रति  धन्यवाद  का  प्रस्ताव  प्रस्तुत  किया
 है  जिल्होंने  राष्ट्र  की  नीतियों  का  संसद  के  दोनों  निदसों के  समेत  सत्न  में  उल्लेख  किया  है|  जिन  मख्य  मख्य

 गुह  का  उन्होंने  जिक्र  किया  है  यह  जनता  सरबंधर
 उस  मुद्दों  को  से  कर  ाम  बढ़  रही  है।  आ्राधिक
 विकास  के  -लिएपजो  भी  प्रयास  किए  जा  रहे  हैं  बह
 निश्चित  रूप  से  सराहनीय  हैँ  उत्पादन के  क्षेत्र  में, गांवों  के  किसानों  को  पैदावार  कैसे  बढ़े,  उनको
 मचाई  के  साधन  कैसे  उपलब्ध  कराए  जायें,  खाद  कैसे
 पहुंचाई  जाये,  कितनी  मात्रा  में  पहुंचाई  जाये,  बीज
 गमय  पर  मिले--इन  सारी  चीजों  के  प्रयास  जो  जनता
 सरकार  ने  किए  हैं  उसके  लिए  वह  निश्चित  रूप  से
 मराहना  ककी  पात्र  है।

 में  कहना  चाहूंगा  कि  जो  साल  गुजर  गया  है  उस गान  में  न  तो  खाद  के  सम्बन्ध  में  को ई।  शिकायत्त  भाई, ने  बीज  के  सम्बन्ध  में  क्षिकायत  आई  झौर  साथ  ही गाथ  यह[भी  प्रसश्नता  की  बात  है  कि  ईश्वर  भो  प्रसन्न
 हा,  जहाँ  भ्रधिक  मात्षा  में  नदियों  तथा  नलकपों  से गाना  मिला  वहीं  भगवान  ने  भी  वर्षा  की  4  जैसी  कि ग्राणा  ी  गई

 है|
 हमारी  सरकार  ने  आशा  की  है, हमारा  खाद्यान्न  कौ  उत्पादन  बहुत  भच्छा.  रहेगा,

 निश्चित  रूप  से  हम  सभी  की,  राष्ट्र  के  प्रत्येक  नार्गारक के  यही  आजा  है

 दिखाना  चाहंगा।  का  तू सदन  का  ध्यान
 at  ,  हिंगा।  जिन  बातों  ह...  ने  इस  भतिभाषण है  थी  पाया।  जहां  उत्पादन  के  बारे  में,  कृषि  उत्पादन

 हा
 में,  श्रोद्योगिक  उत्पादन  के  बारे  में,  निदेश

 कमा
 बारे  में  भर  तमाम  दूसरी  बातों  का  िक

 ह  ह्
 गया  है,  जहां  पिछले

 =
 साल  भाई  बाढ़  भौर

 बहा  जाय
 क्षण  के

 के
 में  इसमें  जिक्र  किया  गया  है

 कद माथ  हमारे|  देश  में  जो  सामाजिक  तनाव

 ्  कोई
 जो  धार्मिक  तनाव  ैदा  ही  गया  है है  जिक्र  इसमें  नही  है।  मैं  कहना  चाहूंगा

 में  दो  तीन  बातों  की  भ

 PHALGUNA  4,  3900  (SAKA)  President's  366
 Address  (M)

 कि  इसका  ज़िक्र  भी  इसमें  होना  चाहिए
 पा

 अगर
 हम  झौर  हमारी  सरकार  सत्यता  से  अपनी

 ् की  कोशिश  करेगी,  उस  पर  पर्दा  डालने  की  को
 करेगी  तो  उससे  जहां  हमारा  भर  हमारी  पार्टी  का
 नुकसान  होगा  बही

 पेश
 के  सामने  एक  भयावह  स्थिति

 भी  पैदा  हो  जायेगी  t  प्रीप  जानते  हैं  कि  जातीय  संरक्षण
 के  नाम  पर,  पिछड़ी  जातियों  के  संरक्षण  के  नाम  पर
 उत्तर  भारत  में  जगह  जगह  तनाव  की  स्थिति|पैदा
 हो  गई  है  ।  गाड़ियां  रोकी  गई,  बसें  जलाई  गई,  लोग
 मारे  गए,  फसाद  हुए  लेकिन  उसके  बारे  में  इसमें  कहीं
 कई

 हि
 नहीं  है  t  में-  कहना  चाहूंगा  कि  हमारे

 देश  की|जिन  प्रात्तीय  सरकारों  ने  जातीय  नाम  परे
 आरक्षण  किया  है  उन्हें  ध्यान  होना  चाहिए  कि  झाज
 से  25  साल  पहले  जातीय  भ्राधार  पर  हरिजनों  का

 “आरक्षण  किया  गया  था,  हम  हरिजनों  के/भारक्षण के  विरद्ध  नहीं  हैं  क्योंकि  में  स्वयं  हरिजन  हूं:  लेकित
 वहू  आरक्षण  तंकसंगत  था  t  लेकिन  झाज  बैकवड़े  के
 नाम  पर  जो  आरक्षण  बद्.बात  कही  गई  है  वह  तर्कसंगत
 नहीं  है  ny  दरिजनों  का  जो  प्रारक्षण  किया  गया  था
 वह  तकंसंगत  था  क्योंकि  उसमें  जितनी  जातियां  थीं--
 पाली,  चमार,  धोबी,  धानुक,  कोल  भील  इत्यादि---
 उनके  पास  कोई  भी  पोज  रोजगार  नहीं  था  ।  उन
 जातियों  में  aotoo  प्रतिशत  ऐसे  लोग  थे  जोकि
 दूसरों  के  खेत,  खलिहान  शौर  कारखानों  में  भहतत
 मशक्कत  करके  अपना  और  अपने.  परिवार -  का  पेट ,
 पालते  थे  ।  इसलिए  हरिजनों  का  झारक्षण
 श्रौचित्यपूर्ण  था।  लेकिन  श्राज  पिछड़ी  ितियों  की
 जो  यूची  है  उसमें  मैं  कुछ  जातियों  के  नाम  लूं,  सरकार
 उन्तकी  जांच  कराये  ्तो  निश्चित  रूप  से  आप  देखेंगे
 कि  5  परसेंट  लोग  भी  उस  जाति  में  ऐसे  नहीं  हैं  |जोकि

 /  दूसरों  के  खेत  खलिहान  में  काम  करते  हों  इसब्रिए
 इसके  पीछे  कौन  सां  झ्लौचित्य  है  ?  इस  देश  का  हर
 बच्चा

 बी

 भाप  पिछड़े  लोगों  की  मदद्ध  कीजिए,
 आधिक  ft  उनकी  मदद  कीजिए  लेकिन  यह  तम >  हो  जाना  चाहिए  कि  बैकवर्ड  है  कौन  ।  वही  ब्रैकवर्ड
 माना  जाना  चाहिए  जिस  जाति  के  80,  90  75  या  50
 फीसदी  लोग  दूसरों  के|साधनों  पर  निर्भर  करते  हों  |
 कोई  व्यक्ति  किसी  भी  जाति,  किसी  भी  धर्म  का  मानने
 वाला  व्यक्ति,  हिन्दुस्तान  में  रहसेबाला  ध्यक्ति,  इस
 का  विरोध  नहीं  करेगा  ।  जिस  तरह  से  हरिजनों  ्  लिये
 आरक्षण|किया  गया  था,  सो  सारे  देश  ने-एक  झ्ावाज
 से  उस  को  समर्थन  दिया  था,  उसी  तरीके  से  भ्राज  का
 प्रत्येक  हिन्दुस्तानी  समर्थन  देंनें

 प्

 लिये  तैयार  होगा
 झौर  मैं  कहना  चाहूंगा--उत्तर  दे  के.  मुख्य  मंत्री
 यद्यपि  मुख्य  मंत्री  नहों  रहे  हैं,  लेकिन  कार्यवाहक  मुख्य
 मंत्री  के  रूप  में  सरकार  को  छला  ही  रहे  हैं  और

 11 में--दोनों  जगहों  मर  एक  प्रजीबम्सी  स्थिति"
 गई  है।  मैं  श्राप  के  माध्यम  से  उन  तक  अपनी  भावाज
 पहुंचाना  चाहुंगा  कि  इस  पर  पुनः  विचार  करें।  भगर
 वह  चाहते  हैं  कि  हम  प्रदेश  का  सत्याज़ाश  कर  दें,
 धाभिक  शौर  जाति  की  लड़ाई

 कप
 विनाश  कर

 दें---तब  फिर  करें,  लेकिन  यदि  &  ऐसा  नहीं  चाहते
 हैं  भोर  चाहते  हैं  कि  हभ  न्यायसंगत  दृष्टिकोण  भ्रपनायें,
 सो  फिर  निश्चित  रूप  से  उन्हें  इस  पर  विचार  करना

 ि  7
 i  जो  निर्णय  उन्होंने  लिया  है,  उस  को  रोक

 कर,  कमीशन  बैठा  कर  जांच  करवायें  कि  कौन
 पिछड़ा  है,  कौन  बैकवर्ड  है,  उस  के  बाद  मदद  दें,  तो
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 फिर  इस  सदन  के  हम  सब  लोर  मौर  इस  सदन  के  ही
 नहीं,  गांव  का  प्रत्मेक  व्यक्ति,  इस  देश  का  प्रत्येक
 ब्यक्ति  उन  को  समर्थन  देगा,  कोई  भी  इस  से  इल्कार
 नहीं  करेगा  ।  मैं  इस  मौके  पर  यह  भी  कहना  चाहूंगा
 ि  केन्द्रीय  सरकार  को  भी  इस.  में  हस्तक्षेप  करना

 ,  क्योंकि  यह  उत्तर  प्रदेश  और  बिहार  की  ही
 बात  वहीं  है,  यह  भावना  बढ़-ही  है  भोर  धीरे-धीरे

 यह  जाति,  घृणा  और  द्वेब  वना  हमारे  पूरे  देश
 में  चारों  तरफ़  फैल  जायगी  पौर  उस  के  बाद  फिर
 हम  हस  वास्तविकता  को  कहां  छूपायेंगे,  यह  जनता
 पार्टी  पावर  में  नहीं  रह  सकेगी  ।  छोड़  दीजिये  जनता
 पार्टी  को||हमारे  देश  का  क्या  होगा,  समाज  का  कया
 होगा  ।  झाज  जो  उत्पादन  बढ़ाने  के  उपाय  हम  कर  रहे
 हैं,  सित्राई  के  साधन,  खेती-बाड़ी  और  कल-कारखाने
 हम  लगा  रहे  हैं,  उन  में  कौन  काग करेगा  ?  एक  पासी
 होगा,  एक  चमार  होगा,  एक  ठाकुर  होमा,  एक  ब्राह्मण
 होगा--तुम  पासी  हो,  तुम  चमार  हो--बहां  भी
 मारकाट  होगी  और  विनाश  की  स्थिति  पैदा  हो  जायगी  1
 इस  लिये  में  कहना  चाहता  हूं

 न  मल
 पर  सरकार  को

 विचार  करना  चाहिये  और  कर  के  केन्द्रीय
 सरकार  को  निश्चित  रूप  से  इस  में  हस्तक्षेप  करना
 चाहियें  ।

 इस  अभिभाषण  में  हरिजनों  के  सम्बन्ध  में  एक
 शब्द  लिखा  है--हरिजनों  के  लिए  भी  कुछ  किया
 जा  रहा  है।  बड़े  हल्केपन  12  बात  कही  गई  है,  जैसे
 कोई  बड़ी  मामूली  या

 द
 बात  है  |  शई

 साल  हो  गये--सत्ता  पक्ष  में  वाले  हरिजनों  और
 हरिजनों  का  समर्थन  करने  वाले  दूसरे  लोगों  ने  बारबार
 यहां  पर  आवाज़  उठाई  है  कि  जब  से  जनता  पार्टी  की
 सरकार  बनी  है,  हरिजनों  का  दृष्टिकोण  बदला  है.।
 क्यों  दला  है  ?  इस  का  कोई  ध्यान  जनता  पार्टी
 की  सरकार  व  नहीं  है।  हमांरी  जनता  पार्टी  के  नेताओं
 को  इस  बात  पर  ध्यान  देना  पढ़ेगा.  श्ाज  ही  मुज़फ्फर-
 नगर  के  काण्ड.  के  बारे  में

 चर्चा
 रही  थी  t  सिर्फ

 मुज़फ्फरनगर  का  ही  काण्ड  नहीं  है,  यह  तो  ऐसा  वक्‍त
 था  कि  उस  की  चर्चा  यहां  हो  गई,  हमारे  यहां  तो
 सैकड़ों  गांवों,  मुजफ्फरनगर  जैसे  काण्ड  हुए  हैं,
 लेकिन  उन  कौ|पावाज़  नहीं  उठी  है।

 झ
 यह  है  कि

 यह  सरकार  ज्यों-ज्यों  हरिजनों  की  करती  जा
 रही  है,  त्यों-त्यों  उन  में  असनन्‍्तोष  बढ़ता  जा  रहा  है  ।
 मैं  चाहता  हूं  कि  यह  भ्रसन्‍्तोष  न  बढ़े,  यदि  असस्तोष
 बढ़ेगा,  तो  यह  सरकार  तो  जायेगी  ही,  साथ  में  हम
 की  चले  जायेंगे  ।  हम  झपने  राजनीतिक  स्वार्थ  को  देख
 कर  कहते  हैं--माननीय  नेताओं,  माननीय  प्रधान
 मंत्री  जी,  इन  की

 1
 के  प्रति  आंखें  न  मूंदिये  ।

 भाप  यदि हन  के  प्रति  झांखें  मूर्रेंगे,  उपेक्षित  दृष्टिकोण
 रखेंगे,  तो  इस  का  परिणाम  पभ्च्छा  नहीं  निकलेग्रा  |
 जैसा  कि  आप  देख  रहे  है--दो  इलैक्शन्श  हुए।  एक
 लोक

 निए  ी
 का  इलैक्शन  हुआ  और  दूसरा  विधान

 सभा  का  हुआ  ।  लोक  सभा  के  हलैक्शन  में
 हम  !  लाख  26  हजार  मतों  से  जीत  कर  प्  लेकिन
 हमारे  नीचे  5  सीटों  पर  इलक्शन  लड़े

 न्
 हार  गये

 और  तीन  पर  जीत  कर  झाये  t  जहां  से  एम  ०पी  3  लाख
 से  अधिक  मतों  से  जीत  कर  आया,  वहां  6  महीने  के
 बाद  ही  यह  रिजल्ट  रहा--तों  फिर  हम  को  सोचना

 968

 चाहिये  कि  झाखिर  मह  असन्तोष  क्‍यों  है?  0  झस  न्तोध
 इस  लिये  है  कि  हम  वास्तविकता  से  झ्रांख  झोझल  कर
 लेते  हैं।  जब  तक  हम  वास्तविकता  से  झांखें  झोझल
 करते  रहेंगे  झौर  यह  चाहेंगे  कि  हम  को  हरिजनों  का
 समर्थन  मिले--यह  नहीं  हो  सकेगा  ।  इस  लिए  मैं  कहता

 ह  8.
 कि  हमें  इस  पर  गम्भीरता  से  विचार  करना
 |

 हमारे  देश  में  झाथिक  भौर  सामाजिक  असमानता  को
 दूर  करने  भ्रौर  एक  रूपता  लाने  के  लिए  बहुत  ज्यादा
 प्रयास  किया  जा  रहा  है,  ऐसा  मैं  सुनता  रहा  हू  ।  मैं  नहीं
 जानता  कि  कहां  से  सामाजिक  समानता  ा  जाएगी,
 कहां  से  झाथिक  समामता  श्र  जाएगी।  मैं  म ेएक  कलक्टर,

 आई०ए०एस०  आफ़िसर  के  बारे  में  कहा  था।  किस  नीति
 में  परिवर्तन  कर  रहे  हो  ?  जो  कांग्रेस  की  नीति  थी,

 वही  आज  भी  हमारी  नीति  है।  एक  झ्राई  ot  ०एस  o  श्राफ़ि-
 सर  को  ढाई,  तीन  हज़ार  रुपया  महीना  तन्ख्वाह  मिलती
 है  और  उस  के  पास  कार  है,  बंगला  है  शौर  एक  चपरासी,
 जा  उस  के  घर  में  रहता  है,  उस  के  पास  एक  छोटी  सी
 कोठरी  है,  जिस  में  उस  की  बहु  रहती  हैं,  उस  की  लड़की
 रहती  हैं  श्रौर  उस  का  दामाद  रहता  है  ।  कौन  सा  सुधार
 श्राप  ने  किया  है  ?  कोई  सुधार  नहीं  किया  है  ।  आप
 चाहते  हैं  कि जन  मानस  आप  कं  प्रति  प्रेरित  हो  पड़े
 और  श्राप  के  गुण  गाने  लगे  a  अगर  आप  यह  चाहते  हैं
 तो  आशथिक  विषमता  को  दूर  करने  वाली  जो  नीतियां
 है,  उन  को  आप  को  प्रपनाना  होगा  ।  जो  व्यक्तियों  में
 भेद  रखने  वाली  नीतियां  हैं,  उन  में  आप  को  परिवर्तन
 करना  पड़ेगा  |  यह  हमारा,  भाप  का  काम  हैं  कि  इस  को
 किया  जाए  ।  लेकिन  होता  क्‍या  है  कि  झगर  हम  कहेंगे
 कि  अर्बन  प्रोपर्टी  की सीलिंग  कीजिए,  तो  होता  नहीं  ।
 झगर  हम  कहेंगे  कि  बड़े  बड़े  मिलों  का  राष्ट्रीयकरण
 कीजिए,  तो  कहे  कि  इस  का  इन्तज़ाम  कौन  करेगा
 श्रौर  कैसे  वे  चलाए  जाएंगे  ।  इस  को  करना  श्राप  के
 सीमा-द्षेत्र  में  है,  श्राप  के  भ्रधिकार-क्षेत्र  में  है भर  कोई
 भी  परिवर्तन  शाप  कर  सकते  हैं  लेकिन  झाप  उसी  भिसी-
 पिटी  लाइन  पर  चल  रहेहै  |  जब  तक  इस  लाइन  से
 हटेंगे  नहीं,  तब  तक  हमारे  देश  का  भला  होने  वाला
 नहीं  &  शौर  गरीबी  जौर  भ्रमीरी  की  खाई  भी  बढ़ती
 जाएगी  और  सामाजिक  विषमता  भी  कम  नहीं  होगी  ny
 बार  बार  इसी  सदम  में  यह  प्लावाज  उठाई  गई  है  कि
 शिक्षा  में  एकरूपता  प्राली  चाहिए  भ्रौर  पब्लिक  स्कूलों  को
 समाप्त  करना  चाहिए.  ।  मैं  बड़े  जोरदार  शब्दों  में  कहता
 चाहूंगा  कि  सरकार  का  नैतिक  तकाजा  था  कि  सामा-
 जिक  स्तर  पर  सब  को  बराबर  रखें  ताकि  समाज  में
 समानता  का,  एक  स्तर  का  व्यक्ति  पैदा  हो  श्रौर  इस  के
 लिए  यह  आवश्यक  है  कि  जो  ग्राइवेट  स्कूल  हैं  जो
 पब्लिक  स्कूल  हैं  जैसे  तालुकदार  काल्विन  स्कूल,
 उन  को  समाप्त  किया  जाए।  इस  तरह  के  कालेजों
 की  कोई  ब्रावश्यकता  नहीं  है  और  सब  के  लिए  एक  समान
 शिक्षा  होनी  चाहिए  ।  जब  तक  एक  समात  शिक्षा  नहीं
 होगी,  तब  तक  समानता  का  सवाल  पैदा  नहीं  होगा  ।
 एक  तरीके  का  इन्सान  बने  श्राज  बया  होता  है  कि
 एक  भाई  ot  ०एस  ०  के  घर  में  भ्राई  ०7०एस  ०  पैदा  होता  है
 शौर  एक  मज़दूर  के  घर  में  मजदूर  पैदा  होता  है  ।  भाव-
 श्यकता  इस  बात  की  है  कि  हंस  इस  में  परिवर्तन  लावें
 और  जब  तक  परिवर्तन  नहीं  लाएंग्रे,  काम  नह्ढीं  चलेगा  ।
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 में  दो  चिंगद  धौर  । हमारे  एक  मित्र
 में कहा  था  और  में  भो  जोरवार  शब्दों में  मह  कहता
 चाहता हूं  कि  इस  देश  को  भ्राजाद  कराने  में  कुछ  शोग़ों
 नवे बहुत  काम  किसा  है।  मैं  इस  are  की  बकालत

 करता  चाहता  हूं  कि  हमारे  देश  को  अंग्रेजों  से  मुक्त
 कराने  आले  स्वतन्न्वता  सेसातियों  को  जो  पेंशन  वी
 जाती  है,  बह  सम्मानार्ष  दी  जाती  है,  उन  को
 झाधिक  सहामता  सम्मानार्थ  दी  जाती  हैं।  झगर  कोई
 तीन  महीने  जेल  में  रहा  हो,  तो  उस  को  तहीं  दें  जौर जों जो

 'छः  महीने  रहा  हो  या  जो  साल  भर  रहा  हो,  उसको
 पेंशन  देंगे,  ऐसी  बात  की  जाती  है  ।  जिस  को  तोन
 महीने  में  जेल  रहने  का  मौका  मिला,  वह  तीन  महीने
 जैल  में  रहा और  जिस  को  छः:  महीने या  साल  भर
 जेब  में  रहने  का  मौका  मिला,  वह  छः  महीने  या
 साल  भर  जेल  में  रहा  होगा।  इसमें  भेद  नहीं  करना
 चाहिये.  और  मैं  यह  कहना  चाहूंगा  कि  इन  की
 पेंशन  बढ़ाई  जानी  चाहिये  ।  जो  एक  साल  से
 ऊपर  जेल  में  रहा  हो,  उस  को  500  रुपये  पेंशन  देनी
 चाहिये,  जो  तीन  महीने  जेल  में  सजा  काटे  हो,  उस  को
 200  रुपये  महीना  पेंशन  देनी  चाहिए,  जो  तीन  महीने

 से  ज्यादा  सजा  काटे  हों,  उस  को  300  रुपये  देनी  चाहिए
 प्रौर  उस  के  बाद  400  रुपये  महीना  पेशन  देनी  चाहिये।
 एक  स्तर  बना  दिया  जाना  चाहिये  और  किमी  को  भी
 पेंशन  बेने  से  छोड़ता  नहीं  चाहिये  ।  शाप  कहते  है  कि
 तीन  महीने  वालों  को  प्रदेश  से  पेंशन  मिलती  है।  मेरा
 कहना  यह  है  कि  यह  राष्ट्रीय  काम  है  और  झाप

 राष्ट्रीय  स्तर  पर  पेंशन  दीजिए  ।  ह...  प्रोविगेज
 में  पेंशन  दी  जाती  हैं,  उसी  तरह  से  केन्द्र  में  भी
 दी  जानी  चाहिये  झौर  में  तो  यह  कहूंगा  कि  प्राप  प्रदेश
 की  पेंशन  को  समाप्त  कर  दें  और  पेंशन  देने  का  एक
 स्तर  बता  दें  ।  कम  से  कम  200  रुपये  महीना
 पेंशन  हैं घौर  भ्रधिक  से  प्रधिक  soo  रुपये  पेंशन  दें
 बौर  कोई  भी  व्यक्ति  जिसने  अलिदानपूर्ण  कार्य  किया
 है,  जिस  की  बदौलत  से  घाज  हम  यहां  बैठे  हैं,  जिस
 ने  यह  पवित्र  काम  किया  है  भौर  झपने  देश  को
 मुक्त  करवाया  है  विदेशी  सत्ता  से,  ऐसे  लोगों  के  लिए
 प्राप  जितता  कर  सकें,  उतना  ही  शभ्रच्छा  है।  पोड़े
 लोग  रह  गये  हैँ  बहुत  कम  लोग  रह  गये  है।  आते  वाली
 हमारी  सन्तानें  कहेंगी  कि  हमारे  बाप-दादे  जो  थे  वे
 नालापक  थे  जिन्होंने  राष्ट्र  भक्तों  का  प्रनादर  किया।
 इसलिए  में  कहना  चाहूंगा  ह: उ  इसका  एक  राष्ट्रीय  स्तर
 चनता  चाहिए  t  तीन  महीने  बाले  को  दो सौ  भौर
 एक  साल  या  उसके  बाद  बाले  को  पांच  बौ  रुपये  की
 पेंशन  करनी  चाहिये  ।  बह  मेरा  सजेशन  है  भौर
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 हैं  कि  यहू  सरकार  निश्चित  रूप  से

 राष्ट्र  भक्तों  के  सम्मान  में  इसबात  को  स्वीकार
 करेगी

 सभाषति  महोदय,  भ्रन्त्योदयप  योजना  के  बारे  में
 यहां  एक  प्रश्न  श्री  आया  था  जिसके  बारे  में  मंत्री  जी
 से  जबाब  दिया  था  कि  यह  पांच  छ:  प्रदेशों  में  चल
 रही  है,  मह  कोई  राष्ट्रीय  योजना  नहीं  है।  मैं  कहना
 चाहता  हूं  कि  हमारे  प्रधान  मंत्री  जो  ने  जो  नारा
 दिया  हैँ  कि  हम  देश  से  गरीबी  दूर  करेंगे  उस  के  लिए
 झापने  कौत-सा  उपाय  किया,  कौनसा  तरीका
 अंडितिमार  किया  -  में  उस  व्यक्ति  को  पन्ववाद  देता
 चाहुता  हूं  कि  जिसने  इस  योजना  को  देश  के  सामने
 प्रस्तुत  किया  उसने  हमें  (एक  ऐसा  रास्ता  दिखाया  है
 जिसके  द्वारा  हम  गरीब  से  गरीब  व्यक्ति  की  उन्नति
 कर  सकते  हैं  ।  इसको  हमें  राष्ट्रीय  योजना  के
 रूप  में  स्वीकार  करना  चाहिये  और  राष्ट्रीय  स्तर
 पर  इस  पर  ग्रमल  करता  चाहिये  7  जब  हम  गांव
 में  जाते  हैं  तो  कहते  हैं  कि  हम  इस  देश  के  अस्तिम
 व्यक्ति,  निर्धनतम  ब्यक्ति  का  उदय  करना  [चाहते
 हैं  तो  हम  से  कहा  जाता  है  कि  यह  आप  कैसे
 करेंगे  ।  एक  जगह  यह  हो  रहा  है  भौर  दूसरी  जगह

 यह  नहीं  हो  रहा  है।  इसलिए  में  चाहता हूं  कि  इसको
 एक  राष्ट्रीय  प्रोग्राम  के  रूप  में  स्वीकार  किया  जाना

 चाहिए  और  देश  के  प्रत्येक  हिस्से  में  इसे  लागू  किया
 जाना  बाहिए  |  हर  गांव  में,  हर  स्तर  पर  इसके
 लिए  साधन  उपलब्ध  कराये  जाने  चाहिये  ताकि
 गरीब  से  गरोब  व्यक्ति  को  भी  रोजगार  मिल  सके  घौर

 वह  अपने  परिवार  का  भरण-पोषण'  कर  सके,  अपने
 बच्चों  को  बाये  बढ़ाने  का  रास्ता  बताने  में  सक्षम

 हो  सके।

 हम  चाहे  जितने  भाषण  दे  दें,  लेकिन  जब  तक

 हम  शिक्षा  के  स्तर  को  नहीं  सुधारते  झौर  गरोब  तथा
 बेकार  प्रादमी  के  बच्चों  के  लिए  भी  शिक्षा  को  प्रतिवाय॑
 प  से  देने  की  व्यवस्था  नहीं  करते  तब  तक  उनका
 विकास  नहीं  होने  वाला  है  ।  जिन  मां-बापों  के  पास
 अपने  बच्छों  के  लिए  रोजी  रोटी  का  सहारा  तक  नहीं  है
 वे  कैसे  अपने  बच्चों  को  स्कलों  में  पढ़ने  के  लिए  भेज
 सकते  हैं?  प्राप  उतके  बच्चों  को  खाना  दीजिए,
 कपड़ा  दीजिए,  शिक्षा  दीजिए  जौर  जब  वे  8-20
 ह. ड  के  हो  जाएं  तब  जाकर  प्राप  उन्हें  धंधा  दीजिए  1

 ऐसा  करने  पर  ही  हम  समता  का  समाज  स्थापित



 37:  President's

 [भी  राम  साल  राषही)

 कर  पायेंगे  1  झन्गथा  समता  के  समाज  की  हमारी
 कल्पना  कोरी  कल्पना  ही  रह  जाएगी  t  इससे
 न  हमारी  सामाजिक  एकता  कायम  हो  पायेगी  भौर
 न  देश  से  विषमता  दूर  हो  पायेगी  ।  इस  देश  से
 विवमता  तब  तक  दूर  नहीं  हो  सकती  जबकि
 देश  का  प्रत्येक  व्यक्ति  भाषिक  दृष्टि  से  शिक्षा
 प्राप्त  करने  के  लिए  सक्षम  नहीं  होता  v  ant
 झाप  कहें  कि  इस  लोक  सभा  के  भवन  को  नीसाम
 कर  उसके  धन  को  मरीबों  में  बांट  दिया  जाए  तो  उससे
 भी  उनकी  गरीबो  दूर  नहीं  होने  वाली है  क्योंकि

 ससे  कुछ  करोड़ों  का  धन  ही  उपलब्ध  होगा  जो  कि
 देश  के  सारे  गरीबों  में  नहीं  बांदा  जा  सकता  है  tv
 इसलिए  किसी  को  सम्पत्ति  को  मीलाम  कर  के  समाज
 को  ज्यादा  नहीं  मिसने  वाला  है  ।  इसका  एक  ही
 रास्ता  है  कि  शिक्षा  का  स्तर  देश  में  सुधरे शौर  ऐसी
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 शिक्षा की  व्यथस्था  हो  कि  जिससे  इस  देश  के  गरीब  से
 गरीब  व्यक्ति को  भी  शिक्षा  प्राप्त  करने  में  कठिनाई
 नहों।  इसक  लिए  शिक्षा  देने  की  ध्यवस्था  सरकार  को
 झपने  कस्यों  प्र  लेनी  होगी,  तभी  जा  कर  के  इस
 देश  के  गरीब  लोगों  का  भला  हो  सकता  है  और
 सभी  उनका  सामाजिक  स्तर  उंचा  हो  सकता  है,  तभी
 मे  झपने  लिए  भाथिक  साधन  पैदा  कर  सकते  हैं  b

 अधिष्ठाता  महोदय,  मुझे  बहुत  कुछ  कहना  था,
 लेकिन  समय  बहुत हो  गया  है।  मैं  पुनः  शर्मा जी
 को  धन्यवाद  देते  हुए  भ्रपनो  बात  समाप्त  करता
 हूं  L

 8.00  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  Feb
 ruary  27,  979/Phalgura  8,  4900  (Saka)


